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LOK SABHA

Wednesday, December 20, 1967/ Agrahayana
29, 1889 (Saka)
The Lok Sabha met at Eleven of the
Clock
[MR, SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
PowERs OF GOVERNORS
+

*782. SHRI SAMAR GUHA :
SHRI RABI RAY:
SHRI DEVINDER SINGH :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the opinion of the Attor-
ney-General has beep sought by Govern-
ment with regard to the powers of Gover-
nor vis-g-vis the summoning of the
Assembly in West Bengal; and

(b) if so, the details thereof ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) and (b).
The general question of the powers of the
Governor in regard to summoning of an
Assembly was discussed with the Attorney-
General who was of the view that the
Governor has to act- on the advice of the
Council of Ministers in this matter,

SHRI SAMAR GUHA : In view of the
fact that a serious apprehension has been
cxpressed by the out-going Governor of
Bihar, Shri Ananthasayanam Ayyangar, in
which he has stated :

“If the present unfortunate trend in
certain quarters in Delhi continued,
one day there would be Central dic-
tatorship all over the country and
bureaucratic intrigues would dominate
the political scene....that the duty
of a Governor was to listen to the
advice of a Chief Minister and his
Council of Ministers and sustain a
democratically elected Ministry
through his own constructive opinion

rather than become an instrument to
topple a Ministry brought to powsr
through the process of democracy”

and, further, in view of the fact that the
former Advocate General of West Bengal
has said that the Governor has the autho-
rity to coovene an Assembly but he has
no right to dismiss a Government, and,
in view of the fact that Indian Constitu-
tion does not provide a precise and clear-
cut directive as to the authority of a
Governor to convene an Assembly, dis-
miss a Ministry and deal with a situation
as has been created by the tentative ruling
of the West Bengal Assembly, will the
Government consider it desirable to insti-
tute a Commission with three to  five
Supreme Court Judges to interpret  the
Constitution regarding the authority of a
Governor in regard to  convening an
Assembly, dismissing a Ministry without
the verdict of an Assembly and dealing
with a situation as has been created by
the ruling of the West Bengal Assembly ?

SHRI Y. B. CHAVAN : I do not kmow
what is the question. He read from some
documents which are not quite relevant to
the Question under discussion. He has
quoted some views of Mr. Ayyangar, 1
do not want to comment on the views of
the ex-Governor. 1 may differ from him.
But 1 do not want lo comment on his
views. As far as the constitutional posi-
tion is concerned, about the summoning
of the Assembly, the Governor has to
accept the advice of the Chief Minister.
That position is clear.

SHRI INDRAJIT GUPTA: I would
like to know whether Government have
also sought the opinion of the Attorney-
General as to whether there is any con-
stitutional provision whereby, in case the
Speaker of an Assembly is considered to
have adjourned the Assembly wrongly, the
powers can be invoked under ariicle 356
of the Constitution to either rcmove that
Speaker or to have the Assembly suspended
without being dissolved and have its
powers delegated to the Parliament.
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SHRI Y. B. CHAVAN : I will need a
notice for this,

SHRI INDRAJIT GUPTA: They are
discussing it day and night, all the 24
bours—they do not sleep because of that
—and be wants notice, They are spend-
ing sleepless nights over it.

SHRI SAMAR GUHA : | want to know
from the hon. Minister, if there was any
precise and direct instruction in the Con-
stitution as to the function of the Gover-
nor in dismissing a Ministry or convening
an Assembly, why should there have been
a mecessity of having an interpretation of
the right of the Governor by the Law
Ministry ?

SHRI Y. B. CHAVAN : He has asked
for my opinion. 1 thought he was trying
to get some information from me. All
these questions have been discussed and
our opinions and views on this matter have
been given here many times and 1 do mot
want to repeat the same here,

SHRI C. K. BHATTACHARYYA : Has
the Government ascertained the opinion of
the Attorney-General whether the Speaker
of the Assembly has a right under the
Constitution to declare on the legality or
illegality of a Ministry formed by the
Governor 7

SHRI Y. B. CHAVAN : These consul-
tations go on from time to time. Whether
this particular thing was dome, I would
give the same answer—I would require
notice for it.

oft e wret ¢ and) g,
fagre, afeersfY Srer—ga 0 § Ton-
qreif & AT w9 g & folgl Ay AW
g mfedl § a@ a@ & faag =
w¥ g3 | frdf w wgm R Fr g sty
i< i 1 w7 & FiF SR st ey
FargrameT w1d fear § 1 A s
farsrx & i sifaar @ wv e
& fir v T A Foa v ww wfeer
mfedl & afqes & 7 @) f5 Gy oY
feafer v 2w & sty fe fomsdt <ow-
qrel & afaer @K 37 ¥ el o3
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faarz 95 @37 € | FT 57 AT afe
feafrd Tl & sfEE
I M @ I #Y wie—eT
A & Ty 7 g A e @ fa
T @ g, forad fs i ao s e
SHR ®Y wfeaar d=r A v fafw
JATSHT FY ITRY SATEAT FHT IF |

SHRI Y. B. CHAVAN : There are no
proposals because in order to achieve what
the hon. Member bas in mind, an amend-
ment of the Constitution will have to be
undertaken, There are no proposals to
amend the Constitution because it is very
difficult. Even if wa try to meet some
of the difficulties now by the proposed
amendments, it will possibly not meet the
situation that may develop ten years after
or 20 years after. So, it is no use amend-
ing the Constitution on this point,

SHRI G, VISWANATHAN : Daily we
get some news about the Central Govern-
ment trying to find some solution for the
deadlock in West Bengal. May I  know
from the Home Minister whether they have
at least found some solution for the dead-
lock in West Bengal ?

Secondly, 1 want to know whether the
Home Ministry has giveu any instruction
to the Governor of West Bengal to bypass
the Speaker and again reconvene  the
Assembly.

SHRI Y. B. CHAVAN : There is no
question of giving any instruction from
here to the Governor.

SHRI G. VISWANATHAN : The first
part of my question has not been answered
—whether a solution has been found for
the deadlock in West Bengal ?

MR. SPEAKER : He has already replied
to Mr. Indrajit Gupta on this point, Tbe
same question is being put in a different
shape.

st frg Aroae e gz w2 fE

AT aeata @ foeRf gar @

aqr tf sror 3w 7 qEE s any

&€, 50 fod wrgi srqroreaT I Y, wda-

oo SAW Y, T F TR IH AT



8269 Oral Answers

¥ A geqot iferer< v &7 W Ew
9T THTT THT Trandt ?

SHRI Y. B. CHAVAN : 1 have been
asked opinions on the Constitution. It is
very difficult for me lo give ad hoc opini-
ons like that,

SHRI SWELL : The Governor of West
Bengal and the Chief Minister of West
Bengal have been frequent visitors to
Delhi recently and we read in the Press
of the confabulations that thy have had
with the Central Government over the
impasse in West Bepga.. May 1 know
from the Home Minister whether he has
ascertained from the Guvernor of West
Bengal and the Chief Minister of West
+ Bengal as to why they have not been able
1o convene, or they have not convened,
the West Bengal Assemoly so far?

SHRI Y. B. CHAVAN : T have not dis-
cussed this question with them,

SHRI H. N. MUKLCRIEL : In view of
the opinion of the Attorney-General that
the Governor acts on lhe advice of the
Ministry, may I know how it is that no
notice was taken hecre in the Central
Government in regard to the Governmor of
West Bengal refusing to act in accordance
with the advice of the Ministry about
the summoning of the Legislature on the
18th December—this was the advice given
by the Ministry which has been ousted.
How is it that even after 18th December,
the Assembly has not been called and yet,
no steps in regard to West Bengal, where
the Constitution has virtvally come to &
standstill, have so far been taken ?

SHRI Y. B. CHAVAN : Sir, the posi-
tion is very clear because the Assembly
was called before the 18th  December.
That was really speaking the point that the
Governor took into view that the urgency
of the meeting was important. So he
called the meeting and we know what
happened at the meeting of the Assembly.

SHRI INDRAJIT GUPTA : If the Mi-
nister is so particular about . .

SHRI Y. B. CHAVAN : This is the only
point, It is mot my being particular about
it. The question is : whether the Gover-
nor can summon the Assembly against
the wishes of the Chief Minister. The
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answer is that he cannot. Whether in this
particular matter, the Governor gave them
the advice to call the Assembly—that was
a different situation altogether. We are
rather trying to mix up these two sets of
things. The only constitutional position
that arosc was: whether the Governor,—
if he disagreed with Mr. Ajoy Mukerji,
could not himself under the Constitution
summon the Assembly, That is the main

_point.

SHRI H. N. MUKERJEE: We have
been told earlier that according to the
Attorney-General's view, which, I hope,
the Government shares, the Governor acts
on the advice of the Ministry. The ousted
Ministry in West Bengal had advised the
Governor to call the Assembly on the
18th of December which is day before
yesterday. The Governor disregarded that
advice and what has happened for the
whole month since that time is that the
Constitution in West Bengal is on the shelf
and life has become impossible, What is
the Central Government doing in regard
to this? That is what I want to know in
view of the clear advice in regard to the
legal aspect by the Attorpey General and
what has happened since.

SHRI Y. B. CHAVAN : The hon, Mem-
ber his either mot understood the question
or 1 have not been avle to convey my
ideas. Either of the two is happening.

AN HON. MEMBER . Both.

SHRI Y., B. CHAVAN : The question
is : what is the constitutional position of
the Governor about summoning the Assem-
bly ? Can he call the Assembly on his own
or is he to accept the advice of the Chief
Minister in this matter 7 And the advice
of the Attorney General (s that he can
only summon the Assembly on the advice
of the Chief Minister. Now, Sir, what
is the position 7 What nappened in West
Bengal is not merely the question, there
are many other factors going into it, T
do not want to discusm the West Bengal
situation as such here.

SHRI HEM BARUA : Since the Indian
Governors are the descendants of he British
colonial system and the Indian legislatures,
although they were described as reposi-
tories of the democratic rights and privi-
leges of the people, are the progeay of
the Mother of Parliameat in Westminster,
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[Shri Hem Barua)
there is a sort of imbalance in the relation
of the Governor with the legislative body.
In view of that, may 1 know  whether
Governmeni is contemplating to  evolve
any ways and means so as to do away
with that imbalance in relationship ?

SHRI Y. B. CHAVAN : I do not agree
with the first analysis that the Governors
are the descendants of the imperial Gover-
nors. I do wot agree with him in  that
matter.

The position of the State legislature und
the Governor are very well defined in the
Constitution end the position under the
Constitutionr is very clear as far as I can
see.

SHRI HEM BARUA : Like poetry, the
powers of the Indian Governors are in-
definable. You have not defined them in
the Indian Constitution.

SHRI TENNETI VISWANATHAM :
Sir, with reference to the summoning of
the Assembly, the Home Minister was
pleased to say that the Governor was to
act under the advice of the Chief Minister
and that was the opinion given by the
Attorney General. Was that opinion
available before Mr. Ajoy Mukerji’s Minis-
try was dismissed ? '

SHRI Y. B. CHAVAN : Of course it
was.

SHRI TENNETI VISWANATHAM: So,
in spite of that advice he was dismissed ?

MR. SPEAKER : That is a different
question.

oft wow qvaY - FqT AT g ey
vemA Ayt g e ohn FEF
50 TR A A FITH F TIAT A qGT B
g f feufaw fear 5w & fawms
IR v Ledz faar § s qmy
Y Tt st WY Y T R A Y
¥ a0 ) & ga 6 e g
Qe 9 TaA ¥ fear & @ W 0T
T A F TR S fRFE T
fa s Y ?
SHRI Y. B. CHAVAN : No, Sir,

ot firw ATeEMW . 500 TAEAT A
T ¢ 5 50 39T # A @7
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SHRI RANGA : May I know, Sir,
whether the Government have refreshed
their memory as to what happened in the
Constituent Assembly in regard to  the
suggestion that an Instrument of Instruc-
tions should be drafted and supplied to
all these Governors and they should be
cuabled to function in the light of that
Instrument of Instructions and without any
fear of interference from the Home Minis-
try from time to time.

SHRI Y. B. CHAVAN : There is no
question of the Governors entertaining any
fears of the Home Ministry at all because
the Governors have got their own con-
stitutional position in this matter.

As far as the Instrument of Instructions
is concerned, even when the Constitution
was being drafted, this idea was considered,
and it was the discretion of the Constituent
Assembly or rather the decision of the
Constituent Assembly not to do so.

SHRI RANGA :
rated.

It could be incorpo-

SHRI Y. B. CHAVAN : If there has to
be an Instrument of Instructions thep, it be-
comes a part of the Constitution, but that
was not the intention of the Constituent
Assembly. I think the hon, Member him-
self was a Member of the Constituent
Assembly at that time and I think he must
be knowing about it also. But what we were
discussing sometimes on the floor of the
House was whether we could lay down
certain guidelines for the guidance of the
Governors to function when governments
are formed. That was the issue that was
being discussed at that time. 1 had raised
this question with some leading constitu-
tional lawyers in the country and  their
views have been obtained in this matter
and I have conveyed those views to some
of the leaders of the parties and I am
meeting them this afternoon on this point.

oft wrof s © aeae AERT, T
T Err Y g A s g 5 ot
T FY G FAAIT G AT, I
TEAT I TG FT R AT @R
@ framfraraa swggfewr
T g X 39 aEg AT AfE I
Gt s & e gy o Y 39 59y
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MG F TR TF TGEAW T S0
* frar ay ?

Fe o Y agmar At ot oF T
wfcfeafa #1 agr fmfor gam ? oo
T T HfaF T @ ga W 9w A wfa-
HEF FT & F7 H1H forgr, Tarf s
FT TG I WIHI F I TGA & q1a-
% WY T 7 IR I F7 & T AT
g st Y 1 7 ) g 1
& 3 91 gy Y § vud & g dfaum a7
HWY F7 & A8 AR a
S R i

SHRI Y. B. CHAVAN : 1 think there
is some misunderstanding about this opi-
nion. The right of the Governor to dis-
miss a Ministry is a completely different
thing. What happened in West Bengal
was not merely a question of the accept-
ance of the advice of the Chief Minister.
The only question is whether when the
Chicf Minister has advised him not to call
the Assembly he could call the Assembly.
On this point the position is that he can-
not do it. But in this particular case of
Bengal, the Governor had advised him on
the plea that he had lost the majority in
the House, to call the Assembly early.
When he refused to do that, the Governor
fook some other action, namely the dis-
missal of the Ministry, These are abso-
lutely different propositions, This parti-
cular constitutional position is not incon-
sistent with what the Governor did.

SHRI HUMAYUN KABIR : Have
Government examined the anomalous
situation created by the legal advice
that......

SOME HON. MEMBERS: He is a
traitor.

SHRI HUMAYUN KABIR : I will not
tolerate this kind of remark by people who
are themselves traitors....

SOME HON. MEMBERS :
Traitor !

SHRI HUMAYUN KABIR : People who
are conspiring with other countries are
calling me a traitor in this House.  Sir,
1 seek your protection.

MR. SPEAKER : Order, order. He is
an hon, Member of the House and be has
a 1ight to participate in this debate,

Traitor |
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SHRI HUMAYUN KABIR: I would
not tolerate this. This remark should be
expunged.

MR. SPEAKER: The remark might
have been made for the first time, but I
find that it is uttered for a second time.
That is not proper. He is an hon. Member
of the House.

SHRI HUMAYUN KABIR: Have
Government examined the anomalous
situation revealed by the advice of the
legal advisers to Government that whils
the Governor cannot summon the Assembly
he could dismiss the Ministry for refusing
to summon the Assembly ? This is a very
anuvmalous position so far as  ordinary
conmonsense is concerned, Has that been
examined by Government 7

SHRI Y. B. CHAVAN : I do not think
thyt there is any inconsistency in this
matter. Let me explain one thing. The
‘Governor has no right to summon the
Asscmbly against the advice of the Chief
Minister. In the case of West Bengal,
the Chief Minister had given him advice to
zall it on the 18th December, but the
Governor wanted it to be called earlier.

SHRI S. M. BANERIEE : Why ?

SHRI Y. B, CHAVAN : That was his
decision, 1 have given the reason for it
namely that he felt that the Chief Minister
bad lost the majority.

SHRI S. M. BANERJEE : He had no
right to do so.

SHRI Y. B. CHAVAN : That is his
view, That is not my view. Let him try
to understand the constitutional position
at least as 1 understand it. He may have
different views. [ am not quarrelling about
it.

The question now is whether the Gover-
nor, disregarding the advice of the pre-
vious Ministry, could have called the
Assembly earler. The answer was ‘No'.

SHRI TENNETI VISWANATHAM : We
never asked that questionm,

SHRI Y. B. CHAVAN: The hon.
Member may not have asked that question,
bal other Members have raised that ques-
tion, namely whether the Governoer cwlcl
have called the Assembly carller, dis-
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regarding the advice of the Chief Minister.
The answer is ‘No"

SHRI S. KUNDU : One of the important
aspects of the fourth general election in
India is that somec of the provisions are
being given a trial only after this election.
So far as the provisions concerning the
powers of the Govermor are concerned,
two things have emerged in these discus-
sions in the Lok Sabha. Ome is the ques-
tion whether the Governor can dismiss a
Ministry from his own drawing room and
appoint another.

MR. SPEAKER . It is all repetition.

SHRI 5. KUNDU : Secondly, what is
the content of the advice of the Council
of Ministers ? The point is that if demo-
cracy is to remain in this country, these
things should not be left to the interpreta-
tiog of individuals or political parties,
Therefore, I would ask the hon. Member
whether he is thinking of bringing forward
a constitutional amendment defining the
scope of the powers of the Governor....

MR. SPEAKER : Next question.

SHRI S. KUNDU : He must reply. It is
a very important question. We swear in
the name of democracy.

MR. SPEAKER: Let him resume his
seat.

SHRI Y. B. CHAVAN : He is asking
whether a constitutional amendment can
be undertaken to make that point clear, I
have answered that it is not proposed to

do so.
e g —
————— T ———

—— TSI TOR~RADTO—SETE O 1N
— PrLant

*783. SHRI S. C, SAMANTA : Will the
Minister of EDUCATION be pleased to
state :

(a) whether it is a fact that the Cen-
tral Electronics Engineering  Reosearch
Institute (CEERI), Pilani, took more than
two years in developing a table model tran-
sistor radio;

(b) if so, the reasons therefor; and

(c) the steps being taken for its com-
mercial exploitation 7

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) Yes, Sir.

(b) The development of multi-band table
model receivers had to be kept in abeyance
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for about one year because during that
period higher priority had to be given for
the development of g single band transis-
torised receiver at the request of the
Federation of the Associations of Small
Scale Industries which had made an offer
to the Government to  supply low-cost
receivers.

(c) The process has been given wide
publicity by the National Research Deve-
lopment Corporation and negotiations for
licensing the process are in progress,

SHRI S. C, SAMANTA : What percent-
age of our demand is met from the Pilani
Institute and other indigenous sources and
which are the countries from which parts
are imported and assembled here also ?

DR. TRIGUNA SEN: Regarding the
model that has been built in the Pilani
Institute, the worth of the indigenous com-
ponent parts was Rs, 189 and the cost of
imported compoments is Rs. 490 for a
multiband transistor,

SHRI S. C. SAMANTA : Is any other
institute in India being encouraged to
manufacture these transistors so that the
public will be able to get them at lower
cost 7

DR. TRIGUNA SEN: I do not know
which other firms have got the licenses to
manufacture them. We in the Pilani
Institute have been carrying out research
to make an indigenous receiving set. It
was completed in 1964, It is in use and
we are trying to make the know-how avail-
able to anyone who wants to exploit it.

stwgw s agaa g fr g Y &
B gaw s fratare & difer qarg
T oY ? afg g @ wr 99 & o5 9T WY
fome fopar mar ar e 2w & #w @il
T gifeeex Hea &7 owar & fodr
frafor faray s ?

DR. TRIGUNA SEN: Yes, the
National Research Development Corpora-
tion are, as I said, negotiating with  the
Federation of the Associations of Small-
scale Industries and the cost has been cal-
culated to be about Rs. 85 for single band.

SHRI SRADHAKAR SUPAKAR: Re-
cently there was a news item appearing in
the papers that Hong Kong is prepared to
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supply transistors at Rs, 15 each for the
family planning programme in India. Why
is it that the indigenous transistor that is
to be manufactured is so costly as com-
parsd to the one that is supposed to be
imported from Hong Kong?

DR. TRIGUNA SEN: I do not know
about it.

CHINESE INFILTRATORS

*785. SHRI RANDHIR SINGH: Will
the Minister of HOME  AFFAIRS be
pleased to state :

(a) the number of Chinese infiltrators
apprehended from Nagaland, Mizo Hills
District and NEFA area during last six
months;

(b) whether it is a fact that trained
Chinese agents are at large in considerable
number in forward areas in collusion with
pro-Chinese elements; and

(c) the steps Government have taken to
weed out such elements from forward
areas ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) No Chinese
infiltrator has been  apprehended from
Nagaland, Mizo Hills District and NEFA
area during the last six months,

(b) Government have no such informa-
tion.

(c) Necessary steps to safeguard na-
tional security have been taken and our
security forces continue to be vigilant.

SHRI RANDHIR SINGH : May I know
whether the Chinese infiltrators and Chiness
active agents are moving heaven and earth
to seek recognition of independent Naga-
land by Pakistan and China ?

SHRI Y. B. CHAVAN : The question
refers to infiltrators in these areas, and my
anfwer was no. Politically, of course, it
is very obvious that China is showing
interest in Nagaland or any troublesome
area in India, Naturally, they are alive,
and we are also alive to this,

oft vonfie Fag : sTeefier Qoew T -
Frergest ot fereter Y it el e
e fer 7 oY T § S v ofiee-
fadter &1 wr9cvgwe 7Y # ford o
wr § gr-afamdT #t o)< @ ok
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Fore HT gfamn & wm-afawda s
g A A Y, AR OFATH e F R
Fr réfey qa T § w7 3
7€ 2 ot #ut Y & 7 e g 9w
fow femm om@ @1 ¥ I gORET
IR Y FT qFA § A TG A
g 7 #7 a0 4 2 g oY T @

SHRI Y. B. CHAVAN : There is some
scheme of rehabilitating some of the ex-
servicemen in NEFA, and one scheme is
being implemented. As time goes, possibly
we may think of more schemes also, but
to the type of political interest and political
activity that China may undertake, I do
not think mere rehabilitation of ex-service-
men is the right answer,

SHRI SRINIBAS MISRA : While ans-
wering (b), did the Minister keep in view
that Chinese agents are not necessarily
people of China ? .

SHRI Y. B. CHAVAN : While answer-
ing this question, 1 have taken that aspect
also into consideration.

SHRI R. BARUA : May I know whe-
ther Government is aware that the Chinese
people are mow more interested in taking
people from NEFA and Nagaland to their
place, and after indoctrinating them, send-
ing them back to work in the arca in the
way in which China wants, and if so, what
step Government is taking to stop this pro-
cess 7

SHRI Y. B, CHAVAN : Because China
is interested in this area politically, natu-
rally they will try to indoctrinate some
people, and, we have to be alive to this
matter. Whenever we come across such
cases, we try to de-brainwash them and try
to understand by interrogations what is
happening there also .

SHRI S. S. KOTHARI : Is it a fact that
some Nagas and Mizos cross over to China,
get training there, and after coming back,
engage in revolt, subversion and guerilla
activity 7 Is it also a fact that the Gov-
ernment is adopting a weak policy, and
even releasing people who are arrested on
assurances of good behaviour which are
violated later; if not, what strong action
is taken in the matter ?
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SHRI Y, B. CHAVAN: Generally,
about spies, whenever they are  arrested
.they are interrogated and whenever there
are any cases under the Secrecy Act, they
are also prosecuted. In some cases we
have secured conviction of these people,
but when it is not possible to prosecute
them under a particular Act, there are some
other facts also which can be helpful in
this matter to prosecute them, Our idea
is to prosecute these people and punish
them and in a large number of cases this

has happened.

SHRI S. §. KOTHARI: What about
their training and getting arms in  China
and coming back and creating subversion—
the Mizos and Nagas ?

SHRI Y, B. CHAVAN : Well, the ques-

tion has widened so much now. The
question was about infiltration. 1 have
said that there are no infiltrations from

China into this area. The other possibility,
I have taken nole of. 1 have answered
many questions about it,

SHRI SHASHI RANJAN : The areas

mentioned in this question are mosily in-

fluenced by the Christian missions. May
I know from the Government, just to
counteract, whether the Government will
also permit or encourage or help other

voluntary organisations in India who are
prepared to go and work there, and
secondly, may I know if the Government
is aware that the Khasi people are also
agitating ?

SHRI Y. B. CHAVAN : If any other
people want to go there, if they approach
the Government, the Government  will
certainly consider it.

MR. SPEAKER : Shri Bharati, Please
wait, 1 should like to inform the House
that yesterday I got a letter from an hon.
Member of this House that I am calling
only some favourites. If you see the
record of yesterday's proceedings, you will
find taat I have not called even one Mem-
ber a second time. I have not called any-
one g second time. Go through the pro-
-coeedings of the whole of yesterday. You
can see the records; the records are there.
No Member was given a second chance
but still, the Member who had a chance
writes to me like that, (/nrerruption)
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SEVERAL HON. MEMBERS rote—

SHR1 HEM BARUA : There are in-
stances of not calling a Member even
ance.

MR, SPEAKER : Order, order. So, in
spite of that, I get a remurk that 1 am
calling only a few favourites, Nobody has
been calied a second time. You kindly go
through yesterday's record in particular and
see if any Member was called a second
time. You will find that no Member was
calli a second time. In spite of that, I
get u remark that only favourites are being
called.

Si{KI NAMBIAR : All the 500 Mem-
bers arc your favourites.

MR. SPEAKER : Yes; may be that [
give a chance to those Members who have
not ,ut any question at a'l; I give pre-
ference to them, To those Members who
want to put a question for a second time,
if necessary, at times, you will have to
give them a chance because it may be
that they are leaders of parties and the
matter may also be very important. We
caniact help it. But then, still, 1 get that
remark that T am calling only my favou-
rites. All the Members of the House are
my favourites, Nothing else.

AN HON, MEMBER : Have they named
anybt ay ?

ME. SPEAKER : No.

oft Wyerg weT® ; eAE WEIEd, AT
tan fraw avred 6 F 99 B F
fow ¥aw ST Gl F AT I,
frdamgh A 1 gamadr g s
F9 &1 F1 a1 -3 AT A LA
T & o gEd w1 A A e
qArarg |

SEVERAL HON. MEMBERS rose—

MR. SPEAKER ; Order, order. You
kindly see the record of yesterday, and find
out if anybody has been called a second
time yesterday. You go through the record
of*yesterday and today’s record tomorrow,
and tell me tomorrow, I give you 24
houss' time. You go through the record
of yesterday and tell me if 1 have called
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anybcdy & second ume., You sce the

record and tell me,

ot srerg e o gl w1 A
TN, o 3 A [ T e
T e, Ty AW s ET
fasrc g ?

qWW WERT 3§ g & fad
al fos st o fag wrdram e

oft Hverg swre ¢ A ome A et W
T AT | TG F S e v o
T 7 ¥ afus & afus 1 Fa¢
FA HT TICA FEAT A0S |

MR. SPEAKER :
allowed according to rules,
it,

SHRI SAMAR GUHA : On a point of

order, Sir.

MR. SPEAKER : During Question Hour,

no point of order,

SHRI NATH PAI: I agree with you
Sir, and I will ask Mr. Guha to follow
this rule. But my I plead that in future
this rule of no poiot of order to be raised
during Question Hour will have to be
and consistently en-
forced by the Chair? It is on this con-
dition that I ask Mr. Guha to follow this

rigidly, uniformly

rule.

MR. SPEAKER : I will be very happy.

sft sgro feg wreah © srene wEeT,
A AW GEFA B T qON T (4
# @19 w5 &1 IEY v v @
f i 47 Y ag faed feeft 1 A7
ag fazdy A foreft @ | freft s Ferelt
CAuill

MR. SPEAKER : No; I do not want

1o mention any name.

ft wgrow fog wret T oRh
T gt T AR A w1 g @,
g TH-TTHT AT EA § | T & g
T aR gw TR ORI § | qEC A
Mg IS IT N TEY
Ty T gwET g, 3 Y IEwT oAy

Supplementaries are
I cannot help
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A & faw gt e & W e o\
& g, WA qg g A @
% 7g oA amgar g fF 9w F e
whraE & ! ar fagra v § ol
W & wETaw § gt anfuw A qw-
Hiftw fagra FaoT qed &, ar W
THTaE &, T 98 g At oy
TEl § X et agr Todt Wi g, ar
wWaER A rgTw g fragemw
IFFTRFTALNL | H qg FTAAT AT
g 5 aoFe 39 & e o e I
T T Y G g
w1 F § AT Fa9 IJTET qFTIA
FEE?

SHRI Y. B. CHAVAN: The bhon.
Member has presumed many things, [
cannot say yes or oo to this question, As I
said, they are doing it; we are also alive to
this possibility.

SHRI BEDABRATA BARUA: May I
know whether the Assam Government has
communicated to the Centre about their
deep misgivings regarding the  increasing
espionage activily in that region ?

SHRI Y. B. CHAVAN : It is not merely
a question of Assam Government doing
it. We ourselves are aware of it,

ft T wTe - OE WERY A Er
¢ fr I Ao 9w da F vk A
TAfRTE T TET ATAT § | W TTRT AT
s g i @t ax S v S Al w
F: 9 A a fege w1 awdw
F@E 9T 95 e fggea & famms
£ 37 @ & g ey | frad-
G ¢ | g et g g 42
T & fir =gt o et gafRgeT
A g? IWET § aIEdw @w-
frgr by § 1 T wRferi o
W¥E CAGHIA 24 7 AraTAaw T g,
wqifs Tad surETa} OF @6 §, N Iw
da s Afad s masa g

SHRI Y. B, CHAVAN : The hon, Mem-
ber seems to have his own intelligence
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bureau working there, My information is
that it is not so. If he has any specific
information and if he can give me that
information, that will certainly be a great
national service.

st wfor wif oo @@w: § g WA
=g g fr faedr g w1 9 g /i
¥ fFod e owd § ST A
7 oy i Y wEr E, ¥ IR
gy FOT WAL W@ § AT IANT
feafa #fr &1

SHRI Y. B. CHAVAN : This question
is again widened. There are no Chinese
infiltrators. There was no question of
arresting any Chinese infiltrators, I cannot
answer this question.

oY wWe Wo =it : fﬁfﬁﬁﬁ%
THETE 991 § 48 GRINTE HAT 47 fF
@l nfreEE dwEe aEw W O§
AT MaHE IR AT 7 aeT F¢
Wt &1 § ag Jar =g g v fead
qIfFEaHT ATeA fheged @ ©9 &
Fra™ F AT E, AT X 99 F ¥ At
F1 g} e faar &, ol fooewr agt
9T Al9E € T w1 a9 &1
W AT CFaT aa &7 faa s @ |

SHRI Y. B, CHAVAN : That is a very
different question. If he had put that
question I would have given the answers.
This has been asked on the floor of the
House many times before, This question
is about Chinese infiltrators and I have at
present information omly about that.

oft Yo Ho ®fY : AF, T W
WY § Tad | orfeeT gfrwceed & WY
g

SHRI KARTIK ORAON : I would like
to know from the Government as to whe-
ther the governments of Nagaland, Mizo-
land, Sikkim and NEFA have been autho-
rised by us to harbour citizens of such
other countries as are on inimical terms
with us ?

SHRI L. B, CHAVAN : No, Sir, there
is mo question of giving any authority to

DECEMBER 20, 1967

Oral Answers 8284

harbour people who are on inimical terms
with us.

oft swgw Wt AT W AR AR
s, It I ¥ R f
ATEAT F FTAT FIE qQT AT AT OF
S @ o arfow F< § ar wfeem A
g Em AR A N O A e
a1 Wt forw fear @Y W a8 wORE,
IR OF T8 freerd § 99 faar ar
% s T 30 g A T UM 40
gor 7 fa¥ ot v oF fawr Ay awd
o= § @R w4 9 98 W wEd fe
o9 IR gad] e § a8 oF aur
faarar g avre TeE A 5 30 R
AT 40 gL F fad a1 397 & faval 02
THIAT IAT T § A A 30 FOTT AT
40 BTN AT FAE ! IT LA
F1E AHgAT AT R E 7
20 W b M 4]
— ol ._;l-!‘ E m"-‘;’ _'-.-"L'
E w5 5 ey w
t.r_,‘! c‘*luﬂﬂ"-"‘”-’ U.?_,S"._,)h-.
G2 g b et 5 e g e
Cesd 2 e bl b e
W WS e oals g
sh Kl S ool I Ll
LT a5 @ Lo Oy e 6ylaged
O T Y O T )
e P LI I VP
o U gl s dgmse Olay Iy
O Kl Ol = Ml (SIS
J'wo Ut’h MTU"“JQ}
P ST R NST BL O
R ddis y U8 = e O
Y| I ST VY| I Y
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A0 - O Jly a0 im
[ or 2y Ap ke 455

SHRI Y. B. CHAVAN : I do not think,
Sir, this has anything to do with what I
‘said about Haryana,

s dwr oy - ot HA AR
7 7g wer fF g sheeed Ay adi €
Afr ot =TT F @ € QR F9 AT O
AT qeATAEarg R 5w g
¥ 3 firaa &nr fredy o=l § o g
€7 37 o e qaad w9 s fraai w1
a1 g 7 sl gER, S &
w0 qg e & fau @ #.
A ofefas s« w & ! =
Tfeefeta § s@ ? 9= dfefdw
T 497 FT § W 99 Fa7 SWfafes
2o AT ARe € 7

SHRI Y. B. CHAVAN : I did not say
about this because this is about infiltrators.
The question of a large number of spies
was mentioned. He asked about the nature
of their activities and what we do with
them when we arrest them and all that.
1 have mentioned about that. Exactly as
to how many spies have been arrested I
.cannot say. As far as infiltrators are con-
«cerped, there were no infiltrators but some
spying activity was noticed, It is difficult
for me to give the number of spies. Action
‘has been taken against these people.

SHRI KANWAR LAL GUPTA : What
.is the nature of their activities and what
concrete steps have Government taken to
«counteract them 7 I want definits answers
and not vague ones,

SHRI Y. B. CHAVAN : I will have to
-be very vague about it. When I say spy-
ing ectivity it means spying activity, Can't
‘you imagine what spying is? It means
gathering  information about  military
atrength, political situation and such valu-
able information which one pormally does
not get easily. This is to be considered as
spying activity and it may also mean many
more things. .I cannot give detailed infor-
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mation when some of the cases are under
investigation and interrogation.

I.CF.T.U.
*786. SHRI R. S. VIDYARTHI: Wwill
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government are aware that
the International Confederation of Free
Trade Unions has an Asian  Regional
Organisation which was located formerly
at Calcutta and is now at New Delhi;

(b) whether the said office was esta-
blished with the permission of Govern-
ment;

(c) if so, the stipulations under which
the permission was granted; and

(d) whether Government have any
machinery to control the activities of the
Asian Regional Organisation and the
I.C.F.T.U. in India ?

THE MINISTER OF HOME AFFAIRS

(SHRI Y. B. CHAVAN) : (a) Yes, Sir.
(b) No, Sir.

(c) Does not arise,

(d) No, Sir.

st o To fawrdt : Far g weh
qardd f war 9% fefoia g Y 7
g Aff e ot oY fagelt Heard ot
FTG FTAT ET I FY IAHTN W AT A
aar #1¢ 717 2w & favg £ av g
fafaeex aw S sforer og=nd 7 afz
o A g A g@ & & fe w wa-
fa g Efada A w17 § favdig = &
g WY wgem & qoa v g e war
g 7 ¢ fF wm g aror s fe-
et qoe gwifrs frdeadee T ¥ 0%
Treie feamaT 1966 7 &< favay
1T ag ZATHIT FEC FTHE | AT T
RN qm I A aforw feg @ g
AT TARHE §T I A OF I
freem o1 ‘89 ATITETER ATE AT
Fforedrw oo Mm@ e, o=
% favtr a1 ot 3@ W W ¥
= frar mar a1 v oF dar = e
wanmwrgak Wi dw fear aqafs
A A gt A gofr s ey §
waamad ?
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SHRI Y. B. CHAVAN : I have not got
this particular information and, really
speaking, IB is not pursuing the activities
of every organisation. If this question had
been asked of the Labour Ministry, possibly
they would have been able to give this
information.

ot o wxo fumdt : sremer w ey,
H T T ATAY ATRATE | FY 7 AT
e fafreedy &1 o 91 1 FfF
TAT AEY AT AF H TG AT | A I
4g A WE A7 O TR A
arfgT |

Wt WA W TR ;e R,
THHIA F1E W FAFE FT F AT,
g e v ar e fafasdy aam
R Sara A1 g faem =nfam

MR. SPEAKER : If it is sent to the
Labour Ministry, they will give the infor-
mation. How it went to the Home Minis-
try, I do not know.

st Tro o faerrdf : sremet wT,
# @ TEHET AEATL AR FAT
fafreex & 9o a1 | g g 7t Faw g
R & O O AAFTE IAF! AT g
sEraRaqud fs o1 [T fmfee
Ieficdcfe &.... (w@am)....
av & & o w7 fegmom o0

MR. SPEAKER : I myself did not know.
1 said I will look into it. Now | notice
that question has becn addressed to the
Prime Minister and not to the Labour
Minister. The question is here with mc.
That is why [ said let me look into it.
Now, let him ask the second question.

St war A T e Wy,
U AT & FFAT FT AT | WA 5
Fr oy g foerft anfegd 1 7z fafaed
# o ¥av fafasht 3

st T T fawmdl : AT Iz AT R
fie wredltg acee & $E 359 afusrd
o HedT ¥ AT R W@ gh g ! Ak
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T T A AR AT AT gy SR
e # foefes & o faams wiE
Fraardy ot g€ ft sk 3w v & frdt
fafreex @ o% zar frar 7 o2 ot
T &1 ¥ 7 ot forear wgor vy oy
& F= AT & avay o forery Ay s
I ¥ oA A W A Ty
AT | AT ® 7= IH * fgana Foparrar
RY srmaT & o $feaw w3 o W F
frramft &1 agiza & @0 Ry
ST E A AT G @ @ § A
fafreex area #7127 a7 &1 WY 3ow 7Y
& Fif+ ag A< fafredy G qafua ad &
T xF A9 7 A ol Faw fafaedy
7 fam € 1 @Yo UAo AT AT A &
O E 3% faers MR Ay AT
IATE L | ATFAT IH ATAA & AT AT
W Zaragi ?

SHR!I Y. B. CHAVAN: The hon
Member seems to have more information
about this institution that I can claim to
have.

SHRI R. 5. VIDYARTHI :
information with him ?

SHRI Y. B. CHAVAN : Lel me answer
it. The information that was asked in this
House was whether such a body is func-
tioning here or not. and my answer to that
was “Yes". There is the Confederation of
Free Trade Unions in the World and some
of the local trade unions are associated
with this organisation. It is a sort of
federation. They are doing some con-
structive work like running some college,
training class ete, As such, certain Minis-
ters might have attended some of their func-
tions. But, beyond that, 1 have no infor- -
mation. The question was whether this
hody was allowed to function here with the
permission of the government. As it is a
voluntary organisation, no permission was
required; at least, no permission was taken.
That is all the information 1 have got
about it.

Has he no

- —

T To wo fuwrdt : srews wEey,
Y AT AT 47 I F71 IO A} frav
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w1 g welt 7g ;@ fE Gy gear
foaw & fis fadeft amfs & sl dwr &
farlm M sd xR AN K
fams #1d =@ A e & s

qwAg?

SHRI Y. B. CHAVAN : It is a legiti-
mate question, But I am told it has got
Indian staff on it. If it were purely of
foreigners, certainly it would require look-
ing into. This is a very important question
that he has asked and 1 am giving the
information. 1 myself asked that gquestion
before coming here, namely, how is it
that a body which is entirely, of foreigners
can come and start functioning here ? 1
am told, this is a voluntary organisation—
and the staff is mostly Indian, It is func-
tioning on that basis,

SHRI KRISHNA KUMAR CHATTER-
JI: The industrial development of this
country is pursuing a certain course for
the last 20 years and the industrial develop-
ment of this country is possible only if
there can be peaceful relations maintained
between management and labour. There
are certain international trade union orga-
nisations, even of political parties, work-
ing in India. Does not the Home Minis-
ter feel that not only the Labour Ministry
but also the Home Ministry has got a
responsibility in the matter and that they
have to watch the working of such trade
union organisations which have inter-
national connections and with our politi-
cal parties also?

SHRI Y. B. CHAVAN: The Home
Ministry certainly has a responsibility 1
do not wanl to evade my responsibility
in this mateer; but, naturally, in these
matters we are advised by the ministries
concerned that we should take notice of
such things, When we have no such in-
formation, T just cannot do it automati-
cally,

SHRI S. M. BANERJEE : I would like
to know whether the hon. Minister is
aware that the Indian National Trade Union
Congress is also affiliated to the Interna-
tional Confederation of Free Trade Union
about which this question has been asked.

AN HON, MEMBER : Indian National
Congress 7
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SHRI S. M. BANERJEE : Indian Na-
tional Trade Uniom Congress of which Shri
Pandey is the President.

SHRI K. N. PANDEY : It is affiliated.

SHRI S. M. BANERJEE : Sir, this is
exactly what they call in Hindi, Chor ki
dadhi men tinka, 1 never put the blame.
I would like to know whether it is a fact
that through the Asian Regional Organisa-
tion of this body, which was formerly
located at Calcutta, now in Delhi, foreign
funds from the USA, even from the CIA,
are being given to the Indian National
Trade Union Congress, whether this was
known to the Home Ministry and the La-
bour Ministry and, if so, what action has
been taken to avoid further pollution of
the Indian Mational Trade Union Con-

gress.

SHRI Y. B. CHAVAN : It is a fact that
this association was one of the associa-
tions mentioned in the US press as receiv-
ing some funds from the CIA, This was
one of the facts that was mentioned. But
unless 1 have got definite proof I cannot
say whether the Indian Nalional Trade
Union Congress is recciving any funds
from it. 1 have nothing on record to
show that the Indian National Trade Union
Congress is recciving any funds. The
Indian National Trade Union Congress is
certainly affiliated to it; this much I can
say. So are other trade union movements;
they are affiliated to other intermational
bodies.

SHR1 S. M. BANERIJEE : Sir, the ques-
tion belongs to ICFTU. Two wrongs do
not make one right. My queslion speci-
fically was whether the Indian National
Trade Union Congress is gelting any funds
from this particular Asian Regional Orga-
nisation,

MR. SPEAKER : He says, “No".

SHRI S. M. BANERJEE : If they are,
will he investigate ?

MR, SPEAKER : That is a second ques-
tion,

SHRI K. N. PANDEY : There are two
trade union organisations in the world—
one is the ICFTU and the other is the
WFTU to which the Communists are affi-
listed. The ICFTU believes in democracy
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and they have got their branches in those
countries which believe in democracy.
There is a consolidation fund to which
the INTUC also contributes and the role
of that fund is that through that fund
everywhere democratic ideas ars taught.
It does not come from the employers but
it comes from the workers. This is a
trade union organisation, Simply because
they are Communists, they are charging
the ICFTU.

SHRI NAMBIAR : May I know whether
large sums of momey have been spent in
India, in the name of running colleges for
those persons who are affiliasted to this
Confederation and whether large number
of persons are being given lifts to America
and other connected countries thereby
helping the CIA activity through the orga-
nisation of International Confederation of
Free Trade Unions as it is known ?

SHRI Y. B, CHAVAN: The hon.
Member is rather taking a very extreme
view about it. ‘There is certainly exchange
of students and some training courses are
run here. But it is an international orga-
nisation to which the local trade wunions
are affiliated as other local trade unions
are affiliated to the other extreme side.
Therefore, it is much better we take a
rather balanced view in the matter. The
hon, Member has rather more informa-
tion being a trade union worker himself.
Jf there is a legitimate contribution to the
international organisation, taking some
share of it from the international orga-
nisation, there is nothing wrong about it.

st "o o wt :3sAW WEIEW, TW
gEw § O ‘e A T § fawwr”
1 fors g g AP gk e &
AT ATHI qgT @S g F7 wEL forw
fqar wan & 1 F v reAr § |
g WA S 9% ¥ e XX A Ay
Tt A famra frerery oy Wfowr w37 ?

SHRI Y. B. CHAVAN : He is asking
me a rather very ticklish work to do deal-
ing with beards of other people,

MR, SPEAKER: He must grow onc
before he asks you to do that.

DECEMBER 20, 1967

Oral Answers 8292
St FEOW wulE o wet wEEw 3
T ¢ 6 2w # 39 3w g de
= ¥, fomer difer s Far
ST 8, & avafaa § ok 3@ 3 g
& A1 a1 IR qent & 3 g e
uafus § 1 @ aw #t 3w #
ar @l et & A et
AR § | § e wgan §
e e w aw # fasg &
FiwNarewd g, g FNfafers
qrétr &Y, S gfaeer &f a1 3% #7 ami-
ATEAT g1, 99 F1 FEAUTT HFATE-
Swew & wraw @) 7 afx qg I -
furfraas A & fad emg dame & dT fax
1 AWATESE & qie # o T
T FT TF7Y &, 9% a1 | Sqar

T wfafxar g ?

SHRI Y. B, CHAVAN: He is asking
me about the Government's attitude on
these labour organisations and their rela-
tionship with our local organisations, This
is a matter that he should directly ask the
Labour Minister, 1 will not be able to
answer this.

Use opr CI1.A. FuNps IN ELECTIONS

+

SHRI KAMESHWAR SINGH :
SHRI MADHU LIMAYE:

SHRI YAINA DATT SHARMA:
SHRI VIRENDRA KUMAR
SHAH :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government have complet-
ed the consideration of the CI.B./C.B.L
report on the role of CIA or foreign
money in Indian Politics in genersl and
Fourth General Elections in particular;

(b) the steps proposed by Government
to check this; and

(c) whether these reports and Govern-
ment's comments thereon will be placed
on the Table?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) The report

*787.
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of the Intelligence Bureau regarding the
use of foreign money in the last (eneral
Elections and for other purposes is still
under examination.

(b) Does not arise.

(c) The broad conclusions emerging
from the report will be made known to
the House,

st wwwe 6y 9w wgET, W
Tz HEY @ oAm oa & G
Y 0F A FY a0 feaArar =gar g—

“New York, December 19—A sharp

division of opinion has bcen re-
poried among members of a

White House Panel over a plan
to finance publicly those organi-

sations once secretly supported
by the Central Intellipence
Agency.”

T WA wEred aAGd fF @ @m §
AT iz dwdE A7 9 | fae
A FTHro3TE oMo F7 G fHE@T 4T,
I TH F GAT IAT AEAT AT 99 % wfA
HITA qLETT 1 F47 Afd gwir ¢

ZHLT AT THY g TAT FT ¢
wifgx AT g1 ¢ fF #rosmgote A
™ TEd qTd gt ff q9T G
I FuE 57 graw & oed) §o &
anfed ?

SHRI Y. B. CHAVAN : As far as the
first part of the question is concerned, I
have not seen that report. I will certainly
look into what exactly it conveys, 1 will
have to see that first. As far 8s the other
part is concerned, T have sald that this
report is under examination and I will,
certainly, share the broad conclusions with

" the House.

st wvae Feg ;& e wgRa @
€5 Q@A ATEAT §-—IE T EW F A
st R Efe foid st
¢, o ot &, goR W amh 8
et fF o T T & qand fr o

a1y fre w1 § wow & qew qr @ ?
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AGRAHAYANA 29, 1889 (S4KA)

8294

Oral Answers

SHRI Y, B. CHAVAN : The hon. Mem-
ber is misleading himself There is no
question of FqrAT & qAF AT Tt is
not even one year when the repoil was
received.

oY wTavaT fag @ 29 9 R WIER
T T TETE, AT WIHAT R AAG 4T @Y
2

&

SHRI Y, B, CHAVAN : That is the
normal way of overstating the casz, Cer-
tainly, it is some few months that this
matter is under examination. The pre-
blem is such that | cannot rush into this
matter. I will, certainly, take 2 few more
months; I cannot say when,

ofl aw 3w wiRT : 77 fawg faedr of
wEAT & T=1 1 fag avgan & fr avme
W F NG T8 77 F gHIE FE i
79 AT & 47 7 ywifaw gu @
% gaman g & 7w F1 o g58 s
FEA gE & | F S A g e
TE HAT MEIRT UF T FE F o §
e At wrE fifms Rl s
T 59 99 faqqi 1976 F7 & q97 I9
FotE FY & T ST § ATHA @ &,
formar i 3w #Y aorfa agam g &
TR 1 AT T AT F A AT R |
| ¥y F AT AT EaE g 7

SHRI Y. B. CHAVAN : | do not think
that any judicial inquiry of this type is
likely to help cither the politics or the
allegations that are made about il

st ow T@ WAi ¢ AW WA,
Tz W oft ¥ wv g T 3o wAw
7@ qrar | T a8 § eww W, fw
& ST & T AFAT | FA K ATE@
¥ | TeNw AT A wEA
7% AT 9@ & A s fE o e
areré & ggr worrw & fod Ay T A )

SHRI Y., B. CHAVAN: I gave an
answer.
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His idea was whether a Supreme Court
judge can be appointed 1o go into this
matter so that the “good name of politics
of this country can be saved. This is not
a feasible proposition because the type of
evidence that, really speaking, comes is
not the type of evidence or which a judge
can take & view. it will have 10 be a
political inquiry, of the type of inquiry
that we have made. That is why I say that
a judicial inquiry by a Supreme Court judge
is not likely to be of any help,

SHRI VIRENDRAKUMAR SHAH : Has
the attention of the hon. Minister beep
drawn to an article published in Currcnt
saying that the USSR financed 129 candi-
dates during the last General Elections and
there are reports that a Soviet Embassy
official, Mr. Yuri Mordin, was actively
participating in this matter while work-
ing under the supervision of Soviet KGB
Agent, Mr. Loginov? Will the Home
Minister confirm or deny these reports?

SHRI Y. B. CHAVAN: I have no
matter on which 1 can say, or T have no
proof on the basis of which I can say,
whether the KGB or KBG, whatever it
is, has supported any particular number
of candidates, etc, But I must say this.
1 must share this view here, that 1 have
reason to believe or I have reason to
doubt that foreign money from both the
sides was amply used in the last General
Elections.

SOME HON. MEMBERS:
shame.

Shame,

WRITTEN ANSWERS TO QUESTIONS

ESPIONAGE ACTIVITIES OF CHINA AND
PAKISTAN SPIES

*781. SHRI BABURAO PATEL: Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it has come to the notice
of Government that sfome personnel of
the Indiant army were found aiding the
Chinese and Pakistani agents in Assam
and NEFA; and

(b) if so, the nature of the action taken
against them ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) and (b).
Only one incident has come to notice in
which an OR. was involved. He has
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been arrested in Lakhimpur district of
Assam on 23rd August 1967 for having
committed an offence under the Indian
Official Secrets Act. He was found in
possession of some secret documents of
security interest. The case is under inves-
tigation,

FINANCIAL ASSISTANCE FOR VICTIMS OF
DeLit FRE ACCIDENT

*784. SHRI YASHPAL SINGH: Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Delhi Administration has
asked for fi ial ist to comp
sate the loss sustained by the Delhi busi-
nessmen in the fire which broke out in
Chandni Chowk on the 18th November,
1967; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Yes,
Sir.

(b) The proposal is being examined.

TRAINING OF NAGA HOSTILES IN WARFARE
IN EAST PAKISTAN

=788, SHRI D. C. SHARMA : Will
the Minister of HOME AFFAIRS be
pleased to state : -

(a) whether it is a fact thai another
group of about 300 Naga hostiles is re-
ported to have reached Katang in the sub-
division of Manipur on their way to East
Pakistan for getting arms and training in
guerilla warfare; and

(b) if so. the reaction of Government
thereto ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y, B. CHAVAN) : (a) and (b).
Government have received information
that several gangs of Nagas were likely to
go across the border to Pakjstan. Security
forces have been alerted and are vigilaot.
'Some gangs have been intercepted and
forced to turn back.

COMMUNALISM AND Limsu
*789, SHRI PREM CHAND VERMA :
Will the Minister of HOME AFFAIRS be
pleased to state :
(a) whbether Government have under
consideration any scheme for national in-
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tegration to mect the menace of com-
munalism and linguism in the country; and

(b) the underlying principles and
details of the scheme and when it is ex-
pected to come into operation ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and
(b). It bas been decided to revive the
National Integration Council which s
cxpecied to consider issues like communa-
lism and linguism which are impeding
national integration and to make recommen-
dations to Government,

CHINESE AND PAKISTANI SPIES IN
J & K STATE

*790. SHRI CHENGALRAYA NAIDU:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that some
Chinese and Pakistani spies are active in
the Jammu & Kashmir State;

(b) if so. whether it is a fact that the
Chinese were giving training to certain
pecople there who are against Government
and are apt to create trouble in that
State; and

(c) the steps being taken to clear the
State from thesc elements?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B, CHAVAN): (a) to (c).
Government have no information to sug-
gest that Chinese spies are active in the
J & K State or that the Chinese were
giving training to anti-Government ele-
ments in the State. Government are vigi-
lant in the matier. Efforts are made con-
tinvously to detect spies, and several Paki-
stani spy rings have already been un-
carthed in the State,

INTERCEPTING Miz08 THROUGH HELICOPTLR
QPERATIONS

*791. SHRI INDRAJIT GUPTA : Will
the Minister of HOME AFFAIRS be pleas-
cd to state :

(a) whether recently special helicopter
operations have been undertaken to inter-
cept Mizo and Naga hostiles trying to
cross the international border; and

(b) if so, the extent to which this ex-
periment has proved successful ?
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THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) and (b).
Whenever operational considerations re-
quire quick movement of security forces,
all available transport facilities are pressed
into service. No special experiment as
such was undertaken.

AR INDIA ‘P" FORM SCANDAL

*792. SHRI YAINA DATT SHARMA :

SHRI ATAL BIHARI
VAJPAYEE :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased lo stale :

(a) whether the enquiry being comduct-
ed by the Nadkami Inquiry Commission
into Air India ‘P' form scandal has since
been completed; and

(b) if so, the details thercof amdl the
aclion taken thereon ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) and (b). No such Commis-
sion has been constituted. Air India had,
however, set up a Departmental Enquiry
Committeq with Shri K. Y. Nadkarni,
Personnel Officer, as the Convener, to en-
quire into the alleged violation of ‘P' Fnrm
Regulations by § Officers of the Corpora-
tion. As a result of the eoquury, pro-
ceedings have been dropped against two
of the officers as no substantial evideace
was available gbout their complicity. The
cases of the remaining 3 officers are pand-
ing decision of the Enforcement Direc-
torate on the adjudicalion cascs against
them on the same charges,

ARMING OF LovAL Mizos

*793, SHR1 D. N, PATODIA : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) whether it is a fact that a plan to
arm loyal Mizos and to raise of a civil
defence organisation has been finalised for
implementation;

(b) if so, the details thercof; and

(c) when it is likely to be implemented?

THE MINISTER OF HOME AFTAIRR
(SHRI Y, B. CHAVAN): (a) No, Sir.

(b) and (c). Do not arise
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REQUISITION OF MILITARY BY STA1Es

*794. SHRI SAMAR GUHA ; Will the
Minister of HOME AFFAIRS be pleased
to slate :

(a) whether Government have  lauid
down any policy or rules for the guidnice
of State Governments in regard to the
requisitioning of the military help for geal-
ing with the law and order problem; and

(b) if so, the broad outlines therec! ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) and (b).
Sections 129 to 131 of the Code of Crimi-
nal Procedure lay down the procedure for
the requisitioning of urmed forces by the
civil authorities for maintaining law and

order.

NaTioNAL CHRISTIAN COUNCIL

*795. SHRI RANIIT SINGH : Will the
Minister of HOME AFFAIRS be pleased
1o state ;

(a) whether he has seen the reports in
the Organiser dated the 19th November,
1967 that the National Christian Council
of India has declared that it would do
cverything to promote the freedom of the
people of India;

(b) whether Government consider this
.as an incitement to secession; and

(c) the action proposed ‘o be
:against the said Council ?

tuken

THE MINISTER OF HOME AFFAIRS
(SHRI'Y. B. CHAVAN) : (a) Government
have seen the press reports in the Organi-
ser dated 19th November, 1967

(b) and (c). Facts are being ascertained.

PRIVATE PAPERS OF JAWADARLAL NEHRU

*796. DR. RANEN SEN: Wil e
Minister of EDUCATION be pleased to
state :

(a) whether i8 is a fact that in the
‘second and operative part of his last will,
the late Prime Minister, Jawaharlal Nehru
had desired that his entire private papers
‘and corresrendence should go o either
the National Library, Calcutta or the
the National Archives, New Delhi;
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(b) whether it is also a fuct that these
papers and correspondence have not yet
been sent to the instilutions mentioned by
the late Prime Minister; and

(c) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHR1
SHER SINGH) : (a) to (c). The portion
of Shri Jawaharlal Nehru's Will and Testa-
ment so far published does not conmtain
any reference o this matter, It is, however,
understood that he did make & reference to
the effect that all important documents
of historical value, bearing on the history
of the Freedom Struggle and post-indepen-
dence period be offered to the Institutions
mentioned, The implementation of this part
of the Will involves sorting out very volu-
minous papers in the light of his wishes, and
is an arduous and a time comsuming pro-
cess. The work is in hand and attempts
are being made to expedite it.

feeslt smma wt faeita wgraan

*797. st FURIT Tx WA
st s fagrt et

T MR- A A A AT AT
47 f7 ¢

(%) "ragas g f& avi1965-66
AT T§ 1966-67 & XA T |-
FRgra et & =g & foag fraaofw
fewell &y TR &7 A1T AT Al R
9 9T,

(=) afz g, 3 & afwdi 51 @@
g

(7) v ag ot = & i foga oy
< afir oY feeet swew wy 7€ & v
R
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(%) ¥ 59 @vawg # fiesft sy
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INSTRUCTIONS TO MADHYA PRADESH Gov-
ERNMENT FOR PUBLISHING MADHYA
PRADESH BUDGET

*797-A. SHRI J. H. PATEL :
SHRI MADHU LIMAYE :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether an inquiry has been made
into the reasons that induced the Joint
Secretary of the Finance Ministry to issue
instructions to the Madhya Pradesh Gov-
ermment during the last session of the
Lok Sabha; and

(b) if not, the reasons therefor ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B, CHAVAN) : (a) and (b).
No such instructions whether written or
oral were given to the Madhya Pradesh
Government by any Officer of the Finance
Ministry. The circumstances leading to
the printing of the Budget have been ex-
plained in the report of the State Gon-
ernment which was laid on the Table of
the House on 3lst July, 1967.

JAIL MaANUAL

*798. SHRI SHIVA CHANDRA JHA:
Will the Minister of HOME AFFAILRS be
pleased to state :

(2) whether it is a fact that all the
Jail Manuals have not been revised after
Independence; and

(b) in how many States Jail Manuals
have been revised and what pew facilities
have been provided in the classification of
imprisonment, dict, clothing eic. (State-
wise)?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): (a) and (b)
A Statement giving the information so far
received from the State Governments/
Union Territories is laid on the Table of
the House. [Placed in Library. See Ne.
LT-2092/673.] Information from the re-
maining State Governments/Union Terri-
tories will be laid on the Table of the
House on receipt.

Afefereqriaery afwawg
*799. ot Wi waw wrddt . av
fmr wefY g A Y g RS i
(%) = wrx gt w1 e
sfafaanfasrc afaawg & anilw iz iy
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T sdET T NEfE gel X
Tee TraE! FUTE FE T AT
(@) afz 71, @ = a7 & sk
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fag) : (%) tmr o facadi g
(@) sw 7 gsar
U.S. SCIeNCE FOUNDATION DELEGATION

*§00. SHRI HIMATSINGKA : Will the
Minister of EDUCATION be pleased o
state :

(a) whether a S-member delegation of
the United States National Science Foun-
dation recently visited New Delhi to dis-
cuss with Government and educationul
institutions the development of science
education in India;

(b) if so, the result of the discussions
and the improvements proposed to be
made in science education in India in the
light of these discussions; and

(c) the specific steps proposed to be
taken to inculcate initiative in research
work amongst the science students in
India ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) and (b).
Four members of the Governing Body of
the National Science Foundation of the
United States and the Head of Interna-
tional Science Activities of the Founda-
tion visited India recently, The main pur-
pose of their visit was to study personally
the progress of Summer Science Institutes
and their follow-up programme for im-
proving science education for which the
National Science Foundation is giving
assistance.

As a result of the discussions held, it
has been agreed that the University Grants
Commission, National Council of Educa-
tional Research and Training and other
agencies concerned will expand  further
and accelerate science education pro-
grammes, and the National Science Foun-
dation will extend the maximum assistance
possible.

(¢) To promote higher scientific educa-
tion and research in universities, the Uni-
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versity Grants Commission has taken the

following major steps :—

(i) Establishment of Centres of Ad-
vanced Studies at selecled univer-
sities and award of special scho-
larships to students to study at
these Centres;

Development and expansion of
science departments of universi-
ties, and other institutions;

Award of science research scho-
larships and fellowships;

(ii)

(iii)

(iv) Summer Institutes for the in-
service training of science teach-
ers;

(v

-—

A special programme fer student
participation in Scienlific research
at Universities and other institu-

tions,
The National Council of Educational
Research & Training has instituted a

scheme of Science Talent Search to iden-
tify brilliant and talented students at the
school stage and help them with scholar-
ships, summer schools and other means in
their scicntific studies and nesearch ut
Universities up to the highest stage includ-
ing the Ph.D. degree.

oA R ATl agw
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PAK, INFILTRATION IN ASSAM

*803, SHRI HEM BARUA : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) whether it is a fact that hundreds
of huts have sprung up on the Pukistan
side of Goalnara-East Pakistan border
housing deportees from border;

(b) whether these deportecs are perio-
dically pushed into Assam as infiltrators:
and

(¢) if so, the measures taken by Gov-
ernment in this regard ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): (a) According
to the Government of Assam, a large num-
ber of huts have been put up on the Pak
side of the Garo Hills/Goalpara-East
Pakistan border, for housing deportees.

(b) There have been occasional attempts
by deportees to enter Assam. Whenever
detected, they are pushed back.

(c) Vigil is being maintained and pa-
trolling has beecn intensified along the
border.

FAT AN AT Aoy wAw &
war fanz
*804. st 7Tq W afgTaTC: @
gt wefY ag AT I FA F
() w7 g &% & fF I RW AR
7o w2w & &1 dw faifa 5@ @
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DELHI TEACHERS' DEMANDS

‘805. SHRI M. L. SONDHI :
SHRI YASHPAL SINGH :

Will the Minister of EDUCATION be
pleased to state :

(a) whether it is a fact that aboul 40
Delhi teachers who took part in strikes
and demonstrations outside Parliament
House have been suspended;

(b) whether as assured by him. he is
going to meet the teachers scon; and

(c) what immediate demands are being
considered by Government 7

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (a), Orders
for suspension were issued against 7 tea-
chers and 1 principal of Government Higher
Secondary Schools, 4 teachers of aided
Higher Secondary Schools and 9 teachers
of Delhi Municipal Corporation Schools
out of these who took part in the strikes
and demonstrations im connection with the
revision of scales of pay. These orders
were subsequently revoked in all cases.

(b) The meeling was held on
December, 1967,

(¢) These demands relate to the rewi-
sion of the salary scales.

Tth
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ALLOCATION OF FUNDs TO DELHI
ADMINISTRATION

*806. SHRI DHIRESWAR KALITA :
Will the Minister of HOME AFFAIRS be
pleased to state ;

(a) whether the Chief Excculive Cuuna
cilor of Delhi has pleaded for a special
status for the Union Territory of Delhi,
as has been done in the case of Kashmir
in the matter of allocation of funds; and

(b) if so, Government's rcaction there-
1o0?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) No
proposal for giving special status for
Delhi as has been done for Jammu and
Kashmir has been received by Govern-
ment from the Chief Executive Councillor
of Delbi. However, a proposal for addi-
tional allocation of Rs. 10.61 crores dur-
ing the current year was received from
the Delhi Administration.

{(b) (i) Seven  proposals involving
Rs, 15.77 lakhs have been accepled.

(ii) Seven proposals involving Rs, 382.40
lakhs have been rejected: and

(iii) No final decision has yet becn taken
in the case of 31 proposals involving
Rs, 662.56 lakhs, Of these, 16 proposals
are pending for want of detailed informa-
tion from the Delhi Administration.

RECOVERY OF ANTI-NATIONAL DOCUMENTS
NEAR KARIMGANJ

*807. SHRI HUKAM CHAND KACH-
WAI: Will the Minister of HOME AF-
FAIRS be pleased to state :

(a) whether it is a fact that the Cus-
toms Officers raided the house of an
Indiany national situated ot a distance of
five miles from Karimganj on the East
Pakistan border and recovered some aati-
national documents;

(b) if so, the number of persons at-
rested and the number of those against
whom cases have been registered in this
regard:

(c) whether hundred rupee notes in the
Chinese currency were recovered from an
Indian National entering into the Indian
territory from Pakistan; and
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(d) if se, the action
matter ?

taken in the

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): (a) On 1st
December, 1967, the house of an Indian
national of Chandesikona (Cachar) was
searched by the Customs staff assisted by
the locul police. An incriminating docu-
ment, written in Bengali, which was neither
signed nor addrcssed to anybody., was re-
covered from the housc.

{b) One Indian national was arrested in
this connection and a case was registered
against him. Vigorous enquiries by local
policc are in progress.

(¢) Some Pak currency notes were re-
covered from a person, who claimed to be
a refugee from East Pakistan, by the Cus-
toms staff at Lakhi Barzar (Cachar) on
29th November, 1967

(d) Enquiries are being madec by the
lecal police,

SEIZURE OF ANTI-INDIAN DOCUMENTs ON
EAsT PAKISTAN BORDER

“808. SHRI KANWAR LAL GUPTA:
SHRI SHASHIBHUSHAN
BAJPAI :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that several
anti-State documents and some Chinese
currency was recovered from an Indian
who was arresled at Chandesikona near
Fast Pakistan border;

(b) if so, the details thereof; and

(c) the steps Governmenit propose Lo
tuke to check such activities ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAYAN) : (a) end (b). An
Indian national of Chandesikona (Cachur)
was arrestcd by the local police on the
30th MNovember, 1967, in connection with
a case registered by the police under the
Indian Penal Code. An unsigned and un-
addressed document, wrilten in Bengali,
containing material, involving security, was
recovered from his house on a search
maode by the Customs staff and the police.

(c) Enquiries are in progress in this
case. A close watch is maintained by the
State Government on persons suspecizd to
be engaged in anti-national activities.
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OFFICERS OF BIHAR GOVERNMENT

*809. SHRI BHOGENDRA JHA : will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that the Union
Government have decided to down grade
cleven top Officers of the Bihar Govern-
ment who were being treated as LAS.
officers with effect from 1948;

(b) if so, the reasons therefor;

(¢) whether it is a fact tha! this duci-
sion of the Union Government is contrary
tu the recommendations of the State Gov-
crnment in this regard; and

(d) whether Government have taken
into account the complications and ano-
malies it will cause in the State Adminis-
tration 7

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN):; (a) The senio-
rities of 12 1.LA.S. officers of Bihar Cadre
have been recently revised downwards.

(b) On the representation of three other
[LAS, Officers, it was decided, in consul-
tation with the Ministry of Law, that the
period of service when these 12 officers
were holding lower posts should be ex-
cluded for purposes of determining their
seniorities,

(c) Yes Sir,

(d) Determination of seniority being
governed by statutory rules, administrative
complications and anomalies, if any, can-
not be the over-riding considerations
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ExPLOSION IN SHAHDARA (DELHI)

*810-A. SHRI BAL RAJ MADHOK :
SHRI NIHAL SINGH :
SHRI HARDAYAL DEVGUN:
SHRI KANWAR LAL
GUPTA :
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether there was a big explosion
in Shahdara, Delbi on the 10th Decem-
ber, 1967; and

(b) if so, the causes thereof and what
was the extent of loss ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Yes,
Sir,

(b) The enquiries made so far reveal
that the explosion took place due to the
accidental combustion of certain chemi-
calg stored in a house. 11 persous are
reported to have died so far and 37
persons have been treated for inm-
jurics. The loss to the building is esti-
mated to be about Rs. 40,000/- and of
other moveable property is estimated at
Rs. 35,000/-.
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ADVERTISBEMENTS BY AILR-INDI,

4986. SHRI BABURAO PATEL : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) the names of newspapers and perio-
dicals who were given advertisement by
the Air-India in the country and abroad
during the year ending the 31st March,
1967 with amount spent on each news-
paper and periodical;

(b) the circulation data of ‘On-ooker’

and ‘Skyways' and reasons for patronising
these for a number of years;

(c) the criteria by which the sclection
of media is made;

(d) the nature and cost of other media
used in the country and abroad for Air-
India advertisement during this period;

(e) the number and names of persons
who travelled on exchange tickets in lieu
of advertisements with dates, countries and
value of each ticket issued during the last
3 years; and

(f) the advertising business
M/s. J. Walter Thompson
anpually during ths last 5
reasons for patronising this
when equally pgood Indian
sgencies were available ?

THE MINISTER OF TOURISM AND

given to
(Pvt,) Ltd.
years and
Company
advertising

CIVIL AVIATION (DR. KARAN
SINGH) : (a) The requisite information
pertaining to Indian newspapers/periodi-

cals is laid on the Table of the House.
[Placed in Library, See No. LT-2093/67)
Information regarding foreign newspapers/
periodicals is not readily available.
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(b) The present circulation cof the
‘Onlooker’, according to the Audit Bureau
of Circulation, is 3,200 and that of the
‘Asian and Indian Skyways' is estimated
1o be 1,500. Air-India consider it useful
to advertise on the ‘Onlooker' bevause it
is a prestige magazine read by potential
air travellers on which many other air-
lines also advertise. They ulso advertise
on the ‘Asian and Indian Skvways' because
it is a trade journal devoted to aviation.

(c) The criteria for selection are qua-
lity of publication, its readership and
usefulness to generate traffic.

(d) Cinema slides, Window displuys,
Hoardings, Radio, TV, Films. Direct Mail,
Brochures, Calendars ctc.

The approximate expenditure on these
media in India during the year 1966-67

is t—

In cash : Rs. 10.74 lakhs,
In transportation/

service contract :  Rs. 2,00 Jakhs.

Information regarding c¢xpendituie on

different media incurred in foreign coun-
tries, is not readily available,

(e) About 450 Transportation,’Service
Contracts were signed by Air-India &1l over
the world, The details regarding the num-
ber and names of persons, who travelled
on exchange tickets with dates of their
travel, countries and the value of each
ticket issued, are not readily availuble.

(f) M/s. J. Walter Thompson Cu. Pvl.
Ltd, is a company registcred in India
under the Companies Act, 1956 and has
been handling Air-India's adverlising busi-
ness for mearly 30 years. Air-India are
fully satisfied with their services. The value
of advertising against cash payments
placed through this Company during the
last five years is as under :—

1962-63 Rs. 3.66 lakhs.
1963-64 Rs. 3.55 kkhs,
1964-65 Rs. 4.10 lakhs.
1965-66 .. Rs. 3.98 lakhs.
1966-67 .. Rs. 3.42 lakhs.

TourisT TRANSPORT FACILITIES AT PLACES
oF TOURIST's INTEREST IN GUJARAT

4987. SHRT NARENDRA  SINGH
MAHIDA : Will the Minister of TOUR-
ISM AND CIVIL AVIATION be pleased
to state :
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(a) the amount spent om providing
tourist transport facilities at the places of
tourlsts interest in Gujarat Juring the last
five yesrs;

(b) the steps taken to attract more
tourists to the places of tourist’s interest
in the State during the current year; and

(c) the number of foreign tourists who
visited Gujarat during 1966-67 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) Rs, 62,031/~ were released
to the State Government during the Third
Plan period for providing transport faci-
lities between Keshod airport and Sussan
Gir.

(b) A provision of Rs. 1.50 lakhs has
been made in the Central budget to give
subsidy to the Govt. of Gujarat during
the current year for providing additional
facilities to tourists at Sassan Gir, Porban-
der, Lotha!l, Modhera and Ahmerlubad.

(c) 4,072 foreign tourists visited places
of tourist interest in Gujarat State during
1966-67. This assessment has been made
by the Govermment of Gujarat,

NATIONAL HIGHWAY NoO. 4/

4988. SHRI G. P. MANGALATHU-
MADOM : Will the Minister of TRANS-
PORT AND SHIPPING be pleased io
stale :

(a) the total length of Naitioral High-
way No, 47 falling within Kcrala State,

(b) the total length of the above road
widened and .improved according to the
specifications of National Highways:

(c) whem Government propose 1o com-
plete the improvement of National Higli-
way 47 throughout Kerala State; and

(d) the steps taken lo expedite the work
-of improvement of National Highway 47
in Kerala ?

THE DEPUTY MINISTER IN 'THF
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DARSHAN):

(a) About .236 miles,

(b) Reaches totalling 74 miles. have
been improved and/or widened since 1956,
the year of the formation of the Kerala
‘State.
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(c) and (d). Rest of the National High-
way length has the capacity ~n.J riding
comfort adequate for the traffic volume
obtaining at present und the nted cf «m-
proving and widening it is not considered
lo be so urgent as to require thi« work
being taken up in the present stage of
financial stringency,

HOTELS IN GUJARAT

4989. SHRI1 NARENDRA SINGH
MAHIDA : Will the Minister of TOUR-
ISM AND CIVIL AVIATION be pleased
lo state :

(a) whecther there is any proposal to
cstablish hotcls in the public sector in
Gujarat;

(b) il so, the places selected for the
purpose;

(c) whether Government propose to give
subsidy to private partics for pulting up
hotels in Gujarat;

(d) if so, the broad features of the pro-
posal; and

(e) the steps taken for the provision
of adequate and suitable accommodation
for tourists in Gujarat ?

THE MINISTER OF TOURISM AND
CIVIL  AVIATION (DR. KARAN
SINGH): (a) The Government have no
proposal at present to establish hotels in
public sector in Gujarat.

(b) Docs nol arise,

(c) No subsidy is given, but privale
hoteliers will be eligible for loans from
the Hotel Loan Fund.

(d) Does not arise.

(e) Certain proposals to finance in part
rest houses, holiday homes and retiring

rooms which have been sent up by the
State Government are under consideration.

CENTRAL ASSISTANCE FOR GIRLS'
EDUCATION

4990. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of EDUCA-
TION be pleased to State :

(a) the quantum of Central assistance
proposed to be given to the Gujarat State
for girls education in the Fourth Phn; and

(b) the allocation made to Gujarat State
in 1967-68 for this purpose 7
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THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (a) Central
assistance is allocated Statewise, every
year for the head of development
“General Education” as a whole and not
for each individual scheme separately. As
such no separate allocation of funds for
Girls' Education alone during Fourlth Plan
is made.

(b) For the year 1967-68 an amount of
Rs. 143.50 lacs has been allocated for
Gujarat as Central assistance for the head
of development “General Education” and
“Technical Education” which inter alia
includes some assistance for the pro-
grammes of Girls' Education,

DeLHI AND HIMACHAL PRADESH CADRE OF
LAS.

4991. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether it is a fact that Govern-
ment are contemplating to abolish Delhi
and Himachal Pradesh Cadre of the LAS.
and rcconstitute a Union Territories cadre;

(b) if so, the broad outlines of the
scheme;

(c¢) whether it is also a fact that pend-
ing the reconstitution of his cadre, the
appointment of the existing incumbent; of
the Delhi and Himachal Pradesh Cadre
to the Selection Grade of the 1.A.S. has
been held in abeyance;

(d) whether Government have received
any representations to this effect also; and

(e) if so, Government’s reaction there-
to?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Yes,
Sir,

(b) A copy of the schemc has already
been laid on the Table of the House, vide

reply given to part (b) of Unstarred
Question No. 4158 on 13th December,
1967,

(c) Yes, Sir.

(d) Yes, Sir.
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(e) The question of filling vacancies in
the Selection Grade of the IAS Cadre for
the Union territorics would be considered
after appointments to the Cadre at its con-
stitution have been made and seniority of
persons appointed to the Cadre at its
initial constitution is fixed.

STRENGTH OF JUDGES

4992. SHRI M. N, REDDY : Will the
Minister of HOME AFFAIRS be pleased
lo state :

(a) the present number of Judges of
the Supreme Court of India and as well
as the number of permancent Judges of
various High Courts in the country;

(b) the approved quota or strength of
permanent Judges of various High Courts:

(c) the basis or principles governing
the fixation of such strength; and

(d) whether Government propose Lo
review these principles in view of the
experience of last few years?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) and (b).
A statement is laid on the Table of the
House. [Placed in Library. Sce No. LT-
2094/67).

(c) The requirement of permanent
Judges in each High Cour! is determined
taking into account the institutions and
the rate of disposal in the High Court.

(d) The strength of Judges in the
various High Courts is reviewed and re-
fixed from time to time, in the light of
the state of work.

SaLaries OoF HicH CoUrT JUDGES

4993, SHRI M. N. REDDY : Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) the salaries and free amenities, if
any, of the Chief Justice and puisne judges
of the Federal Court of India under Gov-
ernment of India Act, 1935;

(b) the salaries and free amenities, if any,
of the Chief Justices and Judges of the
Presidency High Courts and Allahabad
High Court before 1950 and after the en-
forcement of Government of India Act,
1935§:
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"(c) the changes effected at different times
in the salaries of High Court Judges bet-
ween 1919 to 1950; and

(d) the present rules applicable to leave
and pension of Supreme Court and High
Court Judges 7

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) :
(a) Chief Justices or Acting

Chief Justice Rs. 7,000 p.m.
Any other Judge or an
acting Judge Rs. 5,500 p.m.

No free amenities,

(b) and (c). A statement is laid_on the
Table of the House. [Placed in zf'bmn'.
See No. LT—2095/67).

(d) The leave and pension of Judges
of Supreme Courl and of High Courts are
gaoverned by the provisions of the Supreme
Court Judges (Conditions of Service) Act,
1958, and High Court Judges (Conditions
of Services) Act, 1954, respectively.

ANDIIRA PRADESH OFFICER ON DEPUTATION
AT CENTRE

4994. SHR1 M. N. REDDY : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) the number of officers of Andhra
Pradesh Government on deputation at pre-
sent in the Central Government category-
wise; and

{b) the maximum period of deputation
allowed under the rules ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) In-
formation is being collected and will be
laid on the Table of the House as soon
as possible,

(b) Atlention is invited to the answer
given to part (d) of the Unstarred Ques-
tion No. 3139 on 6th December, 1967 in
the Lok Sabha.

INDIAN SHIPPING

4995. SHRI1 SRINIBAS MISRA : Will
the Minister of TRANSPORT AND SHIP-
PING be pleased to state : .

(a) the total shipments to and from
India during the year 1966-67 and the

total coastal shipments during that period;
and ’

(b) the percentage of Indian share in
both the categories ?

THE MINISTER OF TRANSPORT AND
SHIPPING (DR. V, K. R. V. RAO): (a)
and (b). The requisite information is being
collected and will be laid on the Table of
the Sabha.

Pak RAIDS IN AssaM
4997. SHRI R. R. SINGH DEO:
SHRI BEDABRATA BARUA :
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that the pum-
ber of raids by the East Pakistan Riflemen
on the Assam border have increased during
the last six months;

(h) whether it is also a fact that Indian
villagers were kidnapped recently; and

(c) if so, what step the Government
have proposed to get them released ?

THE MINISTER OF HOME AFFAIRS
(SHR1 Y, B. CHAVAN) : (a) No, Sir,

(b) Yes, Sir,

(c) Protests have been lodged with
Pakistani authorities. They have been re-
quested in every protest, as well as during
periodical border meetings, to control the
criminal elements in the border areas and
to prevent recurrence of such incidents,
Vigilance and patrolling have been intensi-
fied. Steps to recover such persons are
promptly taken and pursued.
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EMPLOYMENT OF o GERMAN NATIONAL IN A
MAHARASHTRA FIRM

5000. SHRI RAM CHARAN : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) whether il is a fact that a German
nationul who came to India in 1966 on
transit visa has been employed by Khande-
wala Tube Company in Maharashtra in
violation of visa instructions; and

(b) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and
(b). Under an agreement between Messrs
Mannesmann & Meer AG of West Ger-
many and Messrs Khandelwal Tubes, the
former firm who supplied the Tube Mill
Plant to the latter, were to provide a
German technician for commissioning of
the plant. As Mr. Croonenbrock, a tech-
nician of the suppliers, happened to be in
India at the time of commissioning of the
plant, although on a tourist visa, it was
decided to authorise him to extend his stay
in India for the above mentioned purpose.
He, however, left India before the above
decision could be implemented.

CatHoLic CiariTies, INDia New DerLmn

5001, SHRI BABURAO PATEL: Will
the Minister of HOME AFFAIRS be pleas-
ed to state :

(a) the amounis spent by the Catholic
Charities, India, New Delhi, State-wise, feor
rumning different agricultural and other pro-
jects;
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(b) whether the Catholic Charlties are
contemplating a Rs. 16 lakh scheme in
North Arcot and a similar one in Salem
in Madras State to be implemented in early
1968 for extending loan facilities to far-
mers at interest-free rates, for installing
pumpsets, sinking wells, providing tractors
and giving sheep free to farmers elc;

(c) whether Government are aware of
the fact that Mother Lubia and Father
Stanislaus Miranda, Christian Missioneries,
bave similarly purchased 275 acres of
paddy-growing land at Vadoli and Talaseri
in the Thana District of Maharashtra and
formed Warli-Adivasi cooperatives, opeaed
churches of “Qur Father in Heaven™" have
already converted over 5000 adivasi Warlis
to Christianity out of 40,000 Warlis ia the
area with bribes of free sheep and paddy
growing lands; and

(d) if mot, what immediate steps Gov-
ernment propose to take lo stop these
Christian missionaries from acquiring g per-
manent foothold in the country by per-
chasing large agricultural estates in various
parts of the country ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B, CHAVAN) : (a) aad (b).
The facts are being ascertained aad will
be laid on the Table of the House.

{c) It is not a fact that Mother Lubia
and Father Stanislaus Miranda have pur-
chased 275 acres of land in Thane Dis-
trict, formed Warli-Adivasi cooperative and
opened churches of “Our Father in Hea-
ven". Out of 40,000 total Warlis Adivasis
4,000 have been converted to christiaaity
and further enquiries are being made re-
garding these conversions.

(d) Does not arise,

INDIAN ARMS IN POSSESSION OF CHINESE
AND PAKISTANI AGENTS IN INDIA

5002. SHRI BABURAQ PATEL :
SHRI HEM RAJ:

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that a large oum-
ber of cartridges and mortar shells bearing
Indian Army markings were recovered from
the banks of the Ganga Canal near
Roorkee in the second week of September,
1967 and if so, the quantity of the arms
recovered and their value;
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(b) whether it has come to the notice
of Government that such arms are being
sold by some of our Army personnel tq the
Communists, Chinese and Pakistani agents
and saboteurs; and

(c) if so, the steps taken by Govern-
ment in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) The
following ammunition value approximately
Rs. 4600 was recovered from the banks
of the Guanga Canal near Roorkee during
the period August—November, 1967 :—

I.  Ammunition for

rifles, ctc. 14,866 rounds.
2. Sten Carbine

ammunition 1,287 '
3. Pistol V.. ammunition 45 Wi
4 I & 3" Mortar 43
5. Switches 17

(b) and (c). No, Sir. However, the
Military Authorities have ordered 4 Court
of Enquiry which is investigating into the
matter. Suitable further security measures
will be taken on the recommendations’ of
the Court of Engquiry,
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COMPLAINT AGAINST A MEMBER OF CANADIAN
MISSIONARY SOCIETY FOR KIDNAPPING

5004. SHRI UMANATH :

SHRIMATI SUSEELA
GOPALAN :

SHRI A. K. GOPALAN :
SHRI K. RAMANI :
SHRI GANESH GHOSH :
SHRI JYOTIRMOY BASU :
SHRI BHAGABAN DAS :
SHRI K. M. ABRAHAM :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government have received
any complaint against a member of the
Canadian Missionary Society in. Calcutta
for kidnapping one Miss Jayashree Bose
on the 8th November, 1967;

(b) whether Government have taken up
the matter with the Canadian High Com-
mission; and

(c) the steps takes by Government to
check such activities of foreign mission-
aries ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) to
(¢). It is reported that Miss Bose was kid-
napped by some unknown persons but as
no formal complaint was lodged, it is mot
pussible to take an yaction in the mmtter,

INncioeNT IN FRONT OF CHINESE EMBASSY
on THE 1ST OcToBer, 1967

5005. SHRI B. K. MODAK :
SHRI P. P. ESTHOSE :
SHRI BHAGABAN DAS :
SHRI K. M. ABRAHAM :

Will the Minister of HOME . AFFAIRS
be pleased to state ;

(a) whether the Prime Minister has re-
ceived any representation regarding the in-
cident on the Ist October in front of the
Chinese Embassy from one Shri Hans Raj
Rahber;
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(b) if so, whether Government have in-
vestigated into the matter; and

(c) the steps taken on the findings ?

THE MINISTER OF HOME AFFAIRS
{SHRI Y. B. CHAVAN) : (a) Yes, Sir.

(b) and (c¢). No incident as alleged in
the representation occurred in front of the
Chinese Embassy. The allegations are base-
less and no investigation is consideted
necessary.

NEPAL! INTRUSIONS
5006. SHRI R. S. VIDYARTHI: Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether any case of MNepali soldiers

intruding into the Indian territory has com=
to the notice of Government re:zently;

(b) if so, the details thereof; and

(c) the action taken to protect the bor-
ders ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) No. Sir.

(b) and (c). Do not arise.

MEMORIALS OF NATIONAL LEADERS

5007. SHRI MRITYUNJAY PRASAD :
Will the Minister of EDUCATION be plea-
sed to state :

(a) the names of places in Delhi and
outside Delhi where Government have con-
structed or helped the States to construct
the memorials of the National Leaders;

(b) the amount incurred so far on the
construction of the memorials at Rajghat,

Shantivana, Teen Murti Bhavan, Vijay
Ghat, Buddha Garden and Ravindra
Bhavan;

(c) the amount still to be incurred for
completing construction plan of each one
of them; and

(d) the amount incurred annually on
their maintenance and repairs ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH) : (a) to (d). Information
is being collected and will be laid on the
Table of the Sabha,
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(&) s & 7 vear 1

NATIONAL ACADEMY OF ADMINISTRATION,

MussooRIE

5010. SHRI P. VISWAMBHARAN :
Will the Minister of HOME AFFAIRS be

pleased te state :

(a) the number of horses maintained in
the National Academy of Administration,

Mussoorie; and

(b) the average monthly expenditure per

horse ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a)

Thirty, Sir,

(b) During the months of June to Nov-
ember, 1967, average monthly expenditure

per horse was approximately Rs, 360/-
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SmMO-PAKISTAN SPYING ACTIVITY

5013. SHRI KANWAR LAL
GUPTA :
SHRI SAMAR GUHA :
o

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that the arrest
of a Pakistani Spy at Dhubri in Goalpara
District on the 12th November, 1967 has
yielded clues to Sino-Pakistani spying mc-
tivities in Assam and jn some other border
States;

(b) if so, the detaily thereof;
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(c) whether it is a fact that some Paki-
stanis took training of spying through
Chinese experts;

(d) if so, the details thereof; and

(e) the action Government proposes to
take against such activities 7

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) and (b).
One Pak national who was loitering in
suspicions circumstances, was arrested on
the night of 11th/12th November, 1967
at Dhubri Railway Station. An Indian
national was glso arrested in this connec-
tion. The case is still under investigation.
A case under the Arms Act has also been
started against the Pak national for the
possession of an unlicensed revolver.

(c) The Government have no informa-
tion.
(d) and (e). Do not arise.

RELEASE OF DOCUMENTS ON TRANSFER OF
Power BY THE BRITISH

5014. SHRI HUKAM CHAND KACH-
WAI: Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether Government are aware of
a remark in the book, “The Last Days of
British Raj” by Leonard Mosley that “offi-
cial docoments dealing with the transfer to
power in India will not be officially released
until 1999"; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes,
Sir,

(b) Presumably the reference is to the
official documents of the British Govern-
ment about which the Government of India
bhave no information.

REORGANISATION OF ASSAM

5015. SHRI MADHU LIMAYE:
DR. RANEN SEN:
SHRI HARDAYAL DEVGUN :

Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whetler Government have taken a
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final decision in regard to the re-organi-
sation of the State of Assam;

(b) if so, the details thereof; and

(c) when the plan will be implemented ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) No, Sir.

(b) Does not arise.

(c) Government are examining the mat-
ter further with a view to evolving a basis
for reorganisation of Assam dcceptable to
all sections of the people. In view of this
it is pot possible at this stage to indicate
the time when any plan or schema for re-
organisation of Assam could be implemen-
ted.

PAKISTANI INTRUSION IN GOALPARA
DisTricT
5016. SHRI MAYAVAN: Will the

Minister of HOME AFFAIRS be pleased
to state :

(a) whether it if a fact that 12 Pakistani
nationals trespassed into Satharithari vill-
age in Goalpara near Assam-East Pakistan
border;

(b) if so, whether it is a fact that Paki-
stani nationals were fishing at a pond for-
cibly end illegally;

(c) whether it is also a fact that on the
18th November, 1967, a mail runper was
kidnapped by Pakistani forces; and

(d) the steps taken by Government to
check activities of Pakistanis on the Assam-
East Pakistan border ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) and (b).
Yes, Sir. On 19-11-67 about 10/12 Paki-
stani nationals trespassed into an Indian
village under P, S. Mankachar, District
Goalpara, and started fishing in a pond.
Civil police intervened and when Pakistanis
offered deflance fired two shots. The in-
truders thereupon retreated to Pakistan,

(c) No, Sir.
(d) Viglance is being maintained and
border patrolling has been intensified.

PROTEST BY WoRLD FEDERATION OF TRADE
UNIONS

5017. SHRI YASHPAL SINGH: Will
the Minister of HOME AFFAIRS be pleas-
ed to state :
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(a) whether the World Federation of
Trade Unions has protested against the
attack on democratic rights of the Indian
People after the dismissal of the West
Bengal Ministry; and

(b) if so, the Government’s
thereto ?

reaction

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) Yes, Sir.

(b) The developments in West Bengal
are purcly internal matters with which or-
ganisations outside the country have no
connection.

arTeY § fadet i
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VAacaNciEs W HARYANA aND PunJas Hicn
Court

5020. SHRI SHRI CHAND GOEL : Will
the Minister of HOME AFFAIRS be plea-
sed to state :

(a) the number of vacancies on the
Bench of the Punjab and Harayana High
Court at present;

(b) since how long the vacancies have
been existing; and

(c) the reasons for the delay in filling
them up and the likely date by which they
will be filled up ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) Five vacan-
cies of Additional Judge,

(b) One vacancy arose om 30th May,
1966, another on 30th March, 1967, and
a third on 27th September, 1967. The re-
maining two vacancies were in posts created
in July, 1965, in the former Punjab High
Court which were left unfilled because of
the decision for the creation of a separate
High Court for Delhi.

(c) The need to fill the vacancies has
been impressed on the State authorities and
proposals for appointment are awaited from
them,

JoBs Fox ARCHITECTS

5021. SHRI MANIBHAI J. PATEL:
Will the Minister of HOME AFFAIRS be
pleased to state :
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(a) whether his attention has beep drawn
to the statement made by the President of
the Indian Institute of Architects recently
about a serious lack of proper job oppor-
tunities for architects in the country and
their consequential migration abroad; and

(b) if so, the remedial steps proposed to
be taken by Government to enable them to
serve the community by absorbing them
suitably in the country ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. 5. RAMASWAMY) : (a) and (b). Yes,
Sir. Such information as is available indi-
cates that there has been some deterioration
in the employment prospects for architects.
This is gemerally due to the slackening in
the pace of construction activity during the
last few years. It is to be expected that
the position will improve as the economy
recovers.

The facilities of the Scientists’ Pool are
available to architects as to other highly
qualified and experienced Indian scientists
and technical personnel,

SEIZURE OF ARMS AND AMMUNITIONS FROM
A MANPUR M.L.A.

5022. SHRI M. MEGHACHANDRA :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that a case (under
the Arms Act) was pending against Sri
Demjalam Kipgen, MLA of Manipur and
he was arrested by the Police at the Bishen-
pur Police Gate while moving towards
Churachandpur in a venicle with a huge
collection of arms including a large pum-
ber of unlicensed guns and ammunitions;

(b) whether it is also a fact that his case
went up to the court of the Judicial Com-
missioner, Manipur and the court has re-
manded the case for trial afresh;

(c) whether it is also a fact that the case
is kept pending for a number of years; and

(d) if so, the reasen for not taking up
the case for so long a period ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI

VIDYA CHARAN SHUKLA): (a) Yes,
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Sir, Shri Demjalam Kipgen along with some
others was arrested for carrylng some
unlicensed guns and ammunition,

(b) Yes, Sir.

(c) The case is pending since November
1964.

(d) The reasons for not taking up the
case are being gone into,

CaLcUTTA-HALDIA RoAD LINK

5023. SHRI S. C. SAMANTA : Will the
Minister of TRANSPORT AND SHIPPING
be pleased to state :

(a) the steps taken to provide a second
road link between Calcutta and Haldia via
Kolaghat which will be a shorter route and
can be effected by extending the National
Highway No. 6 from Kolaghat to Haldia;

(b) whether it is a fact that the State
Government of West Bengal was asked to
acquire land for the purpose; and

(c) whether it is also a fact that all pre-
liminaries were done by the State Govern-
ment long before but final order was not
passed ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND SHIP-
PING (SHRI BHAKT DARSHAN) : (a)
It has been decided recently to include the
road connecting Kolaghat on National High-
way No. 6 with Haldia Port in the National
Highway System and to finance the deve-
lopment of this road from Natiomal High-
way funds,

(b) and (c). The Haldia link road is a
new project, involving a total capital lia-
bility of over Rs. 4 crores and needed exa-
mination in detail before final acceptance
by the Government of India. Before the
completion of this examination, the State
Government could not be asked, and were
not asked, to take action either towards land
acquisition or any other preliminaries in-
volving financial liability. They were, how-
ever, reported to have been taking action,
on their own, in regard to both these items
in anticipation of the approval of the Gov-
ernment of India,
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Text Books AT CHEAP RATES

5028, SHRI S. M, BANERJEE : Will the
Minister of EDUCATION be pleased to
state :

(&) whether any scheme has been chalked
out to make education less expensive; and

(b) if so, the salient features of this
scheme 7

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD) : (a2) and (b).
A scheme regarding supply of free books
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to children at Primary stage and building
up of textbook libraries at the Middle and
Secondary stage is under consideration.

Book BANKs

5029, SHRI YAIJNA DATT SHARMA :
Will the Minister of EDUCATION be
pleased to state :

(a) whether Government propose to open
book banks in schools in the country to
help poor students; and

(b) if so, the details of the proposal and
the time likely to be taken to give effect
to the proposals 7

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (a) and (b).

A scheme regarding supply of Free Books
to poor and needy Children at Primary
Stage and building up of Text-Book Libr-
aries at the Secondary stage is under con-
sideration of the Government of India.
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ACTIVITIES OF AN AMERICAN MISSIONARY

5031. SHRI BABURAO PATEL: Will
the Minister of HOME AFFAIRS be pleas-
ed to state :

(a) how long has Rev. Railley, an Ameri-
can Missionary been in India and the num-
ber of missionaries working with him with
the name of his mission;

(b) the number of foreign missionaries
in Bihar, country-wise, and the names of
missions and places where they operate;
and

(c) the precise steps Government have
taken to check the activities of certain
Christian missionaries ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Rev.
Reilley, who is in fact an Australian na-
tional, belongs to the Society of Jesus, Fur-
ther information is being collected and will
be laid on the Table of the House,

(b) A statement showing nationality-wise
the number in Bihar of registered foreign
missionaries as on 1-1-1967 and Common-
wealth missionaries as on 1-6-1967 is laid
on the Table of the House. [Placed in
Libarary, See No, LT—2096/67]. Futrther
information is being collected and will be
laid on the Table of the House.

(c) Government have sufficient powers
under the Foreigners Act, 1946, and the
Rules and Orders made thereunder. Suit-
able action has been/is being taken against
foreigners, including missiongries, who
come to notice for anti-national or objec-
tionable activities.
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ANTI-NATIONAL ARTICLE IN “RADIANCE"
WEBELY

5035, SHRI BENI SHANKER
SHARMA : Will the Minister of HOME
AFFAIRS be pleased to state ;

(a) whether Government are aware that
an article was published in a local weekly
“Radiance” dated the 22nd October, 1967,
wherein our valiant Jawans of the Indian
Army have been attacked in a most dis-
graceful and insulting language;

(b) whether it is also a fact that similar
remarks were made about Judges of the
Supreme Court of India in an article pub-
lished in a Lucknow weekly “Albaas-el-
Islam™; and

(c) if so, the action taken against these
magazines 7

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) The article
captioned “More Light on the Ranchi Riots”
has come to the notice of Government,

(b) Information is being collected from
the State Government,

(c) Since the disturbances at Ranchi and
Hatia are being enquired into by a Com-
mission of Enquiry, the Government would
prefer to await the report of the Commis-
sion.

MiLe-PosTs

5036. SHRI BENI SHANKER
SHARMA : Will the Minister of TRANS-
PORT AND SHIPPING be pleased to
state :

(a) when the decision to convert the
mile-posts on Highways into kilometre-posts
was taken; and

(b) the cost of such conversion up-to-
date and the mile-posts converted so far
including road mileage ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND SHIP-
PING (SHRI BHAKT DARSHAN) : (a)
August, 1961,



8341 Written Answers AGRAHAYANA 29, 1889 (SAKA) Written Answers 8342

(b) The required information is being
collected and will be laid on the Table of
the Sabha in due course.

REMODELLING OF MAJoR PoRTs

5037. SHRI S. KUNDU: Will the
Minister of TRANSPORT AND SHIPPING
be pleased to state :

(a) whether the Ministry have gny sche-
mes to remodel the existing major ports in
order to fit in the big ships ordered by the
Ministry abroad; and

(b) if so, the nature of the schemes and
names of such ports ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V. RAO):
{(a) Yes, Sir.

(b) Provision has been made in the draft
outline of the Fourth Five Year Plan of
major ports for schemes designed to cater
to the requirements of big size and deep-
draft ships. The schemes are as follows : —

A pew Dock System with 7 berths, and
an oil jetty are under construction at Haldia
near Calcutta Port.

At Bombay, the Dock Expansion Scheme
and Ballard Pier Extension Scheme, design-
ed to add 8 berths, are in progress. A
scheme has been formulated for improving
the berthing capacity of the breasting dol-
phins of the oil tanker berths at Butcher
Island. The feasibility of setting up a satel-
lite port to Bombay Port on the eastern
side of the existing harbour is being studied
by the Consultants of the Bombay Port
Trust as part of the preparation of a Master
Plan for the future development of the
Port.

At Madras, an outer harbour (ore-cum
oil dock) is under construction,

At Cochin, the feasibility of constructing
an off-shore terminal is proposed to be in-
vestigated,

The feasibility of providing additional
facilities ar Visakhapatnam or constructing

a new harbour in the vicinity or providing
an off-shore terminal in the region to cater

to large scale exports of iron ore is under
investigation.

At Kandla, the question of constructing
a sixth cargo berth is under consideration.

At Mormugao, the provision of an ore
pier with modern mechanical handling faci-
lities and a mineral oil jetty is under com-
sideration.

At Paradip, the question of developing
the Port to cater to vessels of 60,000 DWT
is proposed to be considered as part of the
second stage development of the Port,

Onrissa HigH COURT

5038. SHRI S. KUNDU : Will the Minis-
ter of HOME AFFAIRS be pleased to state :

(a) whether his Ministry is aware that
the Orissa High Court is functioning with
less number of judges for the last five years;
and

(b) if so, the steps taken to appoint new
judges to fill the prescribed quota of five
judges for the said High Court ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) and (b).
The Orissa High Court had been function-
ing with less number of Judges as the quan-
tum of work in the High Court did not
justify the appointment of more Judges.
Since, of late, the work in the High Court
has increased, the strength of Judges was
augmented recently by "the appointment of
one Additional Judge and one more per-
manent Judge will be appointed shortly,
thus raising the strength to five permanent
Judges and one Additional Judge.

DEVELOPMENT OF CHANDIPORE AS A
TouwmsT CENTRB

5039, SHRI S. KUNDU : Will the Mi-
nister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a) whether his Ministry has any scheme
to develop Chandipore-on-Sea in Orissa at
Balasore as a tourist centre;

(b) if so, the nature of the scheme;
and
(c) if not, whether his Ministry pro-

poses to investigate the feasibility of any
such scheme ?
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THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR, KARAN
SINGH) : (a) No, Sir.

(b) Does not arise.

(c) As funds are not likely to be avail-
able during the next few years for a Pro-
ject of this nature, there is no proposa] to
investigate its feasibility.

DREDGING EQUIPMENT

5040. SHRI C. JANARDHANAN : Will
the Minister of TRANSPORT AND SHIP-
PING be pleased to state :

(a) whether there is any proposal under
consideration of the Economic Commission
for Asia and Far East to create a regional
pool of dredging equipments to help the
countries of the ECAFE region; and

(b) if so, the details thereof ?

THE MINISTER OF TRANSPORT AND
SHIPPING (DR. V. K. R. V. RAO) : (a)
and (b). The question of constitution of
& regional pool of dredging equipment to
help countries of the ECAFE region was
considered by the Water Transport Sub-
Committee of the Transport & Communi-
cations Committee of the ECAFE at its
cighth session held at Bangkok in October-
November 1967, The Sub-Committee decid-
ed to defer further consideration of the
question pending the collection by the
ECAFE of basic information from the mem-
ber countries relating to their dredging ac-
tivities, their available dredging equipment
and a firm programme of their dredging
requirements with the quantum involved for
a stipulated period of time.
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TREATMENT METED OUT To Miss MaANU-
BAHEN BY ANDHRA GOVERNMENT
5043, SHRI G. C. DIXIT : Will the Mi-
nister of EDUCATION be pleased to

state :
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(a) whether Government'’s attention has
been drawn to a news item appearing in the
Statesman dated 21st November, 1967 that
Miss Minaben Gandhi, grand-daughter of
Mahatma Gandhi, who was on a country-
wide tour under an assignment from the
Union Education Ministry to spread the
message of Gandhiji among the school chil-
dren bitterly complained about the treat-
ment meted out to her by the Andhra Gov-
ernment’s Education Department; and

(b) if so, the steps taken in this mat-
ter 7

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) Yes, Sir.
The reference is, however, to Miss Manu-
bahen Gandhi.

(b) The position is being ascertained
from the State Government,
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PUBLICITY TO ATTRACT FomeioN ToumisTs

5046. SHRI D. C. SHARMA : Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a) whether it is a fact that a very small
number of foreign tourists are attracted to-
wards India due to inadequate publicity
abroad; and

(b) if so, the steps taken or proposed to
be taken in the matter ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) and (b). Though there
has been an increase in the number of
foreign tourists visiting India in recent years,
this pumber is stil] small compared to the
tourist potential of the country. To atfract
more tourists, it is necessary to improve
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tourist publicity abroad and also simulta-
neously to improve the facilities available
within the country for the tourists. Efforts
are being made in both these directions,
subject to the resources available for these
purposes. In the matter of publicity abroad,
steps are being taken to ensure closer co-
ordination with Air-India Offices and our
Embassics abroad in the promotion of tou-
rist travel to India.

LiamoN Bopoy ror Kasumir's Economic
DEVELOPMENT

5047. SHRI D. C. SHARMA : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) whether a liaison body for Kashmir's
economic develnpment has been constituted
recently; and

(b) if so, the details thereof ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) and (b).
It has been decided that a Committee con-
sisting of the Minister of Revenue and Ex-
peaditure, Minister of State for Industrial

t and Company Affairs and Mi-
nister of State for Communications, should
regularly review the progresd of the deve-
lopment schemes of Jammu and Kashmir.

TRAVEL AGENTS

5048. SHRI D. C. SHARMA : Wil] the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to refer to the reply given
to Starred Question No, 459 on the 14th
August, 1967 in the Rajya Sabha and
state :

(a) the reasons justifying the payment of
10 per cent commission to the Travel Agents
by the Guides;

(b) whether it is a fact that in allowing
the Travel Agents to get 10 per cent com-
mission from the guides, the latter were
not consulted;

(c) whether it is also a fact that in the
package deals, the amount charged by the
Travel Agents from the tourists for payment
to the Guides for their services is already
more than what they are actually paid after-
wards by the guide; and

(d) if so, the steps being taken to pro-
tect the interests of Guides ?
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THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) Travel Agents, being ser-
vicing agents, insist on 10% commission
from al] agencies offering services to their
clients including guides.

(b) Yes, Sir.

(c) The costing of a package tour by
a travel agent is done on an overall basis
of all their services including establishment
charges etc, A precise breakdown of the
price charged for such tours to indicate
the cost of engaging guides is not possible.

(d) While guide fees were revised the
element of commission paid to travel agen-
cies was taken into account and the guide
fees were proportionately enhanced.

“TourisT GUIDES”

5049, SHRI D, C. SHARMA : Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to refer to the reply
given to Starred Question No. 459 on the
14th August, 1967 in the Rajya Sabha and
state :

(a) whether it is a fact that while the
Dearness Allowance of all lower grades
Government servants has been increased six
times since February, 1964 by about 60 per
cent, the increase in such allowance in the
case of guides is only to the extent of 174
per cent and that too from 1st October.
1967; and

(b) if so, the reasons therefor ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) and (b). The average in-
crease in the guides fees since February,
1964 has been of the order of 20% to
50%. This is considered reasonable taking
into account the general price rise and the
paying capacity of tourists both foreign and
Indian.

The comparison between Government
servants and tourist guides is not valid as,
firstly, guiding is an occupation often pur-
sued part-time in addition to other profes-
gions, and secondly, the increase given to
Government servants is only in the element
of dearness allowance while increases allow-
ed to guides are in the basic fees themsel-
ves.
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PAX. AND CHINESE AGENTS IN ASSAM

5054. SHRI D. N. PATODIA :
SHRI R. BARUA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that Pakistani and
Chinese agents have become very active in
the State of Assam and there is distinct in-
dication that these elements are spreading a
‘separatist psychology’ among the people of
Assam particularly among the tribal peo-
ple;

(b) whether it is also a fact that many
pamphlets and posters issued by these ele-
ments have come to light; and

(c) if so, the steps Government have
taken to check the spread of the virus?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): (a) to (c).
While Government do not have any infor-
mation that Pakistani and Chinese agents
have become very active in the State of
Agsam, the Government are vigilant about
any activity which poses a threat to na-
tional security, The House has been in-
formed on a number of occasions about
the assistance extended by Pakistan to
Mizo hostiles. We are in close touch with
the State Government in regard to these
threats,

QUALIFICATIONS FOR VICE-CHANCELLORSHIP

5055, SHRI D, N. PATODIA : Will the
Minister of EDUCATION be pleased to
state :

(a) whether taking into consideration the
recommendations of the Kothari Commis-
sion and the M.P.'s Committese on Educa-
tion, Government has taken steps to formu-
late a model Act specifying the academic
and other qualifications for the appointment
of a Vice-Chancellor of a University; and

(b) if so, the progress made in this
direction ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) The recom-

DECEMBER 20, 1967

Written Answers 8352

mendations of the Kothari Commission are
still under consideration,
(b) Does not arise,

EQUIPMENT FOR ENGINEERING INSTITUTES

5056. SHRI D. N. PATODIA : Will the
Minister of EDUCATION be pleased to
state :

(a) whether it is a fact that while pre-
siding over the meeting of the Council of
Institutes of Technology at New Delhi re-
cently, he had stressed that the technical
Institutes should also design and fabricate
the equipment and apparatus which the
engineering institutions need urgently;

(b) whether any scheme has been drawn
up to implement the suggestion; and

(c) if so, the details thereof ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) Yes, Sir.

(b) and (c). The details of the scheme
are being worked out.

ADDITION OF NEW VESSELS BY SHIP-
PING COMPANIES

5057. SHRI D. N. PATODIA : Will the
Minister of TRANSPORT AND SHIP-
PING be pleased to stats :

(a) whether it is a fact that the private
shipowners have expressed their desire to
add new vessels to their fleet provided they
were available at competitive price and on
credit; and

(b) if so, the steps taken by Government
to help meet the demand of the shipping
companies ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V. RAO):
(a) and (b). Shipowners in the private as
well as the public sector are desirous of
ordering new tonpage from abroad subject
to availability of credit facilities and price
being competitive. The shipowners nego-
tiate with the shipyards abroad regarding
the terms of supply, including credit faci-
lities and price etc. and then submit pro-
posals to Government for approval.

At present credit faciliies for building
ships are available only in Yugoslavia and
Bulgaria. [Efforts are, however, being made
to secure such facilities from UK. and West
Germany also.
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INCREASE OF FREIGHT RaTES BY
INDIA-PAXISTAN-U.K. CONFERENCE

5058. SHRI YASHPAL SINGH: Will
the Minister of TRANSPORT AND SHIP-
PING be pleased to state :

(a) whether the India-Pakistan-UK.
Continent Conference Lines have decided
to increase freight rates on goods carried
by sca;

(b) if so, by how much; and

(c) its cffect on Indian economy 7

THE MINISTER OF TRANSPORT AND
SHIPPING (DR. V. K. R. V. RAO) : (a)
and (b). Yes, Sir. Consequent upon the
devaluation of pound sterling, the India-
Pakistan/U.K, Continent Conference have
decided to apply a devaluation surcharge
of 12.5% on all gross tariff rates with
effect from 24th November, 1967,

(c) The matter is under examination by
the Ministry of Commerce.

AIR LINKS

5059. SHRI YASHPAL SINGH: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether State Governments are being
permitted to link important towns in the
State by air; and

(b) if so, how many licences have been
given to the State Governments so far?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR, KARAN
SINGH): (a) No such proposal has been
received from any State Government.

(b) Does not arise.

AmSTRIP AT SUJANPUR (HIMACHAL
PRADESH)

5060. SHRI PREM CHAND VERMA :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether Government propose to
construct an airstrip at Sujanpur or Palam-
pur in Kangra District of Himachal Pra-
desh;

(b) if so, the stage at which the pro-
posal stands;

(c) if the reply to part (a) be in the
negative, whether Government have any

other propossl under consideration to kink
Himachal Pradesh by air with the rest of
the country; and

(d) if so, the details thereof ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR, KARAN
SINGH) : (a) No, Sir, There is no such
proposal at present.

(b) Does not arise.

(c) and (d). There is already a Civil
Aerodrome at Kulu (Bhuntar). There is
no present proposal for any other airstrip
in Himachal Pradesh.

HINDI SARITYA SAMMBEBLAN

5061. SHRI PREM CHAND VERMA :
Will the Minister of EDUCATION be
pleased to state :

(a) whether it is a fact that the elections
of the Governing Body of the Hindi
Sahitya Sammelan have not been held for
the last five years;

(b) whether it is also a fact that there
ig a provision in the law that the Sammelan
should have an elected body;

(c) if so, the circumstances which did
not allow for bringing into being an clected
Governing Body for such a long time; and

(d) the steps taken by Government to
ensure that the elected Governing Body
comes into being and when it is expected

to do so 7

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH) : (a) Yes, Sir.

(b) Yes, Sir, after the First Governing
Body has framed Rules in accordance with
Section 12 of the Hindi Sahitya Sammelan
Act and the Rules have been approved
by the Central Government,

(c) Due to the delay in framing of Rules
by the First Governing Body.

(d) The draft rules have since been re-

ceived from the first Governing Body and

are under examination by the Central
Government. Elections will be possible
after the rules have been finalised.

HINDI SAHITYA SAMMBLAN

5062. SHRI PREM CHAND VERMA :
Will the Minister of EDUCATION be
pleased to state :

(a) whether it is a fact that the Hindi
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Sahitya Sammelan finances are in the dol-
drums and it has approached the Central
Government for grants; and

(b) if so, the causes of financial crisis
and whether any enquiries have been made
and how it is proposed to rectify the situa-
tion 7

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH) : (a) According to the
information received from the Sammelan, it
had a bank balance of Rs. 574,298 on
the 31st March, 1967. The organisation
is thus not faced with any financial crisis.
The Hindi Sahitya Sammelan has  been
approaching the Central Government for
financial assistance for implementalion of
schemes relating to the development and
propagation of Hindi from time to time.
Each request is examined on merit and
grants sanctioned, wherever found neces-
sary.

(b) The question does not arise,

HINDI SAHITYA SAMMELAN

5063, SHRI PREM CHAND VERMA :
Will the Minister of EDUCATION be
pleased to state :

(a) whether it is a fact that the number
of students who take examinations of the
Hindi Sahitya Sammelan has dropped to
extremely low figures during the last two
years; and

(b) the steps taken to attract larger
number of students to its examinations ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH) : (a) No, Sir. It has been
intimated by the Hindi Sahitya Sammelan,
Allahabad that the number of students who
took its examinations has risen from 27010
in 1965 to 29376 in 1967.

(b) Does not grise.
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ExHIBITioN OF PoRTRAITS OF CHINESE
LEADERS
5066. SHRI KANWAR LAL GUPTA:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that the Kerala
Minister Sbri E, K. Imbichibava, justified
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the exhibition of posters containing the
sayings of the Chinese leader and their por-
traits in the country, as reported in the
Indian Express dated the 27th November,
1967;

(b) whether it is also a fact that he
praised Mao and asked the people to fol-
low him; and

(¢) if so, the steps Government propose
to take in this matter ?

THE MINISTER OF HOME AFFAIRS
(SHRT Y. B. CHAVAN) : (a) and (b).
The Government have seen the news item
in the Indian Express dated November 27,
1967. According to information furnished
by the State Government, Shri Imbichi
Bava did not justify the exhibition of posters
containing the sayings of Mao Tse Tung
und his portraits but he did praise Mao's
thought and idealogy.

(¢) The legal aspects of the matter are
being examined.

SUuRVEY OF COASTAL SHIPPING IN
ECAFE REGioN

5068. DR. RANEN SEN: Will the
Minister of TRANSPORT AND SHIPPING
be pleased to state :

(a) whether the Ec Commissi
for Asia and Far East has taken up a sur-
vey of coastal shipping in different countries
of the region; and

(b) if so, the details thereof 7

THE MINISTER OF TRANSPORT
AND SHIPPING (DR, V. K. R, V, RAO):
(a) Yes, Sir.

(b) The project aim is improvement
and development of tal and inter-island
shipping of countries of the region includ-
ing economic aspects and those in relation
lo other modes of tramsport. The work
content of the project is as follows :

(i) Assistance to Governmenis

To advise, upon request, on
matters relating to coastal and
inter-island shipping.

(ii) Studies =
To review the present status in-
cluding economic’ aspects of coastal
and inter-island shipping, includ-
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ing navigation, ship repeiring and
construction,

The project is proposed to be imple-
mented in 1968—70.

CSIR.

5069. DR. RANEN SEN :
SHRI SRADHAKAR SUPAKAR :
SHRI ATAL BIHARI
VAJPAYEE :

Will the Minister of EDUCATION be
pleased to state :

(a) whether the group set up to consider
the proposals and guidelines drawn up
earlier this year by the Atma Ram Com-
mitlee on the Fourth Plan programme of
the CS.LR. has submitted its report;

(b) if so, the main recommendations

contained in the reporl;

(c) whether the governing body of the
C.S.ILR, which met recently in Delhi had
considered these recommendations; and

(d) if so, the decisions taken thereon ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) Yes, Sir.

(b) The Group was unanimously of the
view that the pguidelines and the recom-
mendations of the Committee on the vari-
ous proposals were sound and realistic.
The main recommendations of the Group
are given in the statement laid on the Table
of the House. [Placed in Library, See No.
LT-2099/67).

(c) Yes, Sir.
(d) The Report of the Committee along-

with the recommendations of the Group
of Scientists were accepted.

Deputy PRIME MINISTER'S STATEMENT
REGARDING CHANDIGARH

5070. SHRI SHRI CHAND GOEL:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the Deputy Prime Minister
made a statement at Chandigarh on the
12th November, 1967 that the citizens of
Chandigarh could mot decide the future of
Chandigarh; and

(b) whether he also made a statement

that Chandigarh was  constructed for
Punjab ?
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THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) No, Sir.
What he said was that this was no time
for people to agitate on this question of
the future of Chandigarh and create fur-
ther controversies as the matter was al-
ready before the Prime  Minister for
arbitration.

(b) He said that it is true that Chandi-
garh was constructed after partition for
the whole of Punjab and therefore neither
Punjab nor Haryana could claim that it was
constructed by either of them.

DECLARATION OF ASSETS BY MINISTERS

5071. SHRI BHOGENDRA JHA : Will
the Minister of HOME AFFAIRS be pleas-
ed to state :

(a) whether Government are aware that
all the Ministers of the Government of
Bihar declared their assets in the Assembly
on becoming Ministers; and

(b) if so, whether Central Government
have any proposal to follow the same pro-
cedure with regard to the Ministers of the
Union Government ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B, CHAVAN) : (a) At the
Chief Ministers’ Conference held at New
Delhi in April, 1967, the Chief Minister
of Bihar stated that the Ministers of his
Cabinet had already furnished statements
of their assets and liabilities which had
been placed on the table of the State
Legislature.

(b) No, Sir.

STRIKE BY AIR INDIA ENGINEERS

5072. SHRI BHOGENDRA JHA ; Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether it is a fact that the strike
of the Air India engineers ended on the
22nd November, 1967; and

(b) if so, the terms and conditions of
the termination of the strike and the steps
being taken by Government to meet the
demands of the striking men ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR, KARAN
SINGH) : (a) Yes, Sir.
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(b) The main demands of the All India
Aircraft Engineers Association were :

1. No one excepting Aircraft Main-
tenance Engineers should be allow-
ed to inspect or certify the mainte-
nance of aircraft in terms of an
existing agreement;

2. The appointment of an engineer on
local terms in the Air-India office
in Rome was in breach of an agree-
ment requiring consultation with
them and should therefore be re-
voked; and

3, The Association should be recog-
nised as the sole representative of
another section of Officers in Air-
India, called ‘Technical Officers’.

Of these, the first demand has been
referred to adjudication. On the second
and the third points in dispute it was
agreed that they would be discussed by
Government with representative of the
Management and of the Association. These
talks have been initiated.

CENTRAL INSTITUTE OF EDUCATION

5073, SHRI MAYAVAN: Will the
Minister of EDUCATION be pleased to
state :

(a) whether it is a fact that N.C.E.R.T.
has decided that the Central Institute of
Education be transferred to Delhi Univer-
sity;

(b) if so, the reason for such transfer;

(c) how far this decision will help the
Institute; and

(d) whether the Council has also approv-
ed in principle the research project for the
development of teacher-education pro-
gramme ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) Yes, Sir.

(b) and (c). The Institute is already
functioning as a constituent college of Delhi
University and the University is anxioms
to develop it as a full-fledged Department
of Education with inter-disciplinary co-
operation from other Departments. The
proposed transfer will therefore help  the
Institute to grow into a university centre
of education,
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(d) No specific research  project in
teacher-education has yet been started in
the Central Institute of Education. The
Department of Teacher Education of the
National Council of Educational Research
and Training has undertaken several pro-
jects in this field.

' DEVELOPMENT OF EZHUMALAI AS A
TourisT CENTRE
5074. SHRI P, GOPALAN :
SHRI A. K. GOPALAN :
SHRIMATI SUSEELA
GOPALAN :
SHRI E. K. NAYANAR :

will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) the progress made by Government
so far in establishing a Tourist Centre at
Erhumalai, Cannanore District, Kerala;

(b) when the construction is likely to
begin;

(c) when it is likely to be completed;
and

(d) the reasons for the delay, if any?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR, KARAN
SINGH) : (a) There is no proposal to
establish a tourist centre at Ezhumalai in
the Cannanore District of Kerala, A pro-
posal for a Tourist Bungalow at Cannanore
was, however, included in the draft Fourth
Plan,

(b) to (d). Do not arise.

CrviL SurpLIEs PopPuLaR COMMITTEE IN
KERALA

5075. SHR1 P. GOPALAN :

SHRI A. K. GOPALAN:
SHRI C. K. CHAKRAPANI :
SHRI K, ANIRUDHAN :

Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that the Kerala
Government have asked the Centre to give
permission for granting statutory powers to
the Civil Supplies Popular Committee con-
stituted in the State;

(b) if so, whether permission has boen
granted; and

(c) if not, the reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes,

(b) and (c). The Ordinance is under
consideration of Government,

Funps ForR DEVELOPMENT OF REGIONAL
LANGUAGES

5076. SHRI P. GOPALAN :
SHRI VISWANATHA MENON :

SHRIMATI SUSEELA
GOPALAN :

Will the Minister of EDUCATION be
pleased to state :

(a) whether it is a fact that the Union
Government has set up a revolving fund
for the development of different regional
languages;

(b) if so, whether the Kerala Govern-
ment has asked the Centre for financial
assistance from this fund for the develop-
ment of Malayalam language;

(¢) the total amount asked for;
(d) the total amount sanctioned; and

(e) if no amount has been sanctioned,
the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH) : (a) No, Sir.

(b) to (e). Do nol arise.

AERODROME OPERATORS

5077. SHR1 NAMBIAR :
SHRI MOHAMMAD ISMAIL :
SHRI K. RAMANI :
SHRI UMANATH :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether it is a fact that the Aero-
drome Operators grade II perform duties
of Aerodrome Operators grade II for years
together yet they are not promoted to
Aerodrome operators Grade I;

(b) if so, the reasons therefor;

(c) whether Government are considering
the proposal to promote Aerodrome Ope-
rators Grade II to Aerodrome Operalors
Grade I; and
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(d) if not, the reasons therefor ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) to (d). Excepting 23, all
the Acrodrome Operators Grade II in the
Civil Aviation Department have been pro-
moted as Aerodrome Operators Grade I.
These 23 Aerodrome Operators Grade II
are ineligible for promotion; 13 of them
are non-matriculates and the remaining 10
have not passed the training course at the
Civil Aviation Training Centre successfully.
The question of relaxing the educational
qualification in favour of the non-matricu-
lates is under consideration.

ASSISTANT ABRODROME OFFICERS

5078. SHRI MOHAMMAD ISMAIL :
SHRI BHAGABAN DAS :
SHRI K. RAMANI :

SHRI UMANATH :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) the total number of selection grade
Acrodrome Operators who have passed the
departmental examination and have not
been promoted Assistant Aerodrome Offi-
cers so far:

(b) the reasons therefor;

(c) whether it is a fact that the Assistant
Aerodrome Officers are recruited directly;
and

(d) if so, the reasons therefor ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) There are in all 62 Aero-
drome Operators Grade I (Selection Grade)
of whom 61 have passed the Departmental
Examination.

(b) According to the Recruitment Rules,
as they stand at present, these Operators
are ineligible for promotion as Assistant
Acrodrome Officers as :

(1) They have not completed 5 course
of training in Air Traffic control
at the Training Centre;

(2) Fortyone of them are not perma-
nent,

A proposal is, however, under considera-
tion to equate the Departmental Exami-
nation with the course of training in Air
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Traffic Control at the Training Centre and
to make the temporary Grade I (Selection
Grade) Operators also eligible for selection
for promotion as Assistant  Aerodrome
Officers.

(c) As provided in the Recruitment
Rules, 75% of the vacancies in the Grade
of Assistant Aerodrome Officers are filled
by direct recruitment. Departmental can-
didates who fulfil the qualifications pres-
cribed for direct recruitment are also
eligible to apply and compete with direct
recruits for selection against these vacan-
cies;

(d) As Air Traffic  Control involves
safety of aircraft operations and under-
standing of complicated techniques which
arc becoming progressively more sophisti-
cated, it is considered necessary to provide
for recruitment of younger persons Wwith
higher qualifications.

CHOWKIDARS OF CiviL  AVIATION

DEPARTMENT

5079, SHRT MOHAMMAD ISMAIL :
SHRI P. RAMAMURTI :
SHRI JOYTIRMOY BASU :
SHRI UMANATH :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is a fact that Chowkidars
of the Civil Aviation Department are not
supplied with rain coats and gum boots
whereas class 1V cmployees are  supplied
uniforms regularly; and

(b) if so. the reasons therefor ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR, KARAN
SINGH) : (a) Chowkidars of the Civil
Aviation Department are supplied with
rain coats and gum boots from a general
pool. as and when needed.

(b) Does not arise.

Roaps IN KerALA

5080. SHRI A. K. GOPALAN :
SHRI E, K. NAYANAR :
SHRI K. ANIRUDHAN :
SHRIMATI SUSEELA GOPA-
LAN :

Will the Minister of TRANSPORT AND
SHIPPING be pleased to state:

(a) the total amount allotted for the
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construction of roads under the rural man-
power scheme in Kerala State;

(b) whether Government are consider-
ing the proposal to remove the restrictions
on the construction of roads under the
rural man-power scheme in view of the
inadequate transport facilities in Kerala
especially in the hilly areas like Canna-
nore District; and

(c) the steps Government propose (0O
1ake to allot more funds for road construc-
tion in Kerala State ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DARSHAN):
(a) to (c). A total sum of Rs, 35.03
lakhs has been allocated for the Rural
Man-Power Scheme in the Kerala State
during 1967-68. However, as allocations
under this Scheme are made for the pro-
gramme as a whole and not according to
particular heads of development, there is
no specific allocation for roads as such
under this Scheme. The State Government
can, however, if they so desire, spend on
village-market roads up to 50% of the total
cxpenditure on the scheme as a whole
during the year. The Kerala Government
have intimated that, as a special case, they
have lifted this limit of 50% in respect of
blocks in the Cannanore district. But they
have added that, as there is necessity to
take up more agriculturally productive
works under this programme, more funds
for road works cannot be allocated,

QUARTERS FOR EMPLOYEES OF WNATIONAL
LiBraRY, CALCUTTA

5081. SHRI P. RAMAMURTI :
SHRI GANESH GHOSH :
SHRI BHAGAPAN DAS :
SHRI K. ABRAHAM :

Will the Minister of EDUCATION be
pleased to state :

(a) the criteria adopted for the allot-
ment of quarters to Class III and IV em-
ployees of the National Library, Calcutta;

(b) whether it is a fact that some em-
ployees who have got their own house
were allotted quarters; and

(c) whether Governmen! propose to in-
vestigate the matter ?
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THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH) : (a) Prior to the fram-
ing of draft rules for allotment of govern-
ment residences under the administrative
control of the Librarian, National Library,
the quarters were allotted by the Librarian
at his discretion keeping in view the re-
quirements of public service.

(b) Yes, Sir, but only those officers who
had either their house outside Calcutta or
beyond the radius of 6 miles from the
place of duty,

(c) Does not arise,

LiBRARIANSHIP COURSES

5082. SHRI P. RAMAMURTI :
SHRI GANESH GHOSH :
SHRI BHAGABAN DAS :
SHRI P. P. ESTHOSE :

Will the Minister of EDUCATION be
pleased to state :

(a) whether it is a fact that the Bengal
Library Association is conducting Librarian-
ship training course within the premises of
National Library, Calcutta;

(b) if so, whether the classes are taken

by officers of the National Library and
Central Reference Library;

(¢) whether Government have received
any complaints that the officers are taking
classes during office hours and are taking
money from students; and

(d) if so, the action taken in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH) : (a) Yes, Sir.

(b) Yes, Sir.

(c) No, Sir.

(d) Does not arise,

LiBRaRIANSHIP COURSE IN NATIONAL
LiBRARY, CALCUTTA

5083. SHRI GANESH GHOSH :
SHRI JYOTIRMOY BASU:
SHRI K. RAMANI :

SHRI UMANATH :

Will the Minister of EDUCATION be
pleased to state :

(a) the criteria adopted for the selec-
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tion of candidates to study Diploma in
Librarianship from National Library, Cal-
cutta;

(b) whether it is fact that some junior
employees with less academic qualifications,
experience have been selected; and

(c) if so, whether government propose
to investigate the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH) : (a) Since the academic
session 1965-66 the selection of candidates
for the Diploma Course in Librarianship
of Calcutta University from among the
applicants of the National Library, Cal-
cutta has been made by the authorities of
the University, Government are not aware
of the criteria followed by the University.
The authorities of National Library have
been forwarding all the applications re-
ceived from their employees,

(b) Does not arise, as the selection is
not done by the authorities of the National
Library.

(c¢) Does not arise,
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EpucaTioN COMMISSION

5085. SHRI RABI RAY: Wil the
Minister of EDUCATION be pleased to
state ;

(a) the number of commissions set up
by the Government of India after August,
1947 to enquire into the system of educa-
tion at University, secondary and primary
levels; and

(b) the members of these commissions
and money spent on these commissions ?

THE MINISTER OF EDUCATION
(DR, TRIGUNA SEN) : (a) Three Com-
missions were set up by the Government
after August, 1947, wiz, (i) University
Education Commission, (ii) Secondary
Education Commission and (iii) the Edu-
cation Commission, The first two Commis-
sions enquired into University and secon-
dary education systems respectively where-
as the third Commission looked into all
the aspects of educational system of the
country.

(b) A statement is laid on the Table of
the House, [Placed in Library. See No.
LT-2100/67].

CENTRAL REeSERVE POLICE

5086, SHRI RABI RAY: Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) the number of times the Border
Security Force or the Central Reserve
Police has been called to stand by the
State Police Forces to suppress communal
troubles or political movements during the
last five years; and

(b) the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and
(b). In the last five years Units of the
Central Reserve Police or Border Security
Force contingents were made available to
the State Government and Union Territo-
ries at their request for maintenance of
law and order on 123 occasions.



8369 Written Answers AGRAHAYANA 29, 1889 (SAKA) Written Answers 8370

EDUCATIONAL CONFERENCES ABROAD

5087. SHRI R. K. AMIN ;
SHRI D. R. PARMAR :
Will the Minister of EDUCATION be
pleased to state :

(a) the number of conferences  held
abroad during the year 1966-67 in which
Government of India sent their delegates;
and

(b) the number of such conferences in
which the teachers from the Universities
were sent as delegates of India with details
thereof 7

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) Twenty-
nine.

(b) Two; details are as under:

(i) Commonwealth Conference on
Education and Training of Tech-
picians held at Huddersfield, U.K.
in October, 1966. The delega-
tion included Prof, A, C. Roy,
Vice-Chancellor of North Bengal
University, and former Principal
of Bengal Engineering College.

Tth  International Congress of
Crystallography held at Moscow
from the 12th to 21st July, 1966.
Professor G. N. Ramachandran,
Professor of Physics and Director,
UGC Centre for Advanced Study
in Physics, University of Madras,
and Chairman, National Com-
mittee for Crystallography in
India, attended the Congress,

(ii)

RESIDENTIAL UNIVERSITY AT BHAVNAGAR

5088. SHRI R. K. AMIN: Will the
Minister of EDUCATION be pleased to
state :

(a) whether Central Government are
aware of the reported decision of the
Government of Gujarat to establish one
residential University at Bhavnagar and
one university at Rajkot for the Saurashtra
Division of Gujarat State; and

(b) if so, the reaction of Central Gov-
ernment thereto ?

THE MINISTER OF EDUCATION
(DR, TRIGUNA SEN) : (a) The Saura-
shtra University was established at Rajkot

in 1966. The Government are not aware
of the decision of the State Government to
set up & University at Bhavnagar.

(b) Does not arise,

VICE-CHANCELLORS OF UNIVERSITIES

5089. SHRI R. K. AMIN: Will the
Minister of EDUCATION be pleased to
state :

(a) whether there is any convention
followed by the Government that the Vice-
Chancellors of the Universities should not
be the Ministers in the Centre as well as
in the States; and

(b) if so, whether it is being adhered
to?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) and (b). In
the case of Central Universities, with which
the Central Government is concerned, the
Vice-Chancellors are whole-time salaried
officers. The question of appointing Minis-
ters of Central/State Government concur-
rently as Vice-Chancellors of these univer-
sities does not arise, At present, no Minis-
ter is Vice-Chancellor of any State Univer-
sity.

CARD INDEX OF CALCUTTA UNIVERSITY
PROFESSORS

5090. SHRI K. R, GANESH : Will the
Minister of EDUCATION be pleased to
wtate :

(a) whether Government are aware of
the compilation of a complete card index
of Calcutta University Professors by the
Mass Institute of Technology (USA); and

(b) if so, the sources from which such
information was gathered ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) and (b).
Information is being collected from Cal-
cutta University and a statement will be
laid on the Table of the Sabha in due
course,

BRIDGE NEAR SHANTI VANA, DELHn

5091. SHRI HARDAYAL DEVGUN:
Will the Minister of TRANSPORT AND
SHIPPING be pleased to state :

(a) whether any provision to construct
an overbridge near Shanti Vana, Delhi has
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been made to facilitate traffic between
Delhi, Shahdara and other Colonies across
the river;

(b) if so, when the construction work
will start; and

(c) <if not, the reasons for not providing
a overbridge mear Shanti Vana 7

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DARSHAN) :
(a) to (c). Presumably, the word “‘over-
bridge” in the question refers to the pro-
posed High-level road bridge over the

Yamuna near Shantivana in Delhi, Such
a bridge is contemplated in the Master
Plan for the development of Delhi, Since

the bridge across the barrage near ‘C’
Power Station, which was not included in
the Master Plan has been taken up, and
is shortly going to be completed the neces-
sity or otherwise for the construction of the
proposed bridge mnear Shantivana is at
present under the consideration of the
Delhi Development Authority,

PAKISTANI INTRUSIONS IN (GOALPARA
DisTRICT

5092. SHRI HEM BARUA : Will the
Minister of HOME AFFAIRS be pleased
1o state :

(a) whether it is a fact that some Pakis-
tanis attacked a village in Assam called
Sarkarpur, Goalpara District on the 26th
November, 1967; and

(b) if so, the number of people injured
on the Indian side and the nature of provo-
cation for this sudden attack by Pakistan ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B, CHAVAN) : (a) and (d).
On the night of 26th November 1967,
some Pakistani criminals trespassed into
Indian territory in village Sarkarpara (not
Sarkarpur), District Goalpara, and lifted
two heads of cattle, The criminals were
chased by the village defence party and a
police party of the Jhotdanga watch-post.
In the encounter which ensued, the mis-
creants fired one round, causing minor in-
juries to a member of the village defence
party and two police constables,

The incident was unprovoked. The
gangsters were apparently cattle-lifters,
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MNaTioNaL EMBLEM

5096. SHRI YAJNA DATT SHARMA:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the Madras State has re-
placed the words ‘Satyameva Jayate' by
the words ‘Vaimaiye Vellum’ in the State
cmblem;

(b) if so, the reaction of Government

thereto; and

(c) the steps tdken by Government to
prevent  alterations in the National
Emblem ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY) : (a) to (c). The
motto “Satyameva Jayate” is still there in
the State Emblem of Madras but when it
is inscribed in Tamil, the words “Vaimayae
Vellum” being the Tamil equivalent of the
motto are used, According to the instruc-
tions issued by the Government, a State
can adopt a distinctive emblem of its own
or the National Emblem with or without
modifications. Where the National Emblem
is adopted with modifications, the modifica-
tions should not detract from the dignity
of that emblem. The action taken by the
State Governmen! does nol po against these
instructions,

REVENUE FROM AIRPORT ENTRANCE
TICKETS

5097. SHRI GEORGE FERNANDES :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) the total revenue earned from air-
port entrance tickets since their introduc-
tion;

(b) the cost of printing, issuing and
collecting the tickets and other administra-
tive expenses incurred during the same
period;

(c) whether Government propose to in-
troduos these entrance tickets at all air-
ports; and
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(d) the net revenue expected from these
tickets after deducting all expenses?

THE MINISTER OF TOURISM AND
CIVIL  AVIATION (DR. KARAN
SINGH) : (a) and (b). During the period
from 16th August, 1967 to 30th Nowvem-
ber, 1967, a total revenue of Rs. 74,952.50
was earned from the sale of airport emtry
tickets at Palam airport and a sum of
Rs. 16,344.49 was spent on the printing,
issuing and collecting these tickets,

(c) Yes, Sir. It is proposed to intro-
duce such tickets soon at the remaining
three international airports at Santa Cruz
(Bombay), Dum Dum (Calcutta) and
Meenambakkam (Madras).

(d) The net revenue expected from the
sale of airport entry tickets at all the four
international airports is approximately
Ritpees six lakhs a year.
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RECOGNITION OF SATYAGRAHIS AS PoLimicAL
PRISONERS

5100. SHRI SHIVA CHANDRA JHA :
Will the Minister of HOME AFFAIRS be
pleased to state;

(a) whether satyagrahis have been re-
cognised as political prisoners in any
State; and

(b) if so, in which States and the faci-
lities vis-a-vis the other political prisoners
in the country are provided to them ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and
(b). A statement giving information re-
ccived so far from the State Governments/
Union Territories is laid on the Table of
the House, [Placed in Library. See No.
LT-2101/67). Information from the re-
maining States/Union Territories will be
laid on the Table of the Houss on receipt.
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SHEIRH ABDULLAH

5101, SHRI SHIVA CHANDA JHA :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Sheikh Abdullah is a poli-
tical prisoner or a security prisoner; and

(b) the reasoms for treating him in
either category and the facilities provided
to him ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y, B. CHAVAN) : (a) and (b).
Certain restrictions have been imposed on
Sheikh Abdullah under the Defence of
India Rules in the interest of public safety
and security. The main facilities provided
to him are a rent-free residence, a cook
and a bearer, and a maintenance allowance
of Rs. 1,500.00 per month.

JumMso JETS

5102. SHRI SHIV CHANDRA JHA :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether Jumbo Jets are produced in
India;

(b) if not, the reasons thereof;
(¢) how many Jumbo Jets are there in

the country, both indigenous and foreign
make; and
(d) how much foreign exchange is

spent, if any, on purchasing each foreign
Jumbo Jet ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR, KARAN
SINGH) : (a) and (b). No, Sir. There is
no proposal under consideration of the
Government for the manufacture of
Jumbo Jets in India, as this is a project
entirely beyond our technical and financial
resources.

(c) None,
(d) The foreign exchange cost of =a

Jumbo Jet (Boeing 747) including neces-
sary spare parts is about $30 million.

CARGO AND PASSENGER SHIPS
5103, SHRI SHIVA CHANDRA JHA :
Will the Minister of TRANSPORT AND
SHIPPING be pleased to state:

(a) the number of mercantile and pass-
enger ships with India at present;
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(b) the number of passengers and cargo
carried in those ships every year during the
last 3 years; and

(c) the earnings per year on the passen-
gers and cargo account during the above
period ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR, V. K. R V.
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RAQ) : (a) There were 20 passenger
vessels and 214 cargo ships as oOn
1-11-1967,

(b) and (c). The number of passengers
carried, cargo carried and the freight and
passage earnings of Indian ships during
the years 1964-65 and 1965-66 were as
shown below :

No. of Passengers Cargo carried Passenger and
Year carried (Lakhs tonnes) Freight earnings
(Rs. in crores)
Overseas 1,03,210 46.44 51.36
1964-65
Coastal 9,63,757* 40,58 13.35
Overseas 99,167 55.78 55.66
1965-66
Coastal 8,94,905@ 38.24@ 12-43
1966--67 Figures not yet available
*These figures pertain to the calendar year 1964.
@These figures pertain to the calendar year 1965.

JomNT ADMINISTRATIVE CADRE FOR UNION
TERRITORIES

5104, SHRI M. MEGHACHANDRA :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether there is any proposal before
the Government for having a joint adminis-
trative cadre for the Union Territories;

(b) if so, the details thereof:

(c) how far the proposed plan has pro-
gressed and when it is being implemented;

(d) whether it is a fact that Government
are not making much headway in the im-
plementation of the same; and

(e) if so, the reasons for the delay 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) It has
been decided to constitute a combined
Indian Administrative Service cadre for all
the Union territories.

(b) A copy of the scheme prepared for
the purpose has already been placed on the
Table of the House, vide reply given to Un-
starred Question No. 4158 on 13th Decem-
ber, 1967.

(c) to (e). The scheme is in final stages
and is likely to be brought into effect soon.

ManrPur RIFLES

5105. SHRI M. MEGHACHANDRA :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the number of battalions of Mani-
pur Rifles so far raised for the Union Ter-
ritory of Manipur and the total stremgth
of Riflemen to date;

(b) whether it is a fact that out of 12
vacancies in the rank of Assistant Com-
mandants, eight or so have been directly
recruited from outside Manipur without
proper notice and in contravention of Rule
5 of the Manipur Police Service Rules,
1965; and

(c) if so, the reason therefor and the
manner in which the said appointments were
made ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) There
are 4 Battalions of Manipur Rifles. The
total strength of Riflemen at present is 3146,

(b) and (c). Of the 12 vacancies of As-
sistant Commandants, 10 have been filled in
by obtaining officers on deputation in view
of the urgent need of filling up the vacant
posts. The concurrence of the Union Pub-
lic Service Commission is being sought for
the above appointments.
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gl fwar a1 | AqEW TTA gEQ oF-
ferdt arar foft srert & X F g
TR 9T AL & A TR VA EE

TrAINER CUM PRIVATE FLYING ARCRAFT
“REVATI”

5108. DR. KARNI SINGH: Will the

Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(2) whether it is a fact that the Indian
Institute of Technology, Kanpur is experi-
menting with a new trainer-cum-private fly-
ing aircraft called “Revati”; and

(b) if so, the performance figures of the
proposed Revati aircraft stating its endur-
ance, rate of climb, service ceiling and
speed 7

THE MINISTER OF TOURISM AND
CIVIL  AVIATION (DR. KARAN
SINGH) : (a) Yes, Sir. The prototype air-
craft “Revati” designed and developed by
the Technical Centre of the Research and
Development Directorate of the Civil Avia-
tion Department is now undergoing flight
tests at the Indian Institute of Technology,
Kanpur,

(b) The report of the flights tests includ-
ing performance data of Revati aircraft is
awaited.

TqUy qAN {IETT I AL &
AT AN FT AFOA

5109. = maow Afgare - @
fere g 4z AATH BT FA F4(F ¢

(%) Fa1 F7ETT F1 941 § 7 7w
TEW FTARIT & UF TEROA AT
qexga’ & AT 3 AT 4 7 gEifea
a1 & qrafas § Jare, fAeaa, M2,
7 Fafers 1 A %1 Fa fammar @
L4

(=) afz g, @ ¥&@ a7 q
TH AT § WET G2W IHTT & &g €TEN-
wFOT AWM ; AT



BBl Written Answers AGRAHAYANA 29, 1889 (SAKA) Written Answers 8382

() afz #Y§ ersdraor wim maT
2 @ 9% sutw M@ § AR T IO
ST gATR ?

fom sarm & Tww WA (s
WA W1 AR : (F) & gEwi
¥ wfer go At § faard 7 wrea &Y
gy T FTTIaET 99 g |

(@) < (7). wew W A A
FQva fear war g——ar ar 57 T_a
AW FY TE AFAT F A59 A dgAT
AT § 5T EART ®1 PO T L |
ST ATHTT F TAT FT TATET |

aifwear g 9ads

5110. st Arqem whgeaw :
TE-¥TA HaAT AZ AATH FY FAT FLA 4

(%) 1 fageas, 1967 ¥ 30
HAGET, 1967 ¥ 7 qifeema qa1-
G‘Fa’ﬂ: ;-'T FTW} C1EA i‘ﬂTr[ T Wq'q
farar qr

(=) wi qifsai v e foady
gt ]

(7) za wadfeai #r afafafudi &
ared #1 fRAdr afa gg @

(w) wfsz 7 f&7 qaY gz =
A TR A5 F o /317 347 FHAATEY
FTEE ;

(&) #a1 37 w7 aifEeTA
qTHFIT ¥ FYE 9F syagre fwar wa
§

() afz g, oY g5 qvaeq & ®a0
gaT famr  ; Ak

(®) afz Y qar-sragre wdt faar
T, @ IqF AT FCTE 7

Tg-wd wat (ot wer T g™ :
(%) 70
(&) 349

() 17,297 T9F # weafe
aifr g€ | gEF T A FT AT 113
AW WY ITF AT |

(7) & (o). drmw gear = qra0
ardr @ & avg-urq foroer ot
arft § 1 & AR 9T ApE @t 7
AW & e 7 wq wAw 9 fre
g ¥ fag fadte waeg feg o §
T ot o Rt e , o s
7 93 07 ady A7 qrfawa sAnw
#1 A% & foFg g9EQT Few TBTH &
fory arfeerrs & earefra afwerf
FT €417 UFEH FH AT ATHIST fwaT
AT & 1| WA W arfeear afa-
FfEY 1 drar qraedt dswi § o €A
=t 97 fa=re frgr omar & wEw
gear %A A 3fea & aT fadw
qa"‘ﬁfaf!ﬁﬂﬂ'g';

faagt AvmeRt g W
m dfre

5111. ot AraTw sfgane: &

g7 WAL 77 AATH FY HUTFTA

(%) fawx @7 wdei & fawy
At & A gf el § fHaw W
&fa A1 T A IES U AT WS
fora-fa fafa &t qar fa-faem eqmy a1
gé ; W

(@) gt qfoami st areara
foet faelrs agraar € 7 A o=
SFTT K Fa1-497 FEraar &y 1§ ?

wg-wrd At (Y T T g™ -
(%) 15 famax & 15 femwy,
1967 a% % safy & L aww
fatfedl & aTq wedt @ A F W
TS gaET € g9 !

(w) smaror: avm famifeat &
Ay ¥ FECrey AT AT AR -
wif@i & safudl ® arra o



8383

Written Answers

geaedl SR & FAMET FAT grEar
g § freafafag 0 € SETCEn
g F &7 faefa wqam fag o

-

R
Ffgsrdr 1,000 %o
gfrat s stfusrd 300%e

3o ATTo Q{T[Q‘I‘o droda o 200%0

Pay RevisioN oF MANIPUR EMPLOYEES

5112. SHRI M. MEGHACHANDRA :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government have considered
the pay revision of the employees of the
Wireless Section of Manipur Police;

(b) if so, the details thereof;

(c) whether it is a fact that the pay-
scale of the employees of this Section has
not been revised along with that of the other
employees of the Union Territory of Mani-
pur; and

(d) if so, the reason for the non-revi-
sion 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) to
(d). The pay and allowances of the em-
ployees of the Government of Manipur are
based on the pay and allowances of the
employees of the Government of Assam for
equivalent posts. The Government of
Assam revised the scales of pay of their
omployees. So the scales of pay of the
omployees in Manipur were also revised on
this pattern. The scales of pay of the em-
ployees of Wireless Section of Manipur
Police have not been revised as their exist-
ing scales of pay were not based on the
Assam pattern. Governmeat however, are
considering the question.

ProFIT OF INDIAN SHIPPING COMPANIES

5113. SHRI DHIRESWAR KALITA :
Will the Minister of TRANSPORT AND
SHIPPING be pleased to state :

(a) whether the sub-committes set up
by the National Shipping Board to go into
the question of point which the Indian Ship-
ping Companies, both in the public and pri-
vate sectors, should make, has submitted its
Teport;
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(b) if so, the main recommendations
thereof; and

(c) the decisions taken thereon 7

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V.K, R. V. RAO):
(a) to (c). The report of the sub-com-
mittee of the National Shipping Board on
profit of Indian Shipping Companies was
adopted by the Natiopal Shipping Board
at its meeting held in New Delhi on 2nd
December, 1967. A copy of the report has
been received by Government on 15th
December, 1967 and is being examined. A
summary of the conclusions and recom-
mendations made by the sub-committes is
laid on the Table of the House, [Placed
in Library. See No. LT-2102/67).

CORPORAL PUNISHMENT IN SCHOOLS

5114. SHRI HIMATSINGKA : Will the
Minister of EDUCATION be pleased to
state :

(a) whether Government's attention has
been drawn to the article published in the
Statesman on the 1st December, 1967
captioned ‘Rod is not spared”;

(b) if so, how far, according to Govern-
ment information, the use of rod in the
schools in general and in the Union Terri-
tories particularly has been abolished; and

(c) the further steps being taken by Gov-
ernment to abolish the use of rod in
schools ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD) : (a) Yes, Sir.

(b) Delhi Education Code provides for
certain standard forms of disciplinary mea-
sures including corporal punishment that
may be adopted by the schools in dealing
with the pupils according to the degree of
offence.

(c) No such proposal is at present under
consideration of the Government of India.

Lanp  Price ConNcCessioNs To PUBLIC
ScHooLs

5115. SHRI HIMATSINGKA : Will the
Minister of EDUCATION be pleased to
state :

(a) whether Government’s attention has
been drawn to the decision of the Delhi
Adminpistration to withdraw from public
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schools the concessions formerly extended
to such educational institutions in the matter
of land prices;

(b) the circumstances leading to the
withdrawal of such concession; and

(c) whether it i in pursuance of any
policy to discourage public schools in which
the medium of instruction is English ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD) : (a) No such
general policy decision has been taken by
the Delhi Administration so far.

(b) and (c). Do not arise.

C.B.1. INvESTIGATIONS TN MANIPUR

5116. SHRI M. MEGHACHANDRA :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the number of cases of corruption
among the Gazetted officers of the Union
Territory of Manipur taken up for investi-
gation by the Vigilance Department, Mani-
pur and the C.B.I. respectively during the
last § years;

(b) the progress of the investigation and
how many of the cases have been com-
pleted and finally disposed of; and

(c) the number of officers against whom
investization is actively going on ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) Number
of cases of corruption taken up for iowvesti-
gation against gazetted officers of Manipur
Administration during the last five years
by—

(i) Vigilance Department
Manipur (upto 31st

March, 1967) 117
(ii) CB.I (from
1-1-1963) . 6

(b) Number of cases in which inquiries
have been completed by—
(i) Manipur Administra-
tion .. 86
(ii) CB.IL o 4
(c) Number of officers against whom in-
wvestigation is in progress in—
(i) Manipur Administra-
tion (at the end of
September, 1967) ..o
(ii) CB.I. .. 3
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CHANGES IN ADMINISTRATIVE SETUP

5117. SHRI G. S. MISHRA : Will the
Minister of HOME AFFAIRS be pleased to
state :

" (a) whether the Prime Minister, in her
Convocation Address at the Roorkee Uni-
versity, very recently, advocated radical
changes in the present administrative set-up
viz. its base should be on “pay and utility”
and not “pay an power”; and

(b) if so, the steps taken to implement
her suggestions ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and
(b). While delivering the Convocation
Address at the University of Roorkee on
November, 18, 1967, the Prime Minister
expressed the view that the administrative
system must reflect an individual's contri-
bution to human welfare and economic gain,
In this context, she deplored the tendency
of the administration to be hierarchical and
status-bound, and pay being equated with
power instead of with utility,

The Administrative Reforms Commission
is going into the whole guestion of the re-
form of the administrative system. A copy
of the Prime Minister’s remarks has been
made available to the Commission.
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ETGAT #1735 & &Y Tew AT A
g% 70 § uha fFU U A w1 80
gfawa v & 3o ¥ wfasrcd feg
i L
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T8 FT WATHT § Tg-Aat (i fawr
T aw) - (F) & (7). ot
quTe AN T 6T e serEr &
gaar g dwEg & WO @
fordrewr @ gra fedt g qAfaIE &
FaErey & ¥ e #§ F#H & ae
T FHAME A Freg o 7@ aww
g ¥ wq afesar W &1 Sfaew
ferarr & qrerer fier e @ ) afoss safer
avar & da-frafa & w8 =
Y | v afegs &ar-frafa w1 aw
T F F R Y e @ /-
frafer #t & aim s wwa &

PoreAnDAR-Oxsia CoasTal HiGHWAY

5125. SHRI HARDAYAL DEVGUN:
Will the Minister of TRANSPORT AND
SHIPPING be pleased to state :

(a) whether Government propose to
construct a costal highway connecting Por-
bandar with Okha on one side and with
Veraval on the other;

(b) whether Government also propose
to comstruct a road between Miyani and
Mool Madhavpur; and

(c) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DARSHAN) :
(a) to (c). The Government of Gujarat
bave been requesting for some Lime past
for Central financial assistance for the

Maliya. The road sections mcntionnd in

however, reiterated their request for Cen-
tral financial assistance under the Fourth
5-Year Plan also and have supplied some
essential data in justification of the Pro-
Jﬂﬂ:lhuubein;m ; bul a deci-
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the various works are decided upon. The
State Government do not attach any im-
mediate urgency to the construction of the
missing link between Miani and Mul
Madhavpur on the Miani-Porbandar-Mul
Madhavpur-Veraval Section, as there is
already an existing alternative road in this
Scction,

PoreAnDAR PORT

5127. SHRI HARDAYAL DEVGUN:
Wwill the Minister of TRANSPORT AND
SHIPPING be pleased to state :

(a) whether Government have any pro-
posal to develop Porbandar as an all-
weather Port;

(b) if so, the progress made in imple-
mentation of the Eastern and Western sec-
tor break water walls;

(c) whether the cement and chemical
industries at Porbandar have urged the
Central Government for early completion
of the project; and

(d) if so, the steps taken in the matier ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V.
RAO) : (a) and (b). Executive respon-
sibility for the development of ports other
than major ports vests in the State Gov-
ernmrents concerned. The Government of
Gujarat are developing Porbandar Port as
an all-weather port. In the first stage, the
construction of the Western break-water,
1700 ft. in length and costing about Rs. 23
lakbs has been taken up and a length of
1000 ft. completed so far. The rest is ex-
pected to be completed by March, 1968.
Tenders for the construction of an addi-
tional length of 2500 fi. of the breakwater,
cstimated to cost Rs. 1.5 crores, have
been invited. The State Government are
also taking steps to finalise the design of
a further length of 6000 ft. of breakwater
on the basis of model studies at the Cen-
tral Water and Power Research Station,
Poona. As it is proposed to provide a
berth ofi the Western breakwater only fer
the present, the eastern breakwater has not
yet been taken up for construction.

(c) and (d). The Cement and Chemical
Industrics have been urging the State
Government to complete the project early.
The work is expected to be completed
within about four years,

faefsma™m TNy

5128. sfraqorm sTeT : ¥T ofeag
aqy drag w0 qg FaT A FO FG
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(%) feeelt o< A & 9 TefT
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(a) afz =&, Mt @=F 7T FTOU
?
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st (s wew o) : (F) TR
weraT & wfeie faio & arm 3
AT W o AT & AT AR 1 T®
¢ qut 9 fniT w3 @ 98, 9T 3
feafa, fagy &1 S#1<, q@F, 73F
TFTT, §IF ¥ gag H AQTE, AU
#Y W, AOgd B eI T |

(=) v =&

() e A& IzaT |

(%) dFaEn T AR ARIEE
& §19 Y §TF TOU GIF ¢ | N IAW
fawra /fafr &1 afre fagre a@R
MR

New UNIVERSITIES AT COCHIN AND

KozHixobe
5129. SHRI VASUDEVAN NAIR :
Will the Minister of EDUCATION be
pleased to state :

(a) whether the Kerala Government has
requested the Central Government for per-
mission to start two new Universities at
Cochin and Kozhikode respectively; and

(b) if so, the reaction of Central Gov-
ernment thereto ?



8395

Written Answers

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) A proposal
has just been received from the State
Government  for the establishment of a
university each at Calicut and Ernakulam.

(b) The matter is under consideration.

NATIONAL RIFLE ASSOCIATION OF INDIA

5130. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of EDUCA-
TION be pleased to state :

(a) whether it is a fact that the National
Rifle Association of India is in receipt of
aid from Central Government for its
national championships and other activi-
ties; and

(b) whether Government are satisfied
with the accounts of the National Rifie
Association of India as no audited accounts
were submitted this time at the Annual
General Body meeting on the 29th Nov-
ember, 1967 ?

THE MINISTER OF STATE IN THE
MINISTRY OF UCATION (SHRI
BHAGWAT JHA D) : (a) Yes, Sir.

(b) Government are primarily concern-
ed with the accounts of the Association in
respect of grants sanctioned by them. Sub-
mission of audited accounts for all such
grants, sanctioned by Government, is in-
sisted upon and is being complied with by
the Association.

West Coast Roap

5131. SHRI LOBO PRABHU : Will the
Minister of TRANSPORT AND SHIP-
PING be pleased to state :

(a) for how long the contracts for Bye-
passes on the West Coast Road in the
South Kanara District have been pending:
amd

(b) the reasons for which Central Gov-
croment refused to finance the latest esti-
mafe for the Bye-pass of Udipi town ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DARSHAN) :
(a) The necessary information is being
collected from the State Government and
will be laid on the table of the Sabha
when received.

(b) The latest estimate for the Udipi
bye-pass received by us is the one amount-
ing to Rs. 13.65 lakhs. This was accepted
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in full in August, 1966 and a graot-in-aid
for an equal amount was sanctioned. No
other request has been received from the
State Government so far.

West CoasT Roap

5132, SHRI 1.LOBO PRABHU : Will the
Minister of TRANSPORT AND SHIP-
PING be pleased to state :

(a) the sections of the West Coast Road
(National Highway) from Goa to Calicat
which remain to be completed:

(b) the reasons for the delay in com-
pletion; and

(¢) when these sections will be com-
pleted ?
THE DEPUTY MINISTER IN THE

MINISTRY OF TRANSPORT AND SHIP-
PING (SHRI BHAKT DARSHAN) : (a)
The road from Goa to Calicut is mot a
National Highway but is a State Road
within the State territories of Mysore and
Kerala. The only sections remaining to he
completed are :—
(i) a length of 9 miles from Karwar
to Goa border including the
bridge over the Kalinadi: and

(11) some small stretches aggregating
in length 17 miles. including a
few by-passes.

(b) and (c), There hat been no dslay
in the completion of the road. The road
is expected to be completed including all
the bridges by March 1971, the target date
fixed at present.

TourisT CENTRE AT VENOOR

5133. SHRI LOBO PRABHU : Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether it is a fact that Venoor Vil-
lage has been selected for development as
a Tourist centre for Jain pilgrims;

(b) whether Government are aware that
Moodibidree is of greater importance to
Jain religion and history is more accessi-
ble and is a much larger town, on the way
both to Karkal and Veneor which are
smaller pilgrim centres; and

(c) if so, the reason for selecting Veneor
village ?
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THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) and (b). The Department
of Tourism has no plans to develop
Venoor or Moodibidree s tourist centres.

(c) Does not arise,

AD HOC APPOINTMENTS IN DeLHI
ADMINISTRATION

5134. SHRI K. P. SINGH DEO: Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) the number of the gazetted and
non-gazetted officers (Department-wise) of
Delhi Administration who have been pro-
moted on ad hoc basis and the reason for
continuing ad hoc appointments for a long
time; and

(b) the number of Grade 1 and Grade
11 officers out of the list prepared under
Delbi Administration sub-ordinate Minis-
terial/Executive Service Rules. 1967, who
arc working in Lhe same seat for more
than three years and the reasons of such
long tennure ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) . (a) and
(b). Information is being collected und
will be laid on the Table of the House in
due course,

argafas Iq
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(%) 71 fage & fowr et ¥
srafsw qur g eEl ¥ gt
#F g F 9 F oA@ qresha

T &Y AT | :ﬁﬁﬂzmﬂm%hﬂ TR

(%) svgw (7) (i) #rc (i) #
& 7€ 7 ¥ fav = TR T
¥ A% 1,92,000/- FT I faqr o
IR 4,240,65/- T I qNT
fer Tsw FTA F T G F
qU & 9M 9T & JEE |

Toumist Taxis IN DeLHi

5137. SHRI G. Y. KRISHNAN : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government are aware
that a large number of private cars are
running as tourist taxis in Delhi;

(b) whether the police have received
complaints from tourists of exploitation by
these unauthorized operators;

(c) whether considerable smuggling of
illicit liquor and other drugs is going on
in these cars; and

(d) if so, the action taken by the Delhi
Police to stop plying of unauthorized
taxis ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and
(b). There have not been complaints
from tourists about unauthorised taxis but
one case has come to the notice of Delhi
Police so far during this year about ply-
ing of a private car as a taxi. Nine such
cases also came to the notice of Directo-
rate of Transport, Delhi Administration,

(c) Seven private cars indulging in the
smuggling of illicit liquor were detected by
the police during the year 1967 (up to
30-11-67).

(d) Delhi Police keep a strict watch at
various bus stands and taxi stands and
other postiible places to delect the plying
of unauthorised taxis.
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TENURE SYSTEM OF SERVICE

5139, SHRI M. N. NAGH_NOOR: Wwill
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether there is any tenure system
for service in the Central Secretariat and
whether any rules have been framed in
this regard and publisherd in Gazette;
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(b) in how many cases the tenure rule,
if amy, was enforced during the last 10
years;

{c) in how many cases of I.C.S., LA.S.
and Officers of other Central Services, the
tenure rule was relaxed and for what
regsons,

(d) how many ICS. Officers have
heen serving in posts under the Central
Government for the last (i) 25, (ii) 20.
(iii) 15, (iv) 10 years continuously;

(e) _the general considerations on which
the tenure of officers is extended and who
makes the final decision in this behalf; and

(f) whether officers who stayed long
enough in Delhi to become Additional
Secretaries and Secrctaries are exempted
from the tenure rule ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) Yes, Sir,
the rules regulating tenure in posts of and
iibove the rank of Deputy Secretary in the
Government of India have been published
in, the Gazette of India on 26th October,
1957 vide Ministry of Home Affairs Reso-
lution No. 34(3)-EO/57 dated the 17th
October, 1957,

(b) and (c). The rule prescribes the
period of tenure and also provides for ex-
fensions of these tenures in exceptional
circumstances where the public interest so
demands. The rule was not relaxed in any
case to continue an officer governed by the
rule indefinitely at the Centre,

(d) The number of ICS officers who
have been serving continuously in  posts
under the Central Government for the last
25 years, 20 years, 15 years and 10 years
is 4, 6, 7 and 15 respectively. Among these,
the tenure rule is not applied to 20 officers
who have been appointed to the Finance
Commerce Pool Cadre or werp earmarked
for the Central Administrative Pool.

(e) The tenure of officers is extended as
laid down in the Resolution referred to in
(a) above. The decision is taken by the
Government on the recommendation of the
Central Establishment Board,

(f) The tenure rule applies to posts of
Additional Secretary/Secretary also ax-
cept that whea public interest so require,

Written Answers AGRAHAYANA 29, 1889 (SAKA) Written Answers 8402

an officer on expiry of the normal teaure
may not revert to the State but may be
shifted to another post.

NaTIONAL COUNCIL OF EDUCATIONAL
RESEARCH AND TRAINING

5140. SHRI K. M, ABRAHAM : Will
the Minister of EDUCATION be pieased
lo state :

(a) the quantum of American assistance
received by the National Council of Edu-
cational Research and Training since its
establishment in 1961 and the manner in
which it has been utilized;

(b) the number of foreign experts work-
ing in the Council;

(c) whether it is a fact that the Council
undertook some research projects om mat-
ters relating to health, education and wel-
fare; and

(d) if so, the main findings thereof ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) The total
amount of U.S. assistance received or pro-
mised under various aid programmes is
estimated at about 4.693 million dollars
plus about 1.327 million rupees. This assis-
tance has been or is being utilised for
scientific and technical equipment and
library books for the Regional Coiltges of
Education, research departments of the
National Institute of Education and Exten-
sion Service Centres, services of U.S, ex-
perts, fellowships for the training of Indian
faculty personnel in USA and to meet in
part rupee expenditure on research pro-

jects,

(b) U.S. experts 15
UNESCO experts .. 11
(c) and (d). Under the International

Cooperative Research Programme of the
U.S. Department of Health, Education and
Welfare, the MNational Council has com-
pleted nine research projects in  Indlan
education. A list of these projects is given
in the attached statement and a brief des-
cription of them in the Annual Report for
1966-67. Under the sams Programme, five
more research projects have just been
undertaken as listed in the statement Laid
on the Table of the House. [Placed in
Library, See No, LT-2103/67,)
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Teacuers of Deum UniversiTy

5141, SHRI C. K. CHAKRAPANI ;
SHRI V. VISWANATHA
MENON :
SHRI K. ANIRUDHAM :
SHRI P. RAMAMURTT :

Will the Minister of EDUCATION be
pleased to state :

(a) the terms and conditions of service
of teaching staff of the Delhi University
and colleges affiliated to the Delhi Univer-
sity;

¢b) whether the same terms and condi-
tions of service arc also applied to the non-
teaching staff of the Delhi University and
colleges to Delhi University; and

(c) if not, the reasons therefor ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) The informa-
tiom is given in Ordinances XI, XII, X1
and XVIIl of the University of Delhi, a
copy each of which is laid on the Table
of the House. [Placed in Library. See No.
LT-2104/67.}

(b) No, Sir. The non-teaching staff is
governed by a different set of rules.

(¢) The terms and conditions of service
are framed with reference to the nature of
the posts in each cadre and the duties
assigned thereto; as such it is not practi-
cable for any two cadres to have the same
terms and conditions of service.

N.CER.T. EMPLOYEES

5142, SHRI GANESH GHOSH : Wwill
the Minister of EDUCATION be pleased
1o slate ;

(a) whether it is a fact that there is a
general discontent among the employees of
the National Council of Educational
Research and Training; and

(b) if so, the action Governmeni have
taken or propose to take in the matter ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) Government
is not aware of any general discontent.

(b) Does not arise.

WGl gra e W s
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Rerair oF DwWAREKADISH TEMPLE

5146. SHRI C. K. BHATTA-
CHARYYA : Will the Minister of BDU-
CATION be pleased to stale :

(a) whether H. H. Shri Sankaracharya
of Sharda Peeth, Dwarka, Gujarat has
appealed to the Central Government
through the Prime Minister requesting thc
Central Government to take vp the work
of repair and renovation of the historic
temple of Dwarkadish at Dwarka;

(b) whether Government have taken any
decision lhereon; and

(c) when the work is likely to be taken
up ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH) : (a) Yes, Sir.

(b) and (¢). Government hence decid-
ed 10 have the urgently required repairs
carried out during the current financial
year.

Deatt o A WoMAN 1N FLiGHT

5147. SHR1 HUKAM CHAND KACH-
WAl : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state :

(a) whether it is a fact that Shrimati
S. N. Gandhi died in an Indian Airlines
plane while travelling from Nagpur to Cal-
cutta on the 3rd December, 1967;

(b) whether she had informed in
advance the medical officer of the plane
about her being unwell;

(c) whether there is any provision for

the doctors being present in the planss of
the Indian Airlines during their flight; and
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(d) if so, the number of doctors and air
hostesses in each plane during its flight ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) Smt. S, N. Gandhi expired
in an Indian Airlines plane when travelling
from Bombay to Calcutta.

(b) No, Sir. There is no Medical Officer
attached to the plane.

(c) There is no such provision, nor is it
practicable to provide a doctor for planes
on scheduled service.

(d) There are four Cabin Attendants in
Caravelle aircraft, two in Viscount, Sky-
master, HS-748 and Fokker Friendship and
one in Dakota aircraft, A Cabin Atten-
dant is cither an air hostess or a steward.

CLOSURE OF SUEZ CANAL

5148. SHRI VIRENDRAKUMAR
SHAH : Will the Minister of TRANSPORT
AND SHIPPING be pleased to state the
details of the extra expenditure being borne
by Government on their shipments conse-
quent upon the closure of the Suez Canpal ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V.
RAO) : An additional expenditure of about
Rs. 1.65 crores per month is being incurred
on account of the higher freight charges
which have to be paid for Government
imports from the West,

Socio-EconoMIC PROGRAMME 10 CURB
DISINTEGRATING TENDENCIES

5149. SHRI HIMATSINGKA : Will the
M'm.i.!tcr of HOME AFFAIRS be pleased
to state :

(a) the details of the socio-economic
programme formulated by Government to
tackle the disintegrating tendencies as
manifested in Shiva Sena in Maharashtra
and some other organisations in other parts
of the country;

(b) the steps taken or being taken to
implement the programme; and

(c) the time likely to be taken through
a programme to do away with such organi-
shtions 7
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THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): (a) to (c).
The social and economic problems of any
community or region can only be solved
by rapid economic development within the
framework of the Five Year Plans. It is
hoped that the National Integration Coun-
cil will devote thought to these problems
which aggravate linguism and regiomalism.

ReservamioN For S.C. anp S.T.
CANDIDATES

5150, SHRI A. S. KASTURE : Will the
Minister of HOME AFFAIRS be pleased
lo state :

(a) whether it is a fact that even in the
case of the reserved vacancies, the Sche-
duled Castes/Tribes candidates possessing
the minimum required qualifications are
not selected and vacancies are filled up by
non-scheduled  Castes/Tribes candidates;

(b) if so, whether Government proposc
to invite applications for reserved vacan-
cies only from the Scheduled Castes/Tribes
candidates; and

(c¢) if not, the other specific steps Gov-
ernment propose to take in this matter 7

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY) : (a) For appoint-
ment 1o the reserved vacancies, the Sche-
duled Caste and Scheduled Tribe candi-
dates, besides possessing the minimum
educational. qualifications prescribed for
appointment to the post concerned, have
to reach the minimum standard of compe-
tence considered necessary for that Service/
post.  Scheduled Caste and Scheduled
Tribe candidates, who come up to the
required minimum standard, are sclected.
Appointment of non-Scheduled Caste/
Tribe candidates can be made against the
remaining vacancies for which Scheduled
Caste and Scheduled Tribe candidates are
not available, after deserving such wvacao-
cies, the reservation being carned forward
to two subsequent recruitment years.

(b) No, Sir. In advertisements, the num-
ber of vacancies reserved for Scheduled
Castes and Scheduled Tribes is specified.
Against vacancies reserved for Scheduled
Castes and Scheduled Tribes, the Schednied
Caste/Tribe applicants only are considercd
in the first instance. Such of the Scheduled
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Caste/Tribe candidates who come up to the
required standard are selected. It is only
when there are mo Scheduled Caste/Tribe
applicants, or if the applicants of these
categories arp not found suitable for the
vacancies reserved for them, that others
are comsidered. If applications from Sche-
duled Caste/Tribe candidates only are in-
vited for the vacancies reserved for them,
in the event of there being no Scheduled
Caste/Tribe applicants, or of the unsuita-
bility of such applicants, the vacancies will

need to be readvertised, involving avoid-

able expenditure on advertisement and
delay in recruitment.

(c) Does not arise,
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SAFDARJUNG AIRPORT

5153, SHRI RAM CHARAN : Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a) whether Government propose to close
Safdarjung Airport and shift it 10 Palam:
and

(b) if so, when?

THE MINISTER OF TOURISM AND
CIVIL  AVIATION (DR. KARAN
SINGH) : (a) and (b). There is no pro-
posal to shift flying operations from Safdar-
jung to Palam, but the feasibility of shifi-
ing such operations to another site is being
examined.

SCIENCE TALENT SELECTIONS

5154. SHRI N. R, DEOGHARE : Wil
the Minister of EDUCATION be pleased 1o
refer 1o the reply given to Unstarred Ques-
tion No, 6773 answered on 26th July, 1967
and state :

(a) whether Government propose to re-
view the cases of candidates further below
the 366th candidate who have fared satis-
factorily and give them incentives to deve-
lop their science talent in view of the large
number of scholarships that go abegging
due to sclected students opting for other
<ourses; and .

.{b) if sa, when a decision in this regard
is Mkely to be taken ?
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THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) and (b).
The matter will be considered by the Advi-
sory Board for National Science Talent
Search Scheme at its pext meeling pro-
posed to be held shortly,

KERALA KALAMANDALAM KATHAXALI TROUPE

5155. SHRI A. K. GOPALAN:
SHRI E. K. NAYANAR :
SHRI P. GOPALAN :
SHRIMATI SUSEELA GOPA-
LAN :

Will the Minister of EDUCATION be
pleased to state :

(a) whether our diplomatic mission or
any other concerned authorities in Beirul
have received complaint regarding the
alleged theft of a box containing money
and valuable belonging to the Manager of
the Kerala Kalamandalam  Kathakali
troupe which had been touring Europe and
Canada;

(b) if so.
and

the steps taken 1o recover it;

(c) the total amount of foreign exchange
earned by the tour of this trouple abroad
after deducting the daily expunditure of the
troupe ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD) : (a) and (b).
After participating in the India Week Cele-
bration during Expo’67 in Montreal in
June-July. 1967, the Kathakali Troupe of
the Kerala Kalamandalam tourcd Europe
and West Asia on a commercial basis.

The Manager of the Troupe informed the
Indian Embassy in Beirut on 5th September,
1967 about the loss of a suilcase contain-
ing valuables. The matter was immediately
taken up with the Ball Beck Festival au-
thoritics and the Middle East Airlines. The
suitcase was traced in Frankfurt om 9th
September from where it was sent to Athens
on 11th September and then on to Paris on
14th September, It is presumed that the
suitcase has since been delivered to the
owner.

(¢) The Troupe returned to India tow-
wards the end of September, 1967 and the
impressario in Patis who arranged the tour,
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has yet to seitle the accounts. Informa-
tion regarding foreign exghapge earnings
will become available after the accounts
are settled,

Fagr PriCE SHOPS IN ANDAMANS

5156. SHRI K. R. GANESH : Will the
Minister of HOME AFFAIRS be plcased
to state ;

(a) the number of Fair Price Shops
opened by the Andaman and  Nicobar
Administration in the Andaman group;

(b) whether any Fair Price Shops have

been opened in large compact labour areas;
and

(c) if not.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a)
to (c). Seventy-six fair price shops have
been opened by Andaman and Nicobar Ad-
ministration in the Andaman group of Is-
lands keeping in view the needs of people,
including labourers, in various localities.
26 of these fair shops are functioning in
areas where labourers are conccntrate in
large numbers.

the reasons for the same ?

Fair PriCE SHOPS IN NicOBAR

5157. SHRI AMRIT NAHATA : Wil
the Minister of HOME AFFAIRS be pleas-
ed to state :

(a) the number of fair price shops open-
ed by the Andaman Administration in the
Nicobar group:

(b) the total population of the area in
which such shops have been opened,

(c) whether commodities are sold in
Government Fair Price Shops at lesser rates
than in the Nancowry Trading Company;

(d) whether under Andaman Nicobar
Tribal Protection Regulations Government
was required to fix prices in Nicobar group:
and

(e) the reasons for the failure to fix
prices ?

-

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a)
and (b). Civil Supply Stores were open-
ed by the Aodaman and Nicobar Adminis-
tration at the following places and the total

8414

population of these places, according to
the 1961 census, is indicated against them :

Name of the place Populatien
Car Nicobar %79
West Bay Katchal

East Bay Katchal } 904
Teressa 347
Kondul 82
Pilomillo ‘40
Campbell Bay (Gr. Nicobar) 203
Camorta 795
Kapanga 107

One store was opened at each of the
places mentioned above.

The Civil Supply Store at Kapanga was
opened temporarily on 10-10-67 and was
closed when the regular store was open-
ed at East Bay Katchal,

Except the stores at Car Nicobar and-
Camorta all other stores bave since been
closed in compliance with the orders of the
Calcutta High Court,

(c) Commodities at these stores
at rates worked out on ‘no profi*'

basis and the rates charged by thg b

wire Trading Company were generally hagh-
er. However, the rates for controlled
commodities like atta, rice and sugar were
the same.

sold
loss’

(d) In accordance with the terms of the
licence for trade issued under the Andaman
and Nicobar Islands . (Protection of Abori-
ginal Tribes) Regulation, 1956, the Chief
Commissioner or an officer so autborised
by him fixes the maximum retail sale price
of the commodities sold. There is no bar
to licensee sclling commodities at rates low-
er than the maximum fixed. )

(e) Maximum retail prices a¢  being
fixed as per the rules.

PETITIONS  AGAINST  ANDAMAN
ADMINISTRATION '

5158. SHRI AMRIT NAHATA : Wil
the Minister of HOME AFFAIRS be pleas-
ed to state the number of wril petitions
filed in the Calcutta High Court in the ydars
1963—67, year-wise against Andaman ‘and
Nicobar Administration ? S

Wrir
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): The
number of writ petitions filed in the Cal-
cutta High Court against the Andamap and
Nicobar Administration so far since 1963
is as follows :

Year Number

1963 1

1964 2

1965 2

1966 6

1967 8 (upto 13th Dec. 1967).

LANDING CHARGES ON PASSENGERS TRAVEL-
LING IN ANDAMAN VESSELS

5159. SHRI K. R. GANESH : Will the
Minister of TRANSPORT AND SHIP-
PING be pleased to state :

(a) whether any landing charges are le-
vied on passengers travelling in the Anda-

man vessels: for landing in the Nicobar
group ports;
(b) if so, the reasons thercof; and

(c) whether it is not the responsibility of
the shipping depariment to land passengers
?

Bif 'MINISTER OF TRANSPORT

JHIPPING (DR. V. K. R V.
RAO) : (a) to (c). Information is being
collected and will be laid on the Table

of the Sabha.

INTERNATIONAL HOCKEY FESTIVAL AT
LAHORE

5160. SHRI K. P. SINGH DEO: Will
the Minister of EDUCATION be pleased
1o state :

(a) whether it is a fact that India bas
agreed to participate in the forthcoming
International Hockey Festival at Lahore in
Pakistan;

(b) whether it is also a fact that Pakis-
tan bas declined India’s invitation to parti-
cipatc in the Hockey Festival to be held in
India; and

(c) if so, the reasons for Indin’s accept-
ance of Pakistan's invitation, when Pakis-
tan declined India’s invitation on a reci-
procal visit ?

THE MINISTER OF STATE IN THE

MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (a) to (c)-

DECEMBER 20, 1967
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The Indian Hockey Federation have agreed
to participate in the International Hockey
Festival to be held in Pakistan during Janu-
ary 1968 subject to Pakistan agreeing to
reciprocate by a visit to India and playmg
the same number of matches in India as
India is expected to play in Pakistan. The
Indian Hockey Federation, however, do not
propose to hold any International Hockey
Festival in India like the one being held
in Pakistan,

INDIAN FOREST SERVICE

5161, SHRI A. S. KASTURE : Will the
Minister of HOME AFFAIRS b: plcased
to state ;

(a) the number of State Forest Officers
selected in the Indian Forest Service con-
stituted with cffect from 1st October, 1966;

(b) the number of State Forest Officers
belonging to the Scheduled Castes and Sche-
duled Tribes selected in Indian Forest Ser-
vice;

(c) whether these communities ate ade-
quately represented; and

(d) if not, what steps Government pro-
pose to take to increase the number of
their members in the Indian Forest Ser-
vice ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME  AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) to (c). 703 Siate Forest Service Offi-
cers were adjudged suitable ror appoint-
ment to the Indian Forest Service at its ini-
tial constitution with effect from 1-10-1966,
including 9 Scheduled Castes und 8 Sche-
duled Tribes officers.

(d) For recruitment to the scrvice thro-
ugh the competitive examination, the rules/
tegulations provide reservation for the
Scheduled Castes/Tribes candidates, More-
over certain cases are being reviewed where
the adverse remarks in the character rolls
had either not been conveyed or the repre-
sentations received against such reémarks
had remained pending.

Leave TravEL CONCESSION TO WORKERS IN
ANDAMAN AND NICOBAR ISLANDS

5162. SHRI K R. GANESH : Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) the total number of workers in the
Andaman and Nicobar Islands eatitled to
Leave Travel Concession;
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(b) the category of workmen who ate
entitled;

(c) whether those getting regular leave
under Government orders are also cntitled;
and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKILA):
(a) to (d). Leave travel concessions is ad-
missible to all the industrial and work
charged staff who are entitled o regular
leave and have completed one year of ser-
vice; their number is not readily availabie.
However, contingency paid staff and cusual
labourers are not entitled to" leave travel
concession, because of the nature of their
employment,

ANDAMAN SPECIAL Pay

3163. SHRI K. R. GANESH : Will the
Mimister of HOME AFFAIRS be pleased
to state :

(a) whether industrial staff recruited from
mainland are entitled to Andaman Special
Pay;

(b) if so, whether they are entitled to
free passage as others recruited from main-
land are; and

(c) if not, the rcasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) o (c). Andaman Special Pay is being
allowed to the industrial staff under the
general orders contained in the Ministry of
Home Affairs letter dated the 22pd Janu-
ary, 1951. However, the grant of free
passage is governed by separate provisions
contained in the Fundamental and Supple-
mentary Rules. As the industrial staff are
not governed by those Rules, they are rot
entitled 10 free passage.
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Secrion OrrFicers OF CENTRAL SECRETARIAT
SERVICE

5168. SHRI DHANDAPANI : Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) whether it is a fact that al the inst-
ance of his Ministry, the Union Public
Service Commission recommended in Au-
gust, 1967 a panel of names of Secticn Offi-
cers of the C.S.S. for appointment to Grade
1 of that Service;
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(b) if so, whether this panel has beem
published; and

(¢) if not, the reasons for the delay-ef
nearly four months in giving cffect to the
recommendations of the U.P.S.C.?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) to (c). A Selection Commitee presid-
ed over by a Member of the UPS.C, has
prepared a panel of names of officers for
appointment to Grade I of the C.S.S, This
panel is still under consideration in comsul-
tation with the UP.S.C.

MNaTIONAL LIBRARY, CALCUITA

5169, SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of EDUCA-
TION be pleased to state :

(a) whether 1,200 books, including some
rare books and manuscripts, have been
stolen during the last year from the Nationai
Library, Calcutta;

(b) if so, the details of the rare books
and the manuscripts; and

(¢) the steps Government intend to take
to check this in future ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH) : (a) No, Sir.

(b) and (c). Do not arise,
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MEMORANDUM AGAINST ORissa CHIEF
MINISTER

5172. SHRI NATH PAI : Will the Mi-
nister of HOME AFFAIRS bc pleased to
refer to the reply given to Unstarred Ques-
tion No, 2323 on the 29th November, 1967
and state :

(a) whether any reply has since been re-
ceived from the Chief Minister of Orissa
L103LSS/67—6
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regarding the memorandum submitted by
the Orissa Congressmen levelling certain
charges against him; and

(b) if so, the nature thereof ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B, CHAVAN) : (a) Yes, Sir.

(b) The Chief Minister of Orissa has
siated that steps are being taken in the mat-
ter in the light of the decision of the Con-
ference of Chief Justice held in March,
1965.

ForciBLE OCCUPATION OF LAND BY NaAGAS

5173. SHRI R. BARUA:
SHRI K. P. SINGH DEO :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether a large number of Nagas
from Nagaland have forcibly occupied size-
able areas in Kakodonga Fores. Reserve of
Assam during the last few days; and

(b) if so. whether any preveative mea-
sure has been taken to throw out the intru-
ders and with what result?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B, CHAVAN) : (a) and (b).
There is no information regarding any for-
cible occupation. Information available
with the Government of Assam indicates
that some Nagas had recently clearcd a
portion of the jungle in Kakadonga Reserve
Forest in Sibsagar District, Assam State
Officials, visited the area but did not find
any person there.

WORLD ASSEMBLY OF YOUTH

5174, SHRI SARJOO PANDEY : Will
the Minister of HOME AFFAIRS be pleas-
ed to state :

(a) whether it is a fact that the World
Assembly of Youth (WAY) bas created a
Trust for rupees two million for the pur-
pose of construction of a multi-storeyed
miilding in Chanakyapuri, New Delhi;

(b) the source of this money; and

(c) how many buildings have been cons-
tructed by this Trust so far and the pur-
pose of construction 7

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) The WAY
India Youth Centres Trust sel up by the
Indian Assembly of Youth (formery
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known as World Assembly of Youth India)
have launched a programme for establish-
ing an International Youth Centre (Vish-
va Yuvak Kendra) at Chanakyapuri, New
Delhi at a total cost of Rs. 21.02 lakhs.

(b) The Indian Assembly of Youth is
reported to have received funds from U.S.
Foundations including the Foundation of
Youth and Student Affairs. The Govern-
ment have also sanctioned a grant of Rs.
6,00,000/- on the condition that the Trust
raise a matching amount from public dona-
tions,

(c) Government have no information re-
garding any buildings other than the one
mentioned in part (a).

JoBs FOR DISPLACED AGRICULTURISTS AT
HaLpia PorT PROJECT

5175. SHRI S. C. SAMANTA : Will the
Minister of TRANSPORT AND SHIPPING
be pleased to state :

(a) whether the agriculturists who have
been displaced from their lands in Haldia
would be given due preference in employ-
ment in the new port project and that train-
ing facilitics for them, as necessary would
also be provided:

(b) if so. the steps taken for the purpose
so far;

(c) whether it is a fact that there is not
much employment at present at Haldia on
the port project which can be offered to
the agriculturists; and

(d) if so, whether those agriculturists or
their sons will be offered some employ-
ment in Culcutta Port itself as the Haldia
Port is regarded as subsidiary port 1o Cal-
cutta ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V.
RAQ) : (a) an d(b). New recruitment of
non-technical staff for the Haldia Dock
Project are made through the Employment
Exchange at Sutahata District, Midnapur
specially opened with the idea of absorbing
as many displaced persons as possible
While intimating the staff requirements for
Haldia, the Calcutta Port Commissioners
indicate that, as far as possible, displaced
persons answering to the requirements,
should first be sent for consideration. The
contractors engaged on the project work
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have also been instructed by the Port Com-
missioners to recruit personnel required by
them from the local people. As regards
technical personnel, the recruitment is made
cither by transfer from Calcutta Port or by
advertiscment in the press.

The responsibility for providing training
facilities to the displaced persons as well as
others at Haldia to enable them to secure
gainful employment when the Haldia re-
gion develops is the responsibility of the
West Bengal Government. It is understood
that the West Bengal Government are con-
sidering the question of setting up an indus-
trial training centre to train the displaced
persopnel.

(c) The opportunities offering to the dis-
placed personnel to secure painful employ-
ment were so far few but it is expected
that, with the placement of an order for
the main civil engineering works on which
work has just commenced, the opportuni-
ties will increase and a larger number of
people will secure employment,

(d) It will not be possible to absorb the
displaced agricultural personnel of Haldia in
Calcutta Port as il carries personnel in ex-
cess of actual requirements and there is a
fall in the volume of traffic handled.

RECOVERY OF OUTSTANDING DUES FROM
CATERER AT PaLam AirRPORT

5176. SHRI SHAMBHU NATH :
SHRI RAJDEO SINGH :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to refer to
the reply given to Unstarred Question No.
2394 on the 29th November, 1967 and
state :

(a) whether it is a fact thal an amount
of Rs. 150,000 is due from the present cate-
rer at the Palam Airport; and

(b) if so, the action taken for the reco-
very of these dues by the Controller of
Acrodromes, Delhi region in his capacity as
the Estate Officer ?

THE MINISTER OF TOURISM AND
CIVIL  AVIATION (DR. KARAN
SINGH): (a) An amount of Rs, 58,604.80
on account of damages and electricity and
water charges for the period 1-3-67 to
31-7-67 is outstanding against the catering
contractor at Palam Airport. Dues for
the further period are being assessed.
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(b) The Controller of Aerodromes (in
his capacity as Estate Officer) has issued a
notice for recovery of the amount under the
Public Premises Eviction Act. Similar ac-
tion will be taken for subsequent dues,

CANCELLATION OF THE VisA OF
Ds. SOMMERVILLE

5177. SHRI SRINIBAS MISRA : Will
the Minister of HOME AFFAIRS be pleas-
ed to state :

(a) whether Government have received
any representation from the All India Na-
tionalist Christian Association requesting for
the cancellation of visa of Dr. Sommerville;
and

(b) if so, the reaction of Government
thereto 7

THE MINISTER OF STATE IN THE

MINISTRY OF HOME  AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(4) No, Sir.

(b) Does not arise.

Namionar Feperation orF P, & T.

5178, SHRI S. M. BANERJEE : Will
the Minister of HOME AFFAIRS be pleas-
ed to state :

(a) whether it is a fact that the National
Federation of Post and Telegraph has de-
manded discussion for full neutralization of
dearness allowances to employees by the
Joint Consultative Machinery; and

(b) if so, the reaction of Government

thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S, RAMASWAMY) : (a) and (b).
At the meeting of the National Council
held on 29th and 30th May, 1967, the staff
side representatives had raised the question
of gramt of increased dearness allowance
on the average ten point increase in the
cost of living over a period of 12 mon-
ths,

The subject was subsequently discussed
by the representatives of employees' orga-
nisations outside the JCM with the Deputy
Prime Minister on 29-8-67. The agreement
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reached at this meeting is self explanatory
and is reproduced below.

Agreement reached in the meeting on
29-8-1967

1. Dearness allowance as payable from
1st February, 1967 upto the 31st Au-
gust, 1967 to the Central Government
employees will be held in deposit in
their Provident Fund Accounts,

2, Dearness Allowance accruing from 1st
September, 1967 will be paid fully in
cash according to the recommendation
of of the Gajendragadkar Commission.

3. Provident Fund deposits in accordance
with (1) can be withdrewn in ome
instalment in April, 1968 but in case
the financial position of Government
so warrants, the employees represen-
tatives undertake to make an appeal
to the employees not to ask for with-
drawal. :

4, The Central Governmeni employees
will be free to bring up their demand
for cent per cent neutralisation of the
price rise, in the J.C.M. or any other
forum from April, 1968,

C.G.H. SCHEME FOR STUDENTS AND STAFF
oF COLLEGES

5179. SHRI M. L. SONDHI: Will the
Minister of EDUCATION be pleased to
state :

(a) whether it is a fact that Government
propose to formulate a scheme to provide
a comprehensive Contributory Health Ser-
vice for students and staff of Colleges all
over the country on the lines of C.H.S.
Scheme;

(b) if so, the details of the scheme pro-
posed and whether there is any marked de-
parture from the C.H.8, Scheme already in
vogue in Delhi; and

(c) the total number of beneficaries like-
ly to benefit and what will be the estimated
expenditure involved from the Centra] bud-
get ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) The Uni-
versily Grants Commission have decided 10
implement the University Health Service
Programume, as recommended by a Com-
mittee set up by them for the purpose, sub-
ject to availability of funds.
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{b) A statement is laid on the Table of
the House. [Placed in Library. See No.
LT-2105/67]. The programme varies from
the Ceatral Government Health Service
Scheme in certain respects,

(c) The overall financial implications of
the Scheme have not been worked out, The
number of beneficiaries will depend on the
numoer of Universities and colleges to be
covered under the Scheme.

DouBLE TAXATION ON PUBLIC CARRIERS

$180. SHRI N. K. P. SALVE . Will the
Minister of TRANSPORT AND SHIP-
PING be pleased to state :

(a) whether Government's attcotion has
been drawn to the instances of double taxa-
tion on public carriers engaged in inter-
State operations by the States in which such
carriers operate; and

(b) if so, whether Government propose
to take any steps in consultation with the
States to coordinate the taxation measures
80 as to remove the instance of double taxa-
tion ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND SHIP-
PING (SHRI BHAKT DARSHAN) : (a)
and (b). Representations have besn receiv-
ed that goods vehicles operating og inter-
State routes traversing more than two
States, are required to pay motor vehicles
tax and goods tax to each of the intervening
States. To avoid hardship to operators on
this account, the Road Transport Taxation
Enquiry Committee, in its first interim re-
port on “Inter-State Transport”, has sug-
gested a “standard tax” for inter-Giate
operation of goods wehicles, in addition to
the tax payable in the “home™ State. Accor-
ding to the Committee, the quantum of this
tax should eventually be settled after com-
sulting the State Governments, but, as an
interim measure, it should be fixed at
Rs. 2,500 per annum on a truck with RLW
of I1 tonnes and Rs. 3,000/- per annum
for wehicles exceeding 11 tonnes RLW.

Under the scheme recommended by the
Cm_n.mitt:.c, the tax liability of vehicles
plying on inter-State routes will be as

follows :

Distance

Tax payable

Upto 150 miles (240 kms) outside the home State

25%; of the standard 1ax

From 151 to 35) miles (241 to 56) kms) outside

the home State.

From 351 to 600 miles (561 to 962 kms) outside

the home State.

Over 620 miles (960 kms) outside the home State.

50% -do-
5% -do-
100%; ~do-

The Committee has further suggested that
the responsibility for recovery of standard
tax will be that of the “home" State, which
issues the route permit. The Union Trans-
port Ministry may, in consultation with the
Comptroller and Auditor General, evolve a
suitable procedure for the deposit of the
standard tax in the “home” Siste and for
its accounting and distribution tu the con-
cerned States.

The above recommendations of the Com-
mittee are under consideration, in comsul-
tation with the State Governments and Ad-
ministrations of Union Territories,

MANUFACTURE OF T.V. SETs AT PILANI

5181. SHRI K. M. KOUSHIK : Will the
Minister of EDUCATION be pleased to
state :

(a) whether it is a fact that the Central
Electronics Engineering Research Instiute,
Pilani manufactured a television set and
presented it to the Prime Minister;

(b) if so, whether the same has been
tried and found satisfactory; and

(c) the cost thereof ?

THE MINISTER OF EDUCATION
(DR, TRIGUNA SEN) : (a) Yes, Sir. A
23" screen Television Set made at the Cen-
tral Electronics Enginecring Research Insti-
tute, Pilani was presented to the Prime
Minister on 19th May, 1967.

(b) The set was last checked on 10th
December, 1967 and was found to be work-
ing satisfactorily.

(c) The selling price of a 23" screen
television set is Rs. 1500/- approximately
(exclusive of excise duty and local taxes).
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Finance FmMs ™ Deumx

5182. SHRI SHRI CHAND GOEL : Will
the Minister of HOME AFFAIRS be pleas-
ed to state :

(a) whether Government have received
any complaint that some finance firms in
Delhi have cheated people of thousands of
rupees with the help of some highly placed
Government officials;

(b) whether some such cases were repor-
ted to the police; and

(c) if so, the action taken by Govern-
ment in this behalf and the success achieved
in the matter of bringing to book such
firms ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) There
were complaints about cheating by some
finance firms in Delhi. But there were no
complaints about cheating with the help of
any highly placed Government officials.

(b) Yes, Sir,

(c) Ten cases against such finance firms
have been repistered by the Delhi Police
and arc under investigation, A special cell
in the Crime Branch of the Delhi C.I.D. has
also been created to emquire into the cases
of complaiots aginst bogus firms.

RECRUITMENT OF CLAss 1 OFFICERS FROM
EMerGeNcy CoOMMIsSiONED OFFICERS

5183, SHRI VASUDEVAN NAIR : Will
the Minister of HOME AFFAIRS be pleas-
ed to state :

(a) the number of vacancies of Class
I Officers advertised by the U.P.S.C. for
recruitment from amongst the Emergency
Commissioned Officers;

(b) the number of applications receiv-
ed;

(c) the number selected for interview
and the number recruited;

(d) whether it is a fact that a separate
minimum for viva voce was prescribed for
these Officers, while there was no such
minimum for open market candidates;

(e) if so, the reasons thercfor; and

(f) bow many vacancies remain to be
filled up and whether another chance will
be given to those Emergency Commissioned

Officers who had passed the written exami-
nation in 1966 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K, 5, RAMASWAMY) : (a) to (f). A
statement containing the information is
placed on the Table of the House. [Placed
in Library. See No. LT-2106/67].

INDUSTRIAL MANAGEMENT PooOL

5183-A, SHRI S. R. DAMANI : will
the Minister of HOME AFFAIRS be pleas-
ed to state :

(a) the strength of the Industrial Mana-
gement Pool since its inception;

(b) the number of those who declined
to join after the appointment;

(c) whether all of those who joined are
still continuing; and

(d) whether it is proposed to hold fresh
recruitment for the Pool ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) The
initial authorised permanent strength of the
Pool was fixed at 200. But only 130 can-
didates actually joined the Pool.

(b) 69 candidates declined. the offer of
appointment,

(c) No, Sir, Only 105 are continuing
at present.
(d) No. Sir,
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CALLING OF ARMY 10 HELP CIviL
AUTHORITIES

5183-C. SHRI RABI RAY : Will the
Minister of HOME AFFAIRS be pleased
to state how many times the Army has been
culled 1o stand by the civil authorities to
suppress the communal disturbances and
political demonstrations like hartals and
general strikes during the last three years;
and the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : A state.
ment indicating particulars of army assist-
ance provided to the Civil authorities for
maintaining law and order during the years
1965, 1966 and 1967 is laid on the Table
of the House. [Placed in Library. See No.

LT-2107/67).

ENGINEERS

5183-D. SHRI G. 5. MISHRA : Wil
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact thal Engineers
are employed in Government Departments
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to work under administrators and are re-
quired to share higher responsibilities
whereas they are paid at par with non-
technical staff: and

(b) if so, Government's reaction there-
to?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. 5. RAMASWAMY): (a) Engineering
departments under the Government are
generally headed by engineers,

(b) Does not arise,

DEATH IN THE LOCK-UP OF SEALDAH
G.R.P.

5183-E. SHRI JYOTIRMOY BASU:
Will the Minister of HOME AFFAIRS be
pleased to state ;

(a) whether it is a fact that a young-
man named Tarun Banerjee had died in
the lock-up of Sealdah Government Rail-
way Police;

(b) if so, the details thereof, and

(c) whether any enquiry has been insti-
tuted ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) No.
Sir.

(b} and (c). One Shri Tarun Banerjee
was brought to Sealdah Railway Police
Station in a drunken state on 28-11-1967.
He was unable to give his name and
address. He was kept in the police lock-
up and in the morning on 29-11-67 was
found unwell and was removed to Sircar
Hospital in an unconscious state. His
identity was revealed by a post card found
in his pocket. He died in the hospital on
30-11-1967. An enquiry is being instituted
by the West Bengal Government in the
matter,

COMMITTEE ON CENTRAL INDIAN MEDICI-
NAL PLANT ORGANISATION

5183-F. SHRI MAYAVAN: Will the
Minister of EDUCATION be pleased to
state : g

(a) whether it is a fact that a com-
mittee which was set up by Government
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to review the scope and functions of the
Central Indian Medicinal Plant Organisa-
tion has submitted its report;

(b) if so, the recommendstions there-
of; and

(c) the reaction of Government there.
to, particularly in regard to the setting
up of a public sector corporation to run
farms for producing medical and aromatic
plants for home consumption and exports ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) A Commit-
tee to review the scope and functions of
the Central Indian Mcdicinal Plants Orga-
nisation was set up by the Councii of
Scientific and Industrial Research and it
has submiitted its Report,

ib) The recommendations of the Com-
mittee are piven in the Statement laid on
the Table of the House. [Placed in Library.
See No. LT-2108/67)

i¢) This is under examination,

DR, DHARMA TEJA

5183-G. SHRI SHIVA CHAMDRA
JHA : Will the Minister of TRANSFORT
AND SHIPPING be pleased to state :

(a) whether it is a fact that Dr.
Dharma Teja, as reporled in the Indian
newspapers some days ago, has made a
so-called cow_uer-charge against the Indian
Government invelving millions of rupees,
elc.; and

(b) if so, the so-called counter-charges
of Dr. Dharma Teja against the Indiun
Government and the reaction of Govern-
ment thereto ?

THE MINISTER OF TRANSPORT
AND  SHIPPING (DR. V.K. R V.
RAO) : (a) and (b). According to mews-
paper reports, Dr. Teja has made the false
allegation that Govt. have expropriated the
Jayanti Shipping Company without com-
pensation. ‘The fact is that the manage-
ment of the Company has been taken
over by the Government for a period of
five years under the Jayanti Shipping Com-
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pany (Taking Over of Management) Act,
1966,

AFLOAT ESTABLISHMENT, ANDAMAN
IsLANDS

5183-H. SHRI K. R. GANESH : will
the Minister of TRANSPORT AND
SHIPPING be pleased to state :

(a) whether the staff of the Afloat Estab.
lishment, Andaman Islands went on pro-
test strike recently;

(b) if so, the reason therefor; and

(c) the decision taken by Government
on their demands ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V, K. R V.
RAO) : (a) Yes.

(b) The workers demanded immediate
settlement of their demands regarding T.A.,
D.A. concessions to non-regular em-.
ployees, supply of uniforms, revision of
scales of pay of certain categorics, eic.

(c) All the demands were discussed at
a tripartile meeting of the Government,
employers and workers' representatives.
Further action is being taken in pursu-
ance of the decisions taken at the meet-
ng,

ARreAs INHABITED BY SCHEDULED Twses

5183-I. SHRI G. C. NAIK: Will the
Minister of HOME AFFAIRS be pleased
to state the names of the Scheduled areas
predominantly inhabited by the Scheduled
Tribes pepole, State-wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDHYA CHARAN SHUKLA) : Scheduled
Areas are declired urmder the provisions of
paragraph 6 of the Fifth Schedule to the
Constitution. A list of the Scheduled Areas
declared as such under the Presidential
Orders of 1950 and subsequent Orders is
laid on the Table of the House [Placed in
Library, See No. LT-2109/67). Informa-
tion as to which of these areas is pre-
dominantly inhabited by Scheduled Tribes
is being collected and will be laid on the
Table of the House as early as possible.
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12 Hgs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Damace To THREE [AC AMmMCRAFT DUE TO
ACCIDENT AT Dum Dum

sft wrvax fag (@fear) @ #
sfaaratg &% wgea & foafafas
g ) e qar i IEEw
AT w1 e feamr g s s
Fan g fa g O # oF g §

e FAT o T gk e
Fv tfeqm vaeRw FTROTNE
@ famrat #1 ag= afaq ("

Hr B

THE MINISTER OF TOURISM AND
CIVIL.  AVIATION (DR. KARAN
SINGH): | regret to inform the House
that on the 17th December, 1967 at about
1.20 a.m. Skymaster aircraft VT-CZW,
while being taxied by an Aircraft Main-
tenance Enginecr of the . Indian Airlines
Corporation, hit Viscounl aircraft VT-
DOE and another Skymaster VT-DAW
which were parked in bays 2 and 3 at
Dum Dum Airport for operating the
morning services, This resulted in substan-
tial damage to the stationary Viscount and
the Shymaster which was being taxied.
The other Skymaster suffered minor
damage. The aircraft was being taxied
out of the hanger for a check up of brakes
after replacement of its right hand main
wheel. The Aircraft Maintenance En-
gineer had to carry out the taxi test and
certify the aircraft, and in this manoeuvre
the aircraft appears to have gone out of
control,

2. According to the information avail-
able so far, the stationary Skymaster
suffered only minor damage and has al-
ready been put back into service after
necessary repairs. In the case of the Vis-
count. its outer wing, including wing tip
and aileron, was badly damaged and re-
quires complete replacement. On a rough
cstimate, an expenditure of about Rs, 3
lakhs will have to be incurred on this.
In the case of the Skymaster which was
being taxied, ity right-hand wing leading
edge bas been damaged end the  nose.

Aircraft (C.A.)

wheel door and fromt fuselage badly
deated. The cost of repairs is likely to
be around Rs. 10,000.00. It will take
about four weeks to carry out the repairs
of this aircraft to make it serviceable for
operations. All  the three aircraft are
covered under the Corporation’s Self-
Insurance Scheme.

3. In accordance with the procedure ap-
plicable in cases of such incidents, an
Indian Airlines Corporation Investigation
Board consisting of senior officers at Cal-
cutta, namely, Operations Manager, the
Chief Engineer and the Chief of Inspection
are carrying out detailed investigation to
ascertain the cause and the full extent of
the damage. The Senior Air Safety Offi-
cer of the Director General of Civil Avia-
tion at Calcutta will be associated with

the investigation,

SHR] NATH PAI (Rajapur) : How did
they manage to collide ? They were being
taxied, they were not flying.

it wvavae fag @ s weiew, andy
Tt g T A qa=mr fF Foad F =
sfawr1, soifas T 5@ #t oiw
FUT 941 7 A qean § v
F wae afhEw % AT WT FEE
fedtor & 2fed¥e anfeme o sty
§ AT A9T TH HATIY ¥ §6 I
sfgardt oft ardd #9ifT § T &
HTfHAHE &, FEqe TEEd, 98 ar 9]
I AN & G947 F1 a1 w37 foew e
T g€ @ AT WA Aged T WA
Fare & w18 A w3 ?

o w9 {g: A AwwaT g fragr &
Y st & ag 7€ difa sfeey &
A a7 F1E T AT @Y w41 | @A
At ¥ gAafeziiom &1 Qe anfones
gﬁglm“ﬁmﬁo({o!ﬂ'o #T'a‘h'gﬂi‘
fodftodons &, 77 faagy EAT§ |
2T TFTT & FRAE I9 #1 i $T @
& 1 q@ faware @ fiF 18 3797 qerara T
g1 | afs gd &5 et aEarE gl aa
aw ugi & v anfrad ST awa § 1
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MR. SPEAKER : But there is a doubt
in the minds of so many hon. Members as
to how this collision did occur while they
were taxiing. Is it due to carelessness ?
Many hon. Members wanted to ask, but
they could not ask that question.

DR. KARAN SINGH : It is very sur-
prising like very often people slip in
their bath rooms. It is sarprising how they
can get hurt in the bath room. Similarly,
it is very surprising that while taxiing in-
stead of going straight, the plane ook a
90* turn., The incident is still under n-
vestigntion. So far it appears that one of
the pins perhaps which controls the steer-
ing had not been put in when it started.
But, Sir, it will be a little premature to
give the exact cause,

1287 Hrs,

PAPERS LAID ON THE TABLE

REPORT OF ADMINISTRATIVE REFORMS
CoMMissioN OoN PUBLIC SECTOR
UNDERTAKINGS

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JAGANNATH PAHADIA) : On behalf
of Shri Morarji R. Desai I beg to lay on
the Table a copy of the Report of the
Administrative Reforms Commission on
Public Sector Undertakings, [Placed in
Library, See No, LT-2087/67).

ANNUAL REPORT ON SEAMEN'S PROVIDENT
FunDp ScHEME ror 1966-67

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V. RAO):
1 beg to lay on the Table a copy of the
Annual Report on the working of the
Scamen’s Provident Fund Scheme, 1966
for the year 1966-67. [Placed in Library.
See No., LT-2088/67).

NAMES OF NON-OFFICIALS WHO WERE GIVEN
DIPLOMATIC PASSPORTS DURING AUQUST To
OCTOBER, 1967

SHRI JAGANNATH PAHADIA: On
behalf of Shri Bali Ram Bhagat I beg to
lay on the Table a list showing names of
non-officials who were given Diplomatic
Passports during August to October, 1967.
[Placed in Library, See No, LT-2089/67).
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NOTIFICATIONS UNDER ALL INDIA SERVICES
Act

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. 5. RAMASWAMY): On behalf of Shri
Vidya Charan Shukla, 1 beg to lay on
the Table a copy each of the following
Notifications under sub-section (2) of sec-
tion 3 of the All India Services Act,
1951 :—

(1) The Indian Administrative Service
(Appointment by  Promotion),
Sixteenth Amendment Regulations,
1967, published in Notification
No. G.S.R. 1738 in Gazette of India
dated the 15th November, 1967,

(2) The Indian Police Service (Appoint-

ment by Promotion), Fourteenth

Amendment Regulations, 1967, pub-

lished in Notification No. G.S.R.

1739 in Gazette of India, dated the

15th November, 1967.

(3) GS.R. 1786 published in Gazette

of India, dated the 9th December,

1967, making certain amendments

to the Schedule to the Indiaon Admi-

nistrative Service (Fixation of Cadrc

Strength) Regulations, 1955,

(4) G.S.R. 1787 published in Gazette of

India, dated the 9th December, 1967,

making certain amendments lo the

Schedule to the Indian Administra-

tive Service (Fixation of Cadre

Strength) Regulations, 1955,

(5

G.S.R. 1788 published in Guzette of
India dated the 9th December, 1967,
making certain amendments 1o
Schedule 1II to the Indian Adminis-
trative Service (Pay) Rules, 1954.

[Placed in Library. See No. LT-2090/67].

DeLwi Motor VemcrLes (RiFTH
AMENDMENT) RULEs

qfcaga aar Ataga AwEa | 3I9-
"t (| wer @iy AtA, F AT
aréY sifafaam, 1939 F 9w 133 Fr
Irara (3) & w71aa, fredt M=z m
(wi=3i daaq) f7aq, 1967, Y ¢F
wfa, v faais 19 aaqAT, 1967, &
faeedlt & T F stfagaa Far owo
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3(39)/66-67—ziwaE & wwrfura gd
4, gWEw X WA g |
[Placed in Library. See No, LT-2091/67).

12.09 Hrs,
MESSAGES FROM RAJYA SABHA

SECRETARY : Sir, 1 have to report the
following messages received from the Secre-
tary of Rajya Sabha :—

(i) “In accordance with the provisions
of rule 111 of the Rules of Proce-
dure and Conduct of Business in the
Rajya Sabha, I am directed to en-
closa a copy of the Indian Penal
Code (Amendment) Bill, 1967, by
Diwan Chaman Lall, M.P, which
has been passed by the Rajya Sabha
at its sitting held on the 15th
December, 1967."

“In accordance with the provisions
of rule 111 of the Rules of Proce-
dure and Conduct of Business in
the Rajya Sabha, 1 am directed to
enclose a copy of the Haryana State
Legislature (Delegation of Powers)
Bill, 1967, which has been passed
by the Rajya Sabha al its sitting
held on the 19th December 1967."

(ii)

BILLS AS PASSED BY RAJYA SABHA

SECRETARY : Sir, 1 lay on the Table
of the House the following Bills as passed
by Rajya Sabha :—

(1) The Indian Penal Code (Amend-

ment) Bill, 1967, by Diwan Chaman
Lall, M,P

(2) The Haryana State Legislature
(Delegation of Powers) Bill, 1967.

12.10 Hgs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

EIGHTEENTH REPORT
o} qETEEeT wE (gET) ¢ s,
¥ g weel & fadast
dwedl waut afafa &1 1890 fadaw
JuFErE |

AGRAHAYANA 29, 1889 (54K4)
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Report
COMMITTEE ON PUBLIC UNDER-
TAKINGS FIFTH REPORT

wt AR wr b (zdvgT) e
AT, § I F § 9aE F 57 wrw #
g =T fAaw gra dq§ AEA
TN, {0 F avg 5 gk s F
FEE | AT ITHAT Fraedy afafa w1
qraar sfad aw w7 g

12,104 Hrs,

STATEMENT (UNDER DIRECTION
115) BY MEMBER AND MINIS-
TER'S REPLY THERETO

SHR] D. N. PATODIA (Jalore) : Mr.
Speaker Sir,

Under direction 115 of the Directions
by the Speaker 1 wish to point out inac-
curacies in the statement made by the hon.
Minister for Information and Broadcast-
ing while replying to a calling attention
notice on the 4th December, 1967 relating
to an agreement signed between ‘Novosti’
(or APN) and Press information Bureau.

The hon, Miniter made a categorical
statement saying: “We have made en-
quitics, ‘This Agency arc not the spon-
sors . . This is not a correct statement
as will be seen from the following :

(a) A news item published in the ‘Hindu®
on 13th August, 1967 quotes one
employee of the Radio Peace and
Progress station interviewed by the
Reuter representative saying that the
station was founded in 1964 by a
group of public organizations con-
sisting of among others APN News
Agency. Similar report was pub-
lished in the ‘Hindustan Times on
1-12-1967.

Such reportings in the Indian press
are also supported by the announce-
menis made on Moscow Radio from
time to time, and the Englich
translation of two such announce-
ments reads like this :

(i) This is a quotation from the
broadcast over Moscow Radio
in Swedish language to Sweden
on 26th January, 1967 at
19.00 hrs. GMT. This radio
station belongs 10 Soviet Social

(b

—
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Organisations. Its originators
are Soviet Trade Union Asso-
ciations, the Composers’ Union
and the Journalists' Union,
the News Agency APN, etc.
otc.”,

(ii) This is a quotation from ano-
ther broadcast from Moscow
Radio Peace and Progress in
German language to Germany
on [9th October, 1967 at 15.30
bhrs, GMT: “This is Radio
Peace and Progress. You are
listening to the transmitter of
Soviet public opinion. Radio
Peace and Progress is the voice
of social organisations, It was
founded in 1964. The founding
organisations were : The Jour-
nalists’ Association of USSR,
the Novosti News Agency, etc.
etc.”,

Relation between Novosti and Ruadio
Peace and Progress is no more a concealed
or an unknown fact and is known the
world over,

(¢) This Agency's (Novosti's) material
was being distributed regularly wvia
Press or Information Departments
of the Soviet Embassy. The Delhi
correspondent of Novosti was re-
ported to have returned back to
Moscow in 1964 and his duties to
represent Novosti were taken owver
by the Information Department of
Soviet Embassy.

MR. SPEAKER : He has to make his
statement only by way of correction.

SHRI D. N, PATODIA : 1 am giving
only the facts,

MR. SPEAKER : He has only to point
out the correctiong in the hon. Minister’s
staternent. He need not give the whole
history. He should only point out where
the mistake was,

SHRI D. N. PATODIA : This is
second correction.

the

The hon. Minister, while justifying this
agrecment further stated that “the differ-
ence in language leaves no doubt that PIB
is not obliged to distribute whereas APN
ix obliged to distribute”, and that “as
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compared to what is done with other coun-
tries not one inch more or one item more
is done under this agreement . . .*

This statement is also not correct :

(a) The element of difference is clear
and definite, In case of a recip-
procal goodwill arrangement, the
publicity materials are kept for
reference by the respective coun-
tries at their own option and dis-
cretion, without any obligation.
In the case of the present agree-
ment with Novosti, the UIB is no
“more left with any option or
discretion and is obliged to makc
all Novosti materials available
not only for reference but also
for publication whenever demand-
ed by any journal, magazine or
newspapers.

I. therefore. demand that the hon. Minister
will kindly acquaint this House with true
facts in the matter.

With your permission, |1 want to lay
these papers on the Table of the House,

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH): T will be failing in my duty to
the Chair if I were not to bring it to the
notice of the Hon'ble the Speaker of the
House, who is the custodian of our rights
and privileges, the extraordinary deve-

lopments to this statement. On 11th
December, the Hon'ble Member semt a
statement (hereinafter called the first

statement) which reached under Direction
115 to which T sent a reply on 13th
December, 1967. In the afternoon of 19th
December, 1967 1 received an advance
copy of his statement (which hereafter will
be referred to as second statement), This
was replaced by another statement (here-
inafter referred to as the third statement)
which reached in the evening of 15th
December, 1967.

SHRI D. N, PATODIA : There was no
third statement, There were only two al-
together,

SHRI K. K. SHAH: I am going by
record. Paragraph 3 of the first state-
ment which' had accused me of misleading
the House on the ground that the agree-
ment could mot have been signed in
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Moscow cven though the copy of the
sagreement laid on the Table of the House
on 4th December, 1967 left on doubt that
it was so. This was dropped. The third
statemeat which replaced the second was
altored materially. It was received at
7 P, on 19-12-67, leaving hardly any
time to examine fresh points mentioned in
the 3rd statement. It also varics materi-
ally in some places from the contents of
the second statement. A comparison of
all the three documents throws consider-
able flood of light and raises a number
of questions. One thing, however, is cer-
tain that the Hon'ble Member for reasons
best known to him has been shifting his
ground, The  additional information
contained in the third statcment about
Moscow Radio’s announcement in Swedish
language on 26-1-67 and in German lan-
guags on 19-10-67 raiscs difficult ques-
tions. The hon. Member does not state
who monitored these statements and how
and when he came into possession of these
statements, The time lag between his
second and the third statement is very
short. The language used in both raises
serious doubts about its weracity. Para-
graph (b) stars with hon. Member's
assertion that the announcements were
;made on Moscow Radio whereas b(i)
purports the quotation from broadcasts on
Moscow Radio. While(b) (ii) again,
purports a quotation from another broad-
cast from Moscow Radio Peace and Pro-
grass; (b) (i) mentions composers' union
and journalists union whereas (b) (ii)
mentions Journalists Association of USSR;
(b) (i) mentions the news agency APN
whereas the (b) (ii) mentions Novosti
News Agency which can only be in an
abridged form ANN tell their own tale.
If it were possible to collect information
on Swedish and German broadcasts 1 do
not know what additional anomualies could
have been brought to light.

1 submit with respect that I have not
made any wrong statement. Enquiries made
by the Government have not been able
to support the statement contained in the
issue of the ‘The Hindu' dated the 13th
August, 1967. The issue of the *The
Hindu' dated the 13th August says as
under :—

“An employee of the station said that
it had been founded in 1964 by a
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woup of public organisations—among
them the Union of Soviet Journalists,
the Union of Soviet Writers, the APN
News Agency, the Union of Soviet
Youth Organizations and other groups,

It further states as under :

‘The station is controlled by its own
broad and broadcasts over equip-
ment rented from Radio Moscow the
official Soviet Redio System', the em-
ployee said”.

The Hom'ble member has also stated in
his 2nd statement I quote ‘Similar report
was published in the Hindustan Times on
1-12-1967." 1 unquote. 1 wish the hon.
Member had fully quoted the ‘Hindustan
Times' dated 1-12-67. 1t also stated and
I quote, ‘although the Government of India
does not accept the lame excuses made by
the Russian Govt, it has decided on the
advice of the Extermal Affairs Ministry
not to pursue the matter further' I unquote.
That means according to ‘Hindustan Times'
that the Government of India does not
accept the excuse of the Government of
the USSR about Radio Peace and Pro-
gress having been started by the organi-
sations mentioned therein. ‘This supports
my stand. On the contrary if it is come
pared with what Shri Krishan Bhatia, cor-
respondent. The ‘Hindustan Times' vide
issue of the ‘Mindustan Times' dated the
12th December, 1967 quoting bis report
from Washington dated the 11th Decem-
ber, 1967, under the caption ‘Moscow's
Third Man in Delhi’; sub-head ‘Mirdin's
tasks’ says my stand is vindicated. He
says, ‘Radioc Peace and Progress’ is a
Soviet Propaganda machine which s
allegdly independent and unconnected with
the Soviet Govt. but which is known to
be located in Moscow and functioning
under direct Russian supervision’. This
supports my stalement completely and
gives credence to my argument that for
whatever happened on the soil of Russia,
Government of USSR is responsible.
Enquiries made by the Government of India
do not support or lend credence to the
statement appearing in the ‘Hindu' dated
the 13th August, 1967, about the spom-
sorship of Novosti,

In the Ist and 2nd statement of the
Hon'ble Member it was suggested that I
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had not accepted that Novosti and APN
were the same. I have not denied that
‘Novosti" and APN are the same. The
copy of the Agreement laid on the Table
of the House leaves no doubt whatsoever.
Even the statement made by me mentions
in brackets 'APN' after ‘Novosti’. The
question is why does the hon. Member
make insinuations which are not supported
by facts in his possession,

Points made out by the hon. Member
in Paragraph (c) of his 3rd statement
which were (b) and (c) of his 2nd state-
ment support the contention that the Gov-
ernment of USSR must be held respon-
sible for ‘Novosti’ and do not contradict
the statement made by me about ‘Novosti'
not being the sponsor of the Radio Peace
and Progress, If Novosti's material was
distributed by information department of
the Soviet Embassy and if the duties of
the Delhi correspondent of MNovosli were
taken by the information department of
Soviet Embassy as suggested by the hon.
Member Shri Patodia, they  support
my argument that Government of USSR
must be held responsible for ‘Novosti.
How these assertions support the contention
of the Hon'ble Member that ‘Novosti’ was
the spomsor of Radio ‘Peace and Prog-
ress’ one fails to understand.

The hon. Member also refers to my
argoment which says ‘This difference
in language leaves no doubt that P.LB. is
not obliged to distribute whercas APN is
obliged to distribute’ [ submit that the
argument is correct. The ugreement was
laid on the Table of the House and the
pontention is based on facts mentioned
in the agreement. If the hon, Member
does mot accept my contention, he cannot
say that a wrong statement has been made.
He is requested to compare the wordings
of clauses (a) and (b) of the agreement.
The words for distribution etc, are not
used in clause (a) which defines the obli-
gation undertaken by P.LO. It mentions
the words ‘to make it available etc’ T
submit ‘to make available’ can never mean
‘lo distribute’, When we say, a thing is
available it does not mean it ig distributed.
As an illustration if a person from Hyder-
abad writes asking for material of
‘Novosti’ he will not be supplied with it
ie., the material will not be distributed.
He can come to PIB's library and have a
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look, That is why in the last paragraph
of my statement I have stated, ‘P.LB. re-
ceives material from other agencles, BIS,
UsIs, which is kept for refersace
in the library and can be seen by any
journalist. This is the meaning of mak-
ing available’. In the same way the
material supplied by ‘Novosti’ is made
available, i.e., it is kept for refereace in
the library and can be seen by any jour-
nalist. The hon. Member had added
a new argument which was not there
cither in the 1st or the 2nd statement, He
has now copy of the agreement. How does
he say for publication whenever demanded.
I submit that my statement about ‘Novosti’
not getting any additional advantage as
compared to other countries is correct.
The material received from other coun-
tries is also made available 1o others for
reference. In the Ist statement dated [1th
December, 1967, written to the hon.
Speaker, the hon. Member had stated and
I quote ‘The -reply of the hon. Minister
was incomplete and mislending when he
said that the agreement was entered into
when P.I.O. went to Russia, etc’ and 1
unguote. This was dropped in the 2nd
statement. The copy of the agreement laid
on the Table of the House clearly shows
that the Agreement was cntered into at
Moscow. In spite of such cogent evid-
ence the hon. Member could accuse me
of giving incomplete and misleading reply.
Such an attitude I must say with regret
shows that the hon. Member somehow
wants to keep the Question alive. In fact
it is he who owes an explanation to the
House.

According to the hand out released by
Soviet Embassy ‘Novosti' has established
broad contacts with press organg like the
“Washington Post’, ‘New York Times' of
the US.A. and Findncial Times of the
UK. which negatives any such suggestion
as mentioned in ‘The Hindu'.

It is, therefore, submitted with regret
that it is not possible for me to correct
the statement or own the mistake. While
making the statement, T also said, ‘but T
will go a step further : whatever happened
o the soil of USSR, can any bedy say
that USSR, is not responsible T That
summarises the correct position. Under
the political system prevalent in the USSR,
it is the Government of USSR which is
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supposed fo spansor everything that hap-
pens on the soil of Russia

It is respectfully submitted that the con-
tentions of the Hon. Member are mot cor-
rect,

SHRI D, N. PATODIA ;: He made cer-
tain irresponsible charges. ...

MR. SPEAKER : | made a mistake. Let
me not make second mistake. I thought
it was a correction and allowed a long
statement to be made, and a bigger, longer
statement in reply. No please,

12.23 brs.

UNLAWFUL ACTIVITIES (PREVEN-
TION) BILL—Contd.

MR. SPEAKER : We have to take up
Clause 5. I would like to tell the House
that the Business Advisory Committee had
allotted 2 hours, but we have already
taken 3 hours and we are still on Clause 5.

There are some amendments,

Y Sw g ant (gHRqT) ;oW
HRIEY, JIT TET ATH HTETE |

wea WERA : T4y 79 faw F A
q?

ol 5w o+ 7qf : A, WS &
107 ¥ A TEeT FX & AT HT
foan 2 fr g9 grew § gardy faa o=
TEH Y G | IH FT F1E qaqa A4 famw
TR

FETH AHAT : ATET, JTET |

ol SR & qRT ; AT AL, ATTHT
ALY AT FAA I

HETH WEAT ¢ {TET, HTET | HA-
WA ATATCAS G |

w7 39 97 aat : 7EY, AT AR IRy,
ATT T T FAAT FIIT |

MR. SPEAKER: No poiot of order. I
have taken up the Bill,
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SHRI S. KUNDU (Balasore): Ho says
sunna hoga. It is a threat to you.

st ST ant: g APy, AR
9 1 wraTe AEY faar T ) g o
&7 fadem 7

ey wgraT - AT e

off 5w wT At Ay e ?
T FH A ST R & | AW ™
TgH *1 21t famy s @ foe® Jww A

ot 1w fear war 97 % T Aww F Y
TMARE '

it gagrE MmNt (IwTET) A
g A feg & 1 fafore o
mEa T oA fam a fe
garY foaie a7 Iz Ent

MR. SPEAKER: No, no. | caanot
allow you. If I do not allow him, I am
not going to allow you also. I am not
going to answer it. The Business Advisory
Committee’s meeting is there. You can
go there if you want. Mr, P. C. Verma
may also go there. All of you can go
to that meeting. Please sit down.

o 9w & wwl ;o anaw mErEw, ey
FT gAY 9 &7 AR FAT 9ifgE
=9 979 & fod a% gw i w0 fed
TH R TR AN AT @R

SHRI NATH PAl (Rajapur). Sir, 1
move that the hon, Member be named.

SHRI V. KRISHNAMOORTHI (Cudda-
lore): He may be named,

MR. SPEAKER: I request the hon.
Member not to raise that point again and
again. | have already requested him to
sit down.

SHRI NATH PAI: Sir, | move that
the hon. Member be named for persistent-
ly defying the Chair,

SHRI KANWAR LAL GUPTA (Delhi
Sadar): I second that motion. He should
be stopped from doing like that, (/mterrup-
fion).
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MR. SPEAKER: Order, order. No,
no. [ appeal to the hon. Member not to
press it. I think we should avold it. I
have already requested that hon, Member
to sit down.

SHRI NATH PAl: Because you ap-
pealod to me, I withdraw my motion.

MR. SPEAKER : All right,
Clanse 5—(Tribunal)

SHRI ATAL BIHARI VAJPAYEE
(Balrampur): 1 beg to move :
Page 4, line 5,—
for “ome person" substitute—
“threc persons” (48)
SHRI NAMBIAR (Tiruchirappalli): 1
beg to move :
Page 4, line 6—

add at the end—

“and two persons by the State Gov-
ernment wherein the headquarters
of the association notified as un-
lawful situates.” (49)

SHRI ATAL BIHARI VAJPAYEE: 1|
beg to move :
Page 4,—
for lines 7 and 8 substitute—
“Provided that the Chairman shall
be a Judge of the Supreme Court
and the remaining 1wo persons

shall be Judges of High Courts.”
(50)

SHRI P. RAMAMURTT (Madurai): T
beg to move :
Page 4, lines 5 and 6,—

for “ome person, to be appointed by
the Central Government" substitute—

“three persons, appointed by the
Supreme Court” (93)°

Page 4, line 10,—
for “in the office” substitute—
“in an office” (94)
Page 4, line 11—
for “Central Government™ substitute—
“Supreme Court”. (95)
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SHRI SEQUEIRA (Marmagoa): I beg
to move :
Pﬁp 4, liﬂu 5 and 6,—
for “one person to be appointed by
the Central Government”

substitute—

“three persons, to be appointed on
the advice of the Chief Justice of
the Supreme Court of India.”

(167)

MR. SPEAKER: Shri Kanwar Lal

Gupta,
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MR. DEPUTY-SPEAKER : Yesterday
while discussing clause 2, we have taken
half an hour on the question of the tri-
bupal | postponed the discussion on only
one point whether the tribunal should
consist of 1 Judge or 3 Judges. The Law
Minister who was here said Governient
would consider it. I would like to bear
the Home Minister or the Law Minister
on that particular point,

SHRI Y, B. CHAVAN : The Law Min-
ister said that the question of Tribunal
should be considered when we take up
the concerned clause, According to my
view, a tribunal of one judge is the only
thing that is just in this matter and I am
not going to reconsider the issue.

SHRI V. KRISHNAMOORTHI: Now
the climate has changed, Sir. Yesterday
the Law Minister said he would comsider
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it and we thought Government

agree.

THE MINISTER OF LAW (SHRI
GOVINDA MENON): 1 only said it will
be considered when clause 5 is taken up.

would

SHRI V. KRISHNAMOORTHI: Now
that the Home Minister thinks that one
judge is enough, we want to convince him
that ome judge is not sufficient. While
commending my amendments Nos, 126,
127 and 128, I would like to plead that
instead of entrusting the question whether
a particular political party's existence is
necessary or not to a single judge of a
High Court, we must entrust it to a larger
number of judges, preferably 3. If there
is a bench of 2 judges, there may be a
difference of opinion. Therefore, to arrive
at a majority opinion, the tribunal must
consist of 3 judges, who should be appointed
not by the Central Government, but by
the Supreme Court. As Mr. Gupta said,
there are judges holding different views
even on fundamental rights. Therefore,
there may be judges holding different
views about political partics also, The
judges must be impartial. Their partiality
or impartiality must not be decided by the
Home Minister who wants to ban a par-
ticular party. That must be left to the
Supreme Court. That is why we say that
the tribunal should consist of 3 judges to
be appointed by the Supreme Court. Then
only justice will be rendered

SHRI S. M. BANERJEE (Kanpur) : Sir,
I refer to my amendment No, 146 which
says that for lines 7 and 8 substitute—
“Provided that the Chairman shall be a
Judge of the Supreme Court and the re-
maining two persons shall be Judges of
the High Courts”. Yesterday, Sir, wa have
expressed ourselves enough, and we wanted
to impress upon the Law Minister, in the
absence of the Home Minister, that when
a party, a recognised party, recognised by
the Election Commission, recognised by
the people, is going to be declared un-
lawful, it is not fair on the part of this
Government to seal the fate of that party
or try that party in a court which com-
prises of one judge. I have a feeling that
by that justico is going to be -denied to
that particular political party. What does
the Bill say ? It says:
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“(1) The Central Government may,
by notification in the Official Gazette,
constitute, as and when necessary, a
tribunal to be known as the ‘Unlaw-
ful Activities (Prevention) Tribunal’
consisting of one person, to be ap-
pointed by the Central Government :
Provided that no person shall be so
appointed unless he is a Judge of a
High Court.”

The hon. Law Minister, when he was
replying, did not reject it as such. What
he said was that there was the financial
aspect and 'the question of availability of
judges from the High Court. When it is
a question of expenscs, as very ably argued
by my hon. friend, Shri George Fernandes,
there is a provision in sub-clause (4) which
says that all expenses incurred in connec-
tion with the Tribunal shall be deirayed
out of the Consolidated Fund of India.
So some fund will be necessary for im-
plementing this particular Bill and further
funds that may be necessary will also be
made available. Therefore, it is no ques
tion of funds, it is no question of avail-
ability of judges, it is a question of deny-
ing justice and implementing this law in
such a manner that any decision taken by
the Government, legal or illegal, lawful or
unlawful, is held also by the court as
correct. ‘This is absolutely wrong and I
would press my amendment to vole.

MR. DEPUTY-SPEAKER : Before 1
call Shri Ramamurti, I would like to say
that I will not permit more than three
minutes on any amendment. Even if
1 permit three minutes on each amendment,
looking to the number of clauses and the
amendments tabled thereto, this Bill will
not be finished in another six hours.
Therefore, no argument need be repeated,
and I will not allow more than three
minutes on any amendment,

AN HON, MEMBER: Do not steam-
roller like that.

MR. DEPUTY-SPEAKER : It is not a
question of steam-rolling, In the Business
Advisory Committee you agreed to two
hours. We have already taken more than
threse hours. It is not possible to give
more time.

SHRI P. RAMAMURTI : Mr, Deputy-
Speaker, Sir, 1 was really surpriscd when
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the Home Minister stated that in his
opinion, justice can be done only by a
single Judge. He did not disclose the
reasons which impelled him to thini that
a single Judge alone will be able to dis-
pense justice. In that case, 1 do not
know why the Supreme Court and the
High Courts appoint benches. Are we
to take it that these benches do not dis-
pense justice or they dispense only iz-
justice 7 After all, when you are making
a draconian law—the law is very drastic,
according to the Home Minister himself--
why do you not agree to a bench of three
Judges. After all, what is the tribunal
going to do ? The tribunal is not going to
have any interpretation of the law. The
function of the tribunal is to go into the
evidence adduced by the government, acess
the evidence and come to the conciusion
whether on the evidence as assessed there
is sufficient ground for declaring any par-
ticular organisation unlawful. That is all
the function of the tribunal. Why should
we say that the question of assessment by
one individual, however eminent he might
be, should be the basis for the final ver-
dict on the question ? After all we know
it for a fact that judges differ in their
assessment of evidence. Therefore, instead
of one judge, if there are three judges, the
assessment is bound to be more balanced.
All the three judges need not belong to
the same High Court; they can be drawn
from different High Courts. These are all
matters of detail on which we do not
want to stand on formality. It may be
cither a bench of the High Court or a tri-
bupal consisting of three High Court
judges, if necessary, from different High
Courts.

I would even now request the Home
Minister not to take up an unreasonable
position, He is not doing the right thing
by taking up this rigid and absolutely
unreasonable attitude. Could you say that
it is a reasonable stand ? In fact, the
reasonableness of our request was such
that even two members of the Congress
Party said there is something in it, There-
fore, why should the Home Minister take
such a rigid attitude and say that he is
not prepared to accept any modifications 7
Even the Chairman has said that there is
something wvalid in this suggestion. Why
don't you consider all these comments and
at least now change the provision ?
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Then 1 weuld say that in the case of
elections, while no doubt there is a tribu-
nal to decide cases, there is a direct appeal
to the Supreme Court against the decision
of the tribunal. But here, in this case,
there is no such provision. Therefore,
unless you are prepared to provide such
a provision for appeal, the final arbiter of
the whole thing will be one single indi-
vidual, It is something very strange, par-
ticularly when he is deciding not the fate
of one individual but hundreds of thou-
sands of people throughout the country
who may be members of some organisa-
tion or association So, I submit that there
should be at least three judicial members
to assess the evidence and the majority
decision should ultimately prevail, In the
end, T would agein request the Home Min-
ister to reconsider the whole question.

SHRI RANDHIR SINGH (Rohtak):
The amendment, as pointed out by my
hon. friend, Shri Ramamurti, stands to
reason. After all, to err is human and
a judge is not a prophet 1 feel that in
a case like this, where the question of
wiping out a party or association hinges
on the sole discretion of the tribunal, it
should consist of at least three judges and
not one judge. The tribunal has to decide
on crucial matters like cession or seces-
sion of a territory and whether the inte-
grity of the nation is involved, keeping in
view, at the same time, the fundamental
rights of a citzen who may be a member
of an association or a party. So, it should
consist of three judges, as contemplated
in the original Bill. What 1 say is that
instead of leaving the fate of one party
or individual to be decided by one judge,
it should be left to be decided by a tri-
bunal of at least three judges.

Then, regarding the composition of the
tribunal, I do not feel that only a High
Court Judge is a person who is sanctified
and who is not assailable in his judicial
position, If the Home Minister feels that
three High Court judges may not be avail-
able, then I will go even to this extent
that a working Judge of the High Court
should preside and two working District
and Sessions Judges could be there in the
Tribunal, At least three minds should be
there to make the adjudication,

I support the amendment
Shri Ramamurti.

moved by
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SHRI SEQUEIRA : Sir, my amendment
is No. 167. I submit that there are two
questions here. One is as to how manoy
mambers a tribunal should have and the
other is how they should be appointed, The
hon. Home Minister has stated that he
feels that one membar is enough. The Bill
states that he should be appointed by the
Central Government, [ have sugg:sted that
instead of one there should be three persons
and tha th:y should bz appointed on the
advice of the Chief Justice of th: Supreme
Court of India. I want to recommend this
amendment by drawing to the Home Minis-
ter's attention the following.

Firstly, this tribunal is going to decide
whether a whole political organisation or
any kind of organisation is to be barned.
It is a very serious mat'er. Secondly, if lthe
organisation is declared unlawful, every
member who belongs to it is liable to an
imprisonment of two years and they may
be hundreds of thousands. Thirdly, there is
a fear—and I believe, a just fear—in the
mind of the Opposition that this law may
be used in order to stifie opposition, We
have the assurance of the Home Minister
that this is not so. I would request him to
make this amendment to show to the House
and to give the Opposition the satisfaction
of knowing that if the Government, not
this government but may be future gov-
ernment, moves to ban a party that party
will at least be recasonably sure of being
able to get justice at least from the tribu-
nal.

That is all that I have to say.
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SHRI NAMBIAR: Sir, I do not want to
add much because much has been mid on
this. 1 only appeal to the hon, Minister to
accep! this. The enirs Opposition is united
on this, After all, the difference between
the Government and the Opposition is only
20 or 30 votes, We are all demanding only
oneg thing. You want to condemn a party
saying thut this party is illegal. You have
got the right to say that by an order to
be published in the Gazette and then you
have to refer the whole matter to the Tri-
bunal and the Tribunal can give judgment
within six months, What we want is only
this that let thut Tribunal be manned by
three Judges instead of ome Judge.

The hon. Minister says that his idea is
nol to suppress any party and he also says

that everyday we are not going to bring the’

law into use because, occusionally, one case
might happen. If that is so, he may kindly
agree to have three Judges either of one
High Court or another High Court. That
is a different thing. 1 appeal to him to
agree to that. It is a very moderate de-
mand.

Then, there is reasonableness in my

amendment No, 49 which says:
“add at the end—

‘and two persons by the State
Government wherein the headquar-
ters of the assocmtion notified as
unlawful situates.' "

This is to be added so that he will get
the cooperation of the Siate Government
as well to implement this Acl. Otherwise,
whatever he writes and issues orders from
here, if the State Government is not there
to implement it, this cannot be implement-
ed. This is my request,

I have got two umendments, one is that
instead of one Judge, there should be three
Judges and the other is that two persons
may be nominated by the State Govern-
ment, If he does not agree to the nomi-
nation of two persons by the State Govern-
ment, let him agree to this at least that
instead of one Judgs, there should be three
Judges. We are all united on this, This is
not a political fight or a question of simply
saying 'Yes' or ‘No’. This is only an
understanding to see that when we provide
a legislation, let us do it in a proper man-
ner. I hope he will agree to this,
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SHRI D. C. SHARMA (Gurdaspur) : Sir,
I think, it is the business of the Govern-
ment and the duty of the Goveroment, the
function of the Party in power, to allay the
fears of the Opposilion, whether they are
justified or not. Personally speaking, I think,
these fears are not justified, But since all
the Parties are united on this matter, since
they are all expressing fears about this, 1
think, the Government's duty is to see to
it that they do mot harbour any kind of fear
in their hearts, The question is whether
there should be one Judge or three Judges.

There are some persons who want that
justice should be swift and not a long-drawn
out process. 1T think, what the hon, Home
Minister has to say is this that he wants
that the thing should be decided soon and
that it should not take a very lopg time.
But, I think, in this matter, when it con-
cerns the cession or secession of our coun-
try, when an individual or a party or an
association is involved, it is best that justice
should not look to the public as a kind
of summary justice but it should look to
the public that the justice has been meted
out in u proper and regular manper and
after the utmost deliberation on the part of
the Judges. Therefore, I think, there is
no use having the Supreme Court to nomi-
nate Judges and 1 do not want that one
Supreme Court Judge should preside ower
the Tribunal or that two Judges should
come from one State and the third Judge
should come from another State, I think,
we can leave it to the Home Ministry to
nominate the Tribunal. But I must say that
the Tribunal must consist of three High
Couri Judges. I am very sorry that some
aspersions have been cast on the merits of
the High Court Judges, on the reputation
of the High Court Judges........

SHRI SHRI CHAND GOEL: We have
not cast any aspersion. The Law Commis-
sion has done it.

SHRI D. C. SHARMA : Some hon.
Member said that there is obiter dictum
of the Law Commission, We all have these
obiter dicta. But | must submit very res-
pectfully that our Judges are impartial
and their merit is unquestioned. But
al the same time I would like that this
should be a Tribunal consisting of three
jud, to be inated by the Home

Ministry and that a time limit should be
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set io give the decision on the question.
If the proceedings go on hanging, then I
think justice will not be there. Therefore,
T would say that there should be a Tribunal
consisting of three judges of High Court
to be mominated by the Home Ministry,
but they must decide the issue within three
months and should not keep it hanging for
a long time.

SHRI Y. B, CHAVAN: I am sorry, I
cannot agree to the suggestion made by the
hon. members., I will give the history
behind it. The original Bill proposed a Tri-
bunal consisting of three persons, if I can
take you back to that thing. Really speak-
ing, this matter was discussed in the Joint
Committee and | was told that it is much
better to have only one man....(Inter-
ruptions)

AN HON, MEMBER : No,, no..
ruptions)

.(Inter-

SHRI Y. B. CHAVAN : He mever said
that.

Are you prepared to go back to the
original position of the draft....

SHRI V. KRISHNAMNORTHI : In the
original Bill, it was, one High Court judge
and two District Judges....

SHRI Y. B. CHAVAN : No, no. I can-
not agree.

The only point is this. We are thinking
of having some sort of a full bench of a
High Court sitting as a Tribunal because
in some places the High Court consists of
three judges only, Therefore, what is this?
In order to meet the feelings of the Oppo-
sition, T agreed to one position and that
is this. Originally the position was that the
Chairman of the Tribunal could be a re-
tired judge also, and I said, allright, it is
much better to have a sitting judge. I
agreed to one more position that the entire
proceedings should be completed within a
period of six months. If this has to be
done, it is much better to have one judge,

one-judge Tribunal would certainly expedite

matters, This is not something which you
can just carry on for months together. ..

SHRI KANWAR LAL GUPTA: You
have put a time-limit,
SHRI Y. B, CHAVAN: T have put a

time limit. Putting a time-limit does mot

DECEMBER 20,

1967 Activities (Prevention)

Bill

mean this. Suppose there is mo provision
and you do not punish within six months,
what is to be done? (Interruptions)

SHRI V. KRISHNAMOORTHI: If
there are three judges, would they take
more than six months? (Interruptions)
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SHRI Y. B. CHAVAN : I am giving my
opinion. Let him mot interrupt me. It is
not fair to say that only when three judges
sit, there will be more justice. Here is a
sitting judge of the High Court....

SHRI V. KRISHNAMOORTHI: Defi-
nitely, justice will not be there,

SHRI Y. B. CHAVAN : I do not agree
with this.
SHRI KANWAR LAL GUPTA rose—

MR. DEPUTY-SPEAKER: He may sit
down, No argument now.

SHRI KANWAR LAL GUPTA: I am
not arguing at all.

SHRI V. KRISHNAMOORTHI: If the
whole House agrees, h: is prepared to go
back 7

oft GTTHTH YA IITAA WG,
Fam & wfcg 78 W ot & Fgar
wrgar § e ot ard & wf § AR A
WHTT T&E &1 TE & ITHT 95 SEIHFT
X AT LT T § I w1 I A AT
ST & Fgd anar fs 7 7 w€m
@ ag A w1 s A g )
SHRI Y. B. CHAVAN : Somebody was
shouting. I can also shout like that.

Now | have given my reasons, I cannot
agree.

SHRI D. C. SHARMA : Mr, Chavan is
a person of imperturbable temperament.

SHRI KANWAR LAL GUPTA: I want
to press my Amendment, No. 48

MR. DEPUTY-SPEAKER: I will put
Amendment 48 separately to the vote of the
House,

The question is :
“Page 4, line 5,—
for “one person” substitute—
“three persons”. (48)
The Lok Sabha divided :
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Baswant, Shri

Besra, Shri §. C.

Bhagat, Shri B. R.

Bhakt Darshan, Shri
Bhanu Prakash Singh, Shri
Bhargava, Shri B N,
Bhattacharyya, Shri C. K.

Bill
AYES
Menon, Shri Vishwanatha
Mody, Shri Piloo
Mohamed Imam, Shri
Naik, Shri G. C.
Naik, Shri R. V,

Nair, Shri N, Sreekantan
Nair, Shri Vasudevan
Nambiar, Shri

Nihal Singh, Shri
Pandey, Shri Sarjoo
Parmar, Shri D. R,
Paswan, Shri Kedar
Patil, Shri N. R,

Rai, Shri Charanjit
Ramabadran, Shri T, D.
Ramamurti, Shri P.
Ramji Ram, Shri

Reo, Shri V. Narasimha
Samanta, Shri S. C,
Saminathan, Shri

Satya Narain Siogh, Shri
Sequeira, Shri

Sezhiyan, Shri

Shalwale, Shri Ram Gopal
Sharma, Shri Beni Shanker
Sharma, Shri Yajna Dait
Thakur, Shri Gunanand
Tyegi, Shri O. P.
Yajnik, Shri

Bhola Nath, Shri

Birua, Shri Kolai

Bist, Shri J. B. S.

Bohra, Shri Onkarlal
Chanda, Shri Anil K
Chandra, Shrimati Jyotsna
Chandrika Prasad, Shri

13.05 hrs.

Chatterji, Shri Krishna Kumar

Chaturvedi, Shri R, L.
Chaudhary, Shri Nitiraj Singh
Chavan, Shri D, R,

Chaven, Shri Y. B.
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Choudhary, Shri Valmiki
Choudhury, Shri J. K.
Damani, Shri 8. R.
Dasappa, Shri Tulsidas
Dass, Shri C

Desai, Shri Morarii
Deshmukh, Shri B. D.
Deshmukh, Shri K. G.
Dhuleshwar Meena, Shri
Dinesh Singh, Shri

Gajmj Singh Rao, Shri
Gandhi, Shrimati Indira
Gavit, Shri Tukaram
Ghosh, Shri Parimal

Girja Kumari, Shrimati
Gupta, Shri Lakhan Lal
Igbal Singh, Shri

Jadhav, Shri Tulshidas
Jadhav, Shri V. N.
Jagjiwan Ram, Shri

Karan Singh, Dr

Kasture, Shri A. S,
Kedaria, Shri C. M.
Kesri, Shri Sitaram

Kinder Lal, Shri
Kripalani, Shrimati Sucheta
Kushok Bakula, Shri
Lakshmikanthamma, Shrimati
Laskar, Shri N. R.

Laxmi Bai, Shrimati
Mahajan, Shri Vikram Chand
Mahida, Shri Narendra Singh
Malimariyappa, Shri
Manikya Bahadur, Shri
Mehta, Shri P. M.
Menon, Shri Govinda
Mishra, Shri Bibhuti
Mishra, Shri G. S.
Mohammad Yusuf, Shri
Mrityunjay Prasad, Shri
Mukerjee, Shrimati Sharda
‘Nahata, Shri Amrit

Oraon, Shri Kartik
Padmavali Devi, Shrimati
Pahadia, Shri Jagannath
Pandey, Shri K. N.
Panigrahi, Shri Chintamani
Pant, Shri K. C.

Parmar, Shri Bhaljibhai
Partap Singh, Shri
Parthasarathy, Shri

Patel, Shri Manibhai J.
Patil, Shri S. B,

Patil, Shri §. D.
Poonacha, Shri C. M,
Pramanik, Shri J. N.
Radhabai, Shrimati B,
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Raj Deo Singh, Shri

Rajani Gandha, Kumari

Rajasekharan, Shri

Raju, Shri D. B.

Ram, Shri T.

Ram Sewak, Shri

Ram Subhag Singh, Dr,

Ram Swarup, Shri

Rana, Shri M. B.

Rane, Shri

_ Rao, Shri Rameshwar

Rao, Shri Thirumala
Rao, Dr. V. K. R V.
Reddy, Shri Surendar
Rohtagi, Shrimati Sushila
Roy, Shrimati Uma
Sadhu Ram, Shri

Saha, Dr. S, K.

Seaigal, Shri A. S.
Sambasivam, Shri

Sant Bux Singh, Shri
Sarma, Shri A. T,
Savitri Shyam, Shrimati
Sen, Shri Dwaipayan
Sen, Shri P, G.

Sethi, Shri P. C.

Shah, Shrimati Jayaben
Shambhu Nath, Shri
Shankaranand, Shri
Sheo Narain, Shri
Shinde, Shri Annasahib
Shinkre, Shri

Shiv Chandika Prasad, Shri
Shukla, Shri S, N.
Siddayya, Shri

Singh, Shri D. N.
Singh, Shri D. V.
Sinha, Shri Satya Narayan
Sinha, Shrimati Tarkeshwari
Sonar, Dr. A. G.
Sonavane, Shri

Supakar, Shri Sradhakar
Sursingh, Shri
Suryanarayana, Shri K.
Swaran Singh, Shri
Tarodekar, Shri V. B,
Tiwary, Shri K. N.

Uikey, Shri M. G.
Venkatasubbaiah, Shri P,

Verma, Shri Prem Chand
Virbhadra Singh, Shri

Vyas, Shri Ramesh Chandra
13 hrs
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MR. DEPUTY-SPEAKER : The result

of the Division, as it is :—corrections will
be made later—Avyes .. 59....
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SHRI S, M. BANERIEE : Sir how can
you announce the result now, in case cor-
rection is to be made later on?

MR. DEPUTY-SPEAKER : It is not go-
ing to affect the position. I said that cor-
rection will be made. Instead of waiting
for correction, I said 1 am going to an-
nounce it.

The result*of the Division is : Ayes—59;
Noes—133,
The motion was negatived

MR. DEPUTY-SPEAKER : I shall now
put all the other amendments to the vote
of the House,

Amendments Nos. 49, 50, 93, 94, 95 &
167 were put and negatived,

MR. DEPUTY-SPEAKER : The question
is:

Division No, 27]

Agadi, Shri §. A.

Arumugam, Shri R. S,
Awadesh Chandra Singh, Shri
Baburath Singh, Shri

Barua, Shri Bedabrata

Basu, Dr. Maitreyee
Baswant, Shri

Besra, Shri S. C.

Bhagat, Shri B. R.

Bhakt Darshan, Shri
Bhargava, Shri B, N.
Bhattacharyya, Shri C. K.
Bhola Nath, Shri

Birua, Shri Kolai

Bohra, Shri Onkarlal

Chanda, Shri Aail K,
Chanda, Shrimati Jyotsna
Chatterji, Shri Krishna Kumar
Chaturvedi, Shri R, L.

AYES

Bill
“That clause 5 stand part of the Bill.”

SHRI NAMBIAR : We want a Division
on this. We would not allow any clause to
g0 uncontested,

MR, DEPUTY-SPEAKER: Now the
doors are closed, You want them to be
opened ?

SOME HON. MEMBERS : Yes,

SHRI NAMBIAR: No clause will be
allowed to be passed without a division.
Every clause will be voted upon by divition
They may have their majority, but that is
a different point. We are pot going to leave
it like that.

MR. DEPUTY-SPEAKER : The question
is:

“That clause 5 stand part of the Bill.
The Lok Sabha divided.

13.11 brs.

Chaudhary, Shri Nitiraj Singh
Chavan, Shri D. R,

Chavan, Shri Y. B,
Choudhury, Shri J. K.
Damani, Shri S, R.

Dasappa, Shri Tulsidas .
Dass, Shri C.

Desai, Shri Morarji
Deshmukh, Shri B, D.
Deshmukh, Shri K. G.
Devinder Singh, Shri
Dhuleshwar Meena, Shri
Dinesh Singh, Shri

Gajraj Singh Rao, Shri
Gandhi, Shrimati Indira
Gavit, Shri Tukaram

Ghosh, Shri Parimal

Girja Kumari, Shrimati
Gupta, Shri Lakhan Lal

The following Members also recorded
their votes:
Ayes :Sarvshri Mohammad Ismail,
C, Janardhanan, Yageshwar Yadav
and Ranjit Singh,

Noes : Sarvashri Chengalraya Naidu,
G. S. Reddi and M. N. Reddy.
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Iqbal Singh, Shri

Jadhav, Shri Tulshidas
Jadhav, Shri V, N.
Jagjiwan Ram, Shri

Karan Singh, Dr.

Kasture, Shri A, S.
Kedaria, Shri C. M.

Kesri, Shri Sitaram

Kinder Lal, Shri

Kripalani, Shrimati Sucheta
Kureel, Shri B, N.
Kushok Bakula, Shri
*Lakkappa, Shri K.
Lakshmikanthamma, Shrimati
Laskar, Shri N. R,
Laxmi Bai, Shrimati
Mahajan, Shri Vikram Chand
Mahida, Shri Narendra Singh
Malimariyappa, Shri
Manikya Bahadur, Shri
Mchta, Shri P, M.

Menon, Shri Govinda
Mishra, Shri Bibhuti
Mishra, Shri G. S.

Misra, Shri Srinibas
Mohammad Yusuf, Shri
Mrityunjay Prasad, Shri
Mukerjee, Shrimati Sharda
Nabata, Shri Amrit
Naidu, Shri Chengalraya
Padmavati Devi, Shrimati
Pahadia, Shri

Pandey, Shri K. N,
Panigrahi, Shri Chintamani
Pant, Shri K. C.

Parmar, Shri Bhaljibhail
Partap Singh, Shri
Parthasarathy, Shri

Patel, Shri Manubbai
Patel, Shri N, N.

Patil, Shri S. B.

Patil, Shri §. D.
Poonacha, Shri C M.
Pramanik, Shri J, N,
Radhabai, Shrimati B,

Raj Deo Singh, Shri
Rajani Gandha, Kumari
Rajasekharan, Shri

Ahmed, Shri J.
Amat, Shri D,
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Raju, Shri D. B.

Ram, Shri T.

Ram Sewak, Shri

Ram Subhag Singh, Dr.

Ram Swarup, Shri

Rara, Shri M. B.

Rane, Shri

Rao, Shri Rameshwar

Rao, Shri Thirumala

Rao, Dr. V. X R V.

Reddi, Shri G. S.

Reddy, Shri Surendar

Rohatgi, Shrimati Sushila

Roy, Shrimati Uma

Sadhu Ram, Shri

Saha, Dr. 8. K.

Saigal, Shri A. S.

Sambasivam, Shri

Sant Bux Singh, Shri

Sarma, Shri A. T.

Savitri Shyam, Shrimati

Sen, Shri Dwaipayan

" Sen, Shri P, G.

Sethi, Shri P. C.

Shah, Shrimati Jayabea
Shambhu Nath, Shri
Shankaranand, Shri

Sheo Narain, Shri
Shinde, Shri Annasahib
Shinkre, Shri

Shukla, Shri S, N.
Siddayya, Shri

Singh, Shri D, N.

Sinha, Shri Satya Narayan
Sinha, Shrimati Tarkeswarl
Sonar, Dr. A. G.
Sonavane, Shri

Supakar, Shri Sradhakar
Swaran Singh, Shri
Tarodekar, Shri V. B.
Tiwary, Shri K. N.

Uikey, Shri M. G.
Venkatasubbaiah, Shri P.
Verma, Shri Prem Chand
Virbhadra Singh, Shri
Vyas, Shri Ramesh Chandra
Yadab, Shri N, P.

Amin, Shri R. K,
Amin, Shri Ramchandra J.

8472

*Wrongly voted for ‘AYES'
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Banerjee, Shri 8. M.
*Bist, Shri J. B. 8
Chakrapani, Shri C, K.
Deiveckan, Shri

Deo, Shri K. P. Singh
Fernandes, Shri Georgoe
Ghosh, Shri Ganesh

Goel, Shri Shri Chand
Gopalan, Shrimati Suseela
Gounder, Shri Muthu
Gowd, Shri Gadilingana
Gupta, Shri Indrajit
Gupta, Shri Kanwar Lal
Janardhanan, Shri C.
Joshi, Shri S, M.

Kalita, Shri Dhireswar
Kameshwar Singh, Shri
Khan, Shri Ghayoor Ali
Kirutinan, Shri

Kundu, Shri S.

Kushwah, Shri Y. S.
Majhi, Shri M.

Mayavan, Shri

Meetha Lal, Shri
Meghachandra, Shri M.
Meghrajji, Shri

Menon, Shri Vishwanatha
Mody, Shri Piloo
Mohammed Imam, Shri J.

MR. DEPUTY-SPEAKER: The result}
of the Division is: Ayes: 133; Noes: 61

The motion was adopted.
Clause 5 was added to the Bill

MR. DEPUTY-SPEAKER: After lunch,
we shall take up clause 6. We shall now
adjourn and meet again at 2.10 pm. as I
have already promised.

*Wrongly voted for “NOES"

4The following Members also recorded
their votes :

Ayes: Sarvashri Bhaun Prakash Singh,
Kartlk Oraon, J.B.S. Bist, Shashibhushan
Bajpal, Valmiki Choudhary, Shiv Chandika

Mohammed Sheriff, Shri
Naik, Shri G. C,

Naik, Shri R. V.

Nair, Shri N. Sreekantan
Nambiar, Shri

Nihal Singh, Shri
Pandey, Shri Sarjoo
Parmar, Shri D. R.
Paswan, Shri Kedar
Patil, Shri N. R,

Ram Gopal, Shri
Ramabadran, Shri T. D.
Ramamurti, Shri P,
Ramji Ram, Shri

Ranjit Singh, Shri

Rao, Shri V. Narasimha
Samanta, Shri § C
Sambhali, Shri Ishaq
Saminathan, Shri

Satya Narain Singh, Shri
Sequeira, Shri '
Sezhiyan, Shri

Sharma, Shri Yajna Datt
Shastri, Shri R,

Thakar, Shri Gunanand
Tyagi, Shri O, P.
Uikey, Shri M. G.
Viswanatham, Shri Tenneti
Yadav, Shri Iaauhwnr

13,10 hrs,

The Lok. Sabha adjourned for Lunch till
Ten Minutes Past Fourteen of the Clock.

The Lok Sabha reassembled after .!nnch at
Ten Minutes Past Fourteen of the Clock.
[MR. DEPUTY-SPEAKER in the Chair)
UNLAWFUL ACTIVITIES (PREVEN-
TION) BILL—contd.

Clause 6—(Period of operation and can-
cellation of quiﬁc_aﬁon)

Prasad, Sursingh, Dr. Govind Das, and
Sarvashri K. Suryanarayana, M. N.

Noes: Sarvashri Tridib Kumar Chau-
dhuri, K. Lakkappa, Mohammad Ismail,
K. Anirudhan, Baidhar Behera, Charanjit
Reai and Anbuchezhian = - .
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SHRI GEORGE FERNANDES (Bemr
bay South): I beg to meoves

Page 5, line 13, for “two years™ substi-
tute “one year”. (%)

SHRI NAMBIAR: I bag to meove:

Page 5, line 14,—add at the end “after
tho Parliament spproves it™, (52)

Page 5, line 13,—for “two years" subs-
titute “six months”. (96)

MR. DEPUTY-SPEAKER: These
amendments and the clause are now before
the House.

oft Tt AR 1 FITETW W,
T 9T 7 g sqaedt iy 18 & for qroere
T o ¥ af Aifefebos fegd e
¥ g worer 7 <@ | g faw § ag wafa
& arer @t € Y ) gw g & 5 99
wafg ®1 &% s ¢F WA F fear
A | 9 g faw sz fadwz F5d7 &
TR W AT, A1 vw ¥ s F & rf wma
ST wATHY ¥ FNAT A oY 1 o e
qrar § fiv ag@ fawr § fefedo i ard
@Y & o # s Q) @9 1 wafw
@R, IFAFRH A AN T L
AT qHTC HY H (< F Pt gear 71 gdai-
firw: e Forar omlm, @1 99 & fom
FTHTT HY Ta4T ot wAE T@A w7
¥ 9@ I, A GHA H Ag
war

whm et ol g, fga o
wrafoaa T *y ot X A sgaedr w
¢ 2 e oy Dfefedom & wiw aw
O G W IW & ww WY wTh
fowd o= avdt T ) ow dew w
wamfaw sifea fear s, 9q &
9T IT & T wAA Y 9w
ol < T A T AT 4
& mpmgrary g B 0% oy arg ¥ wa
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HEAT FT TTH TG 91, 39 W ¥ WA
W ¥ grrg ¥ I dedr ¥ gEew A
T T S A oY FE oAt i
gW 4g ¥1ga ¢ {5 ¥ wuwifaat ova awa
% 4 ® | %9 fad  gwd ag qoiw
@i & fr Afcfehus B QT
& fad & wia €Y wfy T
o il

SHRI NAMBIAR: My argnmest is
more or less on the basis of what Shri Fer-
nandes has said. I want the period to be
one year instcad of two years, and after
that 1 wish to add, “after Parliament ap-
proves it.”

Why should the period be twe years?
After all, the purpose of declaring am as-
sociation unlawful is to prevent it from
acting prejudicially to the notion. Once
it is notified and the tribunal also con-
firms it, by that time six months are over
by that time, more or less thut assoclation’s
activities will come to a siamndstill, apd if
at all anything is left out, another six
months you can allow, All told, within
one year that associafion cannot function.
If it is extended to two years, that will
be a source of irvitstion and muisance and
trouble to many innoceat peeple. We
know how the bureaucracy acts when
powers are given to them. The hon.
Minister, Mr. Chavan, is not going to do
everything. He is a good man, subject to
qualifications later on. However, I suggest
that it be confined to one year, and then
it must get the approval of the House. At
any stage, whether it i immediately after
the notification or immediately after the
tribunal's verdict, it must come to the
House.

He says that rules will be framed later
on and will be placed on the Table of the
House. That is not a speciality for this
law; for every law whatever Rules are fra-
med are placed on the Table of the House,
that i not sufficlent. What we want is
that the party which Is declared wmlawfol

be quoted in this House and let the
say that it gives s acal to the

Them, at teas sesnsthing ke
mnient will be dhese. So, 1

it



8477

request that he may accept both my
amendments,

SHRI Y. B. CHAVAN : Certainly T have
always been very considerate about these
demands. Even in the Select Committee
I conceded certain points. As you kmow,
in the original draft there was a provision

for extending the period of two years to

three years. Then, it was the desire of
the members of the opposition in the
Select Committee that without further en-
quiry by he tribunal this further extension
of one year should not be made, and I
agreed to that proposition, Therefore, it
has become two years.

There is nothing very sacrosanct about
two years or one year, I can see that
point, but when we declare a certain
organisation to be illegal under the Act,
and we propose to take certain action,
we do not do it for fun's sake. We
do it because there is certainly some ex-
traordinary ¢ituation, and one has to deal
with it

Further, in sub-section 2 of the same
clause, it is said that Government on its
own motion or on the application of any
aggrieved party can cancel it even before
the expiry of two years, So, really speak-
ing, the period of two years is not the
minimum period, it is the maximum period,
and I therefore think that there is nothing
unreasonable in the period as it is.

Division No, 28]

Agadi, Shri S, A,

Aga, Shri Ahmad
Arumugam, Shri R. S.
Awadesh Chandra Singh, Shri
Babunath Singh, Shri
Barua, Shri Bedabrata
Barupal, Shri P. L,
Basu, Dr. Maitreyee
Baswant, Shri

Besra, Shri S. C.
Bhattacharyya, Shri C. K.
Bhola Nath, Shri

Bohra, Shri Onkarlal

AYES
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Bill
SHRI NAMBIAR : What will happen
after the two years period? [ want to
know whether you will again do it, be-
cause, under the Preventive Detention Act,
as soon as one is released, one gets again
a two-year period. What is the idea?

SHRI Y. B. CHAVAN: After two
years, if the Government thinks it neces-
sary to extend the period further, they will
have to constitute a tribunal again and the
whole thing will have to be put afresh
before the tribunal, If the tribunal again
confirms the notification, then it is a fur-
ther period of two years.

SHRI NAMBIAR : Then, one year will
be all right,

SHRI Y. B. CHAVAN : Two years.
That is the maximum period. It can also
be converted into one year if the necessity
arises,

MR. DEPUTY-SPEAKER : 1 shall put
all the amendments together to the vote :
amendment Nos, 9, 52 and 96.

Amendments Nos, 9, 52 and 96 were put
and negatived.

MR. DEPUTY-SPEAKER : I shall now
put clause 6 to the vote. The question is:

“That clause 6 stand part of the Bill."
The Lok Sabha divided :

[14.27 Hzs.

Chanda, Shrimati Jyotsna
Chandrika Parsad, Shri
Chatterji, Shri Krishna Kumar
Chaudhary, Shri Nitiraj Singh
Chavan, Shri D. R.

Chavan, Shri Y. B.
Choudhary, Shri J, K,

Dalbir Singh, Shri

Nasappa, Shri Tulsidas

Dass, Shri C,

Desai, Shri Morarji
Deshmukh, Shri K. G.
Dhillon, Shri G. S.
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Dhuleshwar Meena, Shri

Dixit, Shri G, C,

Gajraj Siagh Rao, Shri

Gandhi, Shrimati Indira

Ganesh, Shri K, R.

Gavit, Shri Tukaram

Gupta, Shri Lakhan Lal

Heerji Bhai, Shri

Hem Raj, Shri

Jadhav, Shri Tulsidas

Jadhav, Shri V. N,

Kasture, Shri A, S.

Kavade, Shri B. R.

Kedaria, Shri C. M,

Kesri, Shri Sitaram

Kinder Lal, Shri

Krishna, Shri M. R.

Kureel, Shri B. N.

Lakshmikanthamma, Shrimati

Lalit Sen, Shri

Laxmi Bai, Shrimati

Mahadeva Prasad, Dr.

Mahajan, Shri Vikram Chand

Malimariyappa, Shri

Mandal, Dr, P,

Marandi, Shri

Mehta, Shri P. M,

Menon, Shri Govinda

Mishra, Shri Bibhuti

Mishra, Shri G. S.

Mohammad Yusuf, Shri

Mohinder Kaur, Shrimati

Mondal, Shri J, K,

Nahata, Shri Amrit

Naidu, Shri Chengalraya

Oraon, Shri Kartik

Pahadia, Shri

Panigrahi, Shri Chintamani

Pant, Shri K, C.

Parmar, Shri Bhaljibhai

Partap Singh, Shri

Parthasarathy, Shri

Patel, Shri Manubhai

Amat, Shri D.

Amin, Shri R. K,

Amin, Shri Ramchandra J.
Anirudban, Shri K.
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Patil, Shri S, B,
Patil, Shri 8. D,
Poonacha, Shri C. M.
Pramanik, Shri J. N.
Raj Deo Singh, Shri
Raju, Shri D. B,
Ram, Shri T.
Ram Sewak, Shri
Ram Subhag Singh, Dr.
Randhir Singh, Shri
Rane, Shri
Rao, Shri J, Ramapathi
Rao, Shri Rameshwar
Rao, Shri Thirumala
Reddy, Shri Surendar
Rohatgi, Shrimati Sushila
Roy, Shrimati Uma '
Saha, Dr, 8. K.
Saigal, Shri A. S.
Sambasivam, Shri
Sarma, Shri A, T.
Sayyad Ali, Shri
Sen, Shri Dwaipayan
Sen, Shri P. G.
Shah, Shrimati Jayaben
Shambhu Nath, Shri
Shankaranand, Shri
Sharma, Shri D. C.
Sharma, Shri M. R.
Sheth, Shri T, M.
Shinde, Shri Annasahib
Shiv Chandika Prasad, Shri
Shukla, Shri 8. N.
Siddeshwar Prasad, Shri
Singh, Shri D. N.
Sinha, Shri Mudrika
Sonavane, Shri
Supakar, Shri Sradhakar
Suryanarayana, Shri K.
Tiwary, Shri K. N.
Uikey, Shri M. G,
Ulaka, Shri Ramachandra
Virbhadra Singh, Shri
Vyas, Shri Ramesh Chandra

Badrudduja, Shri

Banerjee, Shri S, M.
Basu, Shri Jyotirmoy
Behara. Shri Baidhar

8480
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Bharat Singh, Shri Mukerjee, Shri H. N
Chakrapani, Shri C. K. Naik, Shri G. C.

Deb, Shri D, N, Naik, Shri R. V.

Dipa, Shri A. Nambiar, Shri
Fernandes, Shri George Nihal Singh, Shri
Ghosh, Shri Ganesh Pandey, Shri Sarjoo
Gowda, Shri M. H. Parmar, Shri D. R.
Gowder, Shri Nanja Paswan, Shri Kedar
Gupta, Shri Indrajit Patil, Shri N. R.
Haldar, Shri K. Ramamcorthy, Shri S. P
Jha, Shri Shiva Chandra Ramamurti, Shri P.
Joshi, Shri 5. M. Ramji Ram, Shri

Kalita, Shri Dhireswar Rao, Shri V. Narasimha
Khan, Shri Ghayoor Ali Roy, Shri Chittaranjan
Khan, Shri M. A. Samanta, Shri 8. C.
Kiruttinan, Shri ueira, Shri
Krishoamoofthi, Shri V. g::hm Shri

Kushwah, Shri Y. S. Sharma, Shri Ram Avtar
Maiti, Shri S. N. Sharma, Shri Yogendra
Majhi, Shri M. *Sheo Narain, Shri
Mayavan, Shri

Meetha Lal, Shri
Meghachandra, Shri M.
Menon, Shri Vishwanatha
Modak, Shri B, K.
Mobhamed Imam, Shri J.
Molahu Prasad, Shri

MR, DEPUTY-SPEAKER : The resultt
of the devision is Ayes 113, Noes 6l.

The motion was adopted.
Clause 6 was added to the Bill,
CLAUSE 7.—(Power 1o prohibit the use of
funds of an unlawful assoclation.)

SHRI GEORGE FERNANDES: I
move amendments 10, 11, 12 end 13.

SHRI NAMBIAR : I move amendments
53, 54 and 55.

Sreedharan, Shri A,

Surei Bhan, Shri

Thakur, Shri Gunanand
Viswanatham, Shri Tenneti
Viswanathan, Shri G.
Yadav, Shri Jageshwar

MR. DEPUTY-SPEAKER : Amend-
ments 129, 147 and 148 are the seme as
amendments already moved.

SHRI GEORGE FERNANDES : 1 beg
to move :

Page 5, line 25—
omit “or are intended to be used”
(10)

Page 5, lines 29 and 30—

omit “or with any other moneys, secu-
rities or credits which may come
into his custody after the making
of the order” (11)

Page 6, line 9,—
SHRI P, RAMAMURTI: 1 move omit “or mre intended to be wused”
amendment 99, (12)
*Wrongly voted for ‘NOES' AYES: Shri R, Barua and Shri Sheo
Narain,
+The following Members also recorded NOES : Shri Mohammad Ismail and Shri

their votes :

S. 8. Kothari.
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Page 6, lines 15 to 17,—

omit “or by leaving it or sending it by
post addressed to the corporation,
company, bank or other associa-
tion”. (13)

SHRI NAMBIAR : T beg to move :
Page 5, line 24—
after “think fit" insert—, , ...
“on hearing the objections raised by
the association so declared illegal”
(53)
Page 6,—
for lines 3 to 10 substitute—

“of the Government it may
(54)

sclect”

Page 6,—
omit lines 28 to 34 (55)
SHRI P, RAMAMURTI: I
move :

beg to

Page 6,—
for lines 23 to 25, substitute—

“on business or personally works for
gain, the Central Government shall
have to establish that the moneys,
securities or credits in respect oOf
which the prohibitory order has
been made, are being intentionally
used or are intended to be used in-
tentionally for the purpose of”(99)

Shri

MR. DEPUTY-SPEAKER : Fer-

nandes.

SHRI S, M. BANERJEE : Sir, neither
the Home Minister nor the Minister of
State in the Home Ministry nor the Deputy
Minister in the Home Ministry is present.
Have they taken it for granted that the
Bill is going to be passed 7 The House
should not be treated with such contempt.

MR. DEPUTY-SPEAKER : The Deputy
Prime Minister and the Law Minister are
here.

SHRI V. KRISHNAMOORTHI : Yes-
terday the Law Minister conceded some-
thing, but today the Home Minister said,
no
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SHRI GOVINDA MENON: I did not
concede anything.

ot frr aromw (a=ft) o wewr

wgew, wgw & aifend few
fr o #faie fafrere g wIfY 1

A Cabinet Minister must be here. The
Deputy Prime Minister and the Law
Minister are already here.

SHRI S, M, BANERJEE ; But the reply
is to be given by the Home Minister—either
the Cabinet Minister or the Minister of
State—or by the Deputy Home Minister.
I am not concerned with ether Cabinet
Ministers; they are as good as Mr. Sheo
Narain, I am only concerned with the
Home Minister.
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MR. DEPUTY-SPEAKER : The Home
Minister was just here. Let the debate
continue,

! 9 wERAWW: g 7ERy,
# % AR fo5 w9 & 7 fadew war
wrgen § fe it w@em wwt ox arfec
© Wifs §% 98 "o« 9 ™ 9w
# forar gur @ o 9w X agw T
a g 7 TR R 97 ¥ 3o T Al &
AT AT &7 s g &
FA AN AFS AT & Ik § wgr e
T ST o g W A R oW A g
TE 2 aFar ar @ feew A qEr
W S & |/TRA WY A s ard
W AMwE @ I | gEfag R
A ST FT qATRY M T REWT 9
forimrd & 99 Ty § W A ¥
v 8. . .. ..

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : I shall reply to it if
Decessary.

st I werhiw cwEEAE oy §
qF X I § W R IF 9 aaw
i 7 gasw (1) F &
& w25 & wiwe for {0 w®
AP E :
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“any person has custody of any
moneys, securitics or credits which are
being used or are intended to be wused
for....”

Y 3w 43 o v A g e

“or are intended to be used”

T ¥ g 99 | W) AT 30
TR ATAE ¢

“securities or credits or with any other
moneys, securities or credits which may

come into his custody after the making
of the order...."

TEE! AT AT

“or with any other moneys, securities
or credits which may come into his
custody after the making of the order”

™ & AT -y (2) # s
qo 9 # fre ady Tor—

“or are intended to be used”
1 gEHET 9T |

T F AL AT (3) A AA 15
- -

“or by leaving it or sending it by post

addressed to the corporation, company,
bank or other association™

TEE! AT AT |

wa W WgRd, & Wgar g
Tg #f T o W w1 = a<e
¥ gww & 1 S Gur el o safe
¥ qT WYAT GEqT ¥ 99 AT § AT
ﬁ&mmwa,mﬂﬁ%ﬁa&

L103 LSS/67- 8
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w7 feedft ofr O¥ ®mew v, faewr
fF ¥ oo af wX &, W@ wA W
A T 860 § | Q@ g A
afz W afewfal & gra st aar
it 5 & Gur foig o &% fr ¥ feelt
Nafmdqeardarg sw &«
W G R o s & ford fear
ST T & A AETC A T F wAww
§ SEw Qe F7 ufew afz o
sfaFifeal 1 &7, a1 @d aga =
g At |

WY w & 9w F W gy R

fore =afer  qw ag dar &, SE%
9T AT §FH A & IR A, IEe
are ot dar @, 9 fadt g g
FHHAT §, 99 F TR T THT M
et | T IW A UW syiw g
™R § g A e § oA
A @i fefr s ow W
aAEwar §, 99 W & fod ag aw ]
THAT &, I X AT §, T W
T TH FA ) foaw &7 & s forar
t Shew Aefmres@ g, A 5w
feT & T3 9¢ AT TR WIAT T
FT gt & 1 A fawe & g wqfea
g

dae F & Afew 3T € A
T Ay § T AR F
oo At wEedT A AT AT d
fF—

“or by leaving it or sending it by
post addressed to the Corporation, com-
pany, bank or other association.”

# oo ge  fadw w7am § oW
T AR foa A o1 @ §—
Rt =g ®t wdwfas afaw
FO AT R § I AT F W
ZET FA AT @ § IR wnt faes
Fre Wt d|r &, 99 ¢ o W &
am ® & it feafy o Afew @
N arr v §—agi oY swEredar w0
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[=Y ot wAE]
T @ § 5 g few T o ag =f e
7 fad, oY ffe 9% SR & T FT N
qIE oAy e ¥ A TM—ag i
T @ 9w g w@r TR faoim
F & 5 wqw gear wawrfas § A
97 g IaR  geafa 9 wfae 3
@&« IEN WY HAW A Q@
AT ¥ wifgg 1 W Qe feafw
Ht w1 wwdY § fF o wara & s,
at wroer wfewrd a7 F7 awar
Femamfea sy aw faar g ar
TATA AT I TR § & T
=T AT §, 99 R oww i wafaga 59
A §, 7z ANfed 39 F 9 A1 W
T AT T T qgAT F—a1 T feafr
# ag og ot A8 w5 aFar, A OH
AT 97 @A W WA FIE qaeqr
T I AT s & feagw
& Atfeq faar § 9K AT F 99
ANST JaM & wa[ET W) &g
I a0 T | IEFT A AT WA
q& &Y aaT &< frar § 5 ws e
qAF F &I TG A1 §, WA WA
F @A " 9T W ¥ fAd mmo
1§ Torew A A T wIAT X
AIHA I sgfeq Y TI AGT ATAT FIAY,
qAT FCHIC A a1T 1 & q=AT |
&9 & W v FTd IH-Aw T 9
1 & gwre § Afew 7@ qoar, @
s § wiawrd 1 a@ q@ A
ArET, IART AT F AIIAT S HIC
& s & g § @A wew
quf A B SHR FQ@ §T TER
wa wrf o sgaear F fr fowd
fredt wfesd # Igwr F 1 AT
af fad | W fad & s ¥ W
wan § i ¥y oo o aefwre s

SHRI S, M, PANERJEE : Mr, Deputy-
Speaker, I have moved my amendments
Nos. 147 and 148, 1 fully support the
arguments advanced by my hon. friend,
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Shri George Fernandes. What does sec-
tion 7 say 7 It reads:

“Where an association has been de-
clared unlawful by a notification issved
under section 3 which has become effec-
tive under sub-section (3) of that section
and the Central Government is satisfied
after such inquiry as it may think fit,
that any person has custody of any
moneys, securities or credits which are
being used or are intended to be used
for the purpose of the unlawful associa-
tion....”

The term employed here is not “used” but
also “intended to be used” which is a

vague term. 1 think the government will
never take action on that. So, it should
be deleted.

Sir, you will remember that after the
Chinese aggression in 1962, when we were
collecting funds for the National Defence
Fund, an amount of Rs, 24 crores was mis-

appropriated by the ex-Chief Minister of
Uttar Pradesh, Shri C, B. Gupta and no

inquiry was made even though we have
been putting questions,

AN HON. MEMBER : No.

SHRI S. M. BANERJEE: Do not say
“No". You have not got a share from it,
1 agree. No action has been taken for
this misappropriation of Rs. 24 crores.
They are not doing anything. Even though
he is a member of a big association called
Congress and he has misappropriated
money, what action have they taken ? No-
thing, If the government is serious about
taking action against people who have mis-
appropriated money, they should have done
it in this cass. This money was collected
from poor people getting Rs, 50 or 60 a
month, Out of the total collection of
Rs. 62 crores, about Rs. 40 crores came
from people who are earning not more than
Rs. 50 a month, '

My amendment is practically the same
as that of Shri George Fernandes. I have
suggested the omission of the words “or
with any other moneys, securities or credits
which may come into his custody after the
making of the order”. Even if you have
forfeited certain things, you have seized
certain documents, money and so on, even
after that, whatever money comes should
not be used, I am concerned with ome

L)
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thing, Under the Indian 7Trade Unions
Act, 1926 those associations and unions
which are registered maintain some funds.
If it is an association of government em-
ployees political funds are not allowed.

Suppose, there is one particular union
representing the textile workers, It is re-
gistered under the Act of 1926 under which
there is no bar. I can maintain a political
fund. As to how we use it can be seen
by the Registrar of Trade Unions because
my accounts are audited every .year and I
submit a copy of the audited balance sheet
to the Registrar of Trade Unions.

1 am affiliated to #the All India Trade
Union Congress. Even Shri Nambiar is
there, Both the Left CPI and the Right
CPl are members of the All India Trade
Union Congress. They are affiliated to the
All India Trade Union Congress. Because
a particular trade unjon is affiliated to the
All India Trade Union Congress and is also
registered under the Trade Union Act of
1926, it can maintain a political fund and
use it for political purposes, Now there
is no safety for me whether I have used
for the unlawful association or person or
who has been declared by the Government
as unlawful, How is it to be proved?
I cannot prove it even by this, So, I re-
quest you kindly to see that this amend-
ment is accepted,

MR. DEPUTY-SPEAKER : The
Member's time is up.

hon.

SHRI S. M. BANERIEE : Sir, as long
as you are in the ruling party you have no
clear view about it, but I belong to the
Opposition and I may be hauled up to-
morrow,

SHRI S. K. TAPURIAH (Pali) :
has been gheraoed,

He

SHRI S. M. BANERJEE : I am used to
gheraos., I arrange gheraos. That is not
the thing. Then somebody says that T was
manhandled, I say, I was given a mandate
for handling the Congress properly, That
is manhandling.

Then, it says :—

“A copy of an order made under this
section shall be served in the manner
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provided in the Code of Criminal Pro-
cedure, 1898, for the service of a sum-
mouns, or, where the person to be served
is a corporation, company, bank or
other association, it shall be served on
any secretary, director or other officer
or person concerned with the manage-
ment thereof, or by leaving it or send-
ing it by post addressed to the corpora-
tion, company, bank or other association
at its registered office”,

Now, suppose, my ubion is registered with
the Registrar of Trade Unions who is in
Kanpur and 1 am working in a particular
union situated at Bareilly or Dehra Dun.
Where will the notice be sent ? It will be
sent to that office. How am I to know of
it?

Then, I have got an all-India association.
Shri Joshi and myself are the Vice-Presi-
dent and President of a particular all-India
organisation called the All India Defence
Employees’ Organisation, Its office is at
17 Market Road, Kirkee, Poona-3. The
notice will be served there, but we have
got our 163 unions throughout the coun-
try. Now what will happen ?

So, there is no safety. The Home Minis-
ter is not here and the Deputy Prime Minis-
ter has not read the Bill carefully. He was
trying to read it. Who is to answer 7 We
are absolutely left in the lurch.

SHRI MORARJI DESAI: Why do you
say that it will not be replied to ?

SHRI S. M. BANERJEE : If the Deputy
Prime Minister will reply, T shsll be very
happy because he gives a very straight reply.
But the Home Minisser is not here, his
deputy is not here and the Minisiér of State
is not here. The Law Minister is unable
to convince us. I do not know what is
going to happen. So, let the Deputy Prime
Minister reply at least,

SHRI KRISHNA KUMAR CHATTER-
JI (Howrah) : Sir, it is rather unfortunate
that although this Bill was examined fully
in the Joint Committee in which some of
the hon. Members who are ncw moving
amendments were present, amendments are
being now pressed like this [ feel that
there is some psychology of obstruction
prevailing with them. They are entitled to
their parliamentary right; I have nothing
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to say about that, but this clause is a logi-
cal conclusion of the previous clauses,

If you once accept that a particular or-
ganisation has been carrying on certain un-
lawful activities as incorporated in the Bill.
then the question of freezing its money in
the bank and clsewhere also comes in, Not
only that its account should be freezed but
also the future amount of money that would
be pouring in has to be prevented from
being utilised for unlawful purpcses. That
is why this particular clause is there.

The question of notice or summons also
comes in. Suppose, this unlawful assembly
members or its executive try to evace the
notice or summons. Then there is no alter-
native left with the Government or any au-
thority whatsoever to adopt some course to
be followed. That provision his been in-
corporated in the Bill and I do not know
why thesc ameadments have hern moved.
I strongly oppose these amendments and
I would appeal to the Members not to obs-
truct, at every stage, this Bill when it has
already been examined threadbare n the
Joint Committee.

SHRI NAMBIAR : Sir, whai Mr. Chat-
terji has said is absolutely wrong and it is
a very bad procedure also. Here. the ques-
tion of obstruction does not come at all.
Even for reading the whole clause 7, it takes
10 minutes. It is such a long clause. It
is so badly worded that it requires chan-
ges,

SHRI KRISHNA KUMAR CHATTER-
JI: Why did'nt you take it up in the Joint
Committee ?

SHRI NAMBIAR : 1 have given my
amendments No. 53, 54 and 55; please go
through them.

My submission is that this is a very dan-
gerous clause, as other hon, Mctbers have
said. I may just give the gist of this clause.
It says that if the Central Government feels
that som¢ money of a particular organisa-
tion which they have declared illegal is
being used for the purpose of an unlawful
associatior,, the Government can immedia-
tely take possession of that money. What
they say is:

“,...if the Central
satisfled. ..”

Government is
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That is all what is required that a particular
money is likely to be used for that purpose
and they can immediately take it. But that
money is in possession of somebody else
and that person is not given an opportunity
to say that this money is not the money
which is intended for that purpose. That
is the lacuna there. Even before a person
is hanged, he must be given a hearing.
Here, insiead of giving him a hearing to
explain the position, that money is taken

You say :

You say :

“Where an association has been dec-
lared unlawful by a notification issued
under section 3 which has oc.ome cffec-
tive under sub-section (3) of that sec-
tion and the Central Government is satis-
fied, after such inquiry as it may think
fit, that any person has custody of any
moneys, securitics or credits which are
being used or are intended to be used for
the purpose of the unlawful association,
the Central Government may, by order in
writing prohibit such persor from pay-
ing, delivering. transferring or otherwise
dealing in any manner whatsoever with
such moneys....”

This is the position, What I say is that it
is a wrong method. Whenever the Central
Government feels that the money is going
to be used or misused, you must give an
opportunity to explain. That is why my
amendment is :

afrer ‘think fit' inseri—

“on hearing the objections raised by
the association so declared illegal.”
That should be incorporated here. You
should give an opportunity to explain and
then do it, That is the first part of the

clause,

The second part of the clause is still
worse. Here, the power is given to the po-
lice to go and search any house, anywhere.
taking this order as a warrant, and enter
into any premises and take the possession
of the money. That power of warrant is
also given in sub-section (2). It says :

“That Central Government may en-
dorse a copy of the prohibitory order
made under sub-section (1) for investi-
gation to any gazetted officer of the Gov-
ernment it may select, and such copy
shall be a warrant....”
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So, that copy is to be declared as a war-
rant for this purpose. A fresh warrant
need not be issued. These are very pecu-
liar provisions, After all, granting that the
money is going to be used for a particular
purpose for an association which is declar-
ed illegal and the Government wants to
take possession of the money, after giving
an opportunity to the accused, the officer
of the Government who goes there must
go with a specific warrant from the Magis-
trate to take possession of ‘X’ or ‘Y’ or 'Z'
money. But here, with a prohibitory order
saying that this organisation is declared il-
legal, and that copy is endorsed to any
pazetled officer of the Government, any
gazetted officer of the Government can get
into any premises he likes without any spe-
cific warrant from the Magistrate, and that
is to be executed as a warrant, The hon.
Law Minister has known law for such a
long time, for the last 20 to 30 years and
he has had the opportunity of taking very
important positions. Leave alone the ques-
tion of opposition from this side. Ewen in
the case of an ordinary law, will he allow
such an obnoxious think to get into the
Statute Book ? This is very strange, There-
fore, this has to be changed. After all, the
dog is given a bad name and You are going
to hang it. 1 do not mind your declaring
a party as illegal, you may do whatever
you like, but there must be a certain eti-
quette, certain procedure, certain civilised
behaviour. Even that, is not there, Even
without a specific warrant, the officer can
go and search the premises. This is abso-
lutely wrong, This has to be changed.

Finally, 1T want to say one more thing.
Initially the person is not given an autho-
rity or opportunity to say that this money
is not that money which is used for some-
thing else; that is not given. Finally when
the money is taken, when the premises are
searched, when the officer even without a
warrant has gone in and played havoc,
afterwards, the person is given an oppor-
tunity to po and tell the court that it is his
money and it is not used for that purpose.
That opportunity will be given afterwards.
How can he do it ? All the money, papers
and everything are taken away and how can
he prove? For instance, 'X' has got
Rs. 10,000 in some bank and somebody
comes and says that this ‘X' is connected
with an organisation which is declared
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illegal; the Government gets some suspicion
and the Government takes the money. This
person afterwards is given an opportunity to
go to a district court and say that this
money has nothing to do with that. How
can he prove that this money has nothing to
do with the illegal organisation 7 That can-
not be proved. He can only prove that
this money is his own money; he got the
money by selling goods or as profit from
some business and that this money is his
own money. How can he prove that this
money is not connected with that? The
onus of proving this is on the accused; he
has to disprove that this money is used for
that purpose. This is something very
strange.

1 find that the whole wording of Clause 7
is topsy-turvy, is wrong and is without any
sense of juslice, any sense of civilisation,
any sense of even a democratic symptom
in it. Leave alone the question of notice
to be given, which Mr. Fernandes men-
tioned and with which 1 agree. What I
want is that these points must be clarified
and they should sce that whatever amend-
ments are required for this purpose, those
amendments should be accepted; they can
accept our amendments. Of course, there
is no sanctity that our own amendments
should be accepted, Whatever amendments
are necessary to see that this minimum is
guaranteed, may be accepted. This is my
request. Otherwise, people will laugh at
this legislation and will say that this is ridi-
culous and is so badly worded.

SHRI D. C. SHARMA (Gurdaspur) : 1
have supported my hon. friends on the
other side on certaip things. But 1 must
submit very respectfully that so far as
Clause 7 is concerned, it is a self-healing
clause; it is a clause which carries its own
remedy in its body. It is a clause that need
not be taken in the sense in which my hon.
friend, Mr. Banerjee, has taken it or in
which my hon. friend, Mr. Nambiar, has
taken it. After all, what does it say? If a
man has some money and is going to use
it or he intends to use it for an unlawful
purpose, he will be caught, [ think, that
provision has already been accepted.
My friend has not read sub-section (4) of
Clause 7. 1 wish he had read the sub-sec-
tion (4). If he had read it, he would not
have called it topsy-turvied, wrong, this
and that. He would have said that the
malady has also its own cure, This malady
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also provides for justice. This clause also
has a built in provision that :

“Any person aggrieved by a prohibi-
tory order made under sub-section (1)
may, within fifteen days from the date of
the service of such order, make an appli-
cation to the Court of the District Judge
within the local limits of whose jurisdic-
tion such person voluntarily resides or
carries on business or personally works
for gain, to establish..." etc.

So he can go to the District Judge.

SHRI NAMBIAR : How is he to estab-
lish ?

SHRI D. C. SHARMA : Do you mean
to say that the District Judges have no
eyes, have no ears, have no sense of jus-
tice, have no knowledge of jurisprudence,
have no knowledge of democratic values,
and have po proficiency in the field of juris-
prudence ? I do not think that our District
Judges are so incompetent as you have put
it. You can go to the District Judge and
establish that the monies in respect of
which the prohibitory order has been serv-
ed are not being used or are not intended
to be used for the purpose of the unlaw-
ful association and the District Judge will
judge. The whole thing is there. [ think
that my friends are unnecessarily excited
over this section, 1 believe Sub-section (4)
in Clause 7 contains the remedy they want.
It gives them the kind of ‘Amrit Dhara'
they want, it gives them the kind of ‘Ous-
hadi' they want. They should not feel so
much excited about it and I feel that the
Government of India as also the Joint Se-
lect Committee have acted in conformity
with the democratic thinking and proce-
dures of this country by having this clause
(4) put in this section.

SHRI TENNETI VISWANATHAM
(Visakhapatnam) : Without excitement I
am going to say only one thing, Here it 1s
said ‘If the Central Government as satis-
fied, after such inquiry as it may think
fit etc’ If this inquiry includes giving an
opportunity to the person concerned to ex-
plain before any order is made against him,
it would satisfy us to some extent. Will
the hon. Home Minister be able to say it,
Sir ?
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SHRI Y. B. CHAVAN : Naturally, when
an inquiry is whether the money which a
certain person, say ‘X' has, is being used,
naturally the inquiry will include his state-
ment,

SHRI TENNETI VISWANATHAM :
The point is : the person against whom or
the Association against which an order is
going to be made should be given a rea-
sonable opportunity to explain before an
order is passed, If that assurance is given,
it will go a long way to meet the objection
and if that can be done, an amendment like
that can be included here.

SHRI Y. B. CHAVAN : When it is said,
‘after such inquiry as it may think fit', cer-
tainly that point is taken care of. It is a
question about the procedure. But when
it is an inquiry, naturally the inquiry will
give an opportunity to the person concern-
ed to explain his position regarding the
money.

SHRI TENNETI VISWANATHAM :
After that assurance, this inquiry will in-
clude an opportunity being given.

SHRI Y. B. CHAVAN: If you sec
clause (4) there the person concerned has
got a right to go to the District Judge.

SHRI TENNETI VISWANATHAM :
Generally, no man is hanged without being
given an opportunity of being heard in the
first instance. Going to the High Court af-
ter the sentence of hanging is different,
but he is given also, prior to the sentence,
an opportunity to explain.

SHRI Y. B. CHAVAN : That is what T
said, an inquiry will be done.

SHRI TENNETI VISWANATHAM :
T am glad that an inquiry will include this.
The Home Minister has said that it certain-
ly includes an opportunity to the person
concerned, That will go a long way to al-
lay the suspicion.

15 Hrs.

The phrase ‘touching the origin of any
dealing in any moneys’ is somewhat diffi-
cult to understand. T wish the Home Mi-
nister explains that phase, We do not know
the scope of such inquiry, what kind of
inquisitorial proceedings will be held and
so on. Government must be satisfied about
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only one thing, namely that when an asso-
ciation is declared unlawful, it should not
be given the opportunity of using its funds
for any unlawful purpose. But to go fur-
ther than that and find out the origin of
shose moneys, where the money has come
from, through how many hands it has
changed, for what purpose it came, through
what route and so on would cause only an
inquisition and may, not lead to any con-
create  result ultimately. Government
should be satisfled with seeing that once
an association is declared unlawful, the
funds belonging to it shall not be used for
and unlawful purpose. If that is all that is
intended, then he can say it and thep we
shall try to understand the entire clause
in the light of that,

SHRI RANDHIR SINGH: You may
recollect that the provision in clause 7(4)
is analogous to section 47 of the CPC, You
may further recollect that order 21 and
rules 91—96 of the CPC are very relevant
here. If anybody is aggrieved by an at-
tachment order under the CPC, whether
it be a tenant or anybody else, the remedy
is provided under section 47 of the CPC,
and he can go to the sub-judge or district
judge or whoever else is there. I cannot
appreciate why my hon. friends are taking
objection to that. This is something very
advantageous to the aggrieved party. The
district judge is open to conviction, and,
therefore, the aggrieved party can prove
that it is his property which is attached or
in respect of which a prohibitory order has
been issued and it has nothing to do with
the object of the attachment and that is
not being used for the purpose in respect of
which it is attached. I would submit that
this is something which is justiciable and
it is something which goes to the benefit of
the aggrieved party. I do not know why
they want that it should be deleted and it
should pot be there, If any amendment is
made in this regard, and if they want any
modification in this, that will go to the
detriment of the aggrieved people. There-
fore, 1 feel that whatever provision is
there is complete and full and should not
be deleted lest it might go to the detriment
of the aggrieved party. Therefore, the
present provision should continue,

SHRI NAMBIAR : He did not ask for
the deletion of,
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SHRI RANDHIR SINGH :
the hon. Member did not catch it.

SHRI Y. B. CHAVAN : I would like to
make one thing clear in regard to what
Shri Tenneti Viswanatham has raised, be-
cause I do not want to keep any vagueness
in this matter. Let us see how exactly the
whole thing will function. Omce it is
known that certain amounts or certain ac-
counts are being utilised by an unlawful
association, naturally they will have to make
an inquiry. But, first of all, they will have
to issue a prohibitory order. That will
bave to precede all the inquiries. The in-
quiries will follow later on. What is the
use of issuing a prohibitory order if the
money is already made use of or is trans-
ferred or spent? Then, the very purpose of
the order will be defeated.

Perhaps,

I would like to make it clear that the
order of prohibition on the use of the
money will be made first of all , Then,
the person concerned has remedies open
to him. He can go to the district judge
and get the order cancelled if he wants to
get that done. Once we accept the position
that the decision of the tribunal that an
association is unlawful is a just or correct
decision, then all other things must fol-
low. Once we say that an unlawful as-
sociation is using certain funds for unlaw-
ful purposes, even then if it is to be made
easy for them to make use of the money,
that really speaking is the complete anti-
thesis of the Bill itself, and, therefore, I
am sorry I cannot accept it.

Then, I come to the phrase ‘intended to
be used’. What is the use of prohibiting
the use of money which is already used ?
If we have information that certain money

are intended to be made use of then
we have to prohibit it. Otherwise, it be-
comes meaningless. Therefore, I cannot

accept Shri George Fernandes's amend-
ment,

Then, a question was raised in regard
to the serving of notice. [ think that this
question was discussed when we discussed
the other clause. These are the most ac-
cepted forms of serving notice, Otherwise,
it can never be servd, These are the only
accepted methods of serving of notice. |
do not think I can find any other alterna-
tive.
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MR. DEPUTY-SPEAKER : Shall I put
all the amendments together to the vote of
the House 7

SOME HON. MEMBERS : Yes.

SHRI NAMBIAR : What is the usc?
They are not even prepared to issue a fresh
warrant. Why do they want to say that
this very order is the warrant itself ? Let
there be a fresh warrant issued in which
at least they can specify the details, place
and other things.

Division No. 29]

AYES

Agadi, Shri S. A.

Ahirwar, Shri Nathu Ram
Aga, Shri Ahmad
Arumugam, Shri R. S.
Babunath Singh, Shri
Bajpai, Shri Shashibhushan
Barua, Shri Bedabrata
Barua, Shri R.

Barupal, Shri P, L.
Baswant, Shri

Besra, Shri S. C.

Bhagat, Shri B. R,

Bhanu Prakash Singh, Shri
Bhattacharyya, Shri C. K.
Bhola Nath, Shri

Bohra, Shri Onkarla]

Bose, Shri Amiyanath
Chanda, Shrimati Jyotsna
Chandrika Prasad, Shri
Chatterji, Shri Krishna Kumar
Chaturvedi, Shri R. L.
Chaudbary, Shri Nitiraj Singh
Chavan, Shri D. R.
Chavan, Shri Y. B,
Choudhury, Shri J. K.
Dasappa, Shri Tulsidas
Dass, Shri C.

Desai, Shri Morarji
Deshmukh, Shri B, D.
Deshmukh, Shri K. G.
Dhillon, Shri G. S.
Dinesh Singh, Shri

Dixit, Shri G. C.
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SHRI Y. B. CHAVAN : All these diffi-
culties arise out of the fact that he is not
reconciled to the very concept of the Bill.
MR. DEPUTY-SPEAKER : 1 shall now
put amendments Nos, 10—13, 53—55, and
99 to the vote of the House.
Amendments Nos. 10 ro 13, 53, 54, 55 & 99
were then put and negatived.
MR. DEPUTY-SPEAKER : The ques-
tion is :
“That clause 7 stand part of the Bill.”
The Lok Sabha divided :
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Gaijraj Singh Rao, Shri
Ganesh, Shri K. R.
Gavit, Shri Tukaram
Ghosh, Shri Parimal
Gupta, Shri Lakhan Lal
Himatsingka, Shri
Jadhav, Shri Tulshidas
Jadhav, Shri V. N.
Jagjiwan Ram, Shri
Kasture, Shri A. S.
Kavade, Shri B. R.
Kedaria, Shri C. M.
Krishna, Shri M. R.
Kureel, Shri B. N.
Kushok Bakula, Shri
Lalit Sen, Shri

Laskar, Shri N. R,
Laxmi Bai, Shrimati
Mahadeva Prasad, Dr,
Mahajan, Shri Vikram Chand
Mahida, Shri Narendra Singh
Malhotra, Shri Inderjit
Malimariyappa, Shri
Manpdal, Dr. P.
Marandi, Shri

Mehta, Shri P, M.
Menon, Shri Govinda
Mishra, Shri Bibhuti
Mishra, Shri G. S.
Mohinder Kaur, Shrimati
Mondal, Shri J. K.
Mrityunjay Prasad, Shri
Murthi, Shri B, S.
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Naghnoor, Shri M. N.
Nabhata, Shri Amrit
Narayanan, Shri
Nayar, Dr. Sushila
QOraon, Shri Kartik
Pandey, Shri K. N.
Pant, Shri K, C.
Parmar, Shri Bhaljibhai
Partap Singh, Shri
Parthasarathy, Shri
Patil, Shri S. B,

Patil, Shri S. D.
Poonacha, Shri C. M.
Pramanik, Shri J. N.
Radhabai, Shrimati B.
Raj Deo Singh, Shri
Rajasekharan, Shri
Raju, Shri D, B.

Ram, Shri T.

Ram Kishan, Shri
Ram Sewak, Shri
Ram Subhag Singh, Dr.
Ram Swarup, Shri
Rana, Shri M. B.
Randhir Singh, Shri
Rane, Shri

Rao, Shri J. Ramapathi
Rao, Shri Rameshwar
Rao, Shri Thirumala
Rao, Dr. V. K. R, V.
Reddy, Shri P. Antony
Reddy, Shri Surendar
Rohatgi, Shrimati Sushiia

Adichan, Shri P. C.
Amin, Shri Ramchandra J.
Banerjee, Shri S. M.
Basu, Shri Jyotirmoy
Bhagaban Das, Shri
Bharti, Shri Maharaj Singh
Chakrapani, Shri C. K.
Dhandapani, Shri

Esthose, Shri P. P,
Fernandes, Shri George
Gajraj Singh Rao, Shri
Gounder, Shri Muthu
Gowder, Shri Nanja
Gupta, Shri Indrajit

Jbha, Shri S C.

Bill

Roy, Shrimati Uma
Saha, Dr. S. K.
Saigal, Shri A. S,
Sambasivam, Shri
Sapre, Shrimati Tara
Sarma, Shri A. T.
Sayyad, Ali, Shri

Sen, Shri Dwaipayan
Sen, Shri P. G.

Sethi, Shri P. C,

Shah, Shrimati Jayaben
Shab, Shri Shantilal
Shambhu Nath, Shri
Shankaranand, Shri
Sharma, Shr' D, C,
Sharma, Shri M. R.
Shashi Ramjan, Shri
Sheo Narain, Shri
Shined, Shri Annasahib
Shiv Chandika Prasad, Shri
Siddayya, Sbri

Singh, Shri D. N.
Sonar, Dr. A. G.
Sonavane, Shri
Supakar, Slwi Sradhakar
Sursingh, Shri
Suryanarayana, Shri K.
Tarodekar, Shri V. B.
Tiwary, Shri K. N.
Uikey, Shn M. G.
Venkatasubbaiah, Shri P.
Virbhadra Singh, Shry
Vyas, Shri Ramesh Chandia

NOES

Joshi, Shri Jagannath Rao
Joshi, Shri 5. M.

Kalita, Shri Dhireswar
Kameshwar Singh, Shri
Khan, Shri H. Ajmal
Khan, Shri Ghayoor Ali
Khan, Shri Latafat Ali
Krishnamoorthi, Shri V
Mangalathumadom, Shri
Meetha Lal, Shri
Meghachandra, Shri M.
Menon, Shri Vishwanatha
Misra, Shri Srinibas
Modak, Shri B. K.

Mody, Shri Piloo
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Molahu Prasad, Shr
Mukerjee, Shri H. N.
Naik, Shri G. C.

Naik, Shri R, V.

Nair, Shri N. Sreekantan
Nambiar, Shri

Nihal Singk, Shri
Paswan, Shri Kedar
Patil, Shri N, R.
Ramamoorthy, Shri S. P.

MR. DEPUTY-SPEAKER : The result*
of the division is Ayes: 131; Nces: 59;

The motion was adopted.

Clause 7 was added to the Bill,

Clanse 8 -(Power 1o notify places used for
purpose of an unlawful association)

SHRI GEORGE FERNANDES :
Page 7,—
omit lines 9 to 23 (14)
Pages 7, lines 27 and 28,—
omit “and may detain any such pesson
for the purpose of searching him™ (15)

Page 7,—

omit lines 31 to 35 (16)
Page 7, lines 37 and 38 —

omit “or by an order made under sub-

section (3) or sub-section (4)” (17)
Page 7, lines 38 and 39—

omit “or order, as the case may be” (18)
Page 8,—

omit lines 5 and 6 (19)

SHRI NAMBIAR : I beg to wmove *
Page 7,—

omit lines 24 to 35: (56)

SHRI P. RAMAMURTI: | beg to
move :
Pages 6 to 8,—

for clause 8, substiture—

“8. Where un association has been dec-
lared unlawful by a notification is-

sued under section 3 which has be-
come effective under sub-section (3)
of that section, the Centra] Govern-
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Ramamurti, Shri P.

Rao, Shri V. Narasimha
Saminathan, Shri

Satya Naruin Singh, Shri
Sequeira, Shri

Sezhiyan. shri

Sharma, Shri Yogendra
Suraj Bhan, Shri

Thakur, Shri Gunanand
Viswanath im, Shri Tenneti

ment shall make an application; to
declared any place which in its opi-
nion is used for the purpose of un-
lawful activities, to the Court of the
District Judge of local limits in
whose jurisdiction the place is situat-
ed and on receipt of the application
the Court of the District Judge shall,
after giving the parties an opportu-
nity of being heard, decide the ques-
tion.” (100)

SHRI N. SREEKANTAN NAIR (Qui-
lon) : 1 beg to move :
Page 7, line 7,—
substitute “utilitarian”

for “trivial™

(101)

st WA S AW JgRT,
¥ o gONH & 99 & g @ aoid
Aged T & NI 9 F WO FY WY E
FeAfaUd FHTHC § | a-F9T9 3, 4
w1 5 ® qU g faar o oy 3@
gl W ) T ¥ 3 FT WA
WY 937 98 56 TFLE ¢

“if in the opinion of the District
Magistrate, any articles specified in the
list are or may be used for the purpose
of the unlawful association, he may make
an order prohibting any person from
using the articles save in accordance with
the written order of the District Magis-
mte"l
oyq qF AV 2 TET  AF-IAIG F GET
T w1 afawrr fefigae afarde
fear § st 3 maz & g5 9 AN

*The following Members also recorded

Ayes : Sarvashri N, Sethuramae,

their votes :

Chengalraya Naidu, Bhagwat Jha Azad, Shrimati

Savitri Shyam and Shrimati Sharda Mukerjee.

Noes : Sarvashri

Mohammad Ismail, Ranjit Singh and Shri Chand Goel.
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FI B2 FT I THIX AT ¥ TEAHTH
9 FEF AATAT ST TG @, W ATEN
& I aTF1T o 37 ¥ waea B A6
dT¥aUE | AETI A A AR
AT gw ot 7 ag s @ e o arE-
afas dea § fegema & wwdfas
I qAgL FY A gEe feAr ot
FFR F ardafw deqr, ag SRR
Tga § Ak A ) @ ogea
W ®TH HET § 1 AUgE T A OF
3T g qt oF g §eT 9 faw
I ARMET AE T9T 9T @ |
15 7§ ATE IfaT oF ANg 9T AT
Y W A § 1 e gugT @wed
¥ qwT 7 foeft e ar faedy 39 &7
FHAT TFAT ¥ | OF IT(EFAZLY, TF
ARFARESIAN  AAA, OF AT,
3T FT TRIATT FE A7 F7d @A & |
ax Afege &) AT ¥ ag gw Fmm
fF 73 at #1 817 §7T AT aaw
AT & FTC gH TUT AMOT, I H
QAT 77 AT faT §ued1 7 d-FRAY
FTHT & &Y% o vy a€Y w®r I Y
ot TFAE F 37 HI9T § 1T &1
#1387 fadas & sfm 2 smaawa
3§ TOF ¥ g wmam fy et s
HIET &7 ATAHI T WA g0 I THL
H AT AN ATAT FHIT HASA -
FIAT FTAT & FT @1 91 faw & F9T
AT FUT T @ & AT A &A
TH GEY Y FsT F fwdr o qimEA
FT GRWTE FT @I 91, TH I AT A
1A gU fF ag AT-FrAT F16Y F Gar
g &, AY 3T ggw AusT ¥ FHEA
Hfqg st zo X ¥ fao @y wiqa
AT T A KT 19 €7 a1
€1 39 &% ¥ a0 o Avd f
T § W@ ®, gATE AT59T ®Y AT
fag ofrfrafa & 9 F7a7 qzar @
ot Tl wF gwg ¥, qwe e
w17 & aff, 39 %Y sy F W FT

q qz @t & g fadma s WEW
fa GaT ®1E o waw ag 7 3zm fr fomdr
A AT sufsq § AT HEar
39 ®1 Wt a7 F19T 9 R & T
TFATEH A T I |

T FT A § AT 4 AT TR AT

“The District Magistrate may there-
upon make an ordér that no person who
at the date of the notification was not a
resident in the notified place shall, with-
out the permission of the District
Magistrate enter, or be on or in, the
notified place : provided that nothing in
this sub-section shall apply to any near
relative of any person who was a resi-
dent in the notified place at the date of
the notification.”

59 a1d &1 fa@dy gu 48 St o oF
ST #7 &Y §9T FT @ & {7 A gm
&1 § ag a T wgh 9T W A
BiZArE gl B AMY § dg Anr
Wy §1 7 @ avad & ¥ TEAW
% g g fo wgt faely safag & 9T q
ar ¥ AT F FTH F7A AT RAGLR
I YTH I & AUSA FT 9TC, IAAY
12T a1 TR AT GE AT ) A § 3T
F 9T &1 &8 i ¢ 1 78 vifasn
agi 71 famd go g At F sq A9
®1 #39 o) frar ¢ o ag smfeaa @
YT T8 Fafagd $1 AT FAS § |
fy sa o9 a7 ¥g & ¢ f7 fefegae
afgrzz &1 zared & faar &Y o
aafe agi 9T A@F @7 GG a1 § oF
N AF A ¥ geAy @A T
T ag fay #1 oY geq g1 ar anw
I &N F AEAT 9T IJUT FTATAT TR
&1 gere g i & A § 9 A
fe @ fFeq 37T TUA &MAT ®ET
as gafea & 7 amq &1 Fredere AT
&7 w3 Afew 3w frodare & o
aT I ¥FA § ot feewa famio s
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[ =t ot wAwiY)
& fv #1f gfrw aom 3a *Y a9 w2,
IF R DT FA I X, T 78 A sHTAC
AT O R, U Y 5w o ¥ A
FsrfFaiR g, w R agd
RN FeT 41 f§ v Afew zm A
A g, OF HUST Y ady wifga fran
N TR AETF gTN F AL a
ANfaFra adt §, swr ¥ 7
T 1 fow A A9 ¥ AFEA FET
wifwa fear § 39 & 1€ o fom =
T 4EF aF A 31 ) gxar g AfwA
g A ¢AL F3T I 29T { WA
TN g, I F AAATIA R ITF
<qAGIT F ATIT § TEA qe A
I F Fra T E I s ar ot
AT FT Fr=AT A0

TH & qIT AFAC 6 GA-FATHF F WA
ae ¥ F—

“in the notified place and may detain
any such person for the purpose of
searching him :"

g %1 zzT far w1g 1 g9 71 Aqa
®, T $1f aafer I9 T § 0w
g A gfee & stfusre Znn f&
I9 ® OF AT IH AT AT FT A
AT AT I F AT F ITF G
R § &€ e fgerqr A g® @
T AT TH F qHIH A7 FH &7
sfumre gfaa &1 faar aar 3 1 &fwa
ag €iza . 74 ag feas awg 7 faq
Fv qFq 7 Faf feiqg ¥IT T &
#E qamr T8 ¥ gafae 33 @
fraar 93 TEAWE Y 9FaT g, 9
T &7 o9 F1iwg 1 wrd o1 foedeETe
ar 9% FT AZAY fa=q & smar @, of7
g gwan 2, 9fer faes Y o gt @
ot f&dt ®1 qI0 a7 ar 7t fewy o
@ & AT Ay gfea sfasr gt
;ET ET FT IA A w1 AY faagw
araemz #, 9 ¥ drax N fea
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ATIAT { O AFAT &, IU TH F A
W safag A arqg At N &
ag fa¥za % fF 97 o7 7 g4 9
w1 stfawre gferw srwae w1 fear Y ag
HTHAT i 9T &F F147 Aifeq | AfeA
FA A IF &1 A A AT Fal
FUT, §4 A% 0T, $9 (g G0 T4
g9 F AL A Y A9 7 F1E AATET QY
foar & 1| Tafan ag oY 27 & @
sfas®re foorr o @y § SwaY g2r
Trfew | 4 Y SfuFT AT T AT E,
AR g1 AT Tfed 1 a DA Ffaad
TCNT AT T FT FAT wifed,
Aad 91 g a@ FAEETA R
g4y oY T vzt O AW A, d AT
et oft stosd-z Y AEY WA 3, AW
ez & fF &9 & F7 ¥ T4 AWaA7

FN FET FIT FT AT )

SHRI N. SREEKANTAN NAIR : While
supporting the other amendments moved
from this side, T would like to plead for
the acceptunce of a very small amendment
No. 101. Knowing the atlitude of the Gov-
ernment towards our amendments, 1 thought
they might uccept at least something of a
trivial pature, My amendment No. 101
seeks to substitute the word ‘trivial’ in sub-
clause (2) by the word ‘utilitarian’. Even
cattle and other things are considered to be

sacred by Jan Sanghis and many other peo-
ple. Can you call it a trivial thing ?

AN. HON. MEMBER :
you?

What about

SHRI N. SREEKANTAN NAIR: 1 do
not consider the cow as sacred, That is
something which T would like to have as a
dish.

So, instead of saying things of a trivial
nature, I want it to be substiluted by
“things of a utilitarian nature™, 1 was hav-
ing the same thought as Mr. Fernandes
had. We have got several trade unions in
the same building. There is the same type-
writer and same typist used by all the trade
unions. These are utilitarian things which
should not be tampered with in the interest
especially of the modern life where the
same building houses so many organisations
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and institutions and so many people. Any
search itself is obnoxious. At the same
time, such articles of use should not be
tampered with,

1523 Hrs.
[SHr! G. S. DHILLON in the Chair]

SHRI NAMBIAR : Apart from the facts
narrated by Mr. Fernandes, I ask if sub-
clauses (6) and (7) are removed from
clause 8, what is going to be the harm ?
Sub-clause (6) says :

“Any police officer not below the rank of
a sub-inspector or any other person au-
thorised in this behalf by the Central
Government may search any person en-
tering, or seeking to enter, or being on
or in, the notified place and may detain
any such person for the purpose of sear-
ching him;"

The scheme is this. A party is declared
illegal. It has got some building as its
headquarters. That place is kept under po-
lice control, Certain inmates living there
are allowed to go and come: otherwise no-
body can enter it. If anybody other than
the authorised person seeks to get in, he
will be subjected to police search and deten-
tion.

SHRI Y. B. CHAVAN : Not detention.

SHRI NAMBIAR : He will be detained
for the purpose of searching him. You
put him in the lock-up for interrogation.
Searching can be in the police lock-up also.
When police use the word ‘interrogation’, it
means upto killing anything can be done.
After killing they will say, it is an acci-
dental death, After all, an organisation
may be big. but its office may not be big
like the Parliament House; it may be a
small one. Some may be living there and
some may not be living there, The mo-
ment it is declared illegal, it will be like a
ghosthouse and everybody will run away
from it. Why do you want to give another
handle to the police officers to torture, and
tease anybody who goes there?

This is something that is unwarranted,
something that is unnecessary here, After
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all, if you read the whole clause 8 without
these sub-clauses (6) and (7) it reads well.
1 quite understand the Home Minister’s feel-
ing., but what I would suggest to him is,
please do not do a thing with a feeling
of poison or a feeling of venom. You do
your job wilhout that feeling. You have
to do Your job and I have also to do my
job. My job is to shout and your job is
to deny what I ask for, That is something
different, but a provision like this looks
very harmful. Anybody may come to a
house or go from that house. That person
who comes or who goes out on his own
work should not be teased. My amendment,
therefore, is a simple one, and that is to
delete lines 24 to 35 and by that sub-sec-
tions (6) and (7) go. Then you will have
to re-number the lines which we can do.
Otherwise, it has got to go to Rajya Sabha
and then come back here. There will be
no difficulty of its coming back here if you
accept this here and now and then send it
to Rajya Sabha. Let us not have so much
of this police, police to search, police to
detain, police to do other things, all add-
ed on to a legislation like this.

SHRI D. C. SHARMA : Mr. Chairman,
Sir, 1 am amazed at what has been said this
afternoon by hon. Members of the Opposi-
tion. Omne hon. Member of the Opposition
has taken exception to sub-sections (3), (4)
and (5) and another hon. Member has bles-
sed those very sub-sections,

SHR] NAMBIAR : T did not bless, T
supported him,

SHRI D. C. SHARMA : But he has
taken exception lo sub-section (6) and (7).

SHRT NAMBIAR : In particular,

SHRI D. C. SHARMA : Another hon.
Member of the Opposition has said that
we should not use the word ‘trivial' but
we should use the word ‘utilitarian’. 1
agree with his entirely. The word ‘tri-
vial" says that it is of the trivial nature, it
is a trivial Bill, a trivial postulate. There-
fore, 1 think the word ‘trivial' should be
changed to the word ‘utilitarian’,

But I cannot understand these good
friends who are today taking exception to
these powers being given to the police. On
the floor of this very House they have been
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pleading the cause of the police. They
have been saying that the Union Govern-
ment has not been dealing fairly with the
police; the police, are honourable persons,
they should be given housing, their chil-
dren should be given free education and
all that. They have been standing for the
police as I also have been standing for the
police. But today the weather being cloudy
their minds are clouded and I think they
are pow saying something against the police,
I think this is something which is happen-
ing everyday in life all over the world ex-
cept in those countries which do not follow
a democratic policy, a democratic proce-
dure. Therefore, the policemen who are
our own people should not be looked upon
with s¢ much suspicion as they are doing.

In this Bill provision has been made
ihat you can go to a District Magistrate
and prefer an appeal to him. Therefore,
if the sub-inspector of police behaves in a
high-handed way there is a loop-hole in this
very clause to off-set his high handed-
ness,

My hon. friend, Shri Fernmandes has
been saying that one building may be utilis-
ed by two or three labour unions or by
two or three organisations. My very good
friend is arguing about a hypothetical case.

SHRI N. SREEKANTAN NAIR: It is
a real thing,
SHRI D. C. SHARMA : It is a hypo-

thetical case. If a union is getting money
for disrupting this country, if an organi-
sation is getting money for sabotaging the
unity of this country, if an organisation is
getting funds from some other country in
order that the unity of the country may be
subverted, do you mean to say that they
will have a small office, to which a refer-
ence was made by Shri George Fernandes 7
Certainly, they will have a very big office
to prove their bona fides, to prove that they
are acting in broad daylight. Nobody is
going to catch the secretaries of those unions
which are so poor, as poor as church mice,
which cannot afford to have even an office
of their own. Nobody is going to do it.
Therefore, I think my hon. friend, Shri
George Fernandes and my hon, friend,
Shri Nambiar, have fears which are un-
founded.
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I think in this Bill nothing has besn
done which is not already there mow in
the Indian Penal Code. In this clause
nothing extra has been said, which is not
said already in the IPC. Therefore, I say,
they should not make much ado amout
nothing. They should not talk of an imagi-
nary office, imaginary buildings, imaginary
relatives coming and going, imaginary
friends entering in and going out and their
being searched. But, then, why should
they protect those persons who want to
subvert the unity of India? We should not
give them any concession which they are
normally entitled to, on account of their
unlawful activity, I do not think any unjon
that undertakes any lawful activity will be
penalised on account of this clause. There-
fore, I say that this clause should be ac-
cepted by my hon. friends, as it is.

SHRI Y. B, CHAVAN : I think most of
the objections of the hon. Members arise
from the fact of their having not reconciled
to the basic idea of declaring any associa-
tion an unlawful association, Once we ac-
cept this fact that because of certain anti-
national activities certain association has to
be declared unlawful; once we accept that,
and once government accept it as a res-
ponsibility, all other powers must auto-
matically flow from that position.

Now, the hon, Member, Shri George Fer-
nandzs, mentioned some of the difficulties
of small unions etc, I think he is rather
imagining things. It is unnecessary to bring
in such small things. The idea is not to
haras; any genuine trade unioms, There is
no doubt about it. Why should he have
any apprchension I do not imagine any
of his organisations can be thought of as
indulging in anti-national activities and,
therefore, unlawful, The idea is not to do
that. But once we accept that a certain
association is functioning as an unlawful as-
sociation, then we must take into account
all the techniques of underground activities
and my hon. friends, Shri Nambiar and
Shri Sreeckantan Nair would agree with me
that all those steps would have to be ta-
ken,

Here I may say, for example, that some-
times they are trying to misread the clause.
Here the term is “detention for the purpose
of searching him”. The word “detention™
has unfortunately some association because
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of the Preventive Detention Act. That de-
tention follows arrest. In this case, arrest
is not contemplated. Here detention is stop-
ping him, making him stop, so that he
can be properly searched. Otherwise, stop-
ping a person can also be an offence under
the Indian Penal Code.

Therefore what really speaking is being
conveyed is that stopping any personm, that
is, detaining a certain person for a certain
time, for carrying out the search will not
be an offence.

AN. HON. MEMBER : How long ?

SHRI Y. B. CHAVAN : Til] the search
is over.

SHRI DHIRESWAR KALITA (Gau-
hati) : Then it may mean many days.

SHRI Y. B, CHAVAN : It cannot be.
Then certainly he has the remedy to go to
court and it would absolutely be an offence
under the ordinary law of the iand...(In-
terruption).

If it is the question of searching a fe-
male, naturally she would not like and she
should not be searched on the open road;
possibly, she may be requested to go some-
where where she can be searched by
another female person in a proper place.

So, detention does not mean that he is
going to be arrested and put in jail. Plecase
do not misread the English language.

SHRI K. LAKKAPPA (TumkurY: He
has to commit another offence, wrongful
confinement.

SHKI Y. B. CHAVAN : Otherwise it
will become wrongly confinement.

SHRI K. LAKKAPPA : When he is
going to detain him, that officer will com-
mit an effence falling under wrongful con-
finement under the Indian Penal Code.
Thercfore he has to commit another offence
and he has to file a case against him.

SHRI Y. B, CHAVAN : Unfortunately,
he bas not understood me nor the Bill
What can I do about it?

The other amendment, which Shri Sree-

kantan Nair says is a very trivial amend-"

ment, is a most clever amendment, if I
may say s0. He says that the word ‘trivial’
should be replaced by ‘utilitarian’, that is,
utilitarian for the unlawful association.
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SHRI TENNETI V!SWAN{\THAM:
Wearing apparel, cooking vessels, baods
and beddings.

SHRI Y, B. CHAVAN : That is men-
tioned there.

SHRI N. SREEKANTAN NAIR : They
are all trivial,

SHRI Y. B, CHAVAN : Beddings, tools
of artisans, implements of husbandry,
cattle, grain and food-stuffs and such other
articles as he considers to be of a trivial
nature—that is mentioned there, But he
mentioned, for example, telephone and
typewriter. These are certainly the most
important articles which could be made
use of for unlawful activities.

SHR1 TENNETI VISWANATHAM : Is
a typewriter such a dangerous weapon 7

SHRI NAMBIAR : Is it not possible to
purchase a typewriter anywhere 7

SHRI Y. B. CHAVAN : A fountain pen
does not matter because it is a trivial thing
but a telephone is mnot,

ot sze fagret wrndat : WX 3TE-
e A & g A T wT R
AT Y WTOET STt e ?

St TEEATY AT : A TEAN
# TTevaeET g war § |

It is rather a very difficult thing That is
why we bave rather knowingly put the
words ‘of a trivial nature’,

SHR1 INDRAJIT GUPTA (Alipore) :
V'hat about the furniture ? Take away all
the office furmiture, 1Is that for under-
ground purposes 7 Chairs, tables, everything
is for underground purposes ?

SHRI Y. B. CHAVAN : If it is of a
trivial nature, it is exempted, That is why
we have left it for the interpretation of the
person Who passes the order.

Some other hon. Members suggested
that sub<lauses (6) and (7) should be
dropped. That was said I think, by Shri
Nambiar, If I take away thess two
clauses, it will really speaking be taking
away the teeth of the Act itself, I do not
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want to l‘nake it a teethless Act. 1 want
it to be an effective Act, if the Act is to
be accepted, 1 say that it is a drastic
measure but it is a drastic measure for a
drastic situation,

SHRI NAMBIAR : I think, the hon.
Minister should understand what I said.
What I said was that you have declared
some party as illegal, you have taken pos-
session of the house, you have taken pos-
sessiun of the property, money and every-
thing and you have notified as to who can
live ia that particular house. Now, some-
body may be going to that house to visit
the remaining persons You say that those
persons must be searched and the police
must have the powers to search them, 1
say that that need not be there, Is that
the tccth of the whole Bill? 1 do not
know what else I can speak to make you
understand,

SHRI Y. B. CHAVAN : [ have some
personal experience of underground acti-
vity..... (Interruption). That is a known
thing; I am not bring in a novel thing. It
is a fact of life. What we have said is
that members of the family or mear rela-
tives who normally reside in thal house can
reside. but if anybody who is nol in normal
residence of that house, after knowing that
the place is declared as an unlawful place.
wants to go he must have the iutention of
doing certain unlawful activity.

SHRI P, RAMAMURTI: I cannot

understand, You say, you have under.
ground experience, . .
SHRI Y. B. CHAVAN: I have not

come to that,

SHRI P. RAMAMURTI : If the place is
declared unlawful, if anyone wants, he will
find some other place,

SHRI Y. B. CHAVAN : If nobody is
going there, why have you got any diffi-
culty 7

SHRI NAMBIAR : Some relatives may
go; the milkman may go....

SHRI Y. B, CHAVAN : The near rela-
tives are exempted. This point was gone
into in more details in the Joint Commit-
tee. The normal residents of the house
and the near relatives are exempted. If
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other people are likely to go, them, cor-
tainly, one will have to be very careful
about it as to why they are going there.
It is not that any of the milk vendors will
be suspecied. But, certainly, such milk
vendors and other people who are made
use of will have 10 be very carefully
watched.
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MR, CHAIRMAN: I will first put
amendments Nos. 14 to 19 moved by Shri
George Fernandes,

Amendments Nos. 14 to 19 were put and
negalived.

MR. CHAIRMAN : Then, Amendment
No. 56 moved by Shri Nambiar,
Amendment No. 56 was put and
negatived,

MR. CHAIRMAN ;: Now, Amendment
No. 100 moved by Shri Ramamurti and
others.

Amendment No, 100 was pul and
negatived,

MR. CHAIRMAN: 1 will not put
Amendment No. 101 moved by Shri Sree-
kantan MNair.

Amendment No, 101 was put and
nepatived,

MR. CHAIRMAN : There is Amend-
ment No. 131 by Shri V. Krishnamoorthi.
It is the same as Amendment No. 100. So,
I am not going to put that to vote. Now,
I put clause 8 to vote,

The question is :

“That Clause 8 stand part of the Bill.”
The motion was adopied.
Clause 8 was added 1o the Bill.

Clause 9—(Procedure to be followed in
the disposal of applications under
this Act.)

SHRI GEORGE FERNANDES: I

move :

“Page 8, lines 15 to 17,—

omit “and the decision of the Tribu-
nal or the Court of the District
Judge, as the case may be, shall be
final," (20)
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MR. CHAIRMAN : Is Mr.
moving his amendments ?

Ramamurti

SHRI P. RAMAMURTI : Yes.
1 beg to move :

Page 8,—
for clause 9, substitute—

“9. Inquiries under sections 7 and
8 by the Court of a District
Judge shall he treated as suits
subject to all the provisions of
the Code of Civil Procedure
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1908, including provisions for
appeal, revision and review.”
(102)

Page 8,—
for lines 16 and 17, substitute—

“appeals against the decisions
of the District Judge shall be
to the High Court and against
the decisions of the High Court
or Tribunal shall be to the
Supreme Court if preferred
within a period of three months
from the infringed order.”

(103)

SHRI V. KRISHNAMOORTHI rose—

MR. CHAIRMAN : He will
time.

get  his

1 have called Mr. Ramamurli.

SHRI V. KRISHNAMOORTHI : There
is no question of getting time. Sir. When
a particular Clause is taken inlo corsidera-
tion, those who have given amendments to
that Clause must be called first and they
must move their amendments, Afterwards,
the discussion will start,

MR. CHAIRMAN : He is correct. But
his amendments are identical with those of
Mr. Ramamurti.

Mr. Ramamurti.

SHRI P. RAMAMURTI : T would appeal
to the Home Minister to think of the con-
sequences of the position that he took in
the morning. In the morning he had taken
up the position that there cannot be a Tri-
bunal composed of even three judges. Ulti-
mately, one gentleman is going to decide
the fate of millions of people, hundreds
and thousands of people, After all, in our
country, the right of appeal is not provided
only in those cases which are considered
to be trivial, ie. those cases where the
punishment is just below six months, only
in those cases where summary trial is pro-
vided for. Even there, there is the revi-
sion in the High Court, ie,, on the facts
we cannot go, but we can go on the ques-
tion of sentence, This is the position, Ex-
cepting in the case of trivial offences, the
ordinary understanding is that, when some-
body is accused of something very grave,
then it is not enough if a single person
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comes to a judgment on assessing the facts.
May be his assessment may be wrong, may
be his assessment may be clouded. All
these factors arc there. The ordinary law
provides that in all serious cases there must
be a right of appeal, but here, even accord-
ing to the Home Minister, it is a wery
drastic measure and the punishment you
are meting out to an organization is that
that organization should not function al-
together. May be that decision itself is
a wrong decision, Therefore, I say, ‘Why
not allow your decision be tested by a
higher tribunal On the facts there is oot
going to be another case. The facts are
there. The appellate court has only to go
iito the records and on the basis of the
records and arguments based on the record-
ed evidence, it will come to & decision.
Therefore, it is a question of assessment,
whether the Tribunal has come to a pro-
per assessment of the evidence that wasx
tendered before that, that is all that is
meant there. I do not see what you lose
by it. After all the Tribunal is going to
pronounce it within six months, 1 do not
know if it is going to promounce, but we
are providing that. No provision is there
that if it does not pronounce its judgment
within six months, it will be automatically
cancelled. Therefore, I want an appeal to
the High Court. I know it will take nearly
one year. Immediately a case is registered
in the calendsr it does not automatically
come the next day. At least it will tke
one or one and a half years. Then there
will be only 1 or 2 months by the time the
appeal is over. Tt comes to a question of
moral right. You are coming to a judg-
ment that on association is ap unlawful
association, but let it be got properly
judged Why do you deny the right of the
association to establish its bona fides before
the highest Tribunal in the country even
though during that period that assoclation
has already been punished and that Asso-
ciation has got to function with the diffi-
culties of being an unlawful association.
After all even that moral right to establish
its bona fides why are you denying? It
does not in any way take away the effect
of the Act. But once you pass this Bill
the Association is going to be unlawful, and
pending appeal all these things are going
to happen. Therefore, T would say, you
should at least give the right of appeal to
the Association to establish its bona fides.
Why do you deny that?

8520
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SHRI V. KRISHNAMOORTHI: In
moving my amendments 131 and 132 and
in supporting the amendmengs moved al-
ready, I would like to say that this is a
question whether a political party is to be
allowed to function or not, The decision
of the Tribunal may even debar the Parties
sending their representatives to the very
Parliament here, That decision about a
Party will deny several lakhs of people
representation here. This is a very drastic
measure. My submission is : in such cases,
a revision petition to the Tribunal or
appeal from the judgment of the District
Judge should be provided. I do not under-
stand the hon. Minister’s contention, ‘I am
going to make certain parties unlawful, but
I will refer the case only to such and such
Judge in whom I have got confidence. I
will not even increase the number of
Judges and there would not be any appeal
or revision against the order of the single
Judge Tribunal, Sir, it does remind me
of the procedure which was adopted in the
Nazi courts, This is a military procedure
where martial law is followed. 1 do not
koow whether this is the way in which the
hon, Home Minister is going to deal with
the partics, democratic parties existing or
recognised by the Election Commission
here.  Why is the judiciary being shut in
this manner even without providing either
revision or appeal 7 What harm is there if
you provide that? Heavens are not going
to fall. Why should not the hon. Minister
show this piece of justice for the political
partics before he bans a particular Party.
I will rather accuse this Government that
in order to oppose or suppress political
parties in each and every section they are
g?posing this judicial review, Thank you,

ir.

SHRI RANDHIR SINGH : I feel that
what has been said by my homn. friends
Shri P. Ramamurti and Shri V. Krishna-
moorthi has substance, I take an absolu-
tely legal view of the matter, In fact, it is
not only a legal view but it is something
which is to be weighed by the principles
of justice, equity and good conscience,

This Bill is a special legislation and
some special procedure has been laid down,
and in some cases the law of the land,
namely the CPC and the Evidence Act
would be applicable. From my point of
view, there is some lacuna but that has not
been filled up,

In this country we have many special
tribunals, For instance, we have the in-
dustrial tribunal; than formerly we had
the election tribunals, and then there are
tribunals which try cases of corruption.
An appeal lies against the decisions of all
these special tribunals, Under this Bill also
we are having a special tribunal. Then
appeals are allowed against the decisions
of all other special tribunals to the High
Courts as well as to the Supreme Court, I
do not know what special character is
attached to the special tribunal under this
Bill which makes it distinct from the other
special tribunals, I quite accept that much
weight is there so far as this tribunal is
concerned, and as my hon, friend Shri D.
C. Sharma has said, no doubt should be
created, But 1 would submit that ours is
a democracy. If on the question of cession
or secession which is involved there is a
special tribunal or a special court which
goes into the matter and whatever they do
is final, I submit that the powers that we
would be vesting in the tribunal would be
arbitrary powers, and if further we shut
out all appeals again to the decision of this
tribunal that would be an inroad into the
Constitution itself. 1 feel that a tribunal
of two or three judges should have been
created. But that has not been done, So,
one man will have the final word, After
all, cven a judge is @ man; he is not God
or a Prophet, and he can also err, Of
course, there is still some remedy left under
article 226 of the Constitution in the shape
of a writ petition before the High Court.
But the High Court can only go into the
legality or the constitutiomality of the
matter. In a case like this where evidence
is to be weighed and where facts are be
gone into, we find that no appeal is pro-
vided. The High Court would, therefore,
say that there is no intricate question of
fact involved and they would only go into
the legality of the whole thing, What T
earnestly feel is this, Just as we have
letters-patent appeal against a Bench of the
High Court, likewise there should be an
opportunity to file a letters-patent appeal
against this single-judge tribunal's decision
also,

So far as the order of the district judge
is concerned, it is a matter of normal
course that an appeal would lie against his
orders, For. his order can be challenged
under article 226 of the Constitution. But
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in the case of the tribunal, there is absolu-
tely no avenue left open and no forum is
left open where the matter can be raised
in appeal, So, democracy demands, justice
demands, equity demands and the laws of
natural justice demand that the benefit of
appeal should be made available, and let
the appeal lie even to a single judge; it does
not matter much, but some forum should
be provided for the purpose of appeal. I
strongly support the amendment.

16 Hrs,

SHRI NAMBIAR : I do not want to
add much to what has already been said.
I would only say this that the right of
association is a fundamental right guarante-
ed under the Constitution and it is that
which is being restricted now. An asso-
ciation which has got the right to exist
under the Constitution cap be declared un-
lawful by an order of Government under
this Bill. That declaration goes before a
Judge, That Judge has given his verdict.
Now the question is whether there should
not be an appeal. Let us approach the
question from its real perspective. Nor-
mally, a fundamental right cannot be taken
away. There is a provision that it can be
restricted. It is restricted. Once it is
restricted, there must be a limit on the
restriction, Once the harm is done, if the
association is declared unlawful and has
ccased to exist, the moment it is declared
unlawful and all its properties are taken
away and all its members are prosecuted,
the question remains whether that decision
has not to be ratified by an appellate
court. 'What harm is there in Government
allowing the court to come in. If access
to the appellate court is allowed, it does
not come in the way of the executive dis-
charging its duties with regard to the pre-
vention of the unlawful activities. After
all, the court goes through the papers and
sees whether the order issued by a particu-
lar judge is right or wrong, whether the
association has pgot the right to continue
or not, On the facts placed before it, the
court may take a decision. T cannot
understand the difficulty of the Home
Minister in providing for the right of
appeal if his intention is not to deprive the
citizen of his normal legitimate right.
Therefore, he must agree to this appeal.
Or is it his intention to deprive the citi-
zens of their legitimate rights under the
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cloak of some legality or unlawful activity
allegedly committed by that organisation
and that the final say must be with the
executive ? By referring it to only one
judge, it may not be looked into properly.
Therefore, the right of appeal is a normal
right which a citizen can expect, The
executive does not lose anything thereby;
its hands are not tied thereby. After all,
here an organisation has been declared ille-
gal and its members feel aggrieved, They
are branded as anti-national and so on, It
only stands to reason that those persons
must have the opportunity to go to a court
and clear themselves, Why should Govern-
ment grudge that opportunity ?

1 therefore request the hon. Minister to
grant the right of appeal. It is an ele-
mentary thing we are pleading for. It
will go in the records of Parliament’s pro-
ceedings that we are fighting for a legiti-
mate, elementary right of the citizen under
the Constitution

st sfreig e e AERA, W
T g § 0F 31 e Faw =g
fo= dotes oz #% firsit 7 i faw
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16.05 Hgs.
[MR, DEPUTY-SPEAKER in the chair]
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SHRI RANGA  (Srikakulam) : 1
do not know why the Home Minister has
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not thought it fit to make provision for
the appeal that is asked for, If it is only
an individual involved, it is bad enough
not to provide that right of appeal. When
a group of people is involved as an asso-
ciation, as a party, it becomes much more
serious,

If Government wishes to take action
against any organisation for indulging in
unlawful activities, then before they do
that they would have had to go through a
lot of procedure, they would have found
some of those individual members behav-
ing badly, and they would come within
the mischief of the ordinary law, The or-
ganisation also would have indulged in so
many activities before the conviction is
born in the mind of the Government that
it was indulging in unlawful activities. By
that time also, there would have been so
much material before the Government to
get it committed, It is only after that they
come to the decision that it is indulging
in unlawful activities, So, I do not see
any reason why Government should fight
shy of an appeal, because they would
have had all that material before them.
With the support of that evidence before
them, they would have taken the decision
and gone before a Judge and the judgment
would have been obtained by them,

With the support of all these things, if
they fight shy of meeting an appeal, then
either there must be something wrong with
the materials that would have been obtain-
ed by the Government, or there would be
some substantial justice on the side of the
association concerned, and therefore Gov-
ernment fights shy of an appeal. So, I am
particularly anxious that the Government
should be willing to concede this right of
appeal to whatever organisation might be
sought to be brought within the mischief
of this law,

One point 1 take for granted, that the
Government has the prior right to declare

.an organisation unlawful, and they may

take the additional power of not allowing
any opportunity for that organisation to
continue the kind of mischief of which it
is accused while these appeals arg pending.
that is a kind of writ petition or something
like that, to set aside the decision of the
Government, the Government declares it
unlawful, but while the organisation is



8527 Unlawful DECEMBER . 20,

[Shri Ranga]
declared unlawful and it is prevented from
functioning under this disability, they
should be willing to allow that organisation
and its members to go on appeal and seek
redress in the court,

SHRI HIMATSINGKA (Godda) ; Sir,
I feel that there is some misunderstanding
about this section, The Government
comes to a decision before declaring an
association unlawful; that decision is plac-
ed before the judge and the judge, by way
of appeal, goes into the facts and comes to
a decision as to whether the decision of
the Government is right or wrong. And
when the tribunal agrees with the finding
of the Government and holds the associa-
tion unlawful, then this section comes into
the picture. Therefore, practically, the
tribunal acts more or less in the capacity
of the court,

AN HON, MEMBER : How can it be 7

SHRI HIMATSINGKA : Because it
goes into the correctness or otherwise of
the decision of the Government., The
other two sub-sections refer to the subse-
quent orders; when as association has been
declared illegal, certain things follow. The
money is there; they may be prohibited
from using it, and this section provides for
an appeal against the order of the magis-
trate prohibiting the use of the money.
So, that order of the magistrate should be
certainly treated as final. I do not think
there is anything wrong in this,

Then again, this provision does not take
away the right of the Supreme Court
under article 136,

SHRI V. KRISHNAMOORTHI : That
is about special leave; not a matter of the
right of appeal,

SHRI HIMATSINGKA : Yes; but if
there is sufficient cause, certainly the
Supreme Court can go into it and give
special leave and the matter can be
thrashed out there. Article 136 is wvery
clear, It can give special leave against
any order by any court or tribunal in the

territory of India, Therefore, there is
sufficient provision for this,
SHRI TENNETI VISWANATHAM :

Sir, the hon, Member who has just now
spoken drew our attention to the fact that
the tribunal is going to look into the
matter but he has been thinking that the
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tribunal corresponds to a court of appeal.
I submit it is not. The scheme of the Act
is not that. The scheme of the Act is that
the Government, on its own enquiry,
comes to the conclusion that the associa-
tion is unlawful and then places it for
approval before the tribunal. (Interruption)
But in other cases, under the proviso to sec-
tion 3, it need not come even before the tri-
bupal. They can immediately declare an
association unlawful and other comsequen-
ces follow, The plea of the Opposition
Members is that the right of appeal must
be provided because, as he says, an extra-
ordinary situation is now existing in India
and the Government have to take extra-
ordinary powers, Now, according to the
admission of the Government, if it is
extraordinary power, there should not be
any harm in giving the right of appeal.
Actually, therc are certain rights which
the accused possesses under the ordinary
procedurc of the criminal law, the crimi-
nal procedure code, All that is now being
laken away. For example, where the
accused feels that he cannot get justice
before u criminal court, he has got the right
to get a transfer. Herc, he has not got

1967

that right of transfer., There is another
section where the high court on its own
can transfer a case from one courl to

another. That also is denicd to the High
Court, All that the Opposition Members
are saying is that having taken the power,
a drastic power, give the right of appeal to
the high court, That is to say, you ask
only such power as is absolutely nccessary
for you to declare an association unlaw-
ful, and so far as the rest is concerned, let
the ordinary course of criminal procedure
and let the working of the high court go
unrestricted, unimpaired and unaltered.
The Government must be satisfied with that
position, All that they want is the power
to declare an association unlawful, to seize
it, to take hold of the money, and also,
they propose to detain them, and place the
person under house arrest also. In a pre-
vious clause, you have taken powers for
house arrest also, Nobody else can go
there. Everybody coming under that clause
will be in the position of Sheikh Abdullah.
So, Government have obtained all that
they wanted The rest is only a matter of
procedure. In this country the only thing
which an accused has is some procedural
right to get justice assuming that some

Injustice has been done, That is all that
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is wanted. Government having had the
initial right of declaring an association un-
lawful and do everything with the house,
property, etc., at least the right of appeal
must be given, It does not harm the
Government in any way, but it does a lot
of good to the judicial conscience of this
country.

SHRI D. C. SHARMA : Sir, I have been
supporting the earlier clauses, but this
clause jars on my sense of democratic
value, There are two types of jurispru-
dence operative in this world today, One
is that you catch hold of 20 innocent per-
sons so that one wrong-doer may not es-
cape. The other is, 20 wrong-doers may
escape, but no innocent person should be
convicted, This clause goes against the
basic principles of jurisprudence we have
tn our country. After all, we are working
under the jurisprudence which Macaulay
had framed and which my hon. friend has
been advocaling in courts of law. We
should go by that jurisprudence which
gives a man the chance of proving himself
innocent, even though he is accused of
treason and other things, Therefore, the
right of appeal should be there,

It is said that power corrupts and abso-
lute power corrupts absolutely, [ know
my friend is incorruptible. But if you give
this absolute, unbridled power to the dis-
trict magistrates and to High Court judges,
our magistracy and our High Courts will
be corrupted. Therefore, in the interest of
purity of judicial administration in the
country, the right of appeal should be con-
ceded. The hon. Minister is smiling and [
am sure he is getting up to concede this.

SHRI Y. B. CHAVAN : If I were con-
vinced that this provision is against the
sense of justice, certainly I would have
agreed. But T am not convinced. The
very idea of having a tribunal would be
defeated if you provide for that type of
second appeal here, As far as I know,
there is no provision for appeal against the
decision of any tribunal under any Act.

SHRI V, KRISHNAMOORTHI : There
is an appeal against the decision of an
election tribunal,

(Prevention) B530
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SHRI Y. B. CHAVAN : There is no
election tribunal now, (Interruptions).

Let us try to understand what is the pur-
pose in having a tribunal. Certainly we
can leave it to a High Court judge as a
High Court judge. Why convert him into
a tribunal ? The idea is, when an extra-
ordinary situation is developing, quick
action is necessary. If you provide a
second and third appeal, the purpose would
be defeated, T

SHRI V., KRISHNAMOORTHI: You
only want a judicial stamp for your actions.

SHRI Y, B. CHAVAN : In the normal
course, if you go to a High Court in
appeal certainly they can give a stay. That
position is there,

SHRI RANGA : That you can prevent.

SHRI Y, B. CHAVAN : How can I
prevent that ? Once you give the right of
appeal, the right of appeal means benefit.
If at all I have to give the right of appeal,
it is better not to give that right at all. I
am not convinced it is necessary, As far
as District Judges are concerned, most of
the orders that they will pass will be
orders on appeal, He will sit as an appel-
late court, Most of the orders passed by
District Magistrates come under caluse 8
and sub-section (4) of clause 4 on appeals.
So you cannot say there is no appeal pro-

vided, Really speaking, as I said, orders
of District Judges will be orders on
appeal,

MR, DEPUTY-SPEAKER : There are
three amendments to this clause—amend-

ments Nos, 20, 102 and 103, [ shall put
them all together,

Amendments Nos, 20, 102 and 103 were
put and negatived.

MR. DEPUTY-SPEAKER : The ques-
tion is :

“That clause 9 stand part of the Bill."

The Lok Sabha divided :
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Division No. 30)

Agadi, Shri S, A,

Aga, Shri Ahmad
Arumugam, Shri R, S,
Babunath Singh, Shri
Bajpai, Shri Vidya Dhar
Barua, Shri Pedabrata
Barua, Shri R.

Barupal, Shri P, L,
Basu, Dr, Maitreyee
Baswant, Shri

Besra, Shri S, C.

Bhagat, Shri B. R.

Bhakt Darshan, Shri
Bhanu Prakash Singh, Shri
Bhola Nath, Shri

Bohra, Shri Onkarlal
Bose, Shri Amiyanath
Chanda, Shri Anil K.
Chanda, Shrimati Jyotsna
Chandrika Prasad, Shri
Chatterji, Shri Krishna Kumar
Chaturvedi, Shri R. L. )
Chaudhary, Shri Nitiraj Singh
Chavan, Shri Y, B.
Choudhary, Shri Valmiki
Damani, Shri S, R.
Dasappa,’ Shri Tulsidas
Dass, Shri C,

Desai, Shri Morarji
Deshmukh, Shri P. D.
Deshmukh, Shri K. G.
Dhillon, Shri G. S,
Dhuleshwar Meena, Shri
Dinesh Singh, Shri

Dixit, Shri G. C.

Gajraj Singh Rao, Shri
Ganesh, Shri K, R.
Ghosh, Shri Parimal
Gupta, Shri Lakhan Lal
Hazarika, Shri J. N,
Heerji Bhai, Shri

Hem Raj, Shri
Himatsingka, Shri
Jadhav, Shri Tulshidas
Jadhav, Shri V, N.
Jamir, Shri S. C.
Kasture, Shri A. S.
Kavade, Shri B. R,
Kedaria, Shri C, M,
Kinder Lal, Shri
Kripalani, Shrimati Sucheta
Krishna, Shri M, R,
Kureel, Shri B. N,
Laskar, Shri N. R.
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Laxmi Bai, Shrimati
Mahadeva Prasad, Dr.
Mahishi, Dr. Sarojini
Malhotra, Shri Inderjit
Malimariyappa, Shri
Mandal, Dr. P.
Marandi, Shri

Mehta, Shri P, M.
Menon, Shri Govinda
Mishra, Shri Bibhuti
Mishra, Shri G, S,
Mohinder Kaur, Shrimati
Mondal, Shri J. K.
Mrityunjay Prasad, Shri
Mukerjee, Shrimati Sharda
Naghnoor, Shri M. N.
Nahata, Shri Amrit
Naidu, Shri Chengalraya
Nayar, Dr. Sushila
Oraon, Shri Kartik
Padmavati Devi, Shrimati
Pahadia, Shri Jagannath
Pandey, Shri K, N.
Panigrahi, Shri Chintamani
Pant, Shri K. C.
Parmar, Shri Bhaljibhai
Pratap Singh, Shri
Parthasarathy, Shri
Patil, Shri S, B,

Patil, Shri S, D.
Poonacha, Shri C, M.
Pramanik, Shri J. N.
Radhabai, Shrimati B.
Raghu Ramaiah, Shri
Raj Deo Singh, Shri
Raju, Shri D. B.

Ram, Shri T.

Ram Dhan, Shri

Ram Kishan, Shri

Ram Sewak, Shri

Ram Subhag Singh, Dr,
Ram Swarup, Shri

Rana, Shri M. B.

Rane, Shri

Rao, Shri J. Ramapathi
Rao, Shri Thirumala
Rao Dr. V. K. R. V.
Reddy, Shri P, Antony
Rohatgi, Shrimati Sushila
Roy, Shrimati Uma
Saha, Dr. §. K.

Saigal, Shri A. S.
Sambasivam, Shri

Sapre, Shrimati Tara
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Sarma, Shri A, T,
Savitri Shyam, Shrimati
Sayyad Ali, Shri

Sen, Shri Dwaipayan
Sen, Shri P, G.

Shah, Shri Shantilal
Shambhu Nath, Shri
Shankaranand, Shri
Sharma, Shri M. R.
Shashi Ranjan, Shri
Shastri, Shri B. N.
Sheo Narain, Shri
Sheth, Shri T. M.
Shinde, Shri Annasahib
Shinkre, Shri

Shiv Chandika Prasad, Shri
‘Siddayya, Shri

Amin, Shri R, K.

Amin, Shri Ramchandra J.
Anbazhagan, Shri
Anirudhan, Shri K,
*Bajpai, Shri Shashibhushan
Banerjee, Shri S. M.
Behera, Shri Baidhar
Bhagaban Das, Shri
Bharti, Shri Maharaj Singh
Deo, Shri K. P. Singh
Devgun, Shri Hardayal
Dhandapani, Shri
Dhirendranath, Shri
Esthose, Shri P. P.
Fernandes, Shri George
Gaijraj Singh Rao, Shri
Ghosh, Shri Ganesh
Goel, Shri Shri Chand
Gopalan, Shri P.

Gopalan, Shrimati Susecla
Gounder, Shri Muthu
Gowda, Shri M. H.
Gupta, Shri Indrajit
Gupta, Shri Kanwar Lal
Haldar, Shri K.

Joshi, Shri Jagannath Rao

Bill

Siddeshwar Prasad, Shri
Singh, Shri D. N,

Sinha, Shri Mudrika

Sinha, Shri Satya Narayan
Sinha, Shrimati Tarkeshwari
Sonar, Dr, A. G.
Sonavane, Shri

Supakar, Shri Sradhakar
Swaran Singh, Shri
Tarodekar, Shri V. B,
Tiwary, Shri K. N,

Uikey, Shri M. G.

Ulaka, Shri Ramachandra
‘Venkatasubbaiah, Shri P,
Verma, Shri Prem Chand
Virbhadra Singh, Shri
Vyas, Shri Ramesh Chandra

Kalita, Shri Dhireswar
Khan, Shri H. Ajmal
Khan, Shri Ghayoor Ali
Khan, Shri Latafat Ali
Kundu, Shri §,
Kushwah, Shri Y, S,
Mahato, Shri Bhajahari
Maiti, Shri §. N.
Majhi, Shri M.
Mangalathumadom, Shri
Manocharan, Shri
Meghachandra, Shri M.
Menon, Shri Vishwanatha
Modak, Shri B. K.
Mody, Shri Piloo
Mohamed Imam, Shri J.
Mohammad Ismail, Shri
Mukerjee, Shri H. N,
Muthusami, Shri C,
NMaik, Shri R. V.
Nambiar, Shri

Nihal Singh, Shri

Patil, Shri N. R.
Ramamurti, Shri P.
Ranga, Shri
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Samanta, Shri S. C.
Sambhali, Shri Ishaq

Satya Narain Singh, Shri
Sequeria, Shri

Shah, Shri Virendrakumar
Sharma, Shri Ram Avtar
Sharma, Shri Yogendra
Shastri, Shri R.

Shastri, Shri Raghuvir Singh

MR. DEPUTY-SPEAKER : The result 1
of the division is as follows :
Ayes 142; Noes 68,
The motion was adopled,
Clause 9 was added to the Bill.

Clanse 10, —(Penalty for being members of
an unlawful association)
SHRI GEORGE FERNANDES : T beg to
move :
Page 8, line 26,—
for “may extend to two years”.
substitute—
“shall not extend onc year”. (21)

Page 8,—

after line 27 insert—

“Provided, however, that if the mem-
ber concerned is able to establish that he
had no personal knowledge of the unlaw-
ful activity conducted by the association
declared unlawful, no action shall be
taken against him, and the provisions of
this section shall not apply to him.” (22)

SHRI NAMBIAR : T beg to move :
Page 8, line 20,—
for “is" substitute—
“continues to be” (57)

Page 8,—line 22 and wherever it occurs
in the clause,—
for “or" substitute “and” (58).
Page 8, line 26,—

for “two years” substitute “six

months” (59).
SHRI SHRI CHAND GOYAL : I beg to
move :
Page 8, line 26,—
after “two years” insert—
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Shastri, Shri Shiv Kumar
Shivappa, Shri N.
Sondhi, Shri M. L,
Suraj Bhan, Shri

Tyagi, Shri O, P.
Vidyarthi, Shri R, S,
Viswanatham, Shri Tenneti
Viswanathan, Shri G.

“or for a period upto which the noti-
fication issued under section 3" (60).

Page 8, line 26,—
after “two years” inser(—

“or for a period upto which the noti-

fication issued under section 3, operates

under sub-section (2) of section 6, which
ever period is shorter” (76).

SHRI INDRAJIT GUPTA: Mr. De-
puty-Speaker, clause 10 of the Bill reads as
follows :

“Whoever is a miember of an associa-
tion declared unlawful by a notification
issued under section 3 which has become
effective under sub-section (3) of that
section, or takes part in meetings of any
such unlawful association, or contributes
to, or receives or solicits any contribu-
tion for the purpose of, any such unlaw-
ful association, or in any way assists the
operations of any such unlawful associa-
tion, shall be punishable with imprison-
ment for a term which may extend to two
years, and shall also be liable to fine.”

Qur amendment is to the effect that at the
end of this clause, after the words “liable
to fine" the following should be added :

“Provided, however, that if the mem-
ber concerned is able to establish that
he had no personal knowledge of the un-
lawful activity conducted by the associe-
tion declared unlawful, no action shall
be taken against him, and the provisions
of this section shall not apply to him.”

As the hon. Minister knows, the right of
individual liberty is also involved here. An
association, which may be a political party
or some trade umion, or any other kind of

t The following Members also recorded their votes :

Ayes: Shri Shashibushan Bajpai end
Shri Sadhu Ram,

Noes : Sarvashri Mohammad [smail, C.
K. Chakrapani and S. S. Kothari,
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body, may have thousands or hundreds of
thousands of members, scattered throughout
the country and it may be found guilty and
declared unlawful under this Act. Am I
to believe that the government cannot ima-
gine a situation where the people who are
in charge of running that organisation, the
leadership of that orgamisation or a part of
the leadership of that orgamisation, let us
say for the sake of argument, has taken part
in something which comes under the mis-
chief of the Act, but can they not imagine
a case where an individual member of that
association or party may be totally ignorant
or unaware of what is going on ? Is it such
a fantastic thing to imagine ? And yet here
the clause says that any individual, simply
by reason of the fact that he is a member
of that uassociation—the other parts, of
vourse, say or talk of involving or taking
part in some positive activity, taking part in
a meeting or contributing to that meeting
and things of that sort—if he simply gocs
to a meeting without being conscious of
the fact that somebody in that organisation
has been indulging in unlawful activity, he
is also made punishable with imprisonment
for two yveurs and fine and so on.

I think that the hon. Minister will agree
that some reasonable safeguards should be
provided to see that some innocent indivi-
dua! is not penalised. Why should he be?
In & big organisation it is very likely that a
particular individual may not have anything
to do with that unlawful activity: he may
not even know that it was being carried
on. Can he not imagine such a situation ?
But he is not prepared to provide the sligh-
test safeguard for him,

My amendment only says that if that par-
ticular individual member concerned can
satisfy the tribunal and establish that he
had no personal knowledge of this unlawful
activity, no action should be taken against
him and the provisions of this section should
not apply to him. The onus is being put
on him by my amendment, The Govern-
ment does not have anything to do about
it; the onus is put on the member. I think,
it is elementary justice, At least some ar-
rangement should be provided whereby un-
justified and arbitrary action is not taken
against an individual who may be com-
pletely innocent in this matter. Therefore

let the onus of proof be put on him. Let
him be considered guilty unless he hay pro-
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ved that he is innocent. But give him a
chance to prove his innocence. If he can
prove that he is innocent, then he should
not be brought under this blanket illegality
with all the consequent penalitics, This is
the meaning of my amendment and I re-
quest the hon, Minister to consider this
dispassionately and see whether this much
safeguard at least can be provided for an
individual,
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“imprisonment for a term which may

extend to two years, and shall also be
liable to fine.”
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“Whoever is a member of an asso-
ciation declared unlawful by a notifica-
tion issued under section 3 which has
become effective under sub-section (3)
of that section™,
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“or takes part in meetings of any such
unlawful association, or contributes to,
or receives or solicits any contribution
for the purpose of, any such unlawful
association, or in any way assists the

ope;alions of uny such unlawful asso-
ciation.”
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T 7@ & | g fAaew & fF oA
T H FH FC N

1 ST T & | W A S
AT qEaT & | @ aTe A TEE g 8
T WO 2@ @A SR T A H
ad TCE | g A IR AT ST R
glﬁmmgﬁwﬁvﬁ%mﬁﬁ
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fargrar #1 It #1 1 grew gor FA
Y 39 FE AT AT I A G
™R A fran
T @ E &Y & I Y wrnfEy w7
AT FEAT qTAT & 7 off T I Ev
g | & @ a9 F1 7R T F AHC
I HTOHT T @I | A faed ¥ AW
dTgT aF AT w1 @T § | G
e v fh o @ ¢ e
AT, TEAT WA F TG ot Yo g
T8 ) HAAT F AT F g g
i fewe w@ of foreeft mmr €

T srafwat & fog oy o= & |
¥ FHFHT GG AT TH AA WA FT Z7AAH
FT T Z, TIOEN AW F A
F9ZT F1 AT AFA FIA ATH TAZL
F AT TAAIAE FETAT HT AT WA
o ATE § FAT WAA T FH HA AT L
Z A 3% HIEF ATAl T FAT EAI 4T
A o R AT | T AE A
TAATT F WET AAT AT wEEA A
e @ £ fagd £ a7\ & 7w
firdfea fedn wae ar @1 8, 99
HeTa ®o0 a1 T8 g WK I9F T8
ot mTT AT B A A A% FW G |
AYTF A9 X A1 AT AT Y
a9 9 5@ gfaT X Aw MW § | I
FEFa F F4T A A1 T8 97 qq IAR!
A F T AT 41, TART TR R
FTATZ E7 AT AT, THET HTHT SATFTTT
& ¥ STAEr | F SAwT gafEg
fam %< @1 § o e fearet srdwateli
# 3% wa & KfF Ao AaRT g 79
Y TART AFEF R & T S Ao
& @ 3o gzEl & a7 oY g=ar
HTTHT FT5T 2} AT § | FA T AN
¥ oY T T A A5 G F IW@IT
2 o €, I q3rE TR g AT )
Ia%: afcare arei #1 foredt aaas &
STt & 1 Y FOET AT AYAS § TS
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are F oY AT AT A 1 g
/Y F 10 F T ) F ey o
FTOT & AT AT F WX § AT IAE
gefragt &Y fdard g 1 war
a4t =i, g@or & e a7 w1 T
] = Aifgd fF ag sawr wIw
Yo F3 1 T4 fearaa 7 w17 FAT AT
& AT T ATHT T F qATS 7
g fa=r<i 71 9977 FTAT gA AWV
& faq FO=-v09 s g STeam )
s 7 7 fa¥ew wwan g 5 o &t
ATY FAT FH FL W15 Ga6q A ATTE
FY AT A AT AT § | FAL AT TIEH
qRad g 6 T (AT g § ST gy
grfaq FL &1 JFT 77 TH £ AR
e g9 FA § AT AW A1 S A
FACTT A A ATGY qgA AR AT FY
T TEY & TEAT AT AW FL | WL
#TT IAA THFT AEL AT AFA § AV TD
fagw @F g foad Tefas &
FW AT FAT AT § A A § a1 IR
F=ai & oo, 398 Faw & feoa
St Aryat ST & ary § a9 e
F1 aifs A% FTrET F7aR T g |
SHRI NAMBIAR : My amendments 57,
58 and 59 are as follows :
Page 8, line 20,—

for “is" substitute—
“continues to be".
Page 8,—
line 22 and wherever it occurs in the
clause,—
for “or™ substitute “and”

Page 8, line 26,—

for “two years” substitrte—
“six months”.

I want to ask the hon. Home Minister
about these things. These are things which
he must explain, Today is the 20th Decem-
ber, 1967, and an organisation is declared
illegal. ‘X' is a member of that organisa-
tion, On the 21st morning, i.e., tomorrow
morning, that ‘X’ is arrested and told that
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he is a member of an organisation which is
declared illegal and, therefore, he has to
undergo imprisonment for two years. This
is the sum and substance of this clause.
The Clause reads thus :

“Whoever is 'a member of an asso-
ciation declared unlawful by a notification
issued under section 3...."

Whatever may be the reason, Government
finds that a particular association is illegal—
by Government’'s understanding—and Gov-
ernment notifies it and it comes in the
Gazette. All these members do not know
what has actually happened and they do
not automatically get dissclved, So, any
one can be hauled up in a court and said
that he is a member of this organisation
which is declared illegal. That is why, 1
have given this amendment. It should read
as follows :—

“Whoever continues to be a member
of the association....”

It should be altered in this way. Today
you are declaring it as illegal. Till today
he does not know whether he is committing
any illegal act. Tomorrow after secing the
notification, he feels that this an illegal
organisation, according to the Government's
law. You should give him an opportunity
to decide whether he should continue to be
a member or not. You cannot call every
member and say that he is punishable under
the law. This Clause as it is reads like
that. That is what exactly Mr. George
Fernandes and Mr. Indrajit Gupta have
said. If this is not so, let the hon. Minis-
ter explain this; let him explain what is the
meaning of the construction of this Clause.
Automatically, swe moto, a member, with-
out even knowing what has happened, lands
himself into the jail; he gets no opportunity
to defend himself. He might have become
a member of that association unknowingly. .

SHRI INDRAJIT GUPTA : He has to
resign from the jail.

SHRI NAMBIAR : Yes; he has to send
his resignation from the jail! We want
justice. The hon. Minister may make it
clear and say what he wants, A member
of an organisation, which is likely to be
declared illegal on a particular day, cannot
become a non-member before that day
without knowing anything. These are the
provisions. The provisions say that any-
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thing and everything under the Sun can be
hauled up as an unlawful activity. That,
we have decided earlier. Clause 2 makes it
very clear. What is meant by an ‘unlawful
activity' ? ‘Unlawful activity' started with
cession and secession of any part of India
and pow it has stretched itself to anything
that comes under this, I will just remind
you what exactly is meant by ‘vnlawful
activity’. ‘Unlwaful activity' is an omuni-
potent, omnipresent and something like an
all-pervading thing, I will just read this
out. ‘Unlawful activity' means any act,

“(i) which is intended, or supports any
claim, to bring about on any
ground whatsoever the cession of a
part of the territory of India or
the secession of g part of the ter-
ritory of India from the Union..
Lo ete, etc,

(ii) which disclaims, questions, dis-
rupts or is intended to disrupt the
sovereignty and integrity of India.”

Which disclaims what, which disrupts what,
which questions what 7 Which disrupts the
sovercignty of India. Sovereignty is such
a big thing. Holding a meeling against the
Language Bill is disruption of the sovereign-
ty of India, Why? Because you will
create trouble, Holding up the train or
the pulling the chain of the train is also
unlawful.

SHRI Y. B. CHAVAN : Language Bill
does not mean ‘sovereignty”

SHRI NAMBIAR : All right, did you
define it anywhere? Therefore, it is an
all pervading Act. At least there must
be justice. A Member must kamow what
it is by becoming a member of an orga-
nization. By becoming a member of that
organization he is committing an offence,
must be told that member, and that mem-
ber must be conscious of that. Still if he
continues to be so, he should be penalised.
Is he to be penalised for his ignorance and
innocence 7 Is that purpose of this
Bill? After all if the mischief is done,
you have done it. You have disorganized
that organization which is supposed to be
a legal organization, Why cannot you ac-
cept my amendment which reads ‘who-
ever contitues to be' ? Then be can say,
‘I do not become, Or I will not conti-
nue to be a member. Or I was a member
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but I am not a member to-day’. You

give him an opportunity to say so.

Then instead of 2 years I have wanted
this to be reduced to 6 months. Then
there are many ‘or's Instead of ‘or' 1
want ‘and’ to be put so that the overt act
continues, and he continues to be a mem-
ber, therefore he is punished. Then I want
the punishment to be reduced to 6 months.
There is some justice, there is some reason,
in that.

AN HON. MEMBER : We accept your
amendment,

SHR] NAMBIAR : You inust accept
something, you do not accepl anything
except my throat,

ft T fag - feget afiwe aem,
RguT I e 3w & g W
F ey ¥ fag fag 1 are £t g9 7=
w1 St ey 3w & A1y T AR,
w & feais q@ingt 7 w@¥E g1,
IaHT fa® @Y @ #F @wr | G 0w
aofm & @t fr feaeds s § aga
9 g91 Nrarge &7 7€ ¢, Tafae gawr
TET AT | Y e AW & fgew-
FEX FTAT AT, AW FT qW-GTW FCAT
g, 3W FT qrEAT 9Tg,  OfEE ar
A FY 20§ FAFT IR, AT 990
7g, S9! fag; 3§19 31 g7 AT AT
OF AATE AT ATTE |

ot wr€ w17 & aifes & ¥ o €
f& e aYé sl fedlt Y gogm
feamar &, Ao Yo &Yoo # qwT 3237
IERT AT TIF &Y g1 A &1 A
Y Wew ATE-AAT a1 W F aAqA
g ¥ qamC fF & o, fgegem a7
wTAT FTH, TR Fg (6 AGIIAFTE,
armeice I 8, faede IawT g, arT
Fofic ITeT &, WY € feew ¥ ofie-
fadre # fgear &, dwere 3, QoY ava wgd
arefy qrdf Y s ], S fag e
qyaga AT )
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7 arq wifa gve & am9 g fe w0
srafaat &1 aar 4 fad | dar s e
¥ CF EEATH FITAT Y, YA
ITEHY OF gIR A G, Afww gw oY
TG ARAT F w97 g faer afge
a8 3= & fr wrgw aafwa) ®Y e 7
fawr, dfew fom smefral & aX & oy
wifea & ard {5 ¥ Aw-gwwa aorfwal
# wEew § A1 IW-gwA qEle 4T
gex @1 ofefde & fgear 8
afag §, 9% fao & a9 A a0
ATRTEr & | F ATIRT ST AIEAT E R
Y AR A w7 T AT EF F FA
FT wE gET AWM A AR ®X
ARG ¢ | A7 ag aoiw & Y e gu fawr
# Y QA F)gar @ TE g, IRy
A qgrr wrg 1 A g fafaees
HIZ TAT TE FT A6 &, NTHA ¢q q9qT
=1 fft oY grg F &7 7Y fem T
=fge |

oft %o Ao faamdy (ﬁ‘fﬁﬂl’l) ST
g, ArHE "eew A1 afea, &
qgaaa @ g fr fadl 2 av gew
1 g feqaa feg omd & 9
FTT IAFT FE §QE7 qg g % F o
IW I FT 454 TGN §, A Iah fa€g
FRAET ARG | T awRarTg (o g
fafaees aEga F1 39 a0gT & A
A fge |

st AT BTEE 7 ag gEE faar
2 f s et cafes &Y €@ w1977 3
F=aeTa ®T ¥Y g &Y o7, A SEw
FTA F HITTAAUZ KT JSTAT MLY |
Taw &4 ag § 5 T aa A ae ww
Y, &Y T T IAF FTANT HTWITIBT
et &< £F THIT AT ATTATHE
# |weT g &Y AT | F IW gee
Ffesz g
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SHRI Y. B. CHAVAN : 1 think Shri
Nambiar is moving some amecndment to

the amendment.

It is not enough that the member is
a member but he should continue to be
a member, I think that that was the
point that the hon. Member had raised.
So, the words should be ‘is and continues
to be', I suppose his objection was on
that score. Suppose a notification is issued
declaring some association as an unlawful
association, then the hon, Mcmber's point
is that immediately the member most have
some opportunity to dissociate himself from
such an association so, he has to make
further effort to continue to be a member;
I think that is what he wanis should be
put in. T am prepated to accept that
principle. But let that amendment he
moved separately. I have consulted the
Law Minister and according (o him that
amendment will have to be for the pur-
pose of adding the words ‘and continues
to be'. If that is the amendment. T am
prepared to accept it.

SHRI NAMBIAR : My amendment is
here, and it seeks to substitute the words
‘continues to be’ in place of ‘is’. With the
permission of the House 1 would like to
change it to ‘and continues o be a mem-
ber’. The new amendment would be as
follews :

1 beg to move :

Page 8, line 20, afrer ‘is’ add ‘and con-
tinues to be’.

SHRI Y, B. CHAVAN :

MR. DEPUTY-SPEAKER : According
to the rules of procedure, at this stage I
am not suppose to do in, but with the con-
currence of the House 1 can accept it. T
suppose the House agrees.

SEVERAL HON, MEMBERS : Yes.

MR. DEPUTY-SPEAKER : The new
amendment is now before the House.

I accept it.

SHRI Y. B. CHAVAN : I quite see that
point. Any person who happens to be a
member of an unlawful association must
have an opportunity further either to dis-
continue or to continue. Once he exercises
his choice to continue the membership, he
must face all the consequences of his action.
T accept this point in principle. Therefore,
1 have no hesitation in accepting the new
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amendment that he has just now moved with
the consent of the House,
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As far as I could see, this was the most
important point that was raised by most
of the Members. [ think this was the point
that Shri Indrajit Gupta had also raised,

SHRI INDRAJIT GUPTA:
amendment is different.

SHRI Y. B. CHAVAN : I know that he
has another amendment, but I think he
made the same argument,

SHRI INDRAJIT GUPTA : In case he
is able to show that he had no personal
knowledge, and this onus is put on him,
why should he be proceeded against ?

SHRI Y. B. CHAVAN: After this
amendment is accepted, we give him one
more opportunity to discontinue his mem-
bership. Really speaking I must say that
this was certainly a deficiency in the origi-
nal draft. When I saw it I felt that it must
be remedied. Therefore, T am prepared to
accept this new amendment. After this, T
do not see any reason why the other amend-
ments should be pressed.

As regards the term of imprisonment, two
years is the maximum period. It is the
maximum punishment that is provided, and
the court will go in all cases into the facts
while deciding the quantum of punishment.

This is the maximum punishment, and,
therefore, I feel that the present provision

should be accepted,

MR. DEPUTY-SPEAKER : I shall now
put the amendment of Shri Nambiar to
vote. Amendment No. 57 was his amend-
ment. He has slightly amended it, and the
new amendment would read like this.

But my

SHRI Y. B. CHAVAN : Let it be treated
as a fresh amendment.

MR. DEPUTY-SPEAKER :
tion is :

Page 8, line 20, after ‘is’, add ‘and con-
tinues to be'.

The ques-

The motion was adopted.

MR. DEPUTY-SPEAKER : I shall now
put the other amendments to this clause,
namely amendments Nos. 21, 22, 57. 58,
59, 60 and 76 to wvote. Shri Indrajit
Gupta's amendment No, 150 is covered by
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another amendment and, therefore, that is
dropped.

Amendments Nos. 21, 22, 57. 58, 59,
60 & 76 were put and negatived.

MR. DEPUTY-SPEAKER : The ques-
tion is:
That clause 10, as amended, stand part
of the Bill,
The motion was adopted.
Clause 10, as amended, was added to the
Bill,

Clause 11— (Penalty for dealing with funds
of unlawful association)

MR. DEPUTY-SPEAKER : There are

some amendments.,

SHRI GEORGE FERNANDES : 1 beg to
move :
Page 8, lines 32 and 33,—
for “may extend to three years”
substitute “shall pot cxtend one year”
(23)
Page 8, line 33,
after “fine”, insert—
*which shall not exceed rupess
hundred,” (24)

one

SHRI NAMBIAR : I beg to move :
Page 8, lines 32 and 33—
for “three years" substitute—

“three months” (61)
SHRI SHRI CHAND GOEL : I beg to

move :
Page 8, line 33,—

after “years" insert—

“or for a period upto which the noti-
fication issued under section 3, ope-
rates under sub-section (2) of sec-
tion 6, whichever period is shorter”

(62)

SHRI VISWANATHA MENON : I beg

to move :
Page 8, line 30,—

after “otherwise” [nsert “intentionally”
(104)
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Page 8,—
for lines 32 to 38, substitute—

“punishable with imprisonment for a
term which may extend to three
months or with fine not more than
one hundred rupees” (105)

SHRI NAMBIAR : My amendment No.
61 is very simple. Instead of three years,
1 want it to limit it to three months. The
person on whom a prohibitory order is
issued shall be punished if he deals in any
manner with the property in contravention
of the order. It is a technical order. He
has been asked that so much money should
not be taken or that he should not take a
cooking utensil or that he should take a
table instead of a desk and so on. If there
is contravention, he is proposed to be
punished with three years, I say it is too
much; it should be only three months, The
association itself is declared unlawful only
for two years, but here the proposed punish-
ment is three years,

oft W FATY (HIT FW ECH
[rfge | g3 Fw T AR

SHRI Y. B, CHAVAN : I have nothing
to add to what 1 have said.

MR. DEPUTY-SPEAKER : I shall now
put all these amendments together to the
vote of the House.

Amendments Nos. 23, 24, 61, 62, 104 & 105
were put and negatived.

MR, DEPUTY-SPEAKER : The question
is : .
“That clause 11 stand part of the Bill".
The motion was adopted.
Clause 11 was added to the Bill.
Clunse 12— (Penalty for contravention of

an order made in respect of a notified
place)

MR. DEPUTY-SPEAKER : There are
some amendments,

SHRI GEORGE FERNANDES: I beg
to move :
Page 8, linc 41,—
for “one year” substiute—
“three months” (25).
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Page B, line 42,—
add at the end—
“which shall not exceed rupees onc
hundred” (26).

Page 9, line 2,—

for “one year" substitute—
“threc months” (27).

Page 9, line 2,—
add at the end—
“which shall not exceed rupees one
hundred” (28).

SHRI NAMBIAR : I beg to move :
Page 8, line 41,—
for “one year” substitute—
“one month” (63,

SHRI SHRI CHAND GOEL: I beg to
move

Page 8, line 41,—

after “one year" inseri—
“or for a period upto which the
notification issued under section 3,
operates under sub.section (2) of
section 6, whichever period is shor-
ter” (64).

SHRI NAMBIAR : I beg to move ;
Page 9, line 2,—

for “one year" substitute—
“one month™ (65).

SHRI SHRI CHAND GOEL: I beg to
move :
Page 9, line 2,—
after “one year" inseri—

“or for a period upto which the noti-
fication issued under section 3, ope-
rates under sub-section (2) of sec-
tion 6, whichever period is shorter”
(66).

SHRI VISWANATHA MENON : I beg
1o move :
Pago 8, line 39,—
dfter “Whosoever” insert “intentional-
Iy" (106).

Page 8, lines 41 and 42—

for “one year, and shall also be lia-
ble to fine,"” substitute “one month
or shall be liable to fing mot more
than fifty rupees” (107).
L103 LSS/67—10
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Page 9, line 2,—
for “one year, and shall also be liable
to fine"” substitute “one month or
shall be liable to fine not more than
fifty rupees” (108).

MR. DEPUTY-SPEAKER: Shri V.
Krishnamoorthi's amendment No. 134 is the
same as 106 already moved.

Whatever has to be said has been said
already. Let us dispose of these first, Then
we will have some more time at the third
reading stage.

I shall now put all these amendments to-
gether to the vote of the House,

Amendments Nos. 25 to 28, 63 to 66 and
106 to 108 were put and negatived.

MR. DEPUTY-SPEAKER :

tion is:

The ques

“That clause 12 stand part of the Bill".
The motion was adopted.
Clause 12 was added to the Bill.

Clause 13— (Punishment  for wunlawful
activities)

MR. DEPUTY-SPEAKER : There are a
number of amendments, I shall read them
out,

Shri George Feruandes : Nos, 29, 30, 31,
32, 33,

Shri Nambiar : 67, 68, 71, 109, 110, 111,
112, 113,

Shri Shrichand Goel : 69, 70, 72.

These are treated as moved. The other
amendments Nos, 135, 136, 137, 138, 139,
and 151, are the same as those already
moved.

As 159, the member is

absent,

regards No.

SHRI GEORGE FERNANDES :
to move :
Page 9, line 8,—
for “seven years” substitute— __
“two years” (29).
Page 9, line B,—
add at the end—
“which shall not exceed rupees two
hundred” (30).

I beg
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Page 9, line 13—
for “five years” substitute—
“one year™ (31).
Page 9, line 13,—
after “fine” insert—
“which shall not exceed rupees one
bundred” (32).

Page 9,—
omit lines 14 to 17 (33).
SHRI NAMBIAR : I beg to move :
Page 9, line 6,—
omit “advocates, abets, advises or”
(67).
Page 9, line 8,—
for “seven years” substitute—
“one year” (68).

Page 9, line 13,—
for “five years” substitute—
“gix months™ (71)..
SHRI P. RAMAMURTT : I beg to move :
Page 9, line 4,—
after “Whoever” insert
Iy" (109),
Pllt 9: line B.—
for “seven years, and shall also liable
to fine” substitute “three months or
with fine not more than two hundred
rupees” (110).
Page 9, line 9,—
after “Whoever” insert “intentionally”
(111),
Page 9, line 13—
for “five years, or with fine, or with
both” substitute “three months or
with fine not more than two hundred
rupees” (112).
Page 9, line 17,—
add at the end,—
“and nothing shall be an offence for
any group of persons to either advo-
cate, abet or assist for concluding
any treaty, agreement, or eonvention
. or negotiations™ (113).
SHRI SHRI CHAND GOEL: I beg to
move :
Page 9, line 8,—
for “seven years" substitute—
“three years, or for a period upto

which the notification issued under
L1n3LSS/67 11

“intentional-
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section 3, operates under sub-section
(2) of section 6, whichever period is
shorter” (69).
Page 9, line 13,—
for “five years" substitute—
“three years or for a period upto
which the notification issued wunder
section 3, operates under sub-section
(2) of section 6, whichever period
is shorter” . (70)
hlﬁ ’s_
after line 17, inSeri—
“Provided that the Central Govern-
ment shall obtain prior approval of
the Parliament for entering into such
treaty, agreement, convention or
negotiations with the Government of
any other country” (72).
st wrol wTAEN : atsT AR, §
AT g aTwy wgAT AFAT | 13(3) WY
BT AT A AT FEAR 1 (3) F aF
faar ¥
“Nothing in this section shall apply
to any treaty, agreement or convention
entered into between the Government of
India and the Government of any other
country or to any negotiatiors therefor
carried on by any person authorised in
this behalf by the Government of India”,

ALTA AT, WIFTC Tg BT W

aTFTE. g Jgdr § 5 wigg ot
MR AT qAATgE AT ®X, IAEY
FAMTGH TRITAET €TF ¥7 mar Ao
oy, AT I9%F ol aegs redfadr
A ¥ fordl x8 vF § geaawy < fear
L4
17 Hrs,

IIETW ARG, A TH AW WY
®Y faeTg ger 3 9gd § | Fwre Ay
Wt 5q A% w1 w1 A7 fgeay gat fady
HERNWFAT AT Fow
qAgY wEd § | xafeq &9 ag avfa
qor ¥ § W & Iefir v F R gy
qefY ot gawY T W 3G, alz qy
£ F197 %Y TRy & Ime 7 Avn
g |
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oft ST YA : IIA AR, HA

H9-F1X 19 F 1% I wO1aA F41 §

frgad § ez ¥ fFg a9 —

“Provided that the Central Govern-
ment shall get the approval of Parlia-
ment for eptering into such treaty,”

gfs w1 3w F gfagw =w
gL HT @1 g I it I F1d8g
w7 T fad qiT gEAl & gae 819
fear 1 fggem 3t arfeearT & g3
# gATX Arorami A foa grofidie, scfaa
& TETE AT T A1TAT F A9 ST 7,
e IR ames fewz w1 fasre
77 faar AT & o 3o o E @ I
#r AR dar #1 w faq ofsem &
g9z w7 fad 77 | gafed F ag gwraT
¥ w3 @1 g 5 9@ g7 gFTC T 95T
#@ A 7 g7 ® fararw | &, SO
Afa &, g@7 AT wWOAE, q9
fRrgeaTa T 18 TATHT JVHAT & g4 H
aYq, afg oar 7@ g AT EW FEA G
a gAY g faa smam—ady gfe 7
73 sfaa g

SHRI V., KRISHNAMOORTHI: Without
political party advocating whether a parti-
cular treaty or agreement is necessary or
not; treaty cannot be made or an agreement
cannot be entered into, because this is
democratic country. If it is China, Mao
Tsec-tung can straight away enter into it;
if it is Pakistan, Ayub Khan can straight-
away enter into an agreement with the
Government of India or other countries,
but ours is democratic country, and whether
it is an agreement or treaty favourable
to India may be debatable point. The
whole Act goes into the air if thig clause 3
is applied strictly. Therefore, my amend-
ment is to add at the end :

“and nothing shall be an offence for

any group of personms either to advocate,

abet or assist for concluding any treaty,

agreemenl, or conventicu or negotia-

t.i.o "»

According to this particular sub-section,
if the hon, Home Minifter enters into a
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treaty, he escapes from the liability of the

law, but if some perty wants some peaceful

settlement, then the law applies. That is
why the amendment should be accepted.

Moreover, if this clause 3 is strictly applied
the entire Act is going to be annulled by
the court.

SHRI NAMBIAR : My amendment No.
67 wants to take away the words “advo-
cates, abets, advises or”. Then, it will
read, “Whoever takes part in or commits,
or incites the commission of any unlawful
activity....". The man who commits an
unlawful act must be punished; otherwise,
anybody can be hauled up. It is so vague
that whomsoever the police does not like
can be hauled up. That is the point.

My next amendment is that seven years
punishment should be changed to onc year.
After all, for unlawful activity in organisa-
tion becomes illegal only for two years,
but whoever commits an offence is given
seven years, in inverse proportion, that is
not proper. So, the amendment of Mr. Goel
may be accepted, or mine may be accepted
which is very moderate, that it may be one
year. After all, a man cannot escape. Once
his association is declared illegal and he
undergoes one year's imprisonment and he
comes out, if he again does the same
thing, you can give him one year every
time. You give him terms like that. But
do not give him seven years imprisonment.
That is too much. That is not propartion-
ate, Please alter it to one year and six
months,

SHRI S. KUNDU : Sir, in this clause,
very deterrent punishments have been p.o-
vided for. 1 have two points to make in
respect of this clause. One is that in clause
13(b), a punishment of seven years' im-
prisonment is provided for, It is therefore
giving a long bandle to the executive and
the police to use the provisions in any way
they like. It is something to haul up a
person for unlawful activity, such as trying
to sabotage the integrity of the country and
to award him a punishment of imprison-
ment for a certain number of years. But
to say that somebody is inciting and so he
should be given seven years' .mprisonment
as a punishment, is too much. After all,
it is easy to manufacture such evidence, to
cook up such evidence, to show that some
one has incited, Therefore, this is wrong.
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When I was imprisoned under DIR I know
how it is misused. Under section 109 of
the Criminal Procedure Code, some people
have been hauled up because they have
been found to be moving like vagabonds.
This is their crime because they have been
found to be moving like vapabonds. There-
fore, under section 109 of the CrP.C. they
were given punishment, and their civil liber-
ty was taken away. Therefore, my fear is
this. When you take such powers on your-
self, it is liable to be misused,

Then, about sub-clause (3), T would like
to say one thing. This clause is also very
deterrent, because anybody who wants to
meddle or who wants to interfere with the
integrity—may be some government or may
anybody—is attracted by this provision and
he is hauled up. Sub-clause (3) says: “..
entered into between the Government of
India and the Government of any other
country.” This should not come into force:
this is a discriminatory provision. I suspect
and T strongly believe that this is a discrimi-
nation, and this clause will be hit by the
Constitution and would be thrown out if it
is taken to a court of law. Therefore, I
would plead that sub-clause (3) of this
clause should be deleted,

MR. DEPUTY-SPEAKER : Mr.
Ramamurti, would it not be better if you
speak at the final stage ? 1 will give you
time then.

SHRT P. RAMAMURTI: I did not
speak on the cther amendments. T am now
speaking on this amendment because this is
particularly important in view of what the
Home Minister stated yesterday. Yesterday,
the Home Minister stated that he understood
Mr. Daphtary to say that he logically agreed,
that it was logical. We were not having a
class on logic. 'What we were having before
us was the observation of the Attorney-
General. In his statement, while giving evi-
dence on the Bill, he said that this Bill
comes within the reasonable restrictions
clause of the amendment to the Constitution.
It was my task as well as the task of other
Opposition Members to point out certain
facts more or less as a sort of cross-examina-
tion and then draw out things from him.
Therefore, that is what has taken place.
Actually, there in the course of that exmina-
tion,—I do not go very much into the details
T quoted at one time certain judgements and
asked him what exactly was his view. |
asked him how he could call the restrictions
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provided for in the Bill as reasonable. He
said, “May I answer, though it is not easy to
answer, Let me start with the judgment
first. That was in 1952, It was said that
the Supreme Court was taking a liberal view.
It was a stricter view. It may have been
liberal from the point of view of the Gov-
ernment. And let us hope that in future,
they will take a stricter view. Therefore,
he put the whole thing on the basis of an
astrological prediction that the Supreme
Court might give later on. I am not con-
cerned with that. I am cnly concerned with
this particular thing : here apain, I tried to
ask him only on the question of reasonable
restriction. I asked him, “Therefore, the
Government of India is authorised to nego-
tiate with any other country even for the
purpose of cession of a part of our country
or territory. Now, you said, an expression
of opinion is not barred. Supposing, a
political party thinks that the policies that
the Government of India is persuing in a
certain border dispute is not correct and,
therefore, it thinks that there must be a
political settlement which may be ‘give
and take’, while an expression of opinion
by an individual is considered to be correct,
but a political party, in the interest of the
country and genuinely thinking it to be in
the interests of the country, in view of
the power which the Government is autho-
rised to exercise, in order to make the
Government do that thing, it tries to mobi-
lise the people and canvass support for the
public opinion, will that be wrong 7 The
Attorney-General replied : “As I under-
stand it, if you express an opinion collec-
tively or singly, provided it is an opinion.”
This was the answer. Then I further pur-
sued the matter, I did not leave it at that.
I said :

“It is a question of acting when you
say ‘it incites other people’, when it asks
the Government of India to act in this
particular manner. Therefore, it is wrong
to ask the Government to do a particular
thing which the Government is entitled
to do under this Act. This Act provides
that the Government of India can enter
into negotiations etc. and act in a par-
ticular manner.”

“How do you say that it is
able 7 Section 13 is very clear that the
Government can act. If I ask the Gov.
ermment to act—after aH
means popular opinion—and the

Z

)

i
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[Shri P. Ramamurti)

opinion asks the Government to act in a
particular way, how is it wrong?

Without supporting any claim—I need
not support any-claim—but in the inte-
rests of peace and in the interests of our
conntry. ..."

In the interests of peace, if I say that there
must be a political settlement, how do you
say that it is wrong? He said :

“The party collectively expresses an
opinion; you meet together and say, ‘We
express the opinjon’...."

further pursued :

“Political parties in this country func-
tion not only among its members; in a
democracy, the political parties go to the
people, ask their opinion, give their opi-
pion and ask the people to express them-
selves in favour of that. That means
something—going, inciting people to act
in a particular way. Therefore, if we in-
under section 13, then you say, “You can
cite the people in a way as provided for
express an opinion but you cannot ask the
people to do that.”. ... If the government
is prohibited from ccding anything, then
I can understand your saying ‘You can-
not do that’, but the government is em-
powered with those powers.”

He said : “Why do you put into the Con-
stitution ‘integrity and sovereignty of
India’? It is to preserve it"

T said :

“But the Government in certain circum-
stances is authorised to do certain things.
Therefore, in a democracy people can
certainly ask the Government to do a
thing in a particular way. How is it un-
lawful "

Then, when | finally pinned him down, after
weiting for 5 minutes, he said, “I agree. It
did not strike me then.”

—

Therefore where is the question of put-
ting some interpretation which is not war-
ranted 7 The whole question was about
‘reasonable restriction’. That is why I have
moved an amendment.

Apart from that, are we responsible for
the state of affairs on the borders today ?
It is the Government of India which refer-
red the Kashmir issue to the U.N. in 1947
on the advice of Mountbatten and today
it bas become an international issue. Are
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we responsible for that? Are we res-
ponsible for the fact that in Aksaichin
China is there and not we? We are not
responsible for that, It is the Government
of India that has given us this situation. It
was the Prime Minister of this country who
said on the floor of the House in 1959,
12 years after independence, “I do not know
to whom this arca belongs”.

17.13 Hgs.
[MR. SPEAKER in the Chair].

We are not upholding the claim of any-
body. But the Government of India is au-
thorised to have a settlement. After all,
a political settlement means give and take.
You may give something and get Kailash.
By some give and take, you may solve the
problem, Without supporting any claim,
we are only interested in secing that the
problem is settled somehow or other. So,
can we not ask for a political settlement ?
Yesterday, the Home Minister said, “You
appoint me as your lawyer and I will tell
you", Sir, I have never defended my cases
with the help of lawyers; I have done it
myself and 1 have proved myself 1o be a
good lawyer.
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In view of the specific evidence given
by the Attorney General and in view of
the democratic practice, why should you
deny this right to a political party ? I
agree that no claim is to be supported. But
if it is open to somebody to have a settle-
ment, it is open to me to rally public opi-
nion to say that the Government of India
must take the initiative to have a political
settlement. That should not be penalised.

SHRI TENNETI VISWANATHAM : Sir,
we have passed clause 10 which says:

“Whoever is a member of an associa-
tion declared unlawful by notification. .
or takes part in meetings of any such un-
lawful association or continues to or re-
ceives or solicts any contribution for the
purpose of, any such unlawful associa-
tion...."

Clause 13 says the same thing:
“Whoever takes part in or commits or

advocates, abets, advices or incites the
commission of any unlawful activity....”

In clause 10 also it is said “assisting the
operation of any unlawful activity”. There
we get two years, Here the same thing s
paraphrased again into two clauses, in one
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it is @ punishment of seven years and in
another it is five years. Therefore, for the
same thing there are two clauses, one is
clause 10 and the other is clause 13 with
two sub-clauses. I submit that the Govern-
ment should make up its mind whether it
would like to proceed under clause 10 or
clause 13 instead of leaving to the judge.
The tribunal cannot understand any of these
dubious things, Will they make it clear ?

SHRI GOVINDA MENON : The main
criticism has been against sub-clause (3) of
clause 13 regarding treaty, agreement con-
vention etc. The Government thinks that
this Act will be on the statute-book only for
a limited period. When the situation be-
comes normal certainly Government will be
interested in repealing this Act, characteris-
ed extraordinary by the Home Minister
himself. With respect to treaty and other
things, in all governments everywhere in
the world it is the duty of government and
its privilege to enter into treaties with other
sovereignties. But Government do pot go
about propagating their views in regard to
this matter and inciting people in this re-
gard. Shri Ramamurti was saying that they
may like to plead for a certain settlement
of certain outstanding questions in a certain
manner, This Bill does not prohibit pro-
pagation of these views within the four
corners of Parliament. That is my answer
to the several points made against sub-clause
(3) to caluse 13. Government are not in
a position to accept the amendments.

MR. SPEAKER: What about Shri
Viswanatham's point ?

SHRI GOVINDA MENON: Under
clause 10 the maximum is two years for
being a member. Under clouse 13 the
maximum is 7 years. That js because clause
13 provides for overt activity. In clause 13
the activities are specified. Whatever is con-
tained in clanse 13 should be taken to be
not contained in clause 10.

MR, SPEAKER : I shall put all amend-
ments to clause 13 to the vots of the
House.

Amendments Nos. 29 to 33, 67 lo 72 &
109 to 113 were put and negatived.

MR, SPEAKER : The question is:
“That clause 13 stand part of the Bill."
The motion was adopted,
Clause 13 was added to the Bill,
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MR. SPEAKER : We have spent already
ten hours on this Bill when only 7 hours
were allotted. Just now the Business Advi-
sory Committee met and it has been deci-
ded that this Bill should be concluded
today, According to rules also I cap put
all the amendments together and all the re-
maining clauses together. But if hon. Mem-
bers will co-operats we may be able to
finish it in another 25 to 30 minutes. It
must be over today, because the financial
business and other items have to be taken
up from tomorrow. The Business Advisory
Committee has met and has fixed up the
whole thing. It has decided that the dis-
cussion on this Bill should be over by today
evening, including the third reading, so
that from tomorrow other items of work
can be taken up. Otherwise, the discus-
sion on foreign affairs and other items
which have been fixed up by the BAC will
go and I will be helplcss. The rules clearly
say that when the BAC has fixed some time
and the House has accepied it, the Speaker
can put all the clauses to the vote together
after that allotted time is over. 1 can
extend the time by hall an hour or one
hour. I cannot extend it for days together.

SHRI TENNETI VISWANATHAM : But
the rules did not ask government to bring
such a contentious measure,

MR. SPEAKER : The BAC fixed up the
time after seeing the nature of the Bill.

I find that there are no amendments to
clause 14. 1 will put it to the vote of

the House.

SHRI P. RAMAMURTI : You may put
the rest of the clauses to the vote now
and give the rest of the 40 minutes or so
for the third reading.

Clauses 14 1o 21

MR. SPEAKER : It is a very good sug-
gestion.

All the amendments to clauses 15, 16.
17 and 19 will be treated as moved.

SHR1 GEORGE FERNANDES: I beg
to move :
Page 9—
after line 26 insert—

“Provided, however, that such mem-
bers or associations shall be given
an apportunity to prove to the coun-
trary before the Tribunal set up under
this Act”, (34)



8563 Uulawful

SHRI RAJDEO SINGH (Jsunmpur) : I
beg to move :

Page 9, line 24—
after “name" insert—

“or change of complexion” (171)

SHR] NAMBIAR : 1 beg to move :
Page 9, line 31,—
after “court" insert—
“except a High Court” (73)

SHRI P. RAMAMURTI: 1 beg to
move ;
Page 9, line 32—

for “or by way of” substitute “except
by way of" (114)

SHRI GEORGE FERNANDES: 1 beg
to move :
Page 10,—
after line 4 insert—

“Provided that on the coming into
force of this Act, any citizen of India
shall have the right notwithstanding
anything contained in any other en-
actment to take appropriate legal pro-
ceedings in an appropriate court of
law against any authority on the
ground that it has been guilty of
some unlawful activity as defined in
clause (f) of section 2 of this Act”
(3%5)

SHR] NAMBIAR : T beg to move :
Page 10, line 1,—
after “court” insert—

“except a High Court" (74)

SHR] GEORGE FERNANDES: I beg
to move :

Page 10, line 14,—
after “may," jnsert—

“with the prior approval of Parlia-
ment,” (36)

SHRI P. RAMAMURTI: 1 beg to
move * )
Page 10, line 23,—
add at the end—

“who shall not be less the rank of
a Chief Secretary” (115)
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SHRI SEQUEIRA : I beg to move :
Page 10, line 22—
for “person” substitute—
“Gazetted Officer” (172)

-MR. SPEAKER : 1 shall put all these
amendments to vote,

Amendments Nos, 34, 171, 73, 114, 38,
74. 36, 115 & 172 were put and negatived,

MR. SPEAKER : 1 shell now put the
remaining clauses to vote,

The question is :

“That clauses 14 to 21 stand part of
the Bill"

The motion was adopted.

Clauses 14 to 21 were added to the Bill.
Clause 1, the Enacting Formula and the
Title were added to the Bill.
SHRI Y. B. CHAVAN : I beg to move:

“That the Bill, as amended, be pass-
ed”,

MR. SPEAKER : Motion moved :

“That the Bill, as amended, be pass-
ed”.

SHRI SRADHAKAR SUPAKAR (Sam-
balpur) : According to the agenda, there
is to be a discussion on Paradip port
today. When will it be taken up ?

MR. SPEAKER : Let this Bill be over.
Then we will see whether that can be
laken up.

ot e w5 e & g
waq A gy wEEm A1 AR g AT &
afawre fad & ot fr anfY aw forely
M T A g 2w
afis afus & fF s UF aw@ ¥
Fay sro A fagr § oY Rdfew TEA
§ gaar ot fafy 7 & @3 fear maw
¥ @ afipe wafen o fd @
# fs aga wawar @ f6 @ Y g
&% fau, uwwar ® wn ¥ fug,
ST WY T ¥ fA S aoE B
5o GEfew TEH W AW * www
TF a1 Wt SEE a1 A & AfEw
¥ ¥ wfed | e afed arad
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IR ag e o 3§ I
ot Fare Hrom o T TR = faw
%! o al¥F ¥ Tt swe | wmar
T ifed it & ar A e
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Tgt $gregE fear mar a1 9w F 9w
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ag fa= v ot @@t ag @ fFa mn fe
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wivd @ a8 famr s wmgy &
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RW 7 oY gw AT g g qer dforen-
w AW o @ § AR waa faw g
F TE I T 1 €W A W
i ® qard far ¥w faw w ofe-
&€ Y farar o wwar & e A s
%1 favare & fo@ aiT w17 T www
drdnfr ¥ R wag W
FTAT HTTT T0H F 37 IFaa g g |
ag TR ¥ ot faerw g 1 ST
g e gTe Tt fF el Ay
T A A A A g AR w
ofar w1 9% evez A 9= T A1fEd

vz ¥ faer & smowr gg o =Tfegd
a1 fF g S B FfrT w1 TE
N st e fsgAas
1T Ig% arg afrer w1 e ey wnew
aifs o qfeaw §, R IEA §9 T
wrr ofY fiFa §, T g o F &Y
T WY w8 fis 3§ T W fear 8,
AfieT Fae s oeT w3 fis I
e wTw fear § A FORTCA IX QU
ot fear § 42w & e adrer WX
w1 #C TS 94 %7 | ¥F 4 W
nfegs #t @ o & e o
fawr & s ) wATE § | WA W
W wifgd fe f sl w1 fesge
wTd, adre WY sqEeqT w3 AT HE
o % afd ag weord fn qg dforeerr
wii ag o @ § | v we i
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[ ®7< 7187 A
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F FqT O A T AT AR )

TRAHET BT I ATEE ¥ g

TTHTT HTHT TG (3 FT1 1R
t ) o atfuw afasx ¥ @
g fs wmr T T o afgwrd
¥ a9 ¥« § 1w day Qv
¢ fF A &1 R @1 agE w1 BEY
WY TAMET ATAT g, AT & AT §@)
WA AT @ AW A, grens s99
W § I qdE qgi HA § AT IT
Jvw A g ? wEwr
o qg fear wmar @ 5 @ awg Y
i 9 OF Fm w7 g I A
A T &\ qg TE Felw A
WA A AU 9 H1} A
v ¢ 6w § ) W w
YR A grar § A ot Y qwar
wWifF @ g0 &1 g T Afa
& &\ & " g fe agt amae @
& Y A ¥ T|T AT Argd &, A g
R A T FY TAT FET TG |
A a9 s QU WY € SR @Ry
# #tw § f5 I aw ofefadw
Y o @A 7 A9 W & 1 ofe
o WY 2w & sy o A g, o
TéhAwe ofefdw & @ ge g
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ag} AW ATC ATH HT A TAAHE &
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fadte & ara &% & 1 e
¥ A 9GN X AFEA § gATC @@
g g | wafwg adf gan § fw ag faw
A @ ) vEfag garc gan g fw
arq frgw @ fiv 7T ¥ 79 @
I ToME § | 9 aF AT §E&I FIW
7EY I AT I G FTq EY T Y
13 qF FE F A AT @ 9
Tg FHA AT AT Wigg ay AT
| AT wifgd , fawie § s wifed,
FaW & %8 fgeal 7 9t @11 AT I3
W § 99 9T WA wifgg,  w R
# g Em & fawre s aifga fom
¥ a0 W og & § 5 ¥ 2w ¥ awEe
Tdl € ¥ S owgowA ¥ ot Am &
TEHRTT ALY § T9A § | ATGH g
WY FapEe AN R | I
9T 4% FT7 & ¥ AT |

ZATX agt #ArRAY @ 1 ERvRAY 1
SETAT q¥0 TFHE WTRET & | qET
T g ey QT #1 wrwer w4
AT STC AT ATT AT H AT HT CHT
Faw 981 43 faad qrs § fe oot
qréf #Y =fafaet & fag amo wwwr
TR #T W § | tEw # faw
FCIE | A qoAdl g & vl 7% a1
T a1 39 o7 fao & a7 T T
HET F WA A @Y
SHRI H. N. MUKERJEE (Calcutta
North East) : Mr. Speaker, Sir, I oppose
this measure because it is all obnoxious
from A to Z The discussion on the
clauses has shown that the Government is
not even willing to make a few changes

which could have made it conceivably
slightly less obnoxious,

1 am rather deeply disturbed about re-
cent developments which have led to
Government trying to push through Par-
liament this kind of legislation. 1 am just
coming from West Bengal where certain
things are happening which show that
there is a scheme, a deliberate planned
effort, to terrorise sections of the popula-
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tion. I am not going into the matter. But
1 think, at least we should look at a
picture which has appeared in today's
Patriot where Mr, Renu Chakravartty who
was in this House for 15 years ig shown
to be treated in a manner which should
bring shame to everybody in this House
and in the country. I have noticed the
emergence of what is something like the
beginnings of fascism when an effort is
made to terrorise sections of the popula-
tion. And here is a measure whose ob-
jective can be nothing else than the terro-
risation of sections of the population.

1 quite appreciate Mr. Chavan's par-
liamentary manner and I am quite ready
to admire the cleverness with which he
can manoeuvre many things in Parliament
and outside. I appreciate the way in
which he smiles at political opponents.
But I cannot understand why he is trying
to hide the kind of animus against a cer-
tain political philosophy about which there
is no doubt whatever. I want to know
for instance, what exactly is the provoca-
tion for this kind of legislation. What
has been happening lately except for the
fact that the position of the Congress
Party is jeopardised in large parts of
India ? Is there any movement anywhere
afoot where the territorial integrity of our
country is in danger 7 Is there any party
in this House, and we represent almost the
totality of the political life of our country,
which does not stand by the integrity of
this country ? The other day, when Mr.
Chavan and Mr. Nambiar had an exchange,
was it not clear that a very irrelevant matter
was being brought into the picture that no
party in this country, no organised opinion
in this country, was going to attack the
territorial and other integrity and the sove-
reignty of this country ? There is no doubt
about it. When there are such people,
1 want to know, as a Member of Parliament,
what is Government doing about it. Why
are they not being prosecuted ? Why is
there even one single case where a man
who is allowed to assist certain nefarious
designs of hostile neighbours is not being
brought to book ? Why is it, on the comn-
trary, that espoinage cases are put up and
then those chaps are allowed to go scot-
free? Why one man whose name was
mentioned in connection with the name of
Mr, Atulya Ghosh, of great reputation, is
not prosecuted ? He is now wandering
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freely in Calcutta and attending the swear-
ing in ceremony of the mew Ministry, the
puppet Ministry, of Shri P, C. Ghosh in
Raj Bhavan, Calcutta. That kind of thing
goes on and there is no prosecution of ele-
ments which are supposed to be carrying
on nefarious activities,

We want to be satisfied as to what exactly
is the danger to the country. There is no
danger. Mr. Chavan has told us repeatedly
in the House that in so far as the demands
of such people as the Nagas and the Mizos
are concerned, we have to have a political
solution of the matter, the exact expression
used by my friend, Mr. Ramamurti. If we
want to have a political solution of this
matter, why keep this Damocles’ sword
hanging over everybody. Why not give an
impression to the country that by persua-
tion, that by argumentation by justification
of whatever proposals Government hag to
offer, these different claims can and ought
to be satisfied. That is the position which
we have got to take it,

1 was flabberghast a little while ago—
1 was trying to attend as much of the
debate as 1 could—during the discussion
on the clauses, when a very innocent sug-
gestion was made, a suggestion sought to
be fortiied by my friend, Mr. Tenneti
Vishwanatham in particular, in rcgard to
judicial determination of the guilt or lack
of guilt of persons or parties or associations
involved, Mr, Chavan said—] noted down
his words—as follows# : “If I have to give
the right to appeal, it is better I do mot
have the Act at all.”  That shows the
mentality, Exactly these were the words
which I took down; possibly these gentle-
men could verify this later if a reference
is made to it. He is not willing and
ready to let the man have recourse to
appeal. This is the kind of thing which
i.sbein;dmandlhuiswhwaecl.in
view of what has happened, In view of
the Government's present nﬁlndu.‘ in view
specially of what is happening in West
Bengal today, we have every sr.tlpidop
that this Bill is utterly nefarious, this is
most disgusting piece of legislation. N_o
wonder, he called it a black Act. Tt is
something like lawless law of the old di?-
pensation when we were unfree and it is
a matter of shame that, after 20 years
of freedom, we have to have this kind of
legislation. I have no words to exuress
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the kind of disgust that the decent people

in this country would feel in regard to

this legislation, and I totally and unequi-

vocally oppose this Bill,

SHRI P. RAMAMURTI: 1 do not
want to go into the whole gamut of this
legislation at this late hour. 'We have
had a discussion. But during the course
of the discussion, there was an exchange
between Comrade Nambiar and the Home
Minister, Some other members also, while
interrupting, were bringing in certain
things. For example, when I asked Mr.
Chavan as to what was his interpretation
of the Clause and why does he say, if
some members of an organisation, which
we call an organisation, have indulged in
some such thing, that the whole organisa-
tion should be penalised, Mr. Chavan at
that time did not answer that. But later
on, it became clear as to what exactly
they meant. Time and again, this Naxal-
bari is being brought in, Mr. Chavan is
presiding over the Home Department and
the Home Department is getting, what they
say ‘our papers'. For example, as early as
June 20, the Political Bureau of our Party
passed a Resolution and that Resolution
was published in the newspapers, That
Resolution stated this, I will read it out
for him if he has not gone through it.

“The PB has considered the activities
of certain individual Party members,
especially in West Bengal and has come
to the conclusion that they are no more
a political trend in the Party but that
they have grouped themselves into an
organized anti-Party Group advocating
an adventuristic line and actions challen-
ging the Party Programme and reso-
lutions and directives passed by the
Central Committee.

“The PB declares that all those be-
longing to such Groups are outside the
pale of the Party. The PB directs the
State Secretariates, especially the West
Bengal State Secretariat, to immediately
expel them from Party membership.

“The PB has decided to lunch a po-
litical and ideological campaign against
this trend in People's Democracy and
other organs of the Party.”

Mr. Chavan must be reading our
People’'s Democracy from time to time or,
at any rate, his officers must be reading,
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and they would have seen that right from
that time consistently we have been carry-
ing on an ideological campaign agaimst
this trend.  Secondly, Mr. Chavan also
knows this, In spite of our declanng
certain people to be- outdide the pale of
the Party, in spite of throwing many peo-
ple outside the Party—as a matter of fact,
certain District Committees have been
reorganized because of this—if some peo-
ple call themselves Communist Marxists
and they hold meetings, how are we respon-
sible? ‘There is no law in this country
which prevents anybody from calling him-
self anything and holding a meeting.
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SHRI BIBHUTI MISHRA (Motihari) :
The law is for that,

SHRI P: RAMAMURTI : That is not
the point, He did not say that, It was
said, “extremists in our Party”. This is
why I say this. For example, my appre-
hension is fortified by my own experience.
After all, we have to go by what this Go-
vernment has done in the past. I know,
as a matter of fact, in 1965, when this
Government detained us in jail—he was
not presiding over the Home Department
at that time, but Mr, Nanda, a great vo-
tary of truth was there—what did he say
in that White Paper ? In that White Paper,
he said this, 1 will give an instance, He
guoted our Resolution. All that the Reso-
lution stated was—I quote the very Reso-
lution—this. It asked the Government
of India to take the initiative in order
to have negotiations, not for the border
settlement, in order to see whether a basis
can be laid for discussions on the border
question, That was considered to be an
anti-national activity and he had quoted
that in that White Paper. Asking the Go-
vernment to take the initiative to find
whether a basis exists for negotiations,
that itself was considered to be an anti-
national activity by the Government then.
It is there in the White Paper.

Again, | koow the only evidence that
White Paper contained was from one of our
newspapers, a rag, 2 paper called ‘Chengodi’
—Red Flag—whose editor and which paper
we have boycotted. By a resolution of
the Tamilnad Committee we have warned
the Party members publicly that nobody
should have anything to do with this
gentleman. He is an agent provocateur.
And in spite of all these things, that was
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the evidence that was quoted by Mr. Nanda
in the White Paper to show that we have
been indulging in certain anti-national
activities. This is the evidence he had
quoted and on that basis he said, ‘These
people’s detention is perfectly justified’.
As a matter of fact we had a hell of
trouble with him in jail. That gentleman
was in jail throughout, Out of 13 months,
for 11 months he was all along on parole.
Every one of us had to fight him, and
we wanted that he should not be brought
into our place. That is the gentleman
whose paper was quoted as evidence of
our anti-national, unlawful activity. When
this is the record of the Government,
that they do not even give an opportu-
nity, is there any wonder that Mr. Nam-
biar suspected you?  After all, if you
had behaved properly, then things would
have been different.  Therefore, 1 say,
Sir, 1 can guite understand why this thing
is being brought. I can also quite under-
stand why again and again in this Parliament
—Mr. Chavan, 1 definitely say you inspire,
1 definitely say that the Home Ministry
is ingpiring you again and again without
any evidence. Somebody says something
in some paper, ‘The Left Communists are
doing this', therefore, a call attention
motion must be there. Something must
be there. All these things are taking
place. What is the purpose of all this 7?7
That we understand., Therefore, without
knowing facts—no facts will be given,
for the Home Minister to come and say,
‘We have got reports that they are in-
dulging in this kind of thing' what is
this 7 If you have any facts to show, what
is the fun of saying that you have got
reports. ‘That only means that you are
trying to create propaganda and build up
opinion. That is the sort of thing that
i¢ happening.

Therefore, I can say, ] can quite con-
ceive why all these things are being dore.
For example, to-day the Government finds
our Party to be the bitterest opponent of
its policies. It mobilises the people. It
struggles. That is the whole trouble and
their policies are collapsing, their entire
economic policies are collapsing, unem-
polyment is raging like a hell. Under the
drcumstances, when the bitterest opponent
« that political, of that economic policy
tres to mobilise the people, you want to
dabyn them by saying something elee,
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I want you to know one thing. We are
not afraid of these things. We are ac-
customed to these things. In spile of the
fact that you dubbed us, people have
judged us properly and will continue to
judge us properly. If you want to take
action op these flimsiest grounds once
again, I warn you, that your attacks
against us are not going to weaken us
We will be put to difficulties, but I tell
you the Communist Party of India will
go forward because we depend upon the
masses of people, our ideology is such
that we can mobilise the people wherever
we are. You cannot to-day prevent these
ideas, Ideas cannot be fought by this
kind of draconic law, Ideas will have to
be fought with ideas, policies will have to
be fought with policies, Let us fight on
policies,

Therefore, T could only warn you. I can
very well understand to-day the fact that
the Home Minister is not able to give us
a single instance and is only talking. When
asked if any Party indulges in this kind of
thing, he was not able to say that there
are some parties which are indulging in
these things. We are not legislating for
hypothetical things, Therefore, I could only
warn, it is left to him to do what he
pleases. I cannot to-day influence him.
I can only place the facts before him
1 can only place the facts before the peo-
ple of this country. In spite of that the
Government tries to utilise this Bill which
is certainly going to be passed in
spite of the united opposition by the
entire Opposition including the Swatantra
Party, if in spite of that they are going
to misuse it, then as the country revolted
against them in the last General Elections
as a result of their misuse of the Defence
of India Rules—once again I warn you—
the country will also teach you a lesson in
the coming days.

Thank you, Sir.

ot wrok FEWEYW : eTe wENET, BN
aer g@ AT i q 8, 6 o
R qr7 ¥ WA 1 T T GATC N A
gz7 % wwE @Ar qear § fe food
2o Ay qFAT Ry 3 F g o AfuwrT
FTFTT FAw F4T & A wigdr g
T frias 9T otory 9ERT Ay 513§
ot a% wgw <o T o Wy ay
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[+t srst A=)
faeg= @1% g w+t § f& 7wt @7
Faw F AR F UF (A @A § A
T A-FHAY 39 F A% oF A
A @A ¥ | HSF FY oFar FrOEr
1T 3T T fagaw F T & fe 2
T TEMET 1 G F1 3@ faw 7
HFEAT ATARF 4T | 13 ANT F
FA-FAE 3 AT qOAH gt aHTC
w1 tq faw & sz av qw A wfw
gwe et oft 3w 1 3 ¥ wAE F97
FI NI FH AW FT 7F T AT @
T 17 T4 & o9 foad
g ag wfaF & Wwy 9 fegmm
& fweft ot amrfs F7 fF amre faedft
Y FET HYAT gEL AEAT FY OHIT
Fea gew T w1 ogEe far
oY gEF €1 2 F7 w;TW grar g av fwe
Iq FEIT FI, qg I GT AT KOS &
&, seTEa 7§ & 9 1 wfuFe ew 45w
F farelt oY oF avfes €1 wgam sfgw
gz wfawir ™ ¥ fom g o
R .

g9 fa=r 7 w9 fF guei & Fov 9fa-
Fg T FT a0 G KW § 9
g7 ¥ ag 9z fewmdt & fv Jvez i+ 20
Al # Tg TIFIT A qAY § IFWR &
HTHA §T  FT FigQ a1 7 3 AAer F1
& w1 wfgy @z & for ot gz ag & =t
g g auwm & foq g7 ¥ a9 @A
&Y T 9 faw & awr 9x g
FT W & wwfama i =g
& o ¥ wesma 7 47 ag1 & e fammd
# T 7§ FAT T [oF 7 T G
¢ ow fiw A A A frard
2 < & 5 3s wfoa @i & g
g &1 qre arg faar § 1967 & AATH
# 1 T qiF AT T FTF 0F qM
fwe /YFT AT F AT FTHFT ATAT
a@t 15 ar 20 sfawa s @ IR
arq T @ ag afaEe s
ATT AFAT F AU T AL TG AT *T
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#§ o IE AR I | W
gar dr g 7 Tad § wits sfac
fve 1 1T & ag @ qgr 41 FT 43
€7 o 7w & fo faeger dare
7Y g f s Y o ¥ gad wfafafy
¥ETq AT § ) Ug AT fggeA ¥
q@EEIT AT gRGfA A § AN
ST § TG A AT &, I+ fgar
¥ d0qw ¥ foo, 8@ oy e @
& FAF TF | I@ qIT F TEN AN A
AT § AT FT wrswefen wifdw
w1 weara g9 faar & av 39 e
ag frdY o &2y F1 weana fwar g1,
M ST JAT FE IO FOFAT
fad amar § Y & 7§ Frww TE @
it foz aurerETE a1 Swar & fgAl &
frerga & &1 ®1§  oA1 mEEr
AT F @ FT AL
(srwem) & & FT W OE | 4R
saeT & w1 2 T foasr doan #3
¥ frq g AT g AT R, AR AT
are-gfan & el off 95F & 39 9 0Ma-
sl ¥ gz # wfg wow sfusrd
F1 gar ¥ ga § it J@ o
#Y< gn A1 a8 FAEG FH G F4 )
gw ag Wi wr dare § i ag W e
str ag vtz S o 9 SEHE §
HTHTT 9T T AT X g4 A T W
farh 4 wuh AR I F AT
yeeT , g S A g T
Equfimmmmﬁwﬁ
¥ et A A T FA -
a1 FT & AL T B ACHLA TR
e #1 afwTe g & fag @ g
§F @) T TR N AN wieR
wevgfer @ e X < & w4
¥ g qW T S w1 g fadw
FRAE
SHRI G, VISWANATHAN (Wandi-
T 1 B B
zoinstobepanedbywcbruulmaioruy.
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by the road-roller majority, consisting of
yes-men.

SHRI RANDHIR SINGH: You are
an yes-man of your party.
SHRI G. VISWANATHAN : Dictator-

ship comes to a country through a military
junta or by a revolution, But this is a
unique occasion where democracy marches
towards dictatorship by passing a legisla-
tion.

This legislution is going to be a weapon
in the hands of the Congress Party to fight
other political parties. The enactment of
this legislation means that the Congress
Party is not prepared to fight other poli-
tical parties at the political level. They
are going to use this Black Act to fight
other political parties with a legal weapon.
They are not going to fight them with
political weapons, Whichever party crosses
the path of the Congress or ils interests,
they are going to declare it unlawful, These
drastic powers are being given to the
Government and they are going to pass
this bill for that purpose,

Yesterday the Home Minister, Shri
Chavan, said that this Act is not going to
be used against the DMK, 1 am very
thankful to him for that. At the same time,
may [ request him to explain how is it that
the phone calls of our Law Minister, Shri
Madhavan, are being tapped and how is it
that he is being shadowed by the Central
police ? Where is a Minister of a State
elected by the people, in a State where the
Congress has been overthrown, 1 mean the
Madras State, who i¢ being meted out this
kind of treatment at the hands of the Cen-
tral  authorities, Because the Central
Government is in the hands of the Con-
gress Party, our Ministers, specially our Law
Minister, are being shadowed. What is the
meaning of all this ? If this be the case
when the law has not yet been passed, when
it is only in the stage of a Bill, what will
be the position of other Ministers and other
political parties when it is put on the
statute-book, when the ruling party here
will be armed with these drastic draconian,
fascist powers?

This Bill may be passed. But 1 warn
the Government that if the Congress is
going to use this against other political
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parties, then we will be resorting to other
means also. That will be our fate. Be-
cause the Congress is not willing to fight
other political parties at the political level
but is contemplating resorting to other
weapons as represented by this Bill, other
parties will be forced to resort to other
means in pursuance of their aims and
objectives,

The Home Minister assured us at one
stage—and 1 hope he will keep it— that
this would not be used against political
parties and registered trade unions, If
trade unions are going to be affected by this
Act, the labour community, labourers and
the trade unions, will be resorting to other
violent methods. Now they have as their
weapons peaceful agitations and strikes.
But if this is going to be used against
them when they are striking or otherwise
agitating peacefully, they will be using
other violent methods. The Government
must ponder over this.

I have already pointed out that these
powers are now enjoyed by the Govern-
ment of India under the Defence of India
Act and Rules thereunder, By the enact-
ment of this legislation, Government must
at least come forward and withdraw the
emergency tomorrow or the day after.
That must be the attitude of the Govern-
ment. Then Government must also assure
us that this Act will not be misused or
abused at any stage.

st geeaT wwmw  (FrOET)
JUTEAY HEIT, TR T AT AR
vefadty faer agr g At &, & e
g fr oag ags qit & aff ol ¢
afea o w7k T o dar et R, N
2w % ol wrw & a1 3w & g ma
&ar woraTeAr &1, av Fy e st
%t gohwwm fear smar 8, s T
dft i 7z o7 A afr

qEY ¥ zH Ay et s
# ¢ AT ww wrf AT FEF FON o
A 7w W & 38w fadw WX 4,
A A i A N e, TAH
ud gu, o= fadgw am oo @
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sfr Trq ATHA|
wu'r[mmﬂmhﬁm s
Ao AT 41, FE TE A IF W
fear mar 2, Afew w€ Y o § ol
I FT AT €A 41, A IW@ A Q@
T | T TR ¥ OW AN & A
A g ¥ faet  fF A Sl
A oy 3w F frgrer 2 AT F TaT GwwaT
g fr 92 F177 97 7@ T A1 afdfen-
e 2 smarrery & oy Y T A |

iqﬂmt[ﬁugﬁﬁzﬂ'mﬁﬁ?
o o Lo & T H TW A
Y F @) 91 gwa 9, TiF 37 & 9o
woeTiea weew 1 faerer famn mm
a7 AfFT @ FE F ERC R
woETiTe TgEd Ft e @ omn
21 T F I @Y 9 =g A w9
X g% & o 3fer A a7 A T
FFH BT |

frdr aa—Fe Fm FT FAT
fF 78 ®1A sdF-AT 3 1 ST F T
# o7 0% Fv 9, a7 99 ¥ fady
FH A g9 aF wiww g, T 99
T OF @F @ ag 9t 5 femga
& @Al & Arf GreTAved WA
TEG | 4T Y EH A ATA G, I AR
Fgw ot A &, 0 gfe A ww
T FY 3TF A7 N IF AW L

Y IIT—AR A 92 A gEEEAG
geeq ot FEEE ¥ Fgr ag
Tt AT A & SRR v e
WY qEt AwT § &, 48 g7 A 9, @
& gar & 7 s fawr omd, @ fad
™ A & TR gRn—aET
SRR SRR R R
T A F |E-ae Wl F qamr @
Y Y T A 4 AT FT I F a1
T YA AT fgr, dfdw T /9 sow
# & o 7 0, W o aw & W
LEECAECEE CRICCE RGN
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T & fr g @ & el Tl
¥ W AT W, I FF A A€
T2 it aw T T gEAv ot 9T g
g

W it ¥ vy froag W@
394 §—Tu1 *gm @ &\
A X A o e we & W
% qenfaw wx v 2, OeY é ame gt
g

afecd & oF & favedt wET A
FA 9T § % tw wa w1 @ww
o oY frelt s, srg ar cEfrde
9T &Y, a1 O|T sqTe Taen w1fed fiw fady
* WY FETT A EY

SHRI SEQUEIRA ;: This Bill seems to
be based on the concept that we canp in-
crease the powers of the Government and
thereby, in consequence, reduce the troubles
of the country. I want to submit that this
concept is wrong, that the powers that the
Government is seeking are unsuited to the
problem that they want to solve, and also
that these powers are dangerous for the
continuation of democracy in this country.

Does an organisation become a danger
to the country merely by virtue of the fact
that it preaches secession or cession or
whatever else you may call it?

SHRI Y. B. CHAVAN : Of course,

SHRI SEQUEIRA : Or, does it become
dangerous only when sufficient number of
people back it 7 And if a sufficient oum-
ber of people back it, then it is a danger,
and what are you going to do about it?
If you ban it, you put a nale on its head, if
you drive the people underground, you
cannot keep track of them; if you convict
the people and jail them, you send them
in as agitators and they come out as
heroes.

Why are the people backing these organi-
sations. They are backing them, if such
organisations exist, because there is hunger
in this country, because there is frustration,
because there is poverty, because there is
insecurity. 1f you want this movement to
stop, then you have to solve the problem
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politically and not by banning or sending
to jail or things like that.

18,00 Hrs,

A bait is being dangled in front of us.
We hear that if this law is passed, the
emergency would be removed. But this
seems to be the worst poison than the
other one, because this Government cannot
continue with the emergency. Public
opinion is against it and you will have to
remove it whether this law is passed or not.

I said that the powers were dangerous;
they are dangerous because they put in the
hands of the executive the power to smash
an entire organisation; they also put in the
hands of the executive the power to elimi-
nate individuals. I want to submit to this
House that the coats of patriots can be
tarred and feathered by merely being arrest-
ed under clause 13, It will slur their repu-
tation. So I submit that this Bill should
be rejected, lock, stock and noose, a noose
that can be used to throttle democracy,
agonise the opposition and even individual
opponents of the ruling clique of a ruling
party.

SHRI PILOO MODY (Godhra) : Sir, in
the history of human affairs, it has been
found that Governments which are about to
fall and who are tottering will continue to
arm themselves with more and more powers.
This is not the first instance in the history
of the world and it probably will not be the
last. But it is unforgivable that this Gov-
ernment should not have lzarnt this history,
This is not the act of a responsible Govern-
meat. This is not the act of a popular
government. This is not the act of a stable
Government. These are powers to fortify a
group of incompetent people with whom the
country has become disenchanted. This is
the act of a disappearing government,

AN HON. MEMBER : Venishing,

SHRI PILOO MODY : As a matter of
fact, they say that those whom the Gods
want to destroy, they first turn mad. We
have today in this country reached that
stage. (Interruption) 1If 1 may be per-
mitted to say so, I am really ashamed. I
am ashamed of this Government. I am
ashamed of this country; I am ashamed be-
cause I find that my Government, and it
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is mine as well as it is theirs, has to resort

to these low means to urm lhemselves with

such sweeping powers without once having

defined or justified why they want to arm

themselves with these powers.

Sir, I would like to warn this Government
that they will be here only for another year
or two, at the very most four, Let the
ruling party realise that the same Act will
be on the statute-books and the same Act
may some day be used against (hsm,

MR. DEPUTY-SPEAKER : The hon.
Minister.

SHRI NATH PAI: Sir, we have not
spoken on the third reading.

SEVERAL HON, MEMBERS rose—

MR. DEPUTY-SPEAKER : It is vary
difficult for me to accommodate all the
Members. I am very sorry. I tried my
best to accommodate all those who were

persistently following the  proceedings.
(Interruption)
SHRI SEZHIYAN (Kumbakonam) :

Please give a few minutes.

st frr moaw ;o gETT &
a7 &t FfaT g9 AT &Y A9 w6 Ay
[T 7 IS WEIRW, UE FHIX AW
warg frarar @ g
MR. DEPUTY-SPEAKER :
sume your seat,

ot firm arrmaw ;. Y anfee @
oA 7 oy & g fafaeer W
Freard & oo o frgrar @, .,

MR. DEPUTY-SPEAKER : Those who
were persistently taking part, [ wad trying
to help them,

SHR] TENNETY VISWANATHAN :
Sir, .

SHRI SHEO NARAIN : After calling
the Home Minister, why are you going
back, Sir 7 (Interruptions).

MR. DEPUTY-SPEAKER : Wil you
kindly resume your seat 7 You ought to
realise that the hon. member was making
useful contributions to the debate,

Please re-
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SHRI TENNETI VISWANATHAN :
Sir, the hon. Home Minister has admitted
that it is a very drastic measure and he
said the situation requires it. But he has
Rot told us what the situation is. Secondly,
he has taken power either by himself or
through delegated authority to declare a
whole association as unlawful without
disclosing the reasons. Firstly he has not
disclosed the dangerous conditions in which
we are situated now calling for a legisla-
tion of this kind and secondly he does not
disclose the reasons. Yesterday during
the course of the debate, he said that when
the tribunal asks for the reasons, we will
certainly disclose the reasons to the tri-
bunal. But the people who are affected are
not given the reasons. They have simply
got to stand looking at the stars and the
moon, when the tribunal is going through
the reasons.

We asked for a simple, normal, right of
appeal. But the Home Minister was frank
enough to say, if that is done, if the right
of appeal is to be given, it is much better
we do not pass this Act. Sir, this only
shows the direction in which the mind
of Government is working, That is why
strong adjectives have been used by every-
body and I have put in concrete words
the reasons for those adjectives,

SHRI NATH PAI ; Sir, 1 have been try-
ing very hard to find any virtue in this Bill
before 1 made up my mind to oppose it.
1 think this is a measure introduced by a
group of men who have lost faith in the
people of India. 1 know that things are
happening in this country which should
cause some concern and even alarm. I know
things are said by certain elements, things
are tried to be resorted to by certain groups,
which should make us sit up and find suit-
able measures. But I would like to ask
Mr. Chavan, will the baton of the police
be the final guardian of the liberties, freedom
and unity of this country? Can we trust
the police to be the only fighter for the
delicate fabric of our democracy ? If
there are dangers in this country, has the
Congress made up its mind that it cannot
trust the people of India? If they can
trust the people of India, there was not
an iota of mecessity for this Bill.

1 disagree with certain philosophies. We
do not bave double standards. When I

disagree, I have the courage to tell those
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with whom 1 disagree that I disagree and I
try to get the one sanction that I koow
of as a democrat—the sanction of the people
of India. If the Government of India is
worried about certain tendencies and ideo-
logies, what should be the power to combat
them and if possible to defeat them ? Not
the baton of the police, not the Preventive
Detention Act; not banning the party, but
appeal to the people to combat those things
which we regard as against the people.
What is the Government of India doing
today ? What a fall, Mr, Chavan, there is
for you and for all of us! Instead of asking
the people of India to come into the picture,
what have the Government done ? 1 have
come back after touring the quake-affected
arcas of Kayna. What did the Home Mi-
nister say about the standard arguments
being advanced by us? Firstly, there is
ample power for the Government in the
armoury of all the Acts beginning from the
IPC to the Preventive Detention Act. If
they want to use it, if they are capable
of using it....
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MR, DEPUTY-SPEAKER : He should
conclude now,

SHRI NATH PAI: Sir, you should
give me some more time. We regard it

as a very serious thing.
AN, HON, MEMBER : How long?

SHRI NATH PAI: How long? Till
obduracy and obstinacy are won over and
I hope to do it.

The danger is, often the danger to the
Congress Party is made synonymous with
the danger to the country. If we disagree
with the Congress immediately it is regard-
ed by the Congress spokesmen and prota-
gonists as danger to the unity of India, to
the fabric of freedom. It is not so.

I would like to say this to Shri Chevan,
it is not late to ponder about these things.
There are enough powers with the Govern-
ment of India to combat gll the dangers
that may be either to territorial inmtegrity
or freedom or democracy of India. Some
of us got very alarmed at how this Party
tries to throttle any opposition to the party
by pretending that opposition aimed at
Congress is to the State of India. State and
the Party are totaMy different things. I
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have a thousand quarrels with Shri Chavan,
but 1 have po quarrel with my country.
When 1 attack Congress I do not attack
India.

What the Comgress time and again tries
to do is this. The other day I was in
Sangli.

MR. DEPUTY-SPEAKER : He
try to conclude now.

should

SHRI NATH PAI : Sir, why should the
name Sangli make you press the Bell.

MR. DEPUTY-SPEAKER : We are at the
final stage now.

SHRI NATH PAI : 1 am also at the final
stage. Sangli is a part of India. 'What
happened when a demonstration. against this
party was organised ? There I found that
the entire force of the Congress is brought
to make a counter demonstration. The
police at once act and the demonstration is
beaten down. It is this danger that 1 see
in this country.

Finally, 1 ask, are you worried about
danger to India’s unity ? It is no use trying
to ban. When I disagree, ] am not afraid.
1 am prepared 1o go to the people of India.
1 would not like the police to come when I
challenge Shri Ramamurti because the police
will not fight for the freedom of India, it
is the people of India who must fight the
battle against those who may challenge the
freedom.

Let us try to ban poverty, unemployment
and suffering in this country to the extent
that we can. Does Shri Chavan and his
Government have any policy (o put a ban
on poverty, on suffering, on misery, on
exploitation, on unemployment and all the
evils from it? If they can bring a Bill
to ban poverty, suffering, unemployment and
corruption which are eating the very vitals
of this democracy I will support it.  This
Bill, far from strengthening democracy, will
create misgivings in this country, and the
misgiving is this that this Government is
beginning to lose faith in the  ultimate
samction of democracy, the people of India
Let Shri Chavan even at this stage ponder
over it and do the needful.

SHRI J. B, KRIPALANI (Guna) : Mr.
Deputy-Speaker, Sir, 1 really do not know
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why anybody should get nérvous about this
Act. 1 do not think that the Communist
Party need get nervous about it because
this Government cannot afford to irritate
or to do anything that would be unpleasant
to our Russian friends. Same is the case
with the Marxist Party. The people who
would not allow even persons from
Formosa to come here, who would not give
them visas to come here, who will have
nothing to do with people who would
advocate the cause of the admission of
China inte UNO, do you think they are
going to use this Act? They cangot do
it. They cannot do it against Jan Sangh
because meany Congress men are Jan
Sanghites, Communists etc. All sorts of
people are there. There are many who
are Swatantrites. All these parties are
represented there. There are many crypto-
Communists. I do not know why these
people are afraid of this legislation. It is
not going to be used against any -party
or against any individual even. It may
be used against one or two unwary indi-
viduals here and there. There are many
unhung murderers going about in India,
about which they do nothing. So, I am
not disturbed by the Acts that this Govern-
ment pass. [ know their writ do as not
run in the country,

SHRI Y .B. CHAVAN : Mr. Deputy-
Speaker, Sir, two points of views were ex-
pressed here,—that this Act, which is
certainly an extraordinary Act, is going to
be used against all political parties, that is
one line of argument. The other line of
argument, as advoca'ed by Shri Kripalani,
is that it is not going to be used on any-
body.

SHRI PILOO MODY : That is not his
line of argument. He has exposed your
incompetence.

SHRI Y. B. CHAVAN: I do not want
to abuse anybody.

SHRI PILOO MODY : I was only ex-
plaining his speech,

SHRI Y. B. CHAVAN : I understand
Shri Piloo Mody very well. Certainly, I
can abo speak in the same language; not
that I cannot do that, but I do not want
to do that,
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SHRI PILOO MODY : In Marathi ?

SHRI Y. B. CHAVAN: He knows
Marathi also very well,
Again and again, after hearing the

spooches on the third reading, I have a
feeling, that we were listening to people
who have closed their minds; who feel all
virtues are on their side, all people are
on their side and they are the only lovers
of democracy. I say 1 can wunderstand
people trying to persuade others, but this
is arrogance, some sort of intellectual arro-
gance. If they want io make a demonstra-
tion, it is for the people, because they are
the people, but if we try to do the same,
then we are police—well, I thought Shri
Nath Pai was a politician, but he talked
like @ literary figure, When sometimes he
comes to power, he will completely abolish
the police and the army. Well; the country
be save from such politicians. The police
has to be used, because mno government
can function without police. I am not
living in that sort of paradise to believe
that government can run its administration
without police or the army at all. I be-
lieve in police. The police is certainly
useful, inevitable, a necessary instrument
to be made use of; but, it has to be made
uso of under the law. It is to bo used for
the establishment of law, That is why
I have come to this House. And I know
that when I ask for extraordinary powers,
I must plead from the beginning till the
end why these powers are necessary in the
interest of democracy and in the interest
of the sovercignty and integrity of this
country,

Some members tried to ask us: why
have I oot mentioned A and B. 1 did not
mention A and B because, I am sure, that
even A and B will change after this Bill
becomes an Act. [ bave faith in the
people. I have faith in democracy. But
there are also some people, like the hon.
'Member, Shri Piloo Mody. In anger

against government he said that he is.

ashamed of Government. I can under-
stand that. We will be ashamed if he is
not ashamed of us. I am very glad that
he has dissociated himself from this gov-
ernment. I am very happy about it. But
he has also said—if he has not said it,
1 am prepared to stand corrected; I heard
it—that he is ashamed of this country. It
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is a shameful matter that there are people
who can say that they are ashamed of this
country. There was another young man
who was telling us: why should not
people secede, people are wanting to secede
because this country is poor.

SHRI SEQUEIRA : I am sorry, I did
not say that,

SHRI Y. B. CHAVAN : Yes, he said :
why people are thinking like that.

SHRI SEQUEIRA : I asked: does
secession become a danger to the nation
merely by the fact that it is preached ?

SHR1 Y. B. CHAVAN : Surely it does.
If cession or secession is preached, it is a
dangerous matter. That is the very basic
principle of the Bill

SHRI SEQUEIRA : If I stand in the
middle. . ..

SHRI Y. B. CHAVAN : Well, I cannot
convert him. Yesterday, in the course of
some argument, some people said “Why
people think of cession ? Because, thete
is poverty,” This country has poverty and
that is why we struggled for independencs.
‘We have to struggle in this country to see
that it does not remain poor any more. We
must put all our znergies to see that we
have a new India, a great India of the
future. If the sons and daughters of
mother India just want to run away from
mother India because she is poor, they do
uot deserve to be the sons and daughters
of this country.

The hon. Member, Shri Hiren Mukerjee,
for whom I have got all the respect, said
that this Government hes got some soit of
an animus against some political - party.
Let me assure him that only because we
differ from them on ceitain matters it does
not mean that we have got any animus
against any political party. I can certainly
assure him again and again that there is
no political animus against even the Com-
munist Marxists or the Swatantra, These
are the two extremes in this country. We
have not got any anumus. But I was asked
again and again.

He made a reference to a certain ex-
change between me and Shri Nambiar. 1
was telling him from the very beginning
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that I have no political party in my mind
but all the time he went on asking whether
his political party was in my mind and I
said, “No". He wanted me to explain and
illustrate. I said, “Do not ask me about
illustrations” but he still wanted to know
and asked about the illustration of dis-
claiming, questioning cr disrupting the
sovereignty and the integrity of the country
and | therefore gave the illustration, “Sup-
pose, some group of people inviles any
neighbouring country, what happens ?"

SHRI J. B. KRIPALANI:
will repudiate them.

Then they

SHRI Y. B. CHAVAN : They may re-
pudiate. I do not want to do that. There-
fore it is absolutely wrong to think that
we have brought this Bill because we are
afraid and we are unstable. We know how
stable we are. [ would like them to exa-
mine their own minds to see how stable
they are. But I must say that Shri Piloo
Mody is very stable. I am very happy
about it.

SHR] PILOO MODY : He is only a
short head behind.

SHRI Y, B. CHAVAN : He certainly
provides us gquite humorous things here
when he is present. But we do not want
that sort of stability,

SHRI PILOO MODY : Do not use the
law against me.

SHRI Y. B. CHAVAN : But even in
stability there must be some sort of dyna-
mism. When the world is changing we
will have to change and if there are ele-
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ments which come in the way of change
in a manner which is dangerous to the
stability, sovereignty and integrity of this
country, certainly the instrument of law
will have to be used. This is why I came
to this hon. House to have this instrument.

The hon., Member, Shri Kanwar Lal
Gupta, asked, “What about implementa-
tion ?" 1 have got the greatest semse of
responsibility. When I was speaking du-
ring the first reading, I said—I admitted—
that it is a very extraordinary measure be-
cause we are certainly asking for extraordi-
nary powers, [ can assure this hon. House
that the powers under this extraordinary
Act will be used only in extraordinary
circumstances and not otherwise.

SHRI P, RAMAMURTI: We are not
participating; we do not want to participate.

SHRI H. N. MUKERJEE: We do not
want to participate in this stinking Bill.

st W wow g o fade-
EEY AP RE |
MR, DEPUTY-SPEAKER: You gare free
to do whatever you like.
At this stage Shri* P, Ramamurti, Shri

H. N. Mukerjee, Shri George Fernandes
and some other hon. Members left  the

House,

MR, DEPUTY-SPEAKER: The ques-
tion is :
“That the Bill, as amended, be passed.”
The Lok Sabha divided :

AYES

Duvision No. 31]

Ankineedu, Shri
Arumugam, Shri R. S.
Azad, Shri Bhagwat Jha
Bajpai, Shri Shashibhushan
Barua, Shri R.

Baswant, Shri

Besra, Shri §. C.

Bhakt Darshan, Shri
Bhanu Prakash Singh, Shri
Bhattacharyya, Shri C. K.

[18-30 Hns.

Bhola Nath, Shri

Chanda, Shri Anil K,
Chanda, Shrimati Jyotsna
Chandrika Prasad, Shri
Chatterji, Shri Krishna Kumar
Chaturvedi, Shri R. L.
Chaudhary, Shri Nitirej Singh
Chavan, Shri Y, B.
Choudhary, Shri Valmiki
Choudhury, Shr J. K.
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Dass, Shri C.

Desai, Shri Morarji
Deshmukh, Shri B, D,
Deshmukh, Shri K. G.
Dhillon, Shri G. S,
Dinesh Singh, Shri
Dixit, Shri G. C.
Ering, Shri D.

Gajraj Singh Rao, Shri
Ganesh, Shri K. R.
Gavit, Shri Tukaram
Ghosh, Shri Parimal
Gupta, Shri Lakhan Lal
Hem Raj, Shri
Himatsingka, Shri
Jadhav, Shri Tulshidas
Jadhav, Shri V. N.
Jagjiwan Ram, Shri
Kasture, Shri A. S.
Kavade, Shri B. R.
Kripalani, Shrimati Sucheta
Kureel, Shri B. N.
Laxmi Bai, Shrimati
Mahadeva Prasad, Dr,
Mandal, Dr. P.

Mehta, Shri P. M.
Menon, Shri Govindg

Mishra, Shri Bibhuti
Mishra, Shri G. S.
Mondal, Shri J. K.
Mrityunjay Prasad, Shri
Mukerjee, Shrimati Sharda
Nageshwar, Shri
Nahata, Shri Amrit
Nayar, Dr. Sushila
Oraon, Shri Kartik
Pahadia, Shri Jagannath
Pandey, Shri K. N.
Panigrahi, Shri Chintamani
Pant, Shri K. C.
Parmar, Shri Bhaljibhai
Partap Singh, Shri
Parthasarathy, Shri
Patil, Shri S. D. °
Pramanik, Shri J. N,
Radhabai, Shrimati B.
Raghu Ramaiah, Shri
Raj Deo Singh, Shri
Rajani Gandha, Kumari

Amersey, Shri M.

Ayarwal, Shri Ram Singh
Berwa, Shri Onkar Lal
Chauhan, Shri Bharat Singh
Deo, Shri K. P, Singh

Goel, Shri Shri Chand
Gupta, Shri Kanwar Lal
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Ram, Shri T,
Ram Dhan, Shri
Ram Kishan, Shri
Ram Sewak, Shri
Ram Subhag Singh, Dr.
Ram Swarup, Shri
Rana, Shri M. B.
Randhir Singh, Shri
Rane, Shri
Rao, Shri J. Ramapathi
Rao, Shri Thirumala
Rao, Dr. V. K. R. V.,
Roy, Shrimati Uma
Sadhu Ram, Shri
Saha, Dr. 8. K.
Sarma, Shri A. T.
Sayeed, Shri P. M.
Sen, Shri Deven
Sen, Shri P. G.
Shah, Shri Shantilal
Shambhu Nath, Shri
Sharma, Shri D. C.
Sharma, Shri M. R.
Shastri, Shri B. N.
Shastri, Shri R.
Sheo Narain, Shri
Sher Singh. Shri
Sheth, Shri T. M.
Shinde, Shri Annasahib
Shinkre, Shri
Shiv Chandika Prasad, Shri
Shukla, Shri Vidya Charan
Siddeshwar Prasad, Shri
Singh, Dr. B. N.
Singh, Shri D. N,
Sinha, Shri Mudrika
Sonar, Dr. A. G.
Sonavane, Shri
Sudarsanam, Shri M.
Supakar, Shri Sradhakar
Swaran Singh, Shri
Tarodekar, Shri V., B,
Tiwary, Shri K. N.
Uikey, Shri M. G.
Venkatasubbaiah, Shri P,
Verma, Shri Prem Chand
Virbhadra Singh, Shri
Vyas, Shri Ramesh Chandra

NOES

Joshi, Shri Jagannath Rao
Majhi, Shri M.

Misra, Shri Srinibas

Mody, Shri Piloo

Naik, Shri R. V.

Sequeira, Shri

Sharma, Shri Bami Shankar
Vidyarathi, Shri R. S.
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MR, DEPUTY SPEAKER : The result*
of the Division is :
Ayes 117
Noes iiie 15
The motion was adopted.

MR. DEPUTY-SPEAKER : The Bill, as
amended, is passed.

SOME HON. MEMBERS: Shame,
shame ! .

18.27 hrs,
BUSINESS ADVISORY COMMITTEE

TWELFTH REPORT

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (DR, RAM SUBHAG SINGH) : 1
beg to present the Twelfth Report of the
Business Advisory Committee.

MR. DEPUTY SPEAKER : Now, there
is a Half-An-Hour Discussion. I am sorry,
before that, there is a Motion of Shri
Shrinibas Misra. Shri Srinibas Misra.

1828 hrs, 3
[Stu G. S. DHILLON in the Chair]

SHRI S.S. KOTHARI
May 1 make a submission? I would ap-
peal to the Minister of Parliamentary
Affairs to instruct his Members not to raise
the gquestion of quorum during the Half-
An-Hour discussions. Tf the Congress
Government does not want Half-An-Hour
discussions, let them say so. Why make
a farce of it? Everyday, the Half-An-
Hour discussion is being scuttled by the
Congress Members on the other side be-
cause they do not want the Half-An-Hour
discussions. T would suggest that either the
rule should be changed or a convention
established that during the Half-An-Hour
disct , the question of quorum shall
not be raised, (Interruptions)

SHRI SHEQO NARAIN (Basti) : It is
their duty . . .(Interruption)

st W ' Wi (geiege) AT
T AT AT F & I

(Mandsaur) :
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¥ 919 39 Y qET & AT T @
g

Wt a7 mw o (e =)
awafa w@ET, & o & afd ¥ 5@
wgrTT, TMo W gw fag, ¥ a8 qeAT
w1g g & oifegriizd faeew & s
WA F frw AN fedrd @efrd
T ¥ 98 & F agi e A
aN g w e &, ST N 7
s Tr &, et awrg & oo
e feerar 7 feod wt oot &
MR F g g f e
sy fafrez smw ofaamd=t aoad
& =% fr ¥ Yo e WY 2 froowr
sTerr gHT aF #1 @ | 48 faenrd
FETT &Y ¢, I Y A2 qU Y s
g zafed & og w9 amar § fe 3
W F—OFRY I3 T At
BT @ §—%B WX T AN §Rd
¥ @ I ITN AT T W
# vor § o T o T w0
T 1 A 7g o ¢ 5 A e
Tei 9% arfaT aw AT Tifed, ag Y
fewey Ofd, @ fer o o
a8t gra &, Y o Y aw Aifod

stomwr i I sg R Efw
g ferd ¢ T federd
) &, o & g% F 9w e vyl 9T
T QXY 1 R W g A el
wY g 9T g7 T FAE AT A
s oy & E )

it waT W e AT A WX
gFY O BT & ORI W |

*The following Members also recorded
AYES Shri R. Barua,
NOES Shri S, 5, Kothari.

their votes :
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st §® wwa @Al &7 ey
wi ..... (m) .+ oa
qH AT FLAE |
SHRI P. RAMAMURTI (Madurai) :
May I make an appeal to the members that,
instead of discussing as to whose respon-
sibility it is to maintain quorum, we get
on with the subject under discussion.

df amaw fag @ g
weAre TE ¢, AfEw for fr g xw
AT Y ATTHY Arferwr F A @ E |

st WAy "W qeq : quTafT wEEa,
& wrgar § fr fufaeex agw s@ &
A |
MR. CHAIRMAN: He must have
some regard for the dignity and decorum
of the House. This is an august body, He
must behave properly.

oo Tgwn fag: T St F
da1 wgr, T AT A A A g R
FTET FT4FT AT AT Y I A A
@Y w1 e g A w1 g, S
T8 gt 939 F1 Wt afgey @ o e
1 oY gaar & arfaes e =fed
# ¥ 929 T 9T qei ¥, ot oo |
frdza w7 5 ¥ s s 7 g
FI7 I B A T @A FT YA
w{ | WG TF gH A AT T, 59
# afte ot A S qfw e ot
oA arfoea & g7 § MR @mw F gw
T o, T@ aug oft, 59 ¥ fod @
St FY 97 T =g o

oft ¥ax ww T gt
wgEa, e gaTd faeerd @ &Y aw
T A & ol dur E, e s g
1 e § oY TrReT AT #r
Fft =fgd | w@ F ¥ g A
fesmrd &

ot i fag (Qges) @ sy
AT HAT A &3 ) ATHY € TH
q1

Rules (M.)
awmfs wgiaa : aga T @ wf
§; wwafsd

TF TWI T greW A qg WY o q#
t & 9 gr-A-amEe fewrww @
& ®rw wH g wrer | wefed o
fafrezt am% oiffamieedr sdad &
% & fF Brow T, ag o awew
¢ 39 aww 0 @ o T o
& fag g3 uF 9 #1 5 §, I few
FT oo ;5 ¥ s Frad # et
afe @

=t w7 AT qT : FAA fFERErd
fraarg '

awafa wged : S9N aERe
I WY farErr g

18.34 hrs,

MOTION RE PARADIP PORT TRUST
RULES

SHRI KANWAR LAL GUPTA : (Delhi
Sadar) : You are the Chairman and not a

member of the Congress Party.

MR. CHAIRMAN : I object to that, I
am speaking as the Chairman. It is the
duty of all the whips of the Parties to
keep the members present, (Interrup-
tion), My ruling is that it is the duty of
all the whips in this House to keep the
members present. (Interruptions)

SHR1 SRINIBAS MISRA (Cuttack) : 1
beg 1o move @

“This House resolves that in pur-

suance of sub-section (3) of section
122....

SHRI SHEO NARAIN (Basti) : There

is no quorum in this House,

SHRI SRINIBAS MISRA : “...... of
section 122 of the Major Port Trusts
Act, 1963 the following modifications be
made in the Paradip Port Trust (Pro-
cedure at Board Meetings) Rules, 1967,
published in the Gazette of India by
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Notification No. GSR 1669, dated the

31st October, 1967, and laid on the
Table...... b

SHRI SHEO NARAIN: There is no
quorum in the House.

MR. CHAIRMAN : Shri Srinibas Misra
may just wait for a minute. I would very
much like that there should be no objec-
tion raised about the quorum. But when
once it is raised it is very difficult. I have
no option but to have the bells rung.

v
SHRI S. S. KOTHARI (Mandsaur) :
We regret very much that this kind of
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thing should happen. So, we would like
to walk out in protest,
(Shri 8. S. Kothari left the House)

MR. CHAIRMAN : Let the bells be
rung—

There is no quorum, I am very sorry.
There is no alternative but to adjourn the
House.

1838 hms.

The Lok Sabha then adjourned till Eleven
of the Clock on December 21, 1967/
Agrahayana 30, 1889 (Saka).



